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LOK SABHA

Monday, August 12, 1968/Sravana 21, 1890
(Saka)

The Lok Sabha met at
Eleven of the Clock

{MR SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Workmie ofF Derri HosprraLs

*422, SHRI VIRENDRA KUMAR SHAH:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether his attention has been drawn
to the series of articles published in the
‘Hindustan Times’ betweenthe 22nd May
and 6th June, 1968 highlighting certain
features of working of hospitalsin Delhi;

(b) whether it is a fact that there is a
general shortage of doctors, nurses, bedded
accommodation, blood transfusion faci-
lities, dressing rooms, lysol and of equip-
ment like incubators, suction machines and
even of such minimum facilities like air-
conditioned operation theatres in many
bospitals; and

(c) the steps proposed to be taken to
improve the situation.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY): (a)
Yes, Sir.

(b) Staff and services in the Government
bospitals have been expanded from time to
time according to the availability of resour-
ces but the demand for services has been
increasing at the same time.

(c) Strengthening of the various hospital
services is under constant consideration,
SHRI VIRENDRAKUMAR SHAH :

Apart from these scrics of articles in The
Hinduston Times, may I know whether

Government have received any complaints
of pegligence, wrong diagnosis and disc-
courtesy particularly under the CGHS aad
if so, how many?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA): So far asthe latter part of the
question is concerned, we have received mo
allegations of this kind from the citizens.
But so far as those articles are concerned,
it is true that a scries of articles appeared
in the press, particularly in one section of
the press. If I may tell the hon. Member,
they were articles written by a Ilymm
without iting the hospitals concerned
or without even examining the facts tharc.
Most of those things are not absolutely
correct.

SHRI VIRENDRA KUMAR SHAH:
There was a committec appointed by the
Government of India and the report of
that committee is out. May I know what
action Government propose to take on the
recommendations of that committec?

SHRI SATYA NARAYAN SINHA:
I think the hon. Member is referring to
the Rao Committee. That committeo has
submitted its report. It is being examined,
and after that, we shall place it before the
House.,

SHRI SHASHI RANJAN: There arc
no two opinions that the amenities in the
Delhi hospitals require to be improved.
May 1 know from the hon, Minister
whether he has also been taken round other
hospitals in other States such as Bihar,
and he had found that even the basic thing
such as rooms, quarters, operation theatres
etc. are in a very deplorable condition
and if so, what steps he is going to take in
that matter?

SHRI SATYA NARAYAN SINHA:
It is true that I visited some hospitals in
Bihar. Important hospitals like the Patns
Modical Hospital and the Darbhanga
Medical Hospital were supposed to be very

well-equipped some time before, but il we
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compare the state of things there now
with those in any hospital here in Delhi,
it is a difference between heaven and hell.

SHRI SHASHI RANJAN: What steps
in the hon. Minister going to take to
improve matters?
MR. SPEAKER
heaven.

st W W o A afarer
giferesr # % foAt ¥ gearer =91 &
2, formd yon == g% & 5 og aoe
few frr A oifeges # gfaam 2
o Y E | Y A W A of -
FHX Mg F VT F IO F Fam4T §
fr fegem oew & A dwaren
werfoe g 8, @y feet e g forelt
HIAR AT sfTEAIF F1E oy
TG 1 & Wt W F 7 AT e
g f& gfeges Jog 77 971, fa&y <=
AWM s g, faE 41 79 &
WA A e g, a1 Pmw 9w
foi & art § o g 7y 1 adr
T

: Convert hell into

i} wea aroraw g < A o 79 war
e @i Fasge
fe oq  agar & 0N AT E | @l aw
H WA FT T &, T TR 9
IR grfereem &Y o7 #% 3JWT & A<
oz i FY § 3R @ fam aw A
agfrma md ¢ At 7 frwew
X AR X AT F |

SHRI D. C. SHARMA: These articles,
apart from other things, have damaged the
confidence of the people in the hospitals.
They might have been written by a layman
or they might have been written by an
expert.  That is not the point here. Surely,
the confidence of the people intthose hos-
pitals is not as much asit was before. May
I know what steps the hon. Minister,
who himself is very fond of Ayurveda, has
taken mot only to restore the confidence of
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the people in Ayurveda but also to augment
the confidence of the people in hospitals 7

SHRI SATYA NARAYAN SINHA:
The hon. Minister has brought in Ayur-
veda into the question. 1 could not follow
it. Does he want that Ayurveda shomld
be substituted there in those hospitals?

SHRI D. C. SHAMRA : [ want to know
what be has done to augment the confidence
of the people iin those hospitals and in
Ayurveda, .

SHRI SATYA NARAYAN SINHA:
Especially in regard to the Delhi hospitals,
we have always been trying to make all
efforts to strength the position and improve
the hospitals, But 1 must confess one
thing that the influx every year or every
month is such that we have not been
able to fully cope with the situation.

oSt TrwTAATT wredt - HAT W ¥
Tamr g fr afewres arfores 5t fafa
T T g & ) ¥ q9A A €Y 0w
A qAET g | q@r 9 TiiEaTHE &
R FT AT T g & S I F
af@Erd &7 W | T FES F FEA
T ¥Q FY FY Zrod agd @7F BT |
T Iq & QAT A2 F & 7T ) afe
I WE % gl a5 el daeaw
a2 ur 1 gw wW & few A ode
w7 ar3q a9 § femwdw gt
Fe ) omdw st aw g fr 7 ard
wag ¥ fedmad F v | W A wH
T WEA ¥ TF AT AT G A8y
T § 1 I WY qgE I T wy fawmm
AT zar F fau @7 92 AW @
TET | @w W I ®7 oTA AL HEY )
R W Y 4 ET HTAT 980
& et WEIRT ¥ qg AT g g
w7 ag e § ) § fag @
TR wwen s@ F fag man g,
aTfe 99 & 9WT $9 A AT IT A
Faferar WY S T@ A § qF AR I
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¥ afcare & <w o i
i |

ot W Areraw fag : S fae
& geey ggi T /g § A gfewe
AR, A@IAH AN FITE
TTe Fa7 sqEgrT gAT & AT I I A
TEA AT E | IEF FE qWA FRA
waz § 1 qer T 350 feavady €1
# wraT § 6 9 F oY o & awdt
g weer #t arfgw ot f& 99
R A A Afem F

oft TraTEATT ATt | F T HAY wERE
1 FAmE g, Sfe @@ fam
Er ]

it we AToaW fag ;ST # E-
ST 9T 7# fa=n, 91 ag 7w fazd fow
2

SHRI VIRENDRAKUMAR SHAH:
The point is that there was no doctor there
for two hours. The hon. Member is

jdnghi‘sownexperim.

oft g Avw fag s AW H
T AL H 7 FgIFATE ! AT EH AT
W @ faar feam o, a1 % 99 ®Y ST
Faamr YT oY safew  Erdt AT, o°F
g fagr s |

sftsreft i wrRreRT - Fy ofafads
& afrfory 1€ 3o firwraa ot a7
Frgfee § arE & ? wam GO $ qMA
¢ f& afvarie & & sa  qufw
T AT 91, e feg o Ffamew
giferes § ITHT 70T F7 FIeHE ga ¢
v G4 #1¢ forgrge swe A gfe o
aid ; afz g, A IE T wT OEE
ferar mar § ?

ot wer wreraw g 0 9 grewifu-
feew & 1 & 7 aeran fe Qar A
Fugm AR FAGETI
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SHRI S. KANDAPPAN: We hawe
recently seen in the papers that our Minie-

. ter of Defence had gone to Chandigarh in

order to have a medical check-up quite
there. Does it not prove thc want of
confidence in the efficiency of the working
of the hospitals here in Delhi ?

SHRI SATYA NARAYAN SINHA:
Some people have more confidence their
own doctors, irrespective of the fact that
more competent doctors are available here.
The Minister of Defence belongs to that
Statt and the Chandigarh institution
is as good as the All India Medical Insti-
tute here. I do not know why he had gonc
there. I would have asked him the reasons.
But it is a question of having more confi-
dence in somebody. For instance, I may-
self would prefer to a doctor who has
known me for a long time.

SHRI SRADHAKAR SUPAKAR: Dur-
ing the last five years, how far has the oum-
ber of beds or indoor accommodation in the
Delhi hospitals increased, and how far has
the number of doctors has gone up and have
all the vacancics of doctors been filled up ?

MR. SPEAKER : He will not be able to
answer il without notice.

SHRI B. S. MURTHY: 1 have got the
present figures with me....

MR. SPEAKER: He may lay them on
the Table of the House.

of) FAT AW T YW eI, .
T W R W fawfor i
@ & faur a7 ¥ w9 A
AR 3T T EYEY T & for oY
T 61 AT AT § & AT 4 AT
T AL FY TG TC IT ) ww
femt g7 & g’ ag fegemm &
FAF0T gAT a1 U vEW §
fe 61 AT & T g Afaw 7
TTeNg AT 2 *X & v  qafag
f& wrxw fafrer afgar Y 37 & fag
fawrfonr &t ff 1 @Y & W wERET
¥ o wgm § fe oW oag
Y arr § 5 ww 37 # owdw R
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T av @Y 99 ¥ el q wdw §
FTHT FTEIRET AT ATH o0 afads
Ty may a1 9 & & gafas
W afEaT CRe T § g 99 #7 T
AT AT FHAT AR FEQ AW WA
w1 & fr x@ atg § 9% % ;o THo
THo AT W AEME ¥ § A TE
T & TS &, IT HT AT A A AR,
& @ 9 7 gy ‘v w9¥ fear ?
g A BN & vt § AT ag a1 famge
FFTT ATZHY 2 1

MR. SPEAKER: We arc going into
individual cases. -

SHRI B. S, MURTHY : What is this?
Very bad.

o1 wegaToraw fag © o Y T wAETe

siear A aE: § §& Y 7

oY wegarcraw fag @ 7EY, 9g w0
fawrgr o ¢ 6 smew fafrex &
w9 ¥ fau fawfar &Y @ | @@ a@
areT & oA 7 A% N W A,
o felt & SO Afew s ¥

SHRI KANWAR LAL GUPTA : He
has been appointed to implement the
recommendations of the Rao Committee.

AT W TR T ¥ A A v

st fawfa faw : ssaw w@Rw,
e M & fafree oY faeelt e
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79T FTAN § g T T Y qAET K9 7

yrew fafret ¥ age £9 @F Y €

& ¥ ®Y aamr &< 7

SHRI A. S. SAIGAL: There arc many
things which the Prime Minister says to
Ministers. Is it nccessary that he should
disclose all that here?

MR. SPEAKER: He is capable of ans-
wering ; be does not need the hon. member’s
assistance,

it weg averaw fag : sew fafaeee
¥ qra #1% gezg e Ar A, ¥F 9N
% a7 99 g1 ¥, faeldt faa s dq &
qY fis g7 %1 Cawewa w41 A8 faar o
Twr & ? wiew fafawet & 9@ & faw
fors forar ar | S ag Tafag i gam)
& gEfaen g FT MR, qfEA
a9 B¢ @ 919§ Iy § 5 o
AT 7% URAZ ToiA g 1 AT gl e
1w § wifam gifevea F Fa € aow
¥ forq W afew & T 4 3
ge1 feg o 4, asiew Y w4 3, Hifa-
frsewr & & 1 A uF ufite que
1 g9 ¥ @y | W) AR e &7
W@“T» 61 ﬁff.mﬁﬁrmi
A1 § ITH 65 AT T IT §, T 66
AT AT FTH FT TG § | SHITHe afaw
¥ 628 aF AW AmA§ | g g
&Y, T BN LT AT TAAT W §
f& adt seqarEt & o 97 w7 39
TS FAUMET ag TT FAE FY FRGE
T sgfaga @dt § % 99 & fam
dfre st Y w4, gEfac
T Y v |

FEQ AA—IT W AE W OF OF
safefagas &1 wam9 W ww
@17 §% A ™A ¥ IAT B,
few &1 o & few & aff @ @,
qg TAAHE FT FH 0
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oft QAT W T : AqT G HY
a<H ¥ §& antfeshoq ot reqara) & faraTh
fa@ wu, se% wA@ & gg ara fedy
T fr fgrgre # g @ds ¥ o wdiw
AR EagEd g FOr R ¥ AF
srifeq g § ST/ F9 § AT qg W
it g7 5 a==1 &1 I @@ v
g fowd ams o faq aF ¥ W
T F 4, IW FT AL TMAET 02T §T
¥ 6 42 g% 9@, ¥ AW T qg W
FATT AT FYT g WY AT T | o sy
25 9T FT AT § AT IEFET JTREAS
faffer s &1 1 s 2 @ § q&r
o ot S R &7 A1 sRwarEl
T &, #graz oY o9 £ AE & qQqTE
% o waT AT ag WY qaga e e
(m) ....... hT m
T AYT 9T I97 43 § AT TR A
TEY gedt & 7

JEe LS - 18 Al 6}5]

Ol o AT il = Gb
Gl Z ool S 40 o £
Obmgia &5 & ) ol &4 e
Syl e

VA, P ‘-:9"
el L sy o S
O b S 5 Son b =
W 5 e s e
L US Lt e 5 o &
éaq&' 0 &1 &7 o o
A & S5 ey e
1; l:..f Jmsn‘-'-ﬂ-‘ _95.
LR R K ) I S "’.‘f
LR PRI S Y R R
Kb g &Y re JOl &,
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NP R TR Y S
o Ly e Y S
S WX e Ol !
o4 e S oies
PYLI S {EE A Y
S é;;l:gwq.,ﬁl.f
QAN e

[F2 G5 5 e

oft sew ow fag AT wReg
FT Fg W@ § T8 31% & | T ARG
farar s & gfmaT & Y a2 e
& 37 F arw foraem da € 99 & gwifas
A e TR E, WA F
AT qg w1 5 aga =8 § @vBr
R TEATH AT @1 & | § AT
FEEGT 1 qaT ATRAT § fF s H
UF AT § 200 IXF § g AW
2 FUT Iq T a9 &1 A I AT
FEqTH A 99 &1 fgara fammge 1 feaen
T AT W FIA§ | AT T
FEATET & | T TG &7 FAT ¢, Fgi
¥ g faegm g ?

SHRI THIRUMALA RAO:Is it a
fact that Col. Aiyar, Dr. M. S. Rao and
Major Doraiswami are outstanding medical
men in the world and their services arc
being utilised here, and also Col. Raina

and Major Bhatia are employed after their
superannuation, and are Government aware
that some interested parties are trying to
create north and south differences in your
department and exploiting them to oblige
Members of Parliament here?

MR. SPEAKER : Order, order. Next
question. From doctors, it has come 0
north and south.

SHRI S. M. BANERIJEE Sir, there is a
strike in the Willingdon Hospital. Give w
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an opportunity to put 2 question so that
the strike may end.

MR. SPEAKER: He did not rise. But
] am sure the Minister will take carc that
the strike is ended. 1 am appealing on your
behalf | Next question.

SurrLy oF ELECTRIC POWER TO ALLOY AND
StesL PLANT AT Goa

423. SHRI YOGENDRA SHARMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether an assurance was given to
M/s. Birla Brothers to supply electric power
for their proposed Alloy and Steel plant at
Pale in Goa at the rate of 3-42 paise per
unit;

(b) when and how this assurance was
given; and

(c) what is the present position in the
matter of the aforesaid assurance?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI1 SIDDHESWAR PRASAD):

(2) No, Sir
(b) and (c). Do not arise.
- ot @i Al : Foqer wEEy, AT

HAl AT T F31, A" @ ogh &%
ARET AP E, T4 AT F1 Faad
# Qg et g1 T 2 | wmEE SH §
a9 3egia T wEr grm o
ag 4T Z19 T § 9 ag7 #Y wE F
a9 @ 1 g 7 forar yr faen awd qz
qAqY A T TT TH 7 A7 | WAL
Tt JrETT 97 TRt gg Jave o
...... (.m).qum
ag a1 5 a0y 7 faar agd f1 o=
TATT FY FFEAT & o0 AT faarelt &7 23
feqr maT 91 AE 3. 2 9 fEEETE 91 )
ag ®za & f A" | F s g
& TR OO T & AR A FgT
o7 AT FY et FEQAT T AITH FAT 87
fewpa qz Rt g f e a6 #1
iﬁwmﬁmﬁa tvereme
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(swmar) - ERC G R
qaag & Ak § F@1q |

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
mumhuhnvuyduﬁnwyﬂndfor
information about Pale in Goa terTi-
tory. Patrutu is in Bihar. Therefore 1
scparate question has to be put for that.
(Interruption)

st QW WAl : qege WeIed, 4%
e A F41 6T & g wy &
qEMT 7 7F a1 g €18 Gl § Wiid
g9 F &1 fag ar qaaq 1 gW q@ga
™ 7 o faa & foar g Sifdaem
9g WTHA AT ATC

MR. SPEAKER: Hc wants potice; «
separate question is to be put, he says.

SHRI SHIVAJIRAO S. DESHMUKH:
Industrialists like Birla Brothers, whether
in Goa or Bihar, can hope to get electricity
at the rate of 3-42 paise per unit while
agriculturists in India, according to the
Agriculture Ministry’s own assessment
cannot afford to pay more than 3 old paise,
which now work out to 10 paise per unit,
The Agriculture Ministry and Power
Ministry are wrangling for years together.
What is it that makes the Government or
State electricity board over-enthusiastic
when it comes to offering cheap electricity
to industries and what is it that makes the
same Government not only feel hesitant
but go to the extent of denying the sugges-
tion of another sister ministry for economic
rates of power for agriculturists?

DR. K. L. RAO: The rate at which Goa
is buying power from Mysore is 6 -25 paisc
per unit. Obviously they cannot give it
at a rate lesser than that. Therefore, the
assumption made by the hon. member/
is not correct.

MR. SPEAKER: What about differencc
between  agriculture and industry?

DR. K.L. RAO; The two rates are eatirely
different because in the case of the agricul-
turists you have got to take the transmission
lines to very long distances, which invovies
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a Jot of cost and also the quantity of power
taken is wery little. In the case of industry,
it is concentrated and the expenditure
.involved in transmission is much less.
The amcunt of power taken is also large and
in bulk quantitics. I entirely agree with the
hon. msember that it would be ideal to give
.power &t the same rate for agriculture and
industries, but it is not possible in the present
economic condition.

MR. SPEAKER: Next question.

SHR1 SHIVAJIRAO S. DESHMUKH:
My question has not been answered. Let
him conofess that the Agriculture Ministry
has made a proposal that 10 paise should be
the economic rate for agriculturists.

MR. SPEAKER: Next question.

Pusuc SEcToR UNDERTAKINGS

*424. SHRI S. R. DAMANI: Will the
Minister of FINAMNCE be pleased to state:

() the names of public sector undertak-
ings of industrial and commercial character
which are not working to their full-rated
capacity and the reasons therefor;

{b) the investments gome into each of
these umits; and

{c) the steps proposd to be taken to work
them to full capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) to (c). A statement is laid on the
Table of the House.

Statement
{a) The position regarding utilisation of
capacity in the various production units in
the public sector varies over time.
According to the information available, the
following enterprises are nmot working to
their full-rated capacity:
1. Hindustan Steel Ltd.
2. National Coal Development Cor-
poration.
3. National Instruments Ltd. (Jadavpur
Unit).
4. Heavy Electrical (India) Ltd.
5. Praga Tools Lud.
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7. Mining & Allied Machinery Corpora-
ration Lid.

8. Neyveli Lignite Corporation Lad.

9. Hindustan Machine Tools Ltd.

10. Garden Reach Workshops Ltd.

11. Hindustan Antibiotics Ltd.

12, Indian Drugs & Pharmaceuticals Ltd.
(Madras Unit).

13. Hindustan Salts Ltd.

14, Sambhar Salts Ltd.

The reasons for under-utilisation of capa-
city are general factors affecting the economy
as a whole like recession in the engineering
industries, lack of demand for the produects
and also other particular technical reasons
like breakdowns in machinery, power
failure etc.

(b) The figures of investments (equity and
loan) in the concerned enterprises, as en
31-3-67, the latest year for which the accounts
arc available for all the cnterprises, are
indicated below:

Investmenat

Name of the undertaking
(Rs. in cro-
res) (as on
31-3-67)
1. Hindustan Steel Ltd. .. 1,028 -50
2. National Coal Development
Corporation . . 15372
3. Hindustan Antibiotics
Ltd. .. 247
4. Hindustan Salts l.td 79 .
5. Praga Tools Ltd. . 367
6. Neyweli Lignite Corpora-
tion Ltd. 159 06
7. Indian Drugs & P‘Immn-
ceuticals Ltd. (3 units) 4628
8. Garden Reach Workshops
Lid. . 213
9. National Instnmm Ltd.
(2 units) 379
10. Hindustan Machme Tnols
Ld. 3 2723
11. Heavy I.Jacmcals (lndu)
Lud. 98 35
12, Heavy Engincering Cor\-
poration Ltd. - 185 84
13. Mining & Allied Machm:ry
Corporation Ltd. . 4319
14, Sambhar Salts Ltd. 190

(c) The performance of the units is kept

6. Heavy Enginecring Corporation Ltd. under constant review and measures arotaken
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10 improve the position regarding utilisation
of capacity. These measures are: taking up
diversification programmes, strengthening
marketing organisations, tackling the techni-
cal problems which arise in the course of
operation, etc. Steps have also been taken
to strengthen the arrangements for the
mrutiny of project reports in the case of new
projects or expansion schemes to ensure
that no capacity is created above the actual
requirement.

SHRI S. R. DAMANI: According to
the statement, most of the projects are
ronning with reduced capacity. In this
connection, the Pande Committee has
submitted its report long back. The Admini-
strstwe Reforms Commission also submitted

report long back. The Committee
on Public Undertakings, has also given its
report. May I know by what time these
recommendations will be implemented?

SHRI K. C, PANT: The various com-
mittees that have gone into this question
h\u,-., I think, not specifically gone into
th: question which has been asked here.
To a general way, it has been touched upon,
while studying the whole question. We
bave implemented some of the recom-
mendations of the earlier committees. So
far as the Administrative Reforms
Commission is concerned, the Cabinet
Committee concerned with this matter has
gobe into various recommendations and
taken its decision thereon. But some
recommendations remain to be studied by
the Cabinet Committee. Only after they
have finalised their report will the Cabinet
Committee be in a position to take a final
decision.

SHRI RANGA : He asked, by what time
will the recommendations be implemented.
You have not answered that.

SHRI K. C. PANT : That is what I said.
At present since the Cabinet Committee is
going into those ARC recommendations,
only after that a decision can be taken,
1 cannot say precisely when it will be over.

SHRI S. R. DAMANI: Some of the units
gre finding difficulty in sclling their present
production. In case of increased production,
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what arrangement has been made for
marketing them?

SHRI K. C. PANT: An attempt is made
to strengthen the marketing organisation.

SHRI LOBO PRABHU: Three reasons
have been given for under-utilisation of
capacity. The first is that there is recession.
would like to know why this recession does
not affect the private sector in the same pro-
portion as it is affecting the public sector.
The second reason given is, there is lack of
demand. May I know whether the Finance
Minister has considered that this lack of
demand has arisen from high prices which
are the consequence of high taxes and of
course high costs, particularly overheads
like surplus labour? The third reason given is
that there are breakdowns in the machinery.
1 would like to know why these breakdowns
occur only in the public sector in this pro-
portion.

SHRI K. C. PANT: So far as the first
question is concerned, I do mnot think the
private sector is immune from the effects
of recession. I recall, even in this House,
during the last session, voices were raised
from hon. friends like Shri Lobo Prabhu
that the Government should step up its
investment programme so that the private
sector may get out of the clutches of recession.
1 would remind him of that and I would
remind him also that this is not exclusively
confined to public sector. As far as the
reasons for breakdown of machinery is
concerned, 1 do not have a comparative
statement between the public sector and
private sector. From what little I know
of these things from neither the public
sector nor the private sector can one exclude
the possibility of break-downs of this naturv.

SHRINITIRAJ SINGH CHAUDHARY :
The Statement gives names of 14 public
sector undertakings in which over Rs, 1757
crores are invested and production of which
are below rated capacity. May 1 know
from the hon. Minister the number of
public sector undertakings if any which arc
working to full capacity and the capital
iovested in them?

SHRI K. C. PANT: At least four or five
undertakings about which I have been able
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to collect information are working to full
capacity. They are: Nepa Mills, Hindustan
Cables, Indian Telephone Industries, Hindu-
stan Teleprinters and Hindustan Anti-
biotics. There are some other border line
cases too, but this is the information I have
been able to collect so far.

SHRI V. KRISHNAMOORTHI: Sir,
with regard to private sector industries
there is an army of liaison officers in Delhi
who are persuading the ministries here to
get sparcs as well as raw materials imported
from foreign countries and the Government
of India sccures these things for them im-
mediately. But whenever it is a question
of public sector undertakings., when they
require spares or raw materials to be im-
ported to switch on to full production these
things are not made available to them by the
various ministries like Commerce and
Industry as well as Ministry of Finance.
May I know from the hon. Minister what
steps Government have taken not to show
stepmotherly treatment to public sector
undertakings when they ask for import
of spares and raw materials?

SHRI K. C. PANT: There is alibearal
import policy in effect just now so far as
import of spares and components is con-
cerned. We have received no complaints
from any quaiter that this policy is not
effective.

SHRI V.1 KRISHNAMOORTHI: Sir,
my question has not been answered properly.
When there was a proposal from our Nyveli
project for import of raw materials for more
than onc year it was not cleared. That is
why fertiliser production has not come up
to full capacity there. This, Ministry is
showing a stepmotherly treatment to it and
the Minister is not giving proper answers.

SHRI MANUBHAI PATEL: One of
the reasons for public sector industries not
getting into full rated capacity is the ten-
dency to appoint persons as heads of these
industries who are not sufficiently qualified.
There is also a tendency ameng ICS officers
who have practically rcached a stage of
retirement to wait for their future appoint-
ment in certain public industries. As a
result of these things these industries do not
flourish. May I know whether Government
is thinking seriously to appoint only qualified
persons as heads of these industries and
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not retired persons who are interested in
certain industries?

SHRI K. C. PANT: Government is
certainly interested in that. But I must
point out that keeping in mind the expan-
sion of the public sector which has taken
place in the last few years onc must also
take into account the availability of qualified
personnel who can take over the top posts
in these public enterprises, If ope excludes
altogether Government servants for the
appointment of Chairmen and Managing
Directors, then the pool is not large enough
to man all these places just now. In duc
course 1 hope—I am expressing a personal
hope—from within the enterprises such
personnel will arise who can fill all the top
posts. But that is not the position just now.

it veeire feg wweht © sEge wERT,
Tl ARy A vt Tamar & f 5%
qfew® sreeefara gdT & ot fr oo
aafadt ov o FT @ E AT ST F
fergram ot fews st § AT s
g o1 faee & & 99 oo
N ife g #9fedt ox a® T w7
@ § SEs ot AgraT 11 9T fgEm
drfiaTafeam &1 A9 faar gaT oY war
T 7% &Y ATT & ) AFT-HAT T
g7

&t o W qw : frgear g
Frafews &1 sr=T e HqE § 1 OF
Y7 § TR §Y wHAT § AT gEL
T |
PERSONS OTHER THAN GOVERNMENT SERVANTS
HoLbma Posts N PuBLIC UNDERTAKINGS

*425. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
to state : .

(a) the names of persons holding impor-
tant posts in Industries which are in the
public sector but who are not regular
Government  scrvants;

(b) the amount spent on cach of them
during the last 3 months;

(c) the Act or rules under which they havc
been appointed on those posts;
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(d) whether thzy have b:en allowed to
take part in politics; and

(o) if so, how far it has affected the in-
dwstries adversely and whether it is a fact
that they are misusing their positions for
their political ends?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) and (b). A statement is placed
on the Table of the House indicating the
names of full-time Chief Executives of
Public Enterprises other than those who
are on deputation from the Central or
State Governments. The statement also
shows the salary schedule of the post held
by each of them. The latest information
about such incumbencies along with the
total amount spent on each of them during
3 months i.e. May to July, 1968, is being
collected and will be placed on the Table
of the House.

Staternen:

1. Shri K. T. Chandy, Chairman, Hindu-
stan Steel Ltd. (Schedule A)

2. Shri P. L. Tandon, Chairman, Siate
Trading Corporation of India Lid.
(Schedulec A)

3. Shri P. S. Kothari, Managing Director,
National Newsprint & Paper Mills
Ltd. (Schedule A)

4. Shri N, P. Sen, Managing Dircctor,
Food Corporation of India Lid.
(Schedule B)

S. Shri K. M. George, Managing Director,
Bokaro Steel Ltd. (Schedule B)

6. Shri V. B.K. Murthi, Managing Direc-
tor Mining and Allied Machinery
Corporation Ltd, (Schedule C)

7. Shri J. D. Adhia, Managing Director,
Hiodustan Zinc Lid. (Schedule C)

8. Shri P. P.Dani, Managing Director,
Triveni Structurdls Lid. (Schedule D)

9. ShriB. R. S. Bhatnagar, Managing
Director, Pyrites & Chemicals Deve-
lopment Co. Lid. (Schedule D)

10. Shri T. B.Malhotra, Managing Director,
Uranium Corporation of India Ltd,
(Schedule D)

11. Shri J. G. Huddleston, Managing
Director, Cochin Refineries Ltd.*
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12, Shri J. M. Nuttal, Managing Dircctor,
Lubrizol India Ltd.*

13, Shri J. C. Weaver, Managing Director,
Madras Fertilizer Ltd.*
*Post not classified, being nominee of
collaborators.

Schedule A (Rs. 3500-125-4000)
Schedule B (Rs. 3000-125-3500)
Schedule C  (Rs. 2500-100-3000)
Schedule D (Rs. 2000-100-2500)

(c) The Chiefl Executives of Public Bnter-
prises referred to at (2) and (b) above, arc
appointed under specific provisions made in
this rcgard in the relevant Statute/Articles
of Association.

(d) No, Sir.

(e) Does not arise.

oft ®ax T T ongd wERA,
T%H A1 qA q¢ Fear & 5 § 7 % 2w
aret & fAv A8t qor ar | "l o 7 9t
saE fZgr § A7 = Fo <To AT
FT AMH AL & 1 AT g W= o wOA
IAET ATH UT FTAT AT AT a7 A
ST € AT ST ATIFT AT G |

MR. SPEAKER: You ask about salary
and all that.

SHRI KANWAR LAL GURTA: Part (a)
of my question is:

*the names of persons helding impor-
tant posts in industries which are in the
public scetor but who are not regolar
Government  servants;”™

Shri K. D. Malaviya’s name is not
there. It should be therc. Let him give the
names of all first, then I will ask the supplc-
mentary. Why is his nume no included ?

MR.SPEAKER : It must besome mistakc,

SHRI KANWAR LAL GUPTA: IT
there is uny other mistake, let him point
out.

MR. SPEAKER: He has admitted.

SHRI KANWAR LAL GUPTA: H: has
not admitted.

SHRI S. KANDAPPAN: Is the Finacc
Minister contemplating to drop him ?

MR. SPEAKER : You may put it as part
(b) of your question.
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sl WA W T ey WERA,
A EEA R L F 5w o s
#t $¥ A anfeee € fom & s
ofewrs §¥eT F weATE= faqn & @™
AT ¥ Fo o Am TEa fammt
FreaTg At A fawdr & Afe I
7 @y 7 fray cerew faw g,
TAH TATEEHT Y T OF FEE
w § 9k @ 59 feerge & o ofe-
ferm & F19-% ®7 & qgq MO SR
wgamdr g ?

gAY W qg FEAT EW fF @y g
g & 5 o Fo o WAl "wwWT
To fTo FY wifvfesw ¥ srews wd
& ATIR! WY AT FA EA €, T ABIE
1§ @enre A9 § T e ®1% R
2 &, 9T afeas §¥ew a7 aww famg e
BT TR & A A AT A e
FTAT A1ZA §, T I W a7 G
g 79 FUT fF ga 9717 F Ararfafesa
TATEAEE 81 § 9% tage fEar
AT AT ERfaww §EE g aifw
¥6! ATz 8 TAFT ST A%, foAwr
qU @ Faw  afeaw sy AT
aTw g, 37 ar gan< frgr ad ?

s} GO WX & TR TeleFT
A W R A ¢ At
forrii foramear 2@ awt & A @
awmr arar ¢ fe a8 @@ § s
HC THA, ITHT E TGT AT & ) "EEE
ot T T F A WA § |
Wt 9% IAF TAgeRe & o W
e & =g wAifaae v @ & fao
TATER §U & | IR gL A9 AW e
e wo fydm faw fox f wolt &
AT AGA GHG A, q1g AN
§ ar fet gady sorg 9% 1 I Al
firger 99 & forg #1C &7 ¥ g¥ w@m,
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arg Tt F av et gl g | Iy
% wfve o faaelt st ¥
e 9 |, T F av faeelt F 1 oy
FoTar SRy FAfem eww  fadwr
T R T qfeeT atw fr g
J¥ | F CeTEw I afaw o fear
v faasr fors &% soe fear § 0
ety oft w1 FTwET o<t @ i
i AT ™ TE : A qg qOT W
e ofifem & #98 o5 & ago ao
IAHT wTAT & 7
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The question about
omission of Shri Malaviyaji was raised:
That was probably an oversight as it might
have been thought that only permanent
or whole time people should be included in
that list, not part time people. There was
no intention of keeping him out of it.
Whatever information is required will be
given, As he is an honorary Chairman,
working part-time, he is not debarred frcm
political activity. There is no rule which
prohibis it. Therefore, he is not debarred
from it. Accordingly, he is taking part in
politics. But he does not get any allowance
when he is not working. H= gets the
allowance only on the day when he devotes
his fulltime to this work. Otherwise, he
does not draw any allowance. As to how
much allowance he has drawn during the last
three months, we do not have that infor-
mation now; we shall collect it and place it
before the House.

off a7 W a7 ¢ HEgE WENET,
% fafaa a & e arerdig oft 7 anr
ot off & eqrr & 7@ wy, www g
Iw! fowe ot wgt fasam 1 3y e
HaT oY 7 € fo o\ e it W oR
arfea § Wfe g s ff §
afew odzrgw & 4% fs arerdig oft ?
afx § @ I7% AW v fad A ?

A gE are ag § e FTevC A
2500 FO¥ Tyar Sfere dwe § Wy
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& R frex aw wEd Wi wifee
e @ @ @ @ 7@ T FE
e § WifE 2t o afeed § quay
2, Fafeow § i #F srawe o Ay agi
N AFAfrave arfeed @1 o &
¢ agt w feay omw @ wwfag w@v
qOAI ¥ g Qe arferedy ek @ forerd
qfees §9eT F71 e O & 8 A
S anfsee agt 9T 9 § FTH A
AT e e g wh fo @
s W & 7

SHRI MORARJI DESAI: The ARC
has sent in several recommendations about
the public sector undertakings—its manage-
ment, financial arrangement, labour manage-
ment, ectc. Several of these recommen-
dations have been considered by the Cabinet
Sub-Committec and we have taken decisions
on them. Most of them have also been
considered by the Cabinet and they have
also agreed to them. A few still remain
to bz considered. I cannot tell you now
which still are there to b: considered.
‘When they are all considered, they will be
placed before the House. Then it will be
known that we have taken several decisions
10 sec that the management becomes more
cffective and the transactions become more
profitable.

SHRI KANWAR LAL GUPTA: 1
want to know whether there are other part-
time cfficers.

SHRIK. C,PANT: Only two names
come to my mind : Mr. J. R. D. Tata and
Mr. Bharat Ram. A statement about the
ARC recommendations had been placed on
the Table of the House on 10-5-1968.

SHR1 HANUMANTHAIYA : Would
the Government plcase see that these public
undertakings are run on commercial lines
that is the accepted idea and policy—and
that they are not brought into the
vortex of political controversy by the
appointment of politicians to head them?
Even if they are appointed they should
exercise sell-restraint so as not to bring in
the office and the person into public contro-
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versy thereby making the public enter-
prise suffer in the esteem of one set of people
or the other

SHRI MORARJI DESAI: I agree gene-
rally that there should not be any mix-up
of the two, as far as possible, In this case,
if political activity comes in the way of
working of the under-taking, we will
certainly reconsider it. It is more for the
person concerned to accept it and apply
restraint. One cannot order. How is
it to be ordered about?

SHRI HANUMANTHAIYA: Thesc
public sector enterprises with investment
of hundreds of crores of rupees require
concentrated attention. Division of atten-
tion between politics and business would
make a mess of both.

SHRI MORARJI DESAI: It is not
only a question of concentration between
politics and business. Two names have
been mentioned earlier, of Shri J. R. D.
Tata and Shri Bharat Ram, who are look-
ing after the airlines. They are devoting
part-time to their business too. But that
does not come in the way of the working
of the institutions with which they are asso-
ciated. So, whether it is political activity
or business activity, I do not make any
difference.

SHRI RANGA: I am glad that the hon.
Finance Ministcr has tried to take a reason-
able view of these things. But, at the same
time, he has put us as well as himself on the
horns of a dilemma by saying, how can we
advise these people or order them about;
Would it not be possible for the govern-
ment to devise a way by which when they
must utilize these people—people who are
not their permanent seivants or whole-
time servants but whose services anyhow
must be made use of by the government
they should make it a condition precedent
that they should not take part in anythiog,
either party politics or general politics?

SHRI MORARJI DESAl: That is a
matter for serious consideration. That is
all that 1 can say about it.

off vfw o : 3 wgiEw, & SUwEH
weft Wy & s =g fE W e
T A qg Afa a=r & § fr e
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T & A fergE @ g 39 7 fems
g sefew § fodrmfat £ o,
TR E A frat ST @ TR aw
Tsde dwr ¥ hew dwT Aw-
Hrm g @@ g ?

ot wooreey g - Tt A A adi @
afe ggAifa srewn § fr w9,
T AT e et afe wrede v
# & #1X 2y 7t &9 T A% A I} K
78t 9T F1 fagr 9w 1

ot i va : forr st # Ferar 2 7

off worer o ;T 2o ¥ AW
fagr g

SHRI HEM BARUA: Is it not a fact
that these public sector enterprises or un-
dertakings are successfully converted into
dumping grounds for political hippies and
Congressmen who have been either defeated
or discarded by the electorate? May I have
an account of such Congressmen who have
been either discarded or defeated by the
electorate and still put in charge of these
undertakings, whether honorary or scmi-
hororary or permanent, half-time or part-
iime?

SHRI MORARJI DESAI: The general
inference about all appointments is not
justified at all from one appointment ......
(interruptions)

SHRI HEM BARUA: What about
Shri Raghunath Singh? What about Shri
C. Subramaniam and Shri Rameshwar
Tantia?

SHRI MORARJI DESAI: Shri Subra-
maniam is appointed on a committes and
not a public sector corporation. He is
enquiring into several matters,

SHRI SURENDRANATH DWIVEDY:
What about Shri Tantia and Shri Raghu-
nath Singh?

SHRI MORARJI DESAI: Shri Tantia
is not a politician; he is a technician,
Regarding Shri Raghunath Singh, it is
truo that he is the head of a corporation,
But merely because a person is defeated in
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the elections, it does not mean that he is
completely unfit for everything elss. I
cannot understand this kind of argument.

SHRIMATI TARKESHWARI SINHA :
People who have been defeated stand for
by-clection and come back to Parliament.

SHRI DHIRESWAR KALITA: What
about Shri Devkant Borroah who has been
made the Chairman of Oil India?

st <fe o : yemw wEEw, AW

aEeT ware at ag § f war ag ad off
¢ afs a7 & wredty off & A &

freme o WY @t @ feaode
amE oF IF qofiefa & a0 S
T 91 99 feafad & g o wfa-
nuEE ¥ FITAT AT, qF WY ITTETSY
g s 3% ant § o feg o 3q fogid
Y 6T § F 92w 9¢ TE T Ty ft

ey § wr g et e ew o ¥
wF JredY & a2 A for o # fireray
qY @Y 39 w1 w4 e M|y ?

Forma gt frmfr I sy
& o ok wm Tw fe wmRe
TeomW ¥ fomg @y § Y I W
firw fagrmr o ofes SToOE W
IS FET T A TT BT I W
Fftrrdt T gy M ?

SHRI MORARIJI DESAI: If we take
people from private enterprise into public
enterprise, they are taken for their specist
qualifications, for their special ability, td
make things pay. It is a well-known fact
that Mr.J. R. D. Tata has made a great
success of the Air India for all these years,
Nobody can deny it. He is one man who is
far more experienced than all of us put
together and outside also. As a matter of
fact, he had to be persuaded to take it up
and, in the same manner, Mr. Bharat Ram
had to be persuaded to take it up. It was
not as if they offered themselves and we
appointed them. All the prejudices about
certain persons because they are in business
are not justiied in my view.
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ot ofe T : A & AR F AT

SHRI MORARJI DESAI: I did reply
about Mr. Malaviya. Because a person
is defeated once, it docs not mean. .......

(Interruption)

=it <fa h : wv dwe |AdatRra
9t ? gawr ofemw schia & faaw
LELEILUS LS A A8 SR

SHRI MORARIJI DESAI: I will deal
with point by point. I cannot reply to all
the points at the same time.

ot ofg w3 foens fasaa &

AN T TWT-TA I TG @& G § |

SHRI KANWAR LAL GUPTA : Whether
Mr. Malaviya persuaded you or you per-
suaded Mr. Malaviya?

SHRI MORARIJI DESAI: There is no
question of my persuading him because
1 was not the Minister concerned. It was
the Ministry which appointed him and not
I. But the Minister also. .. .(Jnterruption)

s 7fe o - dfade fesftom adf g
(smaum)

SHRI MORARIJI DESAI: There is no
question of a Cabinet decision. These
are not Cabinet decisions. Please under-
stand, once and for all, that Ministries
function by themselves in several matters
and every decision is not a Cabinet decision.
Mo Government functioning will be possible
if that happens. But because it is not a
Cabinet decision, it should not be under-
stood that 1 have not agreed with it.
Once an appointment is made, it is a joint

responsibility and I stand by it. There
is oo question of that.

o) 7fa T ;. FrEEE o g T §
I A ez ge g I

fares ST & NG 9 |

SHRI MORARJI DESAI: If Mr. Mala-
viya was defeated, it does not mean that
he is disqualified for everything or he is
unfit for cverything. A person who is
defeated three times can be elected again.
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Would it be said that the electrorate was not
justified in electing him? One cannot say
that only the successful are wise and the
failures are fools. Many of my hon. friends
will also come in the second category if
that happens.

SHRI J. B. KRIPALANI: Is it not good
for the country that the politically unem-
ployed be employed?

SHRI MORARIJI DESAI: He was not
an unemployed.

ot TRMAR wreEy 2 A, F -
Ao ATl ¥ g2 FT T FAAT AN
& weea § fae walt oY ¥ oF e qoar
ATEAT § | AT AT Eee NN Ag & F
AT FETA FHNY S8 TF O A g
% @9 F fafww daeml 3 84924,
TG AR AT TW AT F & W
&, 7% o7 37 &1 vF =W @ fewd-
Rz 23§ a9 (6T 30 Y Fav arawasar
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FIfod | KfET 3 qgF § 97 F OT
femde 3 3 § a1 97 oAl § S9¢
el 29 IXT T F T FA g §
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ST wafs gw T § fF ag femx
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@ I FA o fawe QEwe @Y
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ATF ATHF TG F A9 @ T B
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Fad 13 I7 frfaeew & wir 1€ vy
T FFFA AR EFAR G T
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w& ¥ gg Afa o s ogt & o wfim-
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St vaT " qw - Qifafew
arefat #1 sma 7w ifad

st st w7 d@ifaw
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T I A A F FET 9m@r
LA T F A ot Iy wfgd G

St EO W T : T IA § A
AAT wTET av ag 3 & T )
SHRI DHIRESWAR KALITA: The
Deputy Prime Minister has forgotten to
mention the name of Shri Devkant Boroosh
who has been made the chairman of the Oil
India Ltd. In the recent contest between
L37LSS (CP)/68—2
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Shri Chaliha and Shri Devkant Borroah
for election as Chief Minister, Shri Dev-
kant Borroh lost. Recently, in the election
case, he has been dislodged by the Assam
and Nangaland High Court on grounds of
corruption charges. Now he has been
made the chairman of the Oil India Ltd.
I want to know from the Deputy Prime
Minister whether this gentleman who has
been dislodged from the Assembly on
grounds of corruption charges will be im-
mediately removed from the chairmanship
of the Oil India Ltd.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): We have
asked for a copy of the judgment and we
arc studying the judgment before taking
any action.

SHRI JYOTIRMOY BASU: It is two
months since this judgment was delivered.

st gro ATo forardt: afeerd aree-
e § vt 707 & fag ag =l
T & fF owrf gl A Twee
&), T fag & wedfan
g wifed | oF ot ag 5 a@ AR,
FH FT THAT & AT FEL AR
qferss d8cT & faware @1 1 § S
aem g f5 A { e aw W
wy fog f5 o dafifas q@ = mn
ard, fom & oF st Tw amd fom
F1 ofes dwex F fawrw @ AR
o a7 fag o farr Y afers §RT
% favara 7 Y &% ag WIEAT v n
Y g1 7 AEae ¥ FAsnfae el
# v & foag w wxw wemanr 7
st Waon ek o deeifa
9 A & &1 g1 § A g el g
IR #Y T § FH FT A
¢ 1 @few 2 ofeegfer ar SecEa
% fod ag g T T AET A
i ar Al & a2 £ 1 o
wfesr & @ ® THwm AT @ W
Fa w1 faay amar o & o€ ot
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J@r & | wfew ag ®« @@ W
TOIC Gy @R § A1 SR FY A
frai M e ww 7 4 1

MR. SPEAKER: Next question. The
hon. Members in whose names Q. Nos.
427 and 429 stand arc absent. Now, Q.
No. 429. Q. 437 may be taken up along with
this since that also relates to the same
subject.

Tours ABROAD BY OFFICIALS

*429, SHRI SITARAM KESRI: Will the
Minister of FINANCE be pleased to
state:

(a) whether any steps are being taken to
reduce frequent tours abroad by officials;

(b) how many tours were undertaken
by officials during 1967 and the total ex-
penditure incurred on them; and

(c) how many of these tours were frait-
ful?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADI(A) : (a) Proposals
for deputation of Governm:nt officials
abroad are strictly scrutinised by a Commi-
ttee of senior sccretaries and ordinarily
only such deputations are permitted as are
unavoidable or are likely to lead to sub-
stantial saving in forcign exchang: or relate
to Dafence cfforts or to training reguire-
ments.

(b) and (c). Ths information is b:ing
collected und will be laid on the Tablz of
the House as soon as it is available.

fadwit & o m sfafaf saw
t*437. =it sfiwre fag :
ot Twrer ¥t -
ot wza fagrdt wagal :
st RTETY T Wi
ot faw 5t )@ a9 1 o
& fr
(¥) aF 1966-67 A 1967-68
# feasr wifuwe  wfafafisesr fagwi
¥ SR 9T 9F 9 ¢
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(@) @ X & & feer N
a@Td sfgwfel § € aqr feew
Afadi & ;

() 39 @ qIFHNGE,  FA faaAy

fazeft 7T @< g€ @ 3= @F feqar
)

g

() 7ar 3= qx faRelt w@r &
a% #1 got & fAf = 7w
fag frg &, W=

(%) afz 7, a1 s&@r T T4
g

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) to (o).
The information is being collecied and will
be laid on the Table of the House as soon as
it is available.

(d) and (e). Proposals for deputation of
Government  officials abroad are strictly
scrutinised by a Committee of senior Secre-
tarics and ordinarily only such deputations
are permitted as are unavoidable or arc
likely to lead to substantial saving in foreign
cxchange or relate to Defence cfforts or to
training  requirements.  Proposals  for
deputation abroad of Ministers and Deputy
Ministers require the approval of the Deputy
Prime Minister and Finance Minister, and
the Prime Minister, In view of this, no
further step is considered necessary.

SHRI RANGA: Even in regard to part
(a) does he want to collect the informa-
tion?

ot Hlarw ¥\ : F A ®_RT F

ST =T g sfeaa wr Ak |
a1 FEI AT AT F A feriom fagat
] AF AN § IT F oY T A §,
T 39 # ofel & oy & fag oA
T FH TR &1 g 7

SHRI JAGANNATH PAHADIA: Pre-
viously, requests were being received from

some of the officers going abroad for per-
mission to take their wives with them a
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itheir own expense. With effect from 7th
‘September, 1962, it was decided that such
requests should not be entertained. How-
ever, officers deputed abroad for a period
of one year or more can be permitted to
takc their wives with them on the under-
standing that the release of forcign exchange
will be limited to the officers entitlement,

ot law ¥\ : 35y fevienz &
UF- AFAT o WYL W faRwr @
TN FTH & q9 a8 AT AT $7 o
T F AT T | § A T & FAAT
w1z g fF Far A T AT AR
GTLA TEER AT 9T 7o faar
T 4t A feaar ?

SHRI JAGANNATH PAHADIA: 1
-require  notice.

SHRI S. M. BANERIJEE: Apart from
officials going abroad, 1 wish to know
‘whether it is a fact that during the summer
scason, cspecially during May and June,
the Ministers also want to go abroad. Of
course, recently, the Deputy Prime Minis-
ter has been able to stop some Ministers
from going abroad. May I know how
many Ministers went abroad this year and
whether this will bc the practice next year
or there will be a greater check ?

SHRI NAMBIAR: The question is
whether those Ministers who have becn left
out this year will be allowed next year.

SHRI JAGANNATH PAHADIA : 1
wequire notice,

SHRI S. M. BANERJEE: I only want to
know how many Ministers had gone abroad
during this summer. There arc only 54
Ministers in all, I think. It should not be
.difficult to give this informatinon.

SHRI JAGANNATH PAHADIA: 1
Tequire notice.

SHRIS. M. BANERIJEE: Those Ministers
<an be laid on the Table of the House,

SHRI JAGANNATH PAHADIA: Not
the Ministers, but a statement containing
their names,
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ot geaaT™ qWw ;AT 4g 69§
& $w wat avwre A swfa fod faew
frRw 7% @7 I fagw qEr & fod
Y srafa 7 o 7 afx g &= & a1
I+ faere T4 FrEars &1 7% ?

Ie-geEAr awn faw WA (st
Arereont qwnE) - FrE W AT €W ARE
T T

PUBLIC UNDERTAKINGS

*431. SHRIMATI SHARDA MUKERJEE:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Planning Commission's
observation regarding the interference of
Parliament and Government in the adminis-
tration of public sector undertakings and the
Planning Commission’s suggestions of
“adequate initiative and operatiopal au-
thority™ for such public sector undertaking
were considered by the National Develop-
ment Council; and

(b) if so, the decision taken by the Council
in the matter? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) The specific question of
Governmeot interference in the function-
ing of the public sector undertakings and
the Planning Commission's suggestion of
‘“‘adequate initiative and operational autho-
rity” for such public sector undertaking
was not discussed or raiscd at the meeting

" of the National Development Council held

on the 17th and 18th May, 1968,
(b) Does not arise.

SHRIMATI SHARDA MUKERIJEE:
May I know whether among these -public
undertakings to which the hon. Minister
has referred, the defence public sector
undertakings also are included or whether
they refer only to undertaking like the
Hindustan Steel etc.?

SHRI K. C. PANT: The defence under-
takings are dealt with departmentally, the
public undertakings also are dealt with
departmentally in some cases. Normally,
defence undertakings are not included in
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the public sector undertakings, except the

SHRIMATI SHARDA MUKERJEE:
May I know how this affects the allocation
of foreign exchange for defence undertakings
and other public sector undertakings if the
whole is not considered together?

SHRI MORARJI DESAI: Foreign
exchange is allotted according to require-
ment and availablility,

SHRI RANGA ! Can we have an assuranc:
that it is not the intention of Government
to debar Parliament.from having its legiti-
mate _nsht to criticise and also draw the
attention of Government to various defect
that come to its notice with the help of its
own Public Undertakings Committee and
other committees, and keep them all entirely
away from parliamentary criticism? This:is
what the Planning Commission wanted to
do. They say : ‘Regarding the interference
of Parliament...." We are not interfer-

ing with the administration of public under-
takings.

sm_u MORARJI DESAI: What the
Planning Commission say is about day-to-
d'ay matters, about details, not about poli-
cies or general questions. Nobody want
to debar the latter. v ans

SHORT NOTICE QUESTION

DaAMAGE OF WHEAT Bags AT NAINI
RAILWAY vARD

$.No. 4. SHRT HEM BARUA:

SHRIMATI TARKESHWARI
SINHA:

SHRI ONKAR LAL BERWA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that 12,000 ba,
of _ﬂmt were recently despatched froﬁ
Patiala in 24 wagons;

() if 80, whether it is also a fact that
these wheat bags in open wagons were da-
maged by heavy rains at the Naini Railway
yard; and

(c) the destination for which these wheat
bags were meant?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB.
SHINDE) (a) Yes, Sir.

(b) Some wheat bags were found damaged
due to rains when the wagons arrived at the
Allahabad station.

(c) 20 wagons were meant'for Allahabad
Naini & Prayag and 4 for Howrah,

SHRI HEM BARUA: In view of the
fact that thesc bags of wheat, 12,000 of
them, were sent in open wagons during
monsoon time, have Government succeed-
ed in apprehending the officers responsible:
for this action? If so, what steps have
Government taken to see that these officers
behave with a greater sense of responsi-
bility and care 7

SHRI ANNASAHIB SHINDE: From
14-6-68 movements in open wagons were
not allowed. Movements under cover of
tarpaulin were allowed up to 12 July 1968
only. As for fixing responsibility on any
officer and so on, we are looking into it.
We have already appointed a committee
under the chairmanship of the Director
General, Food, to look into the question
whether there has been fault on anybody’s
part.

SHRI HEM BARUA: I think you do
not need a committee to inquire into this
matter. The department can take action
against these irresponsible officers who are
responsible for despatching these bags of
wheat in open wagons. Whatever that
might be, 1 remember the Prime Minister
released a stamp known as ‘wheat revolu-
tion stamp’. While releasing that stamp,
did the Government, particularly the Prime
Minister, take into consideration the possible
damage that might be caused to the revolu-
tion by irrresponsibility in the operation of
food administration and also inefficicncy
and incompetence?

SHRI ANNASAHIB SHINDE: T appre-
ciate the concern of the hon. Member and
the House about damage to gquantities of
food. I would like to dispel any such
impression that the House may have because
in May-June-July, about 29 lakh tonnes of
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foodgrains were moved in the country. The
'movement was heavy and the damage
-caused was negligible, less than 1 percent
I am not justifying the damage, but the
impression should not goround that the-
-entire thing was mismanagedjor not pro-
perly looked after. As I have already
submitted, ¥ anybody is'at fault, we will
not fail to take the strongest action against
“him,

SHRI HEM BARUA: We are tired of
'hearing this lame argument that only a
'small fraction is damaged. Whether it is
@ small fraction or big fraction is immaterial.
‘The very fact that a portion has been
damaged is enough, and they should take
action.

MR. SPEAKER : He has himself said
that it is not pardonable or some such
things,

off wieTT wrw q<av ;g7 feaer
THA AT & Tg AT Y TGN ¥ gaAT
¢ a1 g fome &Y el & 7 afg =9
FY Ty & gom @ 1 ¥ A fem A
AT ST FX AG | TAEF! AAEATE ¢
# s wrgan § f fow @1 oA an
IR ;T HATEAr THaT faw man
£?

SHR1 ANNASAHIB SHINDE:: About
10,500 bags were involved. We deputed
the Director-General of Food to visit the
site, He has returned from the site. The
first reports of damage were slightly exa-
gerated. Not more than 10 to 15 per cent
of this is likely to be found to be damaged.

«ft sifwre e dTa : &3 qur ar fE
W@y # T & gan g ar aw few
# Tt ¥ 7 fEaed wed ¥ ogam @,
T IAT AL AT

SHRI ANNASAHIB SHINDE: We arc
Jlooking into it.

SHRI R. BARUA : Is the Government
aware that apart from sending wheat in
.open wagons, the covered wagons are
covered with tattered tarpaulin in such a
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way that instead of repelling the rain, it
allows water to get in 7 I myself saw it.
So, I want to know whether Government
is going to take steps to avoid this also?

SHRI ANNASAHIB SHINDE : Some-
times it happens, because these wagons have
to travel hundreds of miles, that due to
strong winds etc., the tarpaulins also get
displaced but as I have already submitted,
if there is wilful default on the part of any-
body, this will be Jooked into.

SHRIP. GOPALAN : May 1 know whe-
ther the Minister is aware that recently some
few thousands tonnes of foodgrains were sent
from Cannanore in Kerala State on behalf
of the Food Corporation of India in open
wagons in open rain, and they were comple-
tely damaged; if so, is it a fact that the rail-
way authorities are influenced by private
traders to give them covered wagons, while
perishable goods like foodgrains are sent in
open wagons 7

SHRI ANNASAHIB SHINDE : The
railways have tried their Icvel best to see
that the maximum number of Wagons is
made available, but as I was submitting,
during the months of May, June and July,
very heavy movements were taking place,
and adequate covered wagons wene not
available. It was not due to preference
being given to somebody else. Priority
was being given to foodgrains on behall of
the food Corporation of India and Govern-
ment.

SHRI S. S. KOTHARI: The warning
given by me earlier that storage and hand-
ling of foodgrains would present a setious
problem was not headed by the Government.
The position is that even clearance at the
destination station is not done promptly.
So, firstly, would the Minister take proper
steps to see that at the destination point
the wagons are cleared quickly and speedily ?
Secondly, what steps is he taking to enmsure
that the foodgrains which become damaged
by rain are not issued for human consum-
tion unless they are declared fit for human
consumption, because in West Bengal I am
told the mills are being completed to use
such damaged wheat for grinding?
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SHRI ANNASAHIB SHINDE : Al
necessary precautions are being taken.

SHRI RANGA: No, they are not being
taken,

SHRI ANNASAHIB SHINDE: I may
assure the House that to the extent humanly
possible, we will not allow wheat which is
not fit for human consumption to be passed
on for human consumption.

SHRI NARENDRA SINGH MAHIDA:
In foreign countries, especially in South-
east Asia, | saw gunny bags made of water-
proof jutc. May 1 know whether the
Ministry is examining making such bags to
prevent this wastc of food?

SHRI ANNASAHIB SHINDE : Itis a
suggestion for action.

=it wgw fag wdt ;A9 g aw
el € 5 T afuwifar a7 anaw
fvmr & sfuefat, oo & feamr &
ag Tt a4 gd 4y 5oz Ay avee
Y & ST qgT AT I ZAIL qTH
# gt B ara ot 7 2 7 Fmoag A
@ g fF sy 7 s aw foa s
gdar ¢ g faw ame 7. & g &Y
QI ERT I T F AT TG H
Tt =T g1 S At

T 77 79 7Y & (% framm avaraer
FaTar wt A fgwm @ aeTe @dEr
&t T frawt awg & 99 sg AT
@R gt !

SHRI ANNASAHIB SHINDE : 1 am
not prepared to accept that the hon.
Member says. He says that everywherc
there has been extensive damage.

oft wgrow fag Wt ;g A1 Ew
TR Tw AT W F e
are fad ams #EA T A § | T
welY 7ErEg IF #1 WY A & fag dare
g

ot fawfer fos @ weft wEieg & ot
Tamar & fr <fe s &g #7 o AT,
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Tafae g @1 g F e & F @1 T |
g F 9 AT FTE F WA A AT
& # & AT AT | § qg AT A
g f& @ w1 & v w0 &9 e
g A s FE FrEw FE A
W, a1 97 S9N FrafRai 1 9d @
#X T OF 2y 9T 9L F faeme
FI3EET F7 &, FOR N, A OAT LA Tl
e o, s A, @ A

SHRI ANNASAHIB SHINDE: As I
have alrcady submitted, no movement of
open wagons was allowed, unless they
were covered by tarpaulins, after the 14th
Junc 1968. All these wagons were covercd
with tarpaulins. Despite that some damage
took place.

Wl S@A SR %9 : #7 A7 "I E
o oY g s & /97 @ oaT, 97
TATIEE £29H & A4Y & aT€ | & A
T H I FT A 97§ fzAl aF
o foar mr, faasr Smafafad
TATEETR & o UFo 97 &, AT 2L,
AT AT IT & f@ATE 4T FEATE
FA AN TENE 7

SHRI ANNASAHIB SHINDE: The
facts mentioned by the hon. Member
are not correct becasue actually the move-
ment took place on the 12th and the wagons
were received at Allahabad on the 18th.
12 wagons were placed in Naini Govt.
shed on the 23rd July. Six wagons were

Unloaded on 23rd July and three on 24th
July, 1968.

Y AT AT T FAEI
1 A v T fae, FOT IW A 0w
FToT 98 & fF W gafdw 7 a3-
g it &1 sarer & ¥ fam
AT §F FTOERNT F1 7 o7, wifs
I s & dar faer o @,
v fF oF Froem 8 4l fawar
g’
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SHRI ANNASAHIB SHINDE: I
have already made this point. If the hon.
Member wants information, he can ask a

separate question.

wt wwva< Ty A a7 @6 € fF
q § W fad qgw qIwIER €,
fagTe, & 64 379 AT FITAT TECNE
¥ ogw, 4fF ag w9 I gF dWi
F 41, Tafau a@d qaw &t aog &
Tgr WU E1 T 9T, §F FTERT F
afggrdr e fyemiter & ey
& % FHww  gufeedz, wHe fo
WA, & aa 99 #1 fefaadr &
afe g, 1 41 weT "gNaw R HaArey
150 5 i w0 gF T A
AT T o AAT AW 7 TH AT F "rfaaa
e fr sl faew & ag s €
ar @Y TTAT §, T W FIEIT AT
H | TH 9T #7 aig=T et &, fam
& aforrreasg &gt & &R qE w4
g1

SHRI ANNASAHIB SHINDE: This
question refers to Naini-Allahabad move-
ment. If the hon. Member wants infor-
rr3ar.ion with .regard to other things, he can
give mc notice.

st wmRva< fag @ 9T A7 oF A 2,
AfFw 3V Wl WRET TE FE T
¥ &I ZTEET IS &, &7 a1 3o & |

MR. SPEAKER: He wanis you to tablc
a separate question.

SHRI SONAVANE: I want to know the
total quantity of wheat damaged in all the
States on account of thc monsoon or due
to other reasons and the total valuc also.

MR. SPEAKER : This is a question
relating to Allahabad.

st AW wwT TR ;ST T w
7 T 91 fF T/ A eI W iy o
ag TR w60, §1 5T 39 7 92
¥ & &R w7 T Wi Ty e ?
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, o Harew A so W gr g v fw

g7 feal § s & omat | Ak W@
aTa wgY §, o welt wEew I
¥ freg s sHERr s @ &
forgir T dareg 1 qF dw §
ar § W & fau A fear ?

SHRI ANNASAHIB SHINDE: I have
partly explained the position earlier. I submit
again that the Food Corporation of India
used to submit indents for covered wagons.
I have already explained the position that
the movements during the months of May,
June and July were very heavy and adequate
number of covered wagons were not avail-
able. In fact, all these matters were gone
into in detail and based on the assessment
of the State Government and the Food
Corporation of India, etc., some planning
was done but the market arrivals were much
in excess of the expectations and that is why
there had been some difficulty. But, by
and large, a very satisfactory performance
has been done in regard to procurement and
movement of foodgrains.

SHRI SHIVAJIRAO S. DESHMUKH:
From time to time, the FCI were indenting
for covered wagons in the non-monsoon
days and the railways werc offering un-
covered wagons, and therefore, therc are
many cases where, during the non-monsoon
months, the Food Corporation officials
insisted on covered wagons and got them
and rejected the open wagons; and they
were persuaded to accept open wagons only
when the monsoons had arrived. Is it a
fact? Then, is it a fact that at onc of the
conferences the Commercial Manager of
a zonal railway had suggested that the Food
Corporation of India might accept the fact
of life that no covered wagon capacity
would be made available by the railway
officials unless they are paid at a flat rate of
Rs. 2 per wagon?

MR. SPEAKER : No answcr.

SHRI SHIVAJIRAO S. DESHMUKH:
May I know the answer, Sir?

SHRI ANNASAHIB SHINDE: It can be
put to the Railway Minister.
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SHRI SHIVAJIRAO S, DESHMUKH:
I am asking about the Food Corporation
officials. That comes under the Food
Ministry and not under the Railway Minis-
try.

SHRI ANNASAHIB SHINDE: As far as
this question is concerned, as I have ex-
plained already, several times, foodgrains
were removed in wagons covered with tar-
paulins,

SHRI RANGA: What is the use of my
friend baulking the point which my hon.
friend over there raised, when he pointed
out that unless the railway officials are also
bribed suitably, the Food Corporation of
India would not be able to get those covered
wagons? Now, in view of the fact that even
when Mr S. K. Patil was the Railway
Minister, instances similar to what have
been mentioned today were brought to his
attention and he had to say that he could
not get covered wagons and thercfore
foodgrains were transported from Guntakal
into Rayalaseema and they were damaged.
‘The same thing is happening today. What
steps do the Government propose to take
now, or would they care to take suitable
steps to help these movements of grains
in order to prevent a repetition of this
scandal? In view of the fact that every year
there is a May, there is a June, there is a
July and there is a monsoon, planning has
got to be done, but no plan has been made
at all. Even in spite of the protest made
by a district magistrate, coal wagons were
utilised in order to transport foodgrains
with the result that thousands of rice bags
came to be damaged.

MR. SPEAKER: Mr. Himatsingka.
SHRI RANGA : What is the answer, Sir?

MR. SPEAKER: Did you send the food-
grains to Allahabad in coal wagons?

SHRI ANNASAHIB SHINDE: No.

SHRI RANGA: I want an assurance for
the future at least, that they would take
sufficient steps in order to see that they
would not be as complacent as they have
been.

MR. SPEAKER: That is about the next
year.
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SHRI ANNASAHIB SHINDE: It is a
suggestion for action.

SHRI RANGA: What did he say?

MR. SPEAKER: A suggestion for action.

SHRI RANGA: Unfortunately they are
all tongue-tied.

WRITTEN ANSWERS TO QUESTIONS
O REFINERY PLANT IN MNORTH WesT

REGION
*421. SHRI S. A. AGADI:
SHRI C. CHITTYBABU:

DR. RANEN SEN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that there is a
proposal to have an Oil Refinery Plant in
the North-west region of the country;

(b) if so, which site has been selected for
the purpose;

(c) the capacity and other particulars
about the plant; and

(d) whether it will be established with
foreign collaboration and if so, the name
of the country concerned ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) There
is no proposal at present to erect a refinery
in the North-West region; but the question
of increasing our refining capacity generally
to keep pace with our likely demands in
future, is being examined in preliminary
way.

(b) to (d). Tt is premature to deal with
these matters at present.

Loss oF FOREIGN EXCHANGE DUE TO UNDER-
INVOICING AND OVER-INVOICING

*427. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have made any
estimate of the loss of foreign exchange due
to under-invoicing and over-invoicing
during the last ten years; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) No Sir, as there is no reliable
‘basis on which to make such an estimate.

(b) Does not arise,

PLAN EXPENDITURE FOR ORISSA FOR
1968-69

*428. SHRI CHINTAMANI PANIGR-
AHI : Will the Minister of FINANCE be
pleased to State:

(a) whether the plan allocation for Orissa
for 1968-69 has been finalised;

(b) if so, what is the plan allocation; and

(c) the share of the State Government
share of the Central Government, separa-
tely?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes, Sir.

(b) and (c). The approved Plan Qutlay
for the Annual Plan of Orissa in the current
financial year is Rs. 3160 crores, for which
Central assistance of Rs. 24-70 crores has
been allocated. The balance of Rs. 6-90
crores is to be met by the State Government
from their own resources.

IRREGULARITIES AND NEPOTISM IN THE ALL
Inpia InstrTUTE OF MEDICAL  SCIENCES,
New DELHI

*430.,"SHRI MADHU LIMAYE: Will
‘the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government have received
.any memorandum from a member of Parlia-
ment about the irregularities and nepotism
at the All India Institute of Medical Sciences,
New Delhi;

(b) if so, the main allegation made in the
memorandum;

(c) whetber any inquiry has been ordered;
 (d) the results of thisinquiry and the
action taken thereon; and

(¢) if the reply to part (c) above be in
1he negative, the reasons therefor 7
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THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI SATYA NARAYAN
SINHA): (a) Yes, Sir.
(b) The allegations inter-alia include :

(7) That qualification requirements
in the advertissment of posts are
manipulated in order to suit
favourite individuals,

(if) That posts are created and filled
keeping in view the persons
selected in an earlier selection.

(iii) That posts are down-graded to
enable the appointment of favou-
rite  individuals.

(#v) That Technical Advisers are
invited to the Selection Com-
mittees to favour the appoint-
ment of particular individuals

(v) That ad-hoc appointments are
made to pave the way for regular
selection of favourite individuals.

(vi) That appointments are made
without advertising the posts.

(vii) That re-employment is granted to
favourite individuals.

(viif) That the suitability of the best
person has been lost sight of in
making appointment to the post
of Vice-Dean.

(ix) That regionalism also plays a
part in such appointments.

(x) That Heads of Departments arc
not being appointed with a view
to concentrating all powers in
the hands .of the Director.

(xf) That the appointments of the
Medical Superintendent  and
Deputy Medical Superintendent
have not been fair.

(xi) That the allotment of private
wards to patients is being made
without observing any propriety.

(xitf) That purchase of stores in some
cases has beon irregular.

(xiv) That the recurring expenditure
of the Institute has been heavy on
account of unnccessary proli-
feration of posts.
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(xv) That allocation of foreign grants
is made only to some favourite
departments of the Institute in
preference to others.

(xvi) That the hospital and the opera-
tion theatres of the Institute arc
unclean and the arrangements
for casualty servicc are grossly
inadequate.

(xvii) That the Staff Council is not
functioning properly.

(xvifi) That there is great discontent-
ment amongst the faculty mem-
bers, mnon-faculty stafl, nursing
personnel and the students.

(c) to (¢). The facts in respect of the above
allegations were ascertained. They did not
reveal any cause for a specific inguiry,
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PiLot RuraL ELECTRIFICATION PROJECTS

*435. SHRI YASHWANT SINGH
KUSHWAH:
SHRI G. C. DIXIT:
SHRI 8. S. KOTHARI:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the U.S. AID agency has
recommended the setting up of pilot rural
clectrification projects for boosting up
farm production; and

(b) if so, whether any such project is
likely 1o be located in Madhya Pradesh,
and if not, the recason for the exclusion of
Madhya Pradesh?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) In the list of projects recommended
by the U.S. Team of Experts for further
investigations, Madhya Pradesh has not
been included as their Scheme Report given
to the Team was not viable,
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AUTOMATION

*439. SHRI CHENGALRAYA NAIDU:
“Will the Minister of FINANCE be pleased
1o state:

(a) whether it is a fact that the Central
Government propose to appointa Com-
mittee to work out guidelines for a policy
- on automation;

(b) whether this matter was discussed at
the meeting of the Standing Labour Com-
mittee on the 19th July, 1968; and

(c) if so, when the Committee is likely to
be appointed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJII DESAI): (a) to (c). A sugges-
tion was made at the meeting of the Standing
Labour Committes held on the 19th July,
1968 that a Tripartite Sub-Committee of
the Standing Labour Committee should be
constituted for laying down policy guide-
linesin respect of introduction of automa-
tion, The matter is under the consideration
+of Government.

MoBiLE FAMILY PLANNING ARRANGEMENTS
IN RURAL AREAS

*440, SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have made any
mobile family planning arrangements for
rural arcas ;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNIG AND URBAN DEVELOPMENT
(DR. S. CHANDRASEKHAR): (a) and
(b). Yes, Sir. The Government of India
have already approved setting up of
mobile units mainly with a view to provid-
ing family planning motivation and services
in rural areas on the following pattern:—

(i) For ihe Disirict Family Planning
Bureau: .

(1) One mobile Audio Visual Unit.

(2) One for sterilisation programme.
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(3) Mobile TUCD-cum-Sterilisation units
at the rate of one for 5to 7.5 lakh
population.

(ii) For medical teaching institutions:
One mobile sterilisation unit.

(¢) Does not arise.

CommuntTY LATRINES IN DELHI
VILLAGES

*441. SHRT BAL RAJ MADHOK :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the people
living in the urbanised villages of Delhi
are undergoing great hardship for Jack of
community latrines;

(b) whether is alsoa factthat Municipal
Corporation of Delhi is prepared to put up
" community latrines in such villages, if the
Dzlhi Development Authority gives land to
it for the purpose;

(c) whether it is also afact that  due to
inordinate delay on the part of the Delhi
Development Authority in allotting land for
latrines, the people of these villages are
being denied this elementary amenity; and

(d) il so, the steps being taken to bring
about  better coordination between the
Declhi  Municipal Corporation and Delhi
Deavelopment Authority to meet the geouing
nceds of these urbanised villages?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 SATYA NARAYAN
SINHA): (a) There are no urbanised villages
in Delhi. There are 111 villages with the
urbanfsatle limits upto 1981 as presertbed
in the Master Plan for Delhi. The people
living there are fecling difficulty for want
of community latrines.

(b) to (d). While preparing dcvelopment
plans for these villages the Dalhi Develop-
ment Authority has also shown community
latrine sites. Since roads have not yet been
provided in the villages these sites were not
considercd most su'table and town planners
are now stlecting alternative sites. Land
for thssc latrines will bz acquired by the
Delhi Municipal Corporation and the
funds will be made available by the Delhi
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Development Authority as soon as sites are
finalisced and estimates arc received.

AccumurLaTioN ofF P.L. 480 Funps

*442. SHRI VISHWA NATH PANDEY:
Will the Minister of FINANCE be pleased
to state:

(a) the latest position regarding the accu-
mulation of P.L. 480 funds;

(b) whether Government are considering
to make smooth and steady wuse of this
accumulation for development purposes;
and

(c) if so, when it is likely to be done?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a)to (c). This
informaticn has been furnished in reply to
Unstarred Question No. 2661 answered in
the Lok Sabha on 5th August, 1968.

ANTIBIOTICS FACTORY, RISHIKESH

*443. SHRI BABURAO PATEL: Will the
Minister of PETROLEUM AND CHEMI-
CALS be plecased to state:

(a) whether it is afact that no market
survey was made beforc setting up the
Antibiotics Factory of the Indian Drugs
and Pharmaceuticals Ltd. at Veerabhadra
in Rishikesh;

(b) whether it is also a fact that after
7 years, the Indian Drugs and Pharmaceuti-
cals Ltd., have recalised that the project was
conceived wrongly;

(c) whether the factory is not in a posi-
tion to produce dehydrostreptomycin sul-
phate and chlorotetracycline hydrochloride
leaving nearly 70 tonnes of unused capacity
in production in respect of thesc two anti-
biotics;

(d) the loss to Government on
account; and

(e) reasons for this state of affairs?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA):
(a) Although no detailed market survey
was made, the demand for the various
drugs was broadly assessed by the Soviet
teams which visited India in 1956 and
1958.

(b) No, Sir.

(c) Nc, Sir. The plant can produce
Dibydrostreptomycin sulpbate and chloro-

this
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tetracycline hydrochloride. But on a recent
market survey it has been found that the
demand is low. It has, therefore, been
decided to divert the capacity of the former
to streptomycin sulphate and to reduce the
production of the latter to meet the require-
ments for animal use.

(d) In view of the circumstances men-
tioned and the diversification of capacity
as mentioned in (c), the question of loss on
account of these changes does not arise,

(¢) The rate of obsolescence of drugs is
usually very high; the time taken to build
a complicated plant is also long. In the
result some of the drugs whose production
is planned either go out of the market or
are in much less demand.

WesT BeNGAL FLoob ENQUIRY COMMITTEE,
1959

*444. SHRI JYOTIRMOY BASU: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have studied
the recommendations of the Flood Enquiry
Committee, 1959 of West Bengal;

(b) the date of excavation of Magrahat
Drainage system of 24-Parganas;

(c) the date of last silt clearance:

(d) the present capacity compared with
its original design and the one recommen-
ded by the above mentioned Committee;

(¢) whether it is afact that the present
section can barely cope with the drainage
of one-tenth of the local rainfall; and

(f) whether Government have any plan
to take up the desilting work and if so,
by what date?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) Yes,
Sir.

(b) The work on Magrahat Drainage
Scheme was started in November, 1904
and completed in 1915.

(c) Silt clearance works in certain reaches
of the drainage system have been done by
the State Government from time to time.
The last such work was done in 1965,

(d) and (c). The channels were originally
designed for a drainage index of 1/4” runoff
per day. It is cstimated by the Stats
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J4Government that the present capacity of the
channel system is roughly onc-third of the
actual requirement. West Bengal Flcod
Enquiry Committec had recommended a
drainage index of 3/4” runoff per day.

(f) The State Government are investiga-
ting a comprchensive scheme for improving
the drainage in this area, and no large scale
Azsilting is, therefore, proposcd to be taken
up by them in the immediate future.

TAX ARREARS

*445 SHRI S. K. TAPURIAH:
SHR] DEORAO PATIL:

Will the Minister of FINANCE be
pleased to state:

(a) the latest position about the total
amount of tax arrears still to be recovered
in respect cf Income-tax, Wealth 1ax and
Corporate taxes; and

(b) the specific measures being adopted
to collect the tax arrears forthwith and the
date by which it would be possible for
Government to collget the arrcars?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) The required information, as
on 31-3-1968, is as under:

Income-tax and Corpora-

tion tax : Rs. 37392 crores

Wealth tax. Rs. 650 crores

(b) The following specific measurcs have
been devised for early collection of arrears
.of taxes:

(i) Taking over of recovery work from
State Governments.

(ii) Creation of Special Recovery Units,

(iif) Close supervision over recovery
of arrear demand.

(iv) Creation of Zonal Committees
consisting of three Commissioners
of Income-tax for writing off irre-
coverable demands exceeding Rs.
1 lakh.

(v) Further improvements in the func-
tional distribution scheme  with
special emphasis on collection work.

It is not possible to mention the date by
which it would be possible for Government
to collect the arrcars.

UNFILTERED WATER FOR COOKING AND
DRINKING PURPOSES IN DEeLHI
*446. SHRI MANIBHAI J. PATEL: Will
, the Minister of HEALTH, FAMILY PLAN-
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NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government’s attention has
been drawn to the news published in the
Indian Express of the 13th July, 1968 that
the Delhi Municipal Corporation authori-
ties have decided to allow petty tea-shops
and Dhabas 1o use unfiltered water for
cooking and drinking purposes;

(b) whether the health of the Delhi popu-
lation is not likely to be advers:ly affected
by this unhygienic practice; and

(c) whether Government proposc to
intervene in the matter so as to nullify this
permissive order?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA): (a) Government have not seen
the news published in the Indian Express
dated the 13th July but it is not true that
Delhi Municipal Corporation authoritics
have permitted the use of unfiltered unsafe
water for cooking purposes in petty shops.
They have clarified that the licensee shall
use only filtercd water drawn from munici-
pal water supply either by installing a waler
connection in his premises or by fetching
water from a necarby public community
hydrant and storing the same under proper
conditions of storage from where it could
be drawn through a tap, syphon arrange-
ments or a utensil with a long handle with-
out cvery time dipping the hands in the
reservoir of water. In such places as do
not have the facility of municipal water
supply, the liccnsee shall use water for
cooking and drinking purposes after boiling
the same, for which adequate and satisfactory
arrangements shall be available to the satis-
faction of the Assistant Zonal Health
Officer concerned.

(b) and (c). Do not arisc.

Houses FOR CENTRAL GOVERNMENT
EMPLOYEES
*447, SHRI SHRI CHAND GOYAL: Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether Government have fixed any
target to provide houses to all its employees
at some stage, whether stationed in the
Capital or in other places; and

(b) the steps taken im that direction?
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THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHR1 JAGAN-
NATH RAOQO): (a) No.

(b) Does not arise.

UTILISATION OF SURPLUS RAIN WATER
*448. SHRI BENI SHANKER SHARMA:
Will the Minister of TRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware that
there have been unprecedented rains through-
out India in the month of June and July,
1968;

(b) the steps taken to have this surplus
rain-water preserved for future use in the
case of emergency; and

(c) whether all the big and small dams
which were constructed at such high costs
during the last two ycars arc in a position
to irrigale their command areas in case ol
emergency ? ’

THE MINISTER OF I1RRIGATION
AND POWER (DR. K. L. RAO): (a) Yes,
Sir. There has been heavy rainfall in some
parts of the country, viz. Eastern Gangetic
Plains, Punjab, Harvana, Assam, West
Bengal, Kerala and Rajasthan, during
the months of June and July, 1968.

(b) A number of storage projects have
been constructed so far and a few more are
under construction now. Proposals for
futher storages are also under investigation.

{c) The arca to be irrigated each year
depends upon the inflow in the river that
year and the carry-over storage, if any.
Projects are generally designed for providing
irrigation to the entire area envisaged to be
irrigated in the Project Report, in 3 out
of 4 years (759 dependability).

REPORT OF THE CENTRAL BUREAU OF INVESTI-

GATION ON THE ‘PUNJAB NATIONAL

Bank LT1D.

*449, SHRI ABDUL GHANI DAR: Will
the Minister of FINANCE be pleased to
- state:

(a) whether it is a fact that the Central
Burcau of Investigation while giving a
report on the Punjab National Bank has
made charges against the Directors of the
Reserve Bank of India and the Punjab
National Bank, Ltd.; and

(b) if so, what are the charges made
.against them and the action taken against
ithe persons concerned?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) No, Sir.

(b) Does not arise.

THEFT AND SHORTAGE OF CURRENCY NOTES
*450. SHRI D. N. PATODIA: Will the
Minister of FINANCE be pleased to statc:

(a) whether it is a fact that there are
regular thefts and shortages of currency
notes every year in the Reserve Bank of
India, Nasik Press and other Government
Mints;

(b) if so, the figurcs of such shortages
annually in the course of last 5 years;

(c) whether there is any shortage recorded
in respect of old currency notes replaced
by the Reserve Bank of India and the volume
and extent of such shortage; and

(d) the manner in which such cases of
thefts and shortages arc dealt with and
whether Government propose to take more
cflective measurcs to prevent such cases in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) and (b). Cascs of theft and
shortages of currency notes in the Reserve
Bank of India and the Nasik Press are rela-
tively very few. (The Mints do not print
currency notes). The yearwise details
during the last five years are being collected
and will be laid on the Table of the House.

(c) Presumably the reference is to short-
ages in the soiled notes withdrawn from
circulation and cancelled after examination
at the Reserve Bank of India. The extent of
shortages in such cases is being collected
from the Reserve Bank of India and will be
laid on the Table of the Housc,

(d) Depending upon the circumstances,
the matter is reported to the Police and/
or departmental disciplinary proceedings
taken against the concerned employees.
Precautions are also taken to prevent such
shortages/thefts to the extent possible.
REPAIRING OF CALCUTTA STREETS DAMAGED

BY FLooDs

3488. SHRI SAMAR GUHA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state: .

(a) whether as a result of recent flood due
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to heavy rains the streets of Calcutta have
been extremely damaged;

(b) whether the Taxi Association has
threatened that unless Calcutta streets are

repaired soon the taxis will be off from the
streets;

(c) if so, whether this calls for immediate
steps for repairing the damaged streets of
Calcutta and Central help; and

(d) if so, whether Central Government
have agreed to help the Government of
West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Many
streets of Calcutta remained waterlogged
for some days due to recent heavy rains and
many of them have been badly damaged.

(b) No.

(c) The Calcutta Tramways Company
Ltd., which maintains the rails of the tram-
ways and the roads within rails and cigh-
teen inches beyond the rails on both sides
of them has its programme of repairs of
tram-tracks for the current year and the
repair works are being carried on accor-
ding to the programme. Major repair
works will be taken up by them only after
the rainy season. Maintenance of roads
except the portion maintained by the
Calcutta Tramways is the responsibility
of the Calcutta Corporation. Mo assess-
raent has so far been received from the
Calcutta Corporation regarding the extent
of damage to the roads under their control
and the programme of repair being/to be
undertaken by them.

(d) No proposal for Central assistance
has been received by the Ministry of Health,
Family Planning and Urban Development
from the State Government.
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WELFARE OF HARIIANS
3490. SHRI G. S. REDDI : Will the

Minister of SOCIAL WELFARE be pleascd
to state :

(a) whether Government have decided to
form cells in the Centre and the States to
look after the interests of the minorities;

(b) whether interests of the Harijans
will also be looked after by these cells;
and

(c) if not, other measures under contem-
plation to give concentrated attention to the
welfare of Harijans ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR.(SHRIMATI) PHULRENU GUHA] :
(a) and (b). No.

(¢) The welfare of Harijans has always
received the *‘concentrated” attention of
Government and the Commissioner for
Scheduled Castes and Scheduled Tribes.
A Parliamentary Committee is also propos-
ed to be set up.
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Korea FIRTILIZER PLANT

3494. SHRI NARENDRA KUMAR
SALVE : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
statc the details of concessions which the
Government of Madhya Pradesh have
agrecd to provide to the Fertilizer Corpora-
tion of India for the establishment of a pub-
lic sector Fertilizer Plant at Korba ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
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The details of concessions which Madhya
Pradesh Government have agreed to pre-
vide to Fertilizer Corporation of India for
the establishment of a Public Sector ferti-
lizer plant at Korba arc as follows :

(i) Land : Land required for the Ferti-
lizer Unit to the extent of 900 acres will be
granted free of cost to the project; if the site
selected for the project includes some pri-
vate lands the State Government will acquire
such lands and make the same available to
the project free of cost.

(ii). Warer : The State Government will
make the nccessary supply arrangements
for the project and make the requisite
quantity of water available from the date
the unit goes into production. The rate
for raw water at site will be 10 paise per 1000
gallons for a period of 10 years from the
date of commencement of production;
after this period, the State Government will
have the right to revise the rate , if deomed
NcCessary.

(iii) Power : Power will be made available
by Madhya Pradesh Electricity Board at a
concessional rate, which would work to
about 558 paise per kilowatt hour. Fur-
ther the project will be cxempted frem the
levy of electricity duty in respect of the clec-
tric power consumed by the project for a
period of 10 years from the date the unit
goes into production. This exemption will
not be applicable to power consumed in the
township area,

(iv) Taxes : Facilitics and concessions
graoted to new industriesin respect of sales
tax by the State Government will be avail-
able to Korba Project.

Recovery oF RENT rrOM EX-M.P.s,
AND EX-MINISTERS

3495. SHRI DEORAO PATIL : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state @

(a) the amount of rent outstandiog
against the Ex-Members of Parliament and
Ex-Ministers;

(b) the steps taken by Government to
realise the arrcars from them;

(c) whether Government have decided to
move courts for recovery of rent from ex-

Members of Parliament and ex-Ministers; -

and
(d) if not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (2) The
amounts of rent outstanding against the ex=
M.Ps. and ex-Ministers for the period ending
30th June, 1968 are indicated as under : --

Amount
(i) Ex-M.Ps. Rs. 1,44,104-84
(ii) Ex-Ministers Rs. 5,676-69

(b) In the case of ex-M.Ps., the procedure
for recovery of arrears of rent is that the
Sccretariat of Lok Sabha/Rajya Sabha is.
requested to effect recovery from the finat
dues of the ¢x-M.Ps. concerned. Ifreccvery
is not possible from the final dues, the ex-
M.Ps. or their heirs are addressed to make
payments. Where any ex-M.Ps. subsequent-
ly become Members of the State Legisla-
tures, the Secretariats of those Legislatures
are requested to effect recovery from the
salaries and allowances of the Members with
their consent.

As regards the cases of ex-Ministers,
cither—the Ministries concerncd have been
asked to recover the arrears of rent ctc.,
from the outstanding claims payable to the
ex-Ministers concerned or the matter is
under correspondence with the Ministers.
concerned or their legal heirs,

In cases where Government ducs are not
recovered despite the above efforts, action
for recovery of dues as arrears of land reve-~
nue under the Public Premises (Eviction of
Unauthorised Occupants) Act, 1958 is
initiated. At present, this action has been.
initiated in 11 cases of ex-M.Ps.

(c)and (d). In view of reply given to part
(b) of the question above, these questions do
not arise.
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M/s. BirD AND COMPANY

3497. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
slate :

(a) the number of offences with aates and
amounts involved, committed by M/s.
Bird and Company by way of under-
invoicing, breach of foreign . xchange rules
and other violations of export-import regu-
lations during the last 10 years;
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(b) the amount of fines levied and col-
lected in each case so far; .

(c) the particulars of the products of both
export or import for which the fim has been
blacklisted ; and

(d) the income tax arrears of the firm as
on the 31st March, 1968 and steps taken m
recover them 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :(a) and (b). The re-
quired information is being collected and
will be laid on the Table of the Sabha.

(c) M/s. Bird & Company have not been
blacklisted in respect cf import or cxport
of any product.

(d) The outstanding tax demands against
the firm, in respect of various assessment
years, amounted to Rs, 10,33,431/- as on
31-3-1968. Out of this amount, collection
of a sum of Rs, 3,41,289/- relating to the
assessment year 1956-57 has been kept in
abeyance by the Department till the disposal
of appeal by the Appellate Assistant Com-
missioner of Income-tax. A sum of Rs,
6,26,626/- relating to the assessment years
1955-56 and 1957-58 to 1960-61 is being
collected in monthly instalments of Rs.
50,000/- each., For a sum of Rs. 65,516/-
relating to the assessment year 1963-64,
timo for payment has been allowed till
31-8-1968 or disposal of appeal by the Appe-
llate Assistant Commissioner, whichcver is
eardier,

Mjs. BIRD AND COMPANY

3498. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state ©

(a) the names and addresses of the direc-
tors of M/s. Bird and Company with percent-
ages of their share-holdings;

(b) the total investment of the firm as on
the 31st March, 1968 and the amount of
profit it is allowed to repatriate annually
during the last 5 years;

(c) the names of directors against whom
criminal proceedings were takon and with
what results; and

(d) if criminal proceedings were not taken
reascns thercfor ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ]I DESAI) : (a) and (b). Informa-
tion is being collected and will be laid on
the Table of the Sabha.

(c) and (d). Presumably, the reférence is
to prosecution proceedings, if any, under
the Companies Act, 1956. Information in
this regard is also being collected and will
be laid on the Table of the Sabba.

-
SMUOGLING OF SILVER OUT OF INDIA

3499, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount and value of the stocks of
silver in the country according to the most
recent estimate and the date of the estimate;

(b) whether Government are aware of the
fact that nearly 1000 kg. of silver worth about
Rs. 5lakhsis,being smuggled out of the
country every day from Salaya, Jodia,
Mandvi, Kandla, Okha, Sikka, Diu’and other
ports in Gulf of Cambay and Saurashtra;

(c) if so, the precise steps Government
have taken to stop silver smuggling which
threatens to denude the country of all its
silver within a short time; and

(d) thc names of silver smugglers arrested
so far and the action taken against them and
with what result?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (d). Information
in this regard is being collected and will be
laid on the Table of the Sabha.
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PURSES AND OTHER GIFTS TO CENTRAL
MINISTERS

3501. SHRI P. C. ADICHAN : Will the
Minister of FINANCE be pleased to state :

(a) the number of purses persented to the
Ceatral Ministers during the past 5 years and
the amount contained therein;

(b) the number and the estimated value
of other gifts made to the Ministers;

(c) whether the gift-tax had been paid on
each of these said gifts by the donor and
failing that by the donee and if so, the extent
of tax levied on each of the gifts; and

(d) whether any tax exemptions are allow-
ed on gifts to political leaders and if so, the
rules governing such exemptions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The inform-
ation is not available. It is, however, pre-
sumed that to the extent gift-tax was leviable
the usual procedure would have been follow-
ed.

(d) Gifts made to political leaders are not
exempt under the Gift-tax Act. The exemp-
tion limit under the Gift-tax Act for a donor
is Rs. 10,000 during a year.

ExHiBrrions HELD AT A.I.C.C.
SESSIONS

3502, SHRI1 P. C. ADICHAN : Will the
Minister of FINANCE be pleased to state :

(a) whether exhibitions are held at the
site of the A.I.C.C. Annual and other ses-
sions;

(b) if so, the number of such exhibitions
held during the past 5 years;

(c) the income to the Congress organisa-
tion from these exhibitions and the amount
of Income-tax paid thereon; and

(d) whether income from such exhibi-
tions is exempted from income-tax and if
s0, the rules governing such exemptions ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, SHRI
MORARIJIDESAI) : (a) to (d). The requisite
information is being collected and will be
laid on the Table of the House in due course.

M/s. SerasUDDIN & Co., CALCUTTA

3504. SHRI D. N. DEB : Will the Minis-
ter of FINANCE be pleased to state :

(a) the total dues which M/s. Serajuddin
& Co. of Calcutta have to pay to Govern-
ment;

(b) the details thereof;

(c) the steps which arc being taken to
realise these dues; and

(d) when these dues are likely to be realis-
ed ?

THE DEPUTY PRIME MINISTER,
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The infor-
mation regarding the total amount due to
the Government (which would include State
Government), from M/s. Serajuddin & Co.,
Calcutta is not readily available and collec-
tion of all the information will take dis-
proportionate time and labour.

The information insofar as it relates to
direct and indirect central taxes is being
collected and will be laid on the Table of the
Sabha.

RECOMMENDATIONS OF YARDI
CommrTTEE

3505. SHRI SIDDAY YA : Will the Minis-
ter of SOCIAL WELFARE be pleased to
state :

(a) the recommendations made by Yardi
Committee about the education, employ-
meot and grant of lands to the Scheduled
Castes and Scheduled Tribes; and

(b) how far they have been implemented
so far by the Central and State Govarn-
ments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) The recommendations of the Yardi
Committee on ‘education’ and ‘employmant’
and grant of lands are given at Annexure
*A’ laid on the Table of the House. [Placed
in Library. See No. LT-1650 [€8].
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(b) A statement showing action taken on
recommendations relating to ‘employment’
has already been laid down on the Table of
the House in reply to unstarred Question
No. 1276 answered by Deputy Home
Minister on 26th July, 1968. Action on the
other recommendations is still under consi-
deration in the concerned Ministries.

SCHEDULED CASTES AND SCHEDULED
TriBes ORDERS (AMENDMENT) BILL,
1967

3506, SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether all the State Governments
have been asked to send their comments on
the Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1967;

(b) if so, whether the Government of
Mysore have sent their comments; and

(c) if so, whether a copy of their com-
ments will be laid on the Table of the
House ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
{a) No such action has been taken by
Government

(b) and (c). Do not arise.

POST-MATRIC SCHOLARSHIPS

3507. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state

(a) the total amount of Post-matric
scholarship paid to°each category of Sche-
duled Castes, Scheduled Tribes and other
economically backward classes in the Mysore
State during 1967-68; and

(b) the amount paid to each of the above
categories towards the tuition fees in that
year out of this amount ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA,) :

(a) Scheduled Castes Rs. 27,39,169
Scheduled Tribes Rs. 60,445
Other Backward

Classes Rs. 8,39,850

AUGUST 12, 1968

Written Answers 1456

(b) The Government of India Post-Matric
Scholarship includes expenditare incurred
on maintenance charges, all non-refundable
compulsory fees payable by the scholar e.g.,
tuition fee, examination fee, games fee, etc.
and, expenses on approved study tours and
typing/printing of thesis. Accounts are net
normally maintained separately for each of
the iforesaid items. The figures for tuition
fee alone are, therefore, not readily avail-
able.

IMPORT OF NITRATE OF S0DA FROM CHILE

3508. SHRI K. M. KOUSHIK : Will the
Minister of FINANCE bc pleased to state :

(a) whether Chilean nitrate of soda im-
ported from Chile was being released for the
manufacture of nitric acid without any cus-
toms duty being charged till 1967-68; and

(b) if so, the reasons for imposing heavy
customs duty of 60 per cent from 1968-69 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). There was
no special provision during or prior to
1967-68 for releasing without any Customs
duty Chilean nitrate of Soda imported for
the manufacture of nitric acid. However,
nitrate of soda, when imported in a form
indicative of use for manurial purposes was
free of duty and continues to be so even
now. Other nitrate of soda, not imported
in the aforesaid form has, however, becn
liable to import duty. In 1967-68 the ratc
of import duty was 50 %, ad valorem standard
and 40 %, ad valorem prefercntial. That ratc
has been raised with effect from 1-3-1968 to
60%, ad valorem standard and 50% ad
valorem preferential, along with other
increases in the rate of import duty conse-
quent on the budget proposals for the year
1968-69.
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BLAack-LisTing oF Business Houses

3510. SHRI JYOTIRMOY BASU : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the State Vigilance Com-
missioner of West Bengal has recently re-
commended black-listing of ten business
houses on charges of various types of corrup-
tion;

(b) if so, the names of those business
houses;

(c) the nature of corruption charges in
each case; and

(d) the action taken by Government on
the recommendations of the State Vigilance
«Commissioner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to
(d). The State Vigilance Commissioner of
‘West Bengal makes his recommendations to
the Government of West Bengal and it is for
that Government to take such action on
these recommendations as they may consi-
der appropriate. Government of India are
not directly concerned with such recom-
mendations.

SHoRTAGE OF O1L, PETROL AND DiESEL
IN CrviLIAN DepoTS

3511. SHRI ABDUL GHANI DAR :
‘Will the Minister of PETROLEUM AND
CHEMICALS bec pleased to refer to the
reply given to Starred Question No. 977 on
the Ist April, 1968 and state :

(a) the shortages of petroleum, kerosene
oil, high speed diesel, light diesel oil, furnace
oil, mobile oil and M.T.O. in each category
shown by the civilian depots, year-wise, dur-
ing the last five years;
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(b) the names of the first five civilian de-
pots which have shown the heaviest short-
ages; and

(c) whether any investigations have beén
made in the affairs of these depots and if so,
with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH)
(a) Information about such shortages is not
readily available.

(b) and (c). Do not arise in view of the
reply to part (a) above.

RAJASTHAN CANAL PROJECT

3512, SHRI D. N. PATODIA : Will the
Minister of IRRIGATION AND POWER
be pleased to state;

(a) whether it is a fact that if adequate
financial assistance is made available, the
first stage of the Rajasthan Canal Project
capable of irrigating 16 lakh acres of land can
be completed by 1971-72;

(b) whether it is also a fact that even after
accounting for additional Central grant,
only Rs. 5-75 crores will be spent on the
project during 1968-69 and & minimum
of additional Rs. 25 crores will be needed
for the next 3 yecars to complcte the first
stage; and

(c) whether Government have received
any representation from the State Govern-
ment i the matter and whether Govern-
ment have agreed to provide the needed
finances during the next 3 years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) An additional amount of Rs. 3-5
crores outside the State Plan has been allot-
ted to Rajasthan Canal Project on the
understanding that the State Government
will provide Rs. 3 crores for the project
within the State Plan ceiling. This will
make the total outlay of Rs. 65 crores
during the current year. After spending
this amount, a sum of about Rs. 19 crores
would be needed to complete the first stage
of the project.
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(c) It is not possible to determine the
aveilability of funds for the next 3 years at
this stage as the Fourth Plan has not yet
been finalised.

NARMADA WATER DISPUTE

3513. SHRI VIRENDRA KUMAR
SHAH :

DR. SURYA PRAKASH PURI :
SHRI SHIV KUMAR SHASTRI :
SHRI RAM AVTAR SHARMA :
SHRIPRAKASH VIR SHASTRI :

Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply to
Unstarred Question No. 9806 given on the
6th May, 1968 and state :

(a) the further steps taken towards re-
solving the Narmada Project dispute between
the States of Madhya Pradesh and Gujarat,
talks whereon had been deadlocked in April
this year;

(b) whether the opportunity provided by
the Chief Ministers’ conference in New
Dethi held in May this year, had been
seized to resume the talks; and

{c) whether in view of the tough attitude

taken by the Madhya Pradesh Government,

, the Central Government are taking steps to

refer the dispute to arbitration and if so,
the terms thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) to (c). Further steps to re-
solve the Narmada dispute are under consi-
deration. Efforts will be continued to
find out a satisfactory settlement by negotia-
tions. Adjudication has to be resorted to
only as a last resort.

ManNAGERIAL Crisis 1IN PusLic SeCToRr
UNDERTAKINGS

3514. SHRI D. N. PATODIA : will the
Minister of FINANCE be pleased to state :

(8) whether it is a fact that the manage-
rial crisis being faced by various public sec-
tor industrial undertakings is largely due to
the majority of the Officers being obtained
oa deputation or through ad hoc appoint-
ments in the absence of any scientifically
organised top management pool;
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(b) whether the Administrative Reforms
Commission, under the Chairmanship of
Shri Morarji Desai, recommended the sett-
ing up of Public Sector Service Com-
mission and whether these recommendations
were accepted ;

(c) if not, the reasons therefor; and

(d) what effective steps have been and are
being taken for the setting up of such a body
for recruitment of officers and by what time
such a body will be constituted and start
functioning ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) It cannot be said
that management defects are due largely to
these reasons. There is a general scarcity
of good managerial talent and it has been
Government's aim to draw upon the avail-
able managerial talent from all sources,
namely Government Services including the
Industrial Management Pool; Public Enter-
prises; and also the private sector. For
appointment to top posts in Public Enter-
prises regular panels of suitable names are
being maintained and persons are selected
from out of the pancls for specific posts hav-
ing regard to the particular requircments of
individual entcrprises.

(b) to (c). The Administrative | Reforms
Commission in their Report on *“‘Public
Sector Undertakings™ has stated that they
agree with the Study Team appointed by
them that the setting up of a Personnel
Commission for the public sector will not
only abridge the autonomy of the Public
Undertakings but also result in delays in the
manning of the posts in the Undertakings.
The other recommendations made by the
Commission in the area of personnel
management are, however, under consi-
deration of the Government.
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PuBLIC SECTOR ENGINEERING STEEL AND
oTHER PrRODUCTS

3516. SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether civil servants have generally
failed to efficicntly administer public sector
-ngineering, stecl or similar projects; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). It will
not be possible to make any generalised state-
ment in reply to this question. The cali-
‘bre of the management would vary irrespec-
tive of the fact whether they are civil ser-
vants or not.

AGRICULTURE CREDIT CORPORATION

3517. SHRI S. K. TAPURIAH :
Will the Minister of FINANCE be pleased
1o state :

(a) whether Government have approved
schemes for the setting up of Agricultural
<Credit Corporations in West Bengal, Assam,
Bihar and Orissa which have beeen lagging
behind in the co-operative movement;

(b) if so, the steps being taken in that
direction in each State; and

(c) whether Government also propose to
render special assistance during the Eourth
#lan to induce these States to take prompt
action for the development of cooperatives
and if so the details theroof 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The State Agri-
cultural Credit Corporations Bill, 1968,
to provide for the establishrhent of Agricul-
tural Credit Corporations, was introduced
in the Lok Sabha on the 6th May, 1968.
Under the provisions of the Bill, Agricultural
Credit Corporations can be set up in the
Statcs of West Bengal, Assam, Bihar, Orissa
and Rajasthan and in the Union Territories
of Manipur and Tripura. Any other State
can also establish a similar corporation with
the previous approval of the Central Govern-
ment.

(b) The State Governments of Rajasthan,
Assam, Bihar and Orissa have so far agreed
to the establishment of Agricultural Credit
Corporations in their States. Further
action to establish the Corporations can be
taken only after the cnabling legislation has
been passed by Parliament and is brought
into force.

(c) Schemes for the development of co-
operation during the Fourth Plan period
are still under formulation.

SCHOLARSHIF TO STUDEN1S

3518. SHRI NIHAL SINGH :
SHRI 5. C. SAMANTA :
SHRI J. B. SINGH :
SHRI RAM SINGH AYARWAL :
SHRI VIDYA DHAR BAJPAI :
SHRI P. C. ADICHAN :

Will the Minister of SOCIAL WELFARE
be pleased to refer to the reply given to
Unstarred Question No. 9430 answered on
the 3rd May, 1968 and state :

(a) the income level of the parents of 813
students awarded scholarship during 1967-68
and also the rate of scholarship allowed to
them;

(b) how many of them were wards of
Government cmployees;

(c) whether it is a fact that Government
employees enter their actual income includ-
ing dearncss allowance and other allowances
in the forms, whereas private individuals are
likely to conceal their actual income com-
prising ‘bonus etc. with the result that
Government employees are not at par with
private employees and the award of scholar-



1465 Written Answers

ship is not equitable and favour the people
<oncealing their income;

(d) whether Government have received
such complaints and if so, the action which
has been taken in the matter; and

(¢) whether Government propose 1o re-
lax the income-level condition in respect of
wards of the Government employees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
{a) All the 813 students (397 renewals and
416 fresh awards) belonged to Scheduled
«Castes and were paid scholarship at the rates
prescribed for the respective courses of their
studies. The Post-matric scholarships to
Scheduled Castes arc awarded on a graded
means test up to the income limit of Rs.
500/- p.m.

(b) Out of the 416 fresh awards made in
1967-68, 87 were wards of Government

employecs.

(c) to (e¢). The income limit of Rs. 500
per mensum is generous, and Government
servants have been made equally cligible
along with others. What the Honourable
Members appear to have in view is equalisa-
tion of the scope for dishonest practices
such as concealment of income; the simple
answer is that no Government can promote
ectaliontian oF dilsh =

SHIFTING OF MinISTRIES FROM DELHI

3519. SHRI NIHAL SINGH : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government propose to shift
such Ministries from the capital which are
not essential here and whose work is connect-
cd with other States such as Ministries of
(i) Commerce, (ii) Steel and Mines, (iii)
Railways, (iv) Food and Agriculture, (v)
Atomic Energy, and (vi) Petroleum and
Chemicals;

(b) whether it is also a fact that these
Ministries are proposed to be shifted to
places where there are offices connected with
them so that their work could be done
smoothly;
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(c) whether it is further a fact that the
shifting of these Ministries would help to
solve the housing problem of otber employ-
ees; and

(d) if so, the action Government propose
to take in this connection and if not, the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) No.

(b) to (d). Do not arise.

House BUILDING COOPERATIVE SOCIETIES
IN DeLHI

3520. SHRT KANWAR LAL GUPTA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state ;

{a) the total number of House Building
Cooperative Societies in Delhi;

(b) the number of such societies which
have been allotted land so far;

(c) how many of these Socicties have
completed development;

(d) whether it is a fact that the progress
in this regard is very slow; and

(e) if so, the steps Government propose to
take to expedite the development of land in
Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) and
(b). Out of 284 Cooperative House Building
Socicties registered in Delhi, 210 Socictics
had applied for the allotment of land under
the Scheme of ‘large-scale acquisition, deve-
lopment and disposal of land in Delhi'.
Offers of allotment were made to all the 210
Socictics and these were accepted by 147
Societies. 56 of these Societies have already
been allotted land.

(c) to (). Out of 56 socicties, developed
plots have been given or carmarked for the
members of 18 societics, The remaining 38
socicties have been allotted undeveloped
land for the purpose of development. The
Cooperative Housc Building Socicties to
whom undeveloped land is allotied are given
three years' time for the completion of
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development. Out of 38 such societies. 18
societies have already completed the deve-
lopment. The period of three years for the
completion of development has not yet ex-
pired in 11 cases. Two societies which
could not complete the * development with-
in three years were granted extension and the
extended period has not yet expired. In
respect of the remaining 7 societies, the
stipulated period has expired, and they have
been asked to furnish progress reports of
development, and their cases are being
examined.

CONSOLIDATION OF PuBLIC SECTOR
UNDERTAKINGS

3521. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) whether in view of the recent observa-
tions of eminent people in public affairs on
the trend of progressive operational deterio-
ration in the public sector undertakings,
Government are considering the needs for
consolidation rather than further expansion
of those undertakings; and

(b) if so, the steps which are being taken
to restrict the tendency to draw funds from
Government by losing concerns on the plea
of working capital or expansion ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The posi-
tion regarding the operational results of the
Public Enterprises vary from year to year.
In respect of the year 1966-67 for instance,
some enterpriscs have shown an improve-
ment over the previous years while in the
case of others, there was a decline in the
profits.

While emphasis is laid on consolidating
the existing position and full utilisation of
the capacity already built up, there would
also be programmes of expansion in the
light of anticipated demand for products
which are not now being manufactured and
which could be taken up for manufacture by
them. The priority of such demands; the
availability of resources and various other
factors are now being considered in the
context of the Fourth Plan and the provision
of funds from Governmnnt would depend
on the results of such examination. )
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CREATING OF MANAGEMENT PoOL TO

Serve N PusLic UNDERTAKINGS

3523, SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
SHRI BEDABRATA BARUA :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
create a management pool which can serve to
draw personnel to man high posts in the
Public Sector Units;
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I(b) if 50, the details thereof and steps taken
to implement the same; and

{c) if not, the stage at which the proposal
stands at present ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). In 1965, it
was decided by Government that for appoint-
ments to top posts in Public Enterprises,
suitable persons from all sources have to be
located. It was also decided to prepare and
maintain panels of such persons so that the
appointing authorities could have a suffi-
ciently wide range of choice at the time of
selection. Pursuant to these decisions,
panel have been drawn up of managerial
talent from all sources, namely the Govern-
ment Services including the Industrial
Management Pool; the Officers of Public
Enterprises; as well as from the private
sector. Certain recommendations of the
Administrative Reforms Commission in
their Report on “Public Sector Undertak-
ings” in the area of “personnel manage-
ment"” are also under consideration of
Government.

PricEs OF BASIC AND ESSENTIAL
INDUSTRIAL RAW MATERIALS

31524, SHRI S. K. TAPURIAH : Will the
Minister of FINANCE be pleased to state :

(2) how many times the prices of coal,
iron and steel and other basic and essential
industrial raw materials have been revised
since 1950-51 and to what extent each
time;

(b) the measures taken to keep prices of
basic industrial réquirements under check
with a view to curbing the increasing costs
of industrial production in the country;

{c) whether Government's attention has
been drawn to the news published in Cal-
coita in “The Hindustan Standard™ of the
6th July, 1968 under the caption “Is there
really any price policy” ; and

{d) if so, Government’s reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) A statement show-
ing the various revisions in the prices of
steel, coal, raw cotton, raw jute and sugar-
cane made since 1950-51 is Jaid on the Table

. )
of the House. [Placed in Library. See
No. LT-1691/68.)

(b) One of the major objectives o
Government's economic policy is to check
inflationary pressurs in the economy. Mea-
sures adopted include exercise of fiscal
and monetary restraints on excess demand,
the various tax and non-tax concessions to
encourage production in the priority sectors
and selective liberalisation of industrial
and import licensing with the same purpose.
In the case of commodities in short supply,
Government also enforces controls, sta-
tutory as well as4informal. In operating price
controls, the endeavour is [to permit such
increases in prices as are necessary to com-
pensate the producers for the unavoidable
rise in the costs of raw materials, wages
etc. Government tries to protest consumer
and various other interests, and the price
policy is also guided by the consideration
that prices are not fixed at such unremunera-
tive levels as to hamper production, perpe-
tuate shortages and run counter to the long-
run interest of the economy. In the case
of industrial raw materials like raw cotton
and raw jute, for instance, support prices arc
fixed at levels which are remunerative to the
producers.

(<) Yes, Sir.

(d) Reply to part (b) may be referred to.

ExPORT PROSPECTS DURING FOURTH PLAN

3525. SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Planning Commission's
Approach paper on the Fourth Plan by and
large approved by the National |Develop-
ment Council suggested that]volume of ex-
port should be raised by about 7 per cent
per annum;

(b) whether an inter-Ministry Committec
including officials of the Planning Com-
mission, has come to the tentative conclusion
that only a 4 -4 per cent export growth rate
would be possible; and

(c) if the replies to parts (a) and (b)
above be in the affirmative, the reason for
this discrepancy between the two estimates
and the position with regard to the export
prospect during the Fourth Five Year Plan
period ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAD): (a) The Planning
Commission’s paper “Approach to the
Fourth Plan™ states that it would be neces-
sary to raisc exports by about 7 per cent
per anoum to reduce net foreign aid to half
its present level.

{b) and (c). The detailed consideration
of targets of export, as of other aspects of
resource mobilisation, is not yet completed.

RumaL REesources Por Ecownomic
DEVELOPMENT

3526. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to state :

(a) whether, with a view to harnessing
additional rural resources arising from the
bumper crop this year and prospects of rich
crops in coming years for the economic deve-
lopment of the country and for overcoming
the crisis in planning, Government have
dcawn out any scheme or schemes for tap-
ping rural sector;

() if so. the details of scheme/schemes;
and

(c) the steps which are being takszn in
that direction ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). No specific
schemes as such have been formulated but
some suggestions were put forward in the
“Approach to the Fourth Five Year Plan”
prepared by the Plaoning C>mmission.
The question of mobilisation of additional
resources, including mobilisation of rural
rceourcos, Is engaging the attention of the
Ceotral and State Governments in the con”
text of the formulation of the Fourth Five
Ycar Plan.

TaoorE CENTENARY CELEBRATIONS

3527. SHRI M. L. SONDHI : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that there is wide-
spread public disappointment at the failure
to implement the promises made during the
Tagore Centenary Celebrations to keep
alive the tradition of Gurudev Rabindranath
Tagore in the arts in the Capital;
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(b) if so, the steps taken by Gowvern-
ment tw ensure proper management of the
Rabindra Rangshala in accordance with the
spirit of Gurudev Rabindranath Tagore’s
memery; and

(c) what guidclines have been provided
for the proper use of the Rabindra Rang-
shala in accordance with the spirit of thc
Tagore Centenary Celebrations ?

THE DEPUTY MINISTER IN THB
MINISTRY GF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(1) Governmont are not aware of ths pros
mises made and of th: failure in thsir
implementation.

(b) A high powsred Committee with
members drawn from those intercsted in
art and literaturo, has been constituted to
advise Government on p-oper managomenf
of the Rabindra Rangshal..

The Committes mentioned above would
suggest the guidolines.
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ALLOTMENT OF PLOTS IN CHANDIGARH

3530. SHRI SHRI CHAND GOYAL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state the cate-
gories of people to whom plots for construc-
tion of houses have been allotted by the
Chandigarh Administration at concessional
ratos 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : The
information is being collected and will be
laid on the Table of the House.

ScaLs oF Pay/D.A. OF STame
GovERNMENT EMPLOYEFS

3531. SHRI BHOGENDRA JHA :
SHRI R. K. SINHA :

Will the Minister cf FINANCE be plcas-
ed to state :

(a) the respective scales of Pay and
Dearness Allowance, etc. of the employees
of various State Governments;

(b) whether Government are considering
a proposal to fix up uniform pay scale,
dearness allowance and service conditions
of employees of the State Governments of
respective grades; :

(c) if so, the details thereof; and
(d) if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRY
MORARJI DESAI) : (a) This is a matter
concerning primarily the State Govern-
ments and up-tc-date/complete information
is not available with the Government of
India.

(b) No, Sir.
(c) and (d). Do not arise.

CrntraL CiMuiTTER POR FOOD STANDARDS

3532. SHRI D. N. PATODIA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Central
Committee for Focd Standards bas constitut-
ed a sub<Committee to hear the difficulties
of traders in respect of food articles covered
under the Prevention of Food Adulteration
Act and the Rules made thereunder;

(b) whether it is also a fact that so far
the representatives of the trade have not
been called to tender evidence before the
sub-Commitiee;

{¢) if 80, the reasons therefor; and



1475 Writien Answers

(d) whetber Government would ensure
ibat the traders are given full opportunity
to place their case before the Commitice
before decision regarding standards s
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) No
sub-ccmmittee to hear the difficulties of
traders in respect of all food articles covered
under the Prevention of Food Adulteration
Rules has been constituted. The Cenuial
Committee for Food Standards has how-
ever set up certain sub-committees to advise
it on various matters concerning the
Prevention of Food Adulteration Act and
Rules. The Committee can always invite
the trade representatives, whenever consi-
dered necessary 1o konow their views on
different problems.

(b) and (c). Do not arise.

(d) Whenever any amendrments are pro=
posed to be made to the prescribed stan-
dards under the Prevention of Food Adulter-
ation Rules, the proposed revised standards
are published in the Gazette of India for
inviting suggestions/objections from all
persons likely to be affected thereby.
Amendments to the rules are finalised after
taking into account the suggestions/objec-
tions received within a specified period.

FOREIGN CAPITAL IN INDIAN INDUSTRY

3533, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the total foreign capital invested in
the Indian Industry during the last four
years; and
. (b) the total amount remitted by the
foreign investors during that period and the
maximum amount remitted by the foreign
investors in any year 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The latest
available information about the actual foreign
business investments in India is as at the end
of March, 1965. The total foreign invest-
ments in all shperes on that date was
Rs. 9358 crores. Approvals since accorded
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by the Government of Indiaduring the
years 1965-66, 1966-67 and 1967-68 arg as
under :—

Amount
Year (Rs. crores)
1965-66 35-4
1966-67 86
1967-68 22-3

(b) During the period 1964-65 to 30th
September, 1967 the following amounts
were remitted abroad on account of current
profits, accumulated profits and dividends :—

Year Amount
(Ras. crores)

1964-65 3954

1965-66 30-85

1966-67 43:23

1967-68

(Up 1o 30th September) 26-62
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DEVELOPMENT ALONG THE NAJAFGARH
Roap, DeLmr

3538. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that therc has
been a very rapid growth of population dur-
ing the last few years along the Najafgarh
Road in West Delhi;

(b) whether it is also a fact that develop-
ment work has not kept pace w.ih the growth
of population in this area as a result of which
about five lakhlpeople living in this area do
not have even a hospital to meet their medi-
cal needs;

(c) whether it is also a fact that the
Municipal Corporation wards in this area
are double in size in the matter of popula-
tion as compared to the wards in the older
paris of Delhi; and

(d) if so, the steps taken to bring the
Najafgarh road colonies at par with other
parts of Delhi in the matter of medical faci-
lities, parks, playgrounds etc. 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) to
(d) The information isbeing collected and
will be laid on the Table_of the Sabha.

Seizumre OF FoRrEiGN CURRENCY IN
BoMBAY

3539. SHRIVISHWA NATHPANDEY :
Will the Minister of FINANCE be ploased
to state :

(a) whether it is a fact that officials of the
Directorate of Enforcement scized foreign
currency in dollars and sterlings worth Rs. 1
lakh from a person who boarded a foreign
airlines for Karachi on the 10th June,
1968 at the Santa Cruz Air Port, Bombay;
and

{b) if so, the action taken by Government
against the offender ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) During the early
bours of the 11th June, 1968, tho Enforce-
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ment Directorate seized the following foreign
exchange worth about Rs. 37,000/ from a
passenger, who had boarded a plane belong-
ing to a foreign airlines at Santa Cruz Air-
port, for Dubai via Karachi :—

USs. § 2738
£ Sterling 915
Dinars 14
Riyals 138

The seized foreign exchange consisted of
currency notes, travellers’ cheques and a
bank draft,

(b) Investigation in the matter is in pro-
gress, on completion of which suitable ac-
tion, as provided in the Law, will be taken.

TRAINING OF DENTAL SURGEONS TO
CONDUCT VASECTOMY OPERATIONS

3540, SHRI VISHWA NATH PANDEY :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the Dental
Surgeons in Government service all over the
country will be trained to conduct Vasec-
tomy Operations and help the family plan-
ning drive;

(b) if so, when; and

(c) the total amount of expenditure to be
incurred for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRASHE-
KHAR) : (a) No.

(b)and (c). Do not arise.

WRIST WATCHES RECOVERED IN Bompay

3541. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that contraband
foreign made wrist watches worth nearly
Rs. 4,26,000 were seized on the 18th May,
1968 by the Bombay Police at Bombay;
and

(b) if so, the action taken by Govern-
ment against persons concerned ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARIJI DESATI) : (a) On 17th May,
1968 the Police Officers of Bombay inter-
cepted near Sion in Bombay a car and
recovered from it wrist watches and watch
straps of foreign origin worth about
Rs. 4-27 lakhs. The goods as well as the car
were seized and subsequently handed over
to the officers of the Bombay Central Excisc
Collectorate for action under Customs law.

(b) Three persons’ travelling in the car
were arrested and subsequently released on
bail. The case is under investigation.

CHUNTERFEIT CURRENCY NOTES PRINTED
™ CHINA

3542. SHRI BABURAO PATEL :
SHRI VIRBHADRA SINGH :

Will the Minister of FINANCE he
pleased to state :

(a) whether it is a fact that counterfeit
Government of India currency notes printed
in China and meant for circulation in India.
have been detected in the Janakpur area of
Mepal territory as stated by Shri F. Ahmed,
Superintendent of Police, Muzaffarpur, on
the 6th June, 1968 in a press conference of
Shri M. P. Sinha, Commissioner, Tirhut
Division;

(b) if so, the number of forged currency
notes which have been detected and the
number that have found their way into
India;

(c) the number of persons arrested in this
connection; and

(d) the steps taken by Government to
stop the circulation of forged notes in
India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) to (d). It appears
that tha Police Officer of Bihar State refer-
red to amindication given to him by a Police
Odllcer of Nepal regarding the alleged circu-
latiom.af some fake Indian currency. Two
persoms are reported to have been arrested
in Bgal for possession of suspected forged
Indiag girrency notes of the denomination
of qupess ten, bug the origin of tho meffle is
oot known. It also appears that the®brder
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Policz have bzen alerted by the Bihar Police,
who are in touch with their counterparts in
Nepal. However, a full report has been
called for from the Bihar Government.

OFFICE OF CONTROLLER OF STATIONERY,
CALCUTTA

3543. SHRI1 JYOTIRMOY BASL : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether a portion of the local delivery
section of the Office of Controller of S
tionery, Calcutta, has bzen forcefully ocgu-
pied by a recreation organisation;

(b} if so, the action which has been taken
against the concerned persons; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) to (c). Yes, a room adjacent to the Local
Delivery Section was unauthorisedly occu-
picd by a Club known as the Stationery
Office Staff Recreation-cum-Welfare Club.
The room was vacated by the Club a few
days later and taken possession of by the
Administration. The Club has been warncd
not 1o indulge in such activitics in future.

CENTRAL ASSISTANCE TO STATES

3544, SHR1 S. K. TAPURIAH :
SHRI SHRI CHAND GOYAL :
SHRI PREM CHAND VERMA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether a meeting of the Com-
mittee of National Development Council
consisting of Chief Ministers, constituted to
decide upon the pattern of allocation of
Central assistance to the States, was called
in the second week of July, 1968;

(b) if so, the decisions taken in this regard
by the Committee; and

(c) steps taken in pursuance theroof 7

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (@HRI
MORARIJI DESAI : (8) Yes, Si.

(b) The Committee has recommended -
the following criteria for the distribution of
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Centsal assistance among the States during
the Fourth Five Year Plan :
(i) Population;
(ii) Per capitaincome;
. (iii) Per cqpi:ﬁ taxation in relation to
~ per capita income;

(iv) Commitments on account of conti-
' nuing major irrigation and power
schemes; and

(¥) special problems of the States.

The Committec has further recommend-
ed the mroduction of a system of block
grants and loans for channelling Central
assistance w States, on the lines recom-
mended by the Administrative Reforms
Commission.

(c), The Planning Commission is working
out models of distribution of Central assis-
tance assigning differcnt weights to the vari-
ous criteria recommanded by the Committee.
The results of the exercise will be placed
before the Committee of the Mational
Dcv:;lo_pment Council for consideration,

1
MEMORANDUM ON FLOOD SITUATION
IN ASSAM

3545. SHRI S. K. TAPURIAH : Will
the Minister of TRRIGATION AND
POWER be pleascd to state :

(a) whether the Assam Government had
presented & memorandum to the Prime
Ministér during her visit to that part of the
country in July this year on flood situation;

(b) if so, the spacific demand made in the
memorandum; and

(c) Government's reaction thereto ?

I

THE DEPUTY MINISTER IN THE
MIN[$TRY OF _IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yus.

(b) and (c). The Assam Government have
requested that necessary resources should be
made available to complete the raising and
strenigthenjng of existing émbankments and

conkiveticeiof nesembankments as well ay .

to take‘up othdr rieksures like Barak Dam
Project, Pagladiya D:tension Project and the
Manas Rescrvoir Project.
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It is proposed to concentrate attention on
raising and strengthening the existing em-
bankments in Assam and organise proper
flood warning and timely maintenance.
It is proposed to undertake experimental
dredging at a few places to see the feasibility
of this as an anti-erosion measure. It is
also proposed to examine thoroughly the
technical and economic feasibility of deten-
tion reservoirs.

SEDIMENTATION STUDIES 1N GANDHI
SAGAR RESERVOIR, M.P.

3546, SHRI MANIBHAI J. PATEL :
Will the Minister of IRRIGATION AND
POWER be plcased to state :

{a) the findings of the research undertaken
regarding sedimentation studies in Gandhi
Sagar reservoir in Madhya Pradesh;

(b) the find.ngs of the rescarch conducted
under the power research schemes in Madhya
Pradesh; and

{c) if the research has not been completed.
the progress made so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The research study of sedimenta-
tion in the reservoir so far carried out by the
inflow-outflow method has indicated a rate -
of silting of 50 Ac. ft. per year per 100
sq. miles. This rate of silting is within the
rate of 75 Ac. ft. per 100 sq. miles assumed
in-the project report. Further work is con-
tinuing.

(b) The research work on problems allot-
ted to Madhya Pradesh State Electricity
Board is in progress and no consclusive
results have been obtained.

(c) A statement is attachcd_.

STATEMENT
Progress of Research made.

(i) Sedimentation studies in Gandhisagar
Reseryoir.

The sedimentation studies in Gandhhhr i
reservoir were initiated in 1962. The sedi-
ment load being brought into the lake from:
the five main tributaries including Chambal -
river is measured and analysed. The out=
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flow of sediment is measured and deducted
from the inflow to evaluate the quantity of
scdiment trapped in the reservoir. Based
on these observations over a period of six
vears, the overall rate of silting per year
works out to be 50 Ac. ft. per 100 sg. miles
of the catchment area. This is within the
cstimated figure of 75 Ac. Tt. per 100 sqg.
miles for which the silt pocket has been
provided.

Arrangements arc also underway for
carrying out the reservoir survey by the echo-
sounding method. This will supplement the
data already collected for assessing the
nature and extent of silling in the reservoir.

(i) Power rescarch in Madhya Pradesh.

Problem No. 1: “Study of Jointed Wood
Poles™.

A detailed programme for the research
work has been prepared and the various
types of joints have been finalised. A
suitable location for construction of High
tension and Low tension lines on the jointed
wood poles is being finalised and further
observations will be made to assess the suit-
ability of jointed wood poles for use in trans-
mission lines.

Problem No. 2: “*Study of Ash Disposal
and Burning of High Ash
Content Coal in Thermal

Stations™,

The cquipment required for this has been
arranged and a laboratory has been csta-
blished at Amarkantak.

Briquettes in concrete mortar with differ-
cnt proportions of Ash and lime have becn
made and tested for strength to assess the
suitability of using ash in pre-setressed con-
crcte poles.

The rescarch work is being continued.
Problem No. 3: “Free Loader™.

Preliminary data and technical particulars
of the equipment required have been final-
ised. The materials required are being
procured. The experiment will be taken up
soon to assess the efficacy of this method
being used with high tension lines for obtain-
ing small power at low voltage.
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IRRIGATION AND Power Prosects,
MADHYA PRADESH e

3547, SHRI MANIBHAI J. PATEL :
Will the Minister of IRRIGATION :AND
POWER be pleased to state the pregress
made by the Madhya Pradesh Government
regarding the irrigation and power profects
iin the Statc for which the' Central. lpan
assistance was granted during 1967-68,
project-wise, in respect of :.

(i) Chambal project.
(ii) Bagh Irrigation Project.

(i) Satpura Thermal Station.

(iv) Flood Control; and
(v) Rural Electrification!

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : A statement containing the requisite
information is laid on the Table of the
House. [Placed in Library Scee No. LT-
1692/68],

AYURVEDIC DISPENSARIES AND AYURYE-

nic UNIVERSITY

3548. SHRI SHRI CHAND GOY!\L
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleascd to state :

(a) the number of Ayurvedic dispensaries
opened in the country during the last two
vears; and

(b) whether Government are contemplal-
ing to start some Ayurvedic University in
the country during the current year or dur-
ing the next year ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) As
per information available with the Govern-
ment of India, 258 Ayurvedic -and Unani
dispensaries have been set up during the
preceding two years, Information with' res-
pect to purely Ayurvedic dispensarics i not
available,

(b) No.

New SOURCES OF OIL IN INDIA

3549. SHRI SHRI CHAND GOYAL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the new
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sources of oil discovered in the country by
the Oil and Natural Gas Commission dur-
ing the last Five Years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
During the last five years, Oil and Natural
Gas Commission have discovered the pre-
sence of oil in Mehsana, Kathana, Dholka,
Bakrol, Ahmedabad, North Kadi, Kadi and
Subhasan in Gujarat and in Lakwa and
Galeki in Assan.

‘P' Forms

3550. SHRISITARAM KESRI :

SHRI CHENGLARAYA NAIDU :

SHRI N. ANBUCHEZHIAN :

SHRI N. R. LASKAR :

SHRI Y. GADILINGANA

GOWD :

SHRI P. N. SOLANKI :

SHRI NARENDRA KUMAR
SALVE :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that Government
have decided to liberalise the restrictions on
the issuc of 'P* Forms: and

(b) if so, the details thercol with reasons
therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Does not arise.

Civi. HospPiTAL, KATCHAL

3351. SHRI1 NAMBIAR :
SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :
SHRI1 K. M. ABRAHAM :

Wwill the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there is no
civil hospital in the Katchal Island, one of
the biggest among the Andaman Nicobar
Group of islands;

{b) if so, the reasons therefor; and
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(c) whether Government are considering

_ any proposal to construct a civil hospital

there 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) Population in the Katchal Island is
scattcred and two dispensaries exist in the
Island for giving medical aid to people there.
One compounder and one ward attendant
has been posted in each of these dispensarics.
Appropriate cases are transferred frem
Katchal Island to Nancowrie Hospital which
is very close and where there is a Mcdical
Officer.  The Medical Officer is Nancewric
also visits Katchal periodically.

(c) No.,
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CONTRACEPTIVES IMPORTED FROM JAPAN

3554. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcascd 1o state :

(a) whethitisa fact that Contraceptives
imported from Japan are of very inferior
quality and are uscless: and

(b) if so, the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOFMENT
(DR. S. CHANDRASEKHAR) : (a2) No.

(b) Does not arisc.
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SAURASHTRA CHEMICALS LTD.

3557. SHRIMATI SUSEELA
GOPALAN :
SHRI P. RAMAMURTI :
SHRI K. ANITRUDHAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of FINANCE be pleascd
to refer to the reply given to Starred Ques-
tion No. 1217 on the 15th April, ‘1968
and state :

(a) whether the Dircctor of Enforoement
has completed the adjudication proceedings
against the Saurashtra Chemicals Lid, for
alleged unauthorised forcign exchange trans-
actions;

(b) if so, the details of the findings;
(<) the action taken -thereon; and

(d) what are the documents seized by the
Enforcement Dircctorate during the adju-
dication proccedings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJIDESAI : (a) to (c). No adjudica-

“tion proceedings were initiated by the
Enforcement Directorate against Saurashtra
Cement and Chemical Industries Lid, Tl
matter, which was stated in reply to Starred
Question No. 1217 answered on 15th April,
1968, as under adjudication by the Director
of Enforcement, relates 1o three Show Cause
notices issued to Shri K. N. Mehta, Manag-
ing Dircctor of Saurashtra Cement . and
Chemical Industries Ltd. These adjudica-
tion proceedings have not been completéd.

(d) No documents were seized by the
Enforcement Dircctorate in the case against
Shri K. N. Mchta during the adjudication
proccedings. However, some documents
were scized by the Enforcement Directorate
during the searches. 1t will not be in pub-
licinterest to disclose at this stage, the gature
of the documents seized. '
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RAID ON OFFICES OF TRAVEL AGENCIES

3558. SHRIMATI SUSEELA GOPA-
LAN ;
SHRIUMANATH :
SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Questicn No. 7999 on the 22nd April, 1968
and state ;

(a) whether the Enforcement Directorate
have completed the investigation against the
travel agencies;

(b) if so, the details of the findings and
action taken thercon;

€¢) if not, when the investigation is likely
to by complefed and reason for the delay;

(d) whether any forcign national is in-
volved; and

(¢) if o, the name and nationality of the
forcigo national ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) Duoes not arise.

(c) Certain clarifications have been called
for. from the persons concerned and these
are awaited. In view of  the natme  of
investigations it is not possible to forecast
the time required for completion  of  the
investigations,

(d) One of the persons who, in this con-
neetion, have been found to have prima facie
violated the provisions of the Foreign
Exchange Regulation Act, is a foreign
national.

r.é).li will not be in public interest 1o
disclose this information at this stage.

REPORT OF RuUSSIAN EXPERTS ON
On AND NATURAL GAs CoMMISSION

3559. SHRI VISWANATHA MENON:
SHRI UMANATH :
‘'SHRI A. K. GOPALAN:
SHRI MOHAMMAD ISMAIL :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
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the reply given to Unstarred Question
No. 98 on the 22nd July, 1968 and statc :

(a) whether the report submitted by the
Russian team of experts on the Oil and
Natural Gas ‘Commission has since been
examined; and

(b) if so, the action taken by Govern-
ment thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARL
(SHRI RAGHURAMAIAH) : (a) and (b).
The report is under study.

DEVELOPMENT OF LAND BY Deum
DEVELOPMENT AUTHORITY

1560, SHRI PREM CHAND VERMA :
Will the Minister of HEALTH., FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are aware that
the main purpose of the Delhi Developmeni
Authority in Developing land was 10 bring
down the price of land in Delhi so that peo-
ple of low income and middle income groups
could build houses;

(b) whether it is a fact that the prices of
land have not gone down and on the other
hand Delhi Development Authority is auc-
tioning land on very high prices:

(c) whether Government have worked
out the distribution of lund in Delhi between
various classes and if so, what is the distri-
bution; and

(d)y whether Government propose 1o evi-
luite the land policy and if so, when and if
nt, the reasons therefor 7

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) 0
(c). One of the purposes of acquiring land
under the scheme of large scale acquisition,
development and disposal of land in Delhi,
was to prevent privaic speculative transic-
tions in land and to control rise in land
values. But for this scheme, Jand values
would have gone higher. The scheme also
provides for allotment «f some of the
devcloped land at pre-determined rates 1o
individuals in the low income groop.  Wheie



1495 Written Answers

land is disposed of by auction, the premium
is determined by the highest bid.

(d) The subjcct is under consideration,

ApwisORY COMMITTEES AND BOARDS IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS

3561. SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS be plcased to state :

(a) the names of various Advisory Com-
mittees, Boards or any other such organisa-
tions attached to his Ministry, the names of
thegir members and functions assigned to
ciach one of them:

(b) the number of members of ~ach
Committee or Board, who are publicmen
and who are officials;

(c) whether nomination of members is
for one term only and if not, the number
ol terms a member can be renominated and
the duration of a term; and

(d) the total expenditure incurred on these
organisations during the yecar 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM A ND
CHEMICALS AND OF SOCIAL WELF-
ARE ( SHRI RAGHURAMAIAH )
(a) to (d) : A statement giving the necessary
information is laid on the Table of the
House. [Placed in Library. See No. LT-
1693/68]. It is prcsumed that information
is mot required .on the composition of
Boards of Dircctors of Public Sector Com-
panies.

VISITS ABROAD OF DELEGATIONS ETC.
FROM THE MINISTRY OF IRRIGATION AND
POWER

3562. SHRI PREM CHAND YERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of delegations, Ministers,
officials or other experts who went abroad on
Government accounts at the instance of his
Ministry during this year;

(b) which of the countries were visited in
cach case and the duration of the visits;

(c) the amount spent on each visit as also
the foreign exchange involved; and
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(d) the precise nature of advantage that
accrued to Government as a result of each
visit and if any agreements were concluded,
the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). A statement containing
the requisite information for the period
from 1st January to-date, is laid on the Table
of the House. ([Placed in Library. See
No. LT-1694/68].

SURPLUS STAFF N Works, HousmnG
AND SUPPLY MINISTRY

3563. SHRI PREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether any survey of the staflf em-
ployed in his Ministry was made during
1967-68;

(b) if so, how much surplus staff, class-
wise, was found;

(c) whether Government propose to re-
trench the staffl or to absorb them other-
wise;

(d) how many additional hands, class-
wise, were employed by his Ministry during
the period from the 1st April, to 30th June,
1968 and how many new posts of Gazetted
officers were created during this period;
and

(e) the details of surplus staffl working
with Ministers for which proper sanction
has not been obtained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to
(e). The information is being collected and
will be laid on the Table of the House.

FERTILIZER PLANT BY BURMAH SHELL

3564. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) Whether the Burmah Shell has sub-
mitted a proposal toset up a fertiliser
plant in India;

(b) if so, the main details thereof;
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(c) whether the proposal is linked with the
expansion of the company’s refinery at Bom=
bay by additional two million tons a year;

(d) whether Government have examined
the proposal: and
(e) if so, the decision taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes, Sir.

(b) The proposal cnvisages the establish-
ment of a fertilizer factory near the Burmah
Shell Refinery in Bombay for a capacity of
1000 tonnes/day of ammonia and 1100
tonnes/day of urca at an estimated cost of
Rs. 60 crores.

(c) Yes, Sir.

(d) and (¢). The proposal is still under
cxamination and no decision has yct been
taken.

PERFORMANCE  OF DAMODAR  VALLLY
CORPORATION

3565. DR. RANEN SEN : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether Government have reviewed the
overall perfformance of the Damodar Valley
Corporation in the last 20 years;

(b) if so, the results thereof;

(c) whether there is any proposal to re-
organize the administrative set up of the
Corporation; and

(d) if so, the main details thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF I[RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) and (b). The performance of the
Damodar Valley Corporation is being re-
viewed from time to time and has been
found to be satisfactory.

(c) and (d). There is no proposal under
consideration by Government to reorganize
the administrative set up of the Corporation.
The proposal to re-organise the Damodar
Valley Corporation on a functional basis is,
however, still under consideration.
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ReFmnery Pacts wrin Fommon O
COMPANIES

3566. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the question of revising or re-
negotiating the existing refinery pacts with
the foreign oil companies in India has been
considered by Government;

(b) if so, the decision taken thercon; and

(c) whether the foreign oil companies
have expressed their willingness to revise or
re-negotiate the existing pacts ?

THE MINISTER OF STATE IN THE
MINISTER OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes, Sir.

(b) and (c). Discussions in the matter are
in progress with Burmah-Shell. Similar
discussions are also proposed to be held
shortly with Esso and Caltex. The results
of these discussions will have to be awaited.

IMmpoRT OF EQUIPMENTS BY HOSPITALS

3567. SHRI YASHPAL SINGH : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that import of cx-
pensive equipments for hospitals in Delhi
was allowed without a proper check as re-
ported to in the Parrior of the 17th July,
1968; and

(b) il so, the steps being taken to exercise
proper checks 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). The Director General of Health Services
addressing a seminar had said that there was
a tendency on the part of every hospital
department to ask for expensive equipment.
So far as Government hospitals are concern-
ed, sanctions are issued only after the need
for such equipment has been fully establish-
ed,
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Re-OrmENTATION OF Conn.waur‘ PLACE,
New DELHI

3568. SHRI YASHPAL SINGH : Will

- the Minister of HEALTH, FAMILY PLAN-

NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Delhi Development
Authority had not cleared the proposed re-
orientation of Connaught Place, New Delhi;

(b) if so, how the construction work has
!:n:cn taken into hand; and

{c) the action which is proposed to be
taken against thosc responsible for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
Dclhi Development Authority had approv-
ed the road widening and parking plan for
Connaught Place area.

(b) The construction work was taken in
hand in accordance with the approved plan.

{c) Does not arise.

HemavaTit ProsecT, MYSORE

3569. SHRI YASHPAL SINGH :
SHRI G. 8. REDDI :

Will the Minister of IRRIGATION
AND POWER be pleased to state @

(a) whether the Madras Government
have asked for the stoppage of work on the
Hemavathi Project in Mysore:

(b) if so, the rcasons advanced by them:
and

(c) the reaction of the Central Govern-
ment thereon ?

THE DEPUTY MINISTRY IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Madras Government has request-
od the Centre to withhold technical clearance
and also to request the Mysore Government
pot to go ahead with the execution of this
Project.

(b) The Government of Madras desire
that mutual discussions should be held to
arrive at an understanding on the day-to-
day impounding of the Hemavathi reservoir,

AUGUST 12, 1968

Written Answers 1500
similar to those framed for the Krishnaraja-
sagar, so that the limit flows gua.rante‘qd to
them under the 1924 Agreement, are’ not
affected. ] )

(c) I is proposed to discuss this matter
with the Chicf Ministcr, Mvsore, and the
Minister for Public Works, Madras on
19-8-1968. Co

Fermiuizer  PLANT  Basio “ox Hyowro
CarpoN Raw MATERIALS

3571. SHRI YASHPAL SINGH :. Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the technical team which went
into the question of naphtha requirements
for fertilizer production has recommended
that all fertiliser plants should be based on
surplus hydro-carbon raw  matrerials; and

(b) il so, Government's reaction thercto?
v :

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) No, Sir.

(b) Docs not arise.

Tecunical COMMITTEE 10 STUDY PRO-
ALEMS OF MNAPHTHA  RE(OVIIREMENTS

3572, SHRI G. S. REDDI : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state ¢

(a) whether Government  propose « 10
appoint a high-powered technical Com-
mittee to study the problem of .meeting in-
creasing naphtha requirements of the fertili-
zer and chemical industries in the country;
and

(b) il so. when it is likely 10 si:uff_l'unc-
tioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL ‘WELFARE
(SHRI RAGHURAMAIAH) : () Yes, Sir.

(b) In ahout a month's time.
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INCOME-TAX OFFICLRS

3574. SHRI S. S. KOTHARI : Will the

Mmlsu.r of FINANCE be pleased to,

wtatc

(a) whether it is a fact that the strength
of Income-tax Officers, Instrucling (Ins-
pecting) Assistant Commissioners and Ap-
pellate  Assistant Commissioner is being
increased to cope with the requirements
for quicker ts consequent upon
the period of limitation being reduced to
two years; and

(b) if.s0, how much would be the increase
in number and in costs and within what
period such recruitment would be comp-
lefed 7 |
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The strength of
Officers and staff in the Income-tax Depart-
ment has been augmented, and will be
augmented as and when necessary, lo cope
with the accumulation of arrears in the
past and the steady increase in the number
of tax-payers. The reduction in the time-
limit for completion of assessment pro-’
ceedings as such does not call for any
increase in strength.

(b) Docs not arise.

INCOME-TAX CASEs
3575. SHRI R. K. SINHA : Will the'
Minister of FINANCE be pleased to state :

(a) whether it is a fact that complaints
of delay in disposing of Income~tax cases
and of refunding surplus amounts are being .
made; and

(b} if so, whether Government propose to
lake any steps to remove these grievances.
and if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Yes, Sir. In some
individual cases, complaints of delay in
disposing of income-tax cases and of.
refunding surplus amounts have been,
received.,

(b) Appropriate action has been taken
by Government to remove the grievances
wherever complaints have been received. -
Some of the salient steps taken by Govern- :
ment to expedite the completion of as-
sessments and the grant of refunds, in:
general, are given in the annexure,

. STATEMENT .
Salient steps taken by Government for expe- .
ditious disposal of income-tax assessments .

and the grant of refunds
(1) The time limit for the completion of
income-tax assessments has been reduged
from 4 years to 2 years with en‘ect rfom
the assessment year 1969-70.

(2) A functional system of work I:.n
been introduced in most of the Income-tax
Offices whercby assessment collection add
adrhinistrative furictions have ‘been sepd-"
rafed and the responsibility for thé Gomplé-"
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tion of each item of work is placed on
specified officials so that there would be
no delay and no item of work escapcs
the notice of the officials.

(3) A scheme for the expeditious comple-
tion of assessments in small income cases
by accepting returns has been introduced
with a view to liguidate the pendency,
without a detailed and elaborate examina-
tion of accounts, etc. in these cases.

(4) A new provision for grant of refund
of tax on provisional assessment made on
the basis of the return of income has been
introduced by the Finance Act, 1968. Under
this provision, where the completion of
the regular assessment is likely to take
time, tax-payers arc enabled to claim a
refund of tax on a provisional assessment
made on the basis of the return of income
and the accounts and documents ac-
companying it.

(5) Strict instructions have been issued
to all assessing officers that wherever an
order passed by the Income-tax Officer
results in a refund, the refund voucher
should invariably accompany the order
resulting in refund.

(6) A complaint book is being maintained
in the office of the Commissioner of Income-
tax in each charge where assessees could
note the details of the cases in which there
has been delay in the grant of refunds.
These complaints as also complaints made
through letters addressed to the Commis-
sioner of Income-tax of each charge, are
be ing attended to promptly and refunds are
being granted.

(7 A Refund Week is being observed
by the Department annually during which
all the pending cases of refunds are exclusi-
vely attended to by the staff of the income-
tax department, and refunds granted.

INDOENOUS SYSTEMS OF MEDICINES

3576. SHRI R. K. SINHA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(l)the number of States which have

catablished separate Dircctorates for the
development of indigenous systems of
medicines e.g., Ayurveda and Unani;
and
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(b) the steps Government propose to
take to promote the indigenous systems
of medicines in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a)
Five States.

(b) Government has introduced a number
of schemes during the successive Five Year
Plans to promote the development of the
Indian Systems of Medicine. This process
of development will be carried forward
in the Fourth Plan period.

IRRIGATION SCHEMES FOR THE DROUGHT-

AFFECTED AREAS OF U.P. AND BIHAR

3577. SHRI RAM SWARUP VIDYA-
RTHI : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the district-wise schemes formulated
by the Central Government to provide
irrigation facilities in the drought-affected
areas of Uttar Pradesh and Bihar; and

(b) the district-wise amount allocated for
the implementation of those schemes during
1967-687

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Central Govern-
ment has not formulated any district-wise
schemes to provide irrigation facilities in
the drought-affected areas in U.P. and
Bihar. Nor has it allocated any funds
district-wise. The Central Government pro-
vides financial assistance to the extent
agreed to, on the basis of the total expen-
diture incurred on Plan Schemes under the
Head of Development.
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ExporT DuTY. ON JUTE GEEDS

3582. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether further reduction in export
duties on jute goods has been allowed
from June, 1968;

(b) if so, thc details thereof and the
estimated loss of revenue thereby: and

(c) whether any proposals are under con-
sideration for giving the jute industry sub-
sidies for :

(i) import of raw jute, and

(ii) modernisation of plant?

THE DEPUTY PRIME - MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :(a) and (b). Yes.
Sir. Rates of export duty on certain jute
manufactures have been reduced with
cffect from the 19th June, 1968. Particulars
of these jute manufactures and the reduc-
tion are furnished in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-1695/68]. Estimated
loss of revenue is Rs. 55 lakhs in a year.

(c) Wo, Sir.

PoTeNTIAL Powitr CAPACITY OF Baran-
KSHETRA HYDEL Powtr PROJECT

3583. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have made any
technical assessment of the potential power
capacity of the Barahkshetra (fall of river
Koshu from the mountain to’ the plains)
hydel power project, the approximate cost
to be incurred on it and per unit cost;

(b) if so, details thereof; and

"(c) whether Government have approached
or propose to approach the Government
of Nepal for joint survey and comstruction
of this project to fully meet the require-
ments of power in the terrain area of Nepal,
North Bihar and West Bengal? :

THE DEPUTY MINISTER IN THE
MINISTRY OF ITRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). There was a proposal,
about 20 years ago to develop a large block
of hydel power (18 million kW) at Barah-
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kshetra by building a very high dam across

the Kosi river. Later, investigations were

oarried out at a site two miles lower down,

for a dam of about 450 ft. high along with

a Power Station. This has been given up

on account of the unfavourable geological
(c) Does not arise at present.

INncLusion ©OF TATWA AND KHATWE
CastTes IN [tTHE LT OF SCHEDULED
CasTEs

3584. SHRI BHOGENDRA JHA : Will
the Minister of SOCIAL WELFARE be
pleased to state : .

(a) whether it is a fact that Tatwa and
Khatwe Castes are economically and socially
among the most oppressed classes;

(b) whether people of these castes are
found in large numbers in Darbhanga,
Muzaffarpur, Saharsa and other districts of
North Bihar;

(c) if so, whether Government propose
to include these castes in the category of
Scheduled Castes: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) to (d). The Joint Committee (of both
Houses of Parliament) on the Scheduled
Castes and Scheduled Tribes Orders (Amend-
ment) Bill, 1967, is scized of the matter.

ELecTRICTTY AND WATER CHARGES
OF MINISTERS

3585. SHRI P. VISWAMBHARAN :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the names of Ministers who have
exceeded the limits of Rs. 2,400 towards
electricity and water charges in their official
residences in 1967-68; and

fb) the names of Ministers who have
not paid electricity and water charges in
excess of Rs. 2,400 during 1967-687

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : () A
statement is laid on the Table of the House.
[Placed in Library. See No.LT-1696/63].

(b) The accounts of the expenditure on
water and electiicity in the residences of
M3ITLSS(CP)68—5
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the Ministers during 1967-68 could not,
80 far, be finalised as the detailed expen-
diture statements were received recently
and as such no bills have so far been pro-
sented to the Ministers concerned for pay-
ment. These bills are being presented
shortly.

Pero-CEMicAL ProsCT IN GUIARAT

3586. SHRI INDRAJIT GUPTA :
SHRISRADHAKHAR SUPAKAR:
SHRI HEM BARUA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to sta'c

(8) whether India and Iran have agreed
to set up a Rupees 200 crores petro-chemical
project in Gujarat;

(b) if so, on what terms and the names
of the participants in this joint venture;
and

(c) the proposed allotment of share-
bolding between them?

THE, MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
No.

(b) and (c). Do not arise.

Rerairs To THE HALDIA OIL PiPELINE

3587. SHRI INDRAJIT GUFTA :
SHRI KAMESHWAR SINGH :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the leakages in the Haldia
Oil Pipeline have now been fully r paired;

(b) whether the pipeli ¢ is in normal
operation again; and

(c) the estimated cost of the completed
work of repairs and maintenance?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
and (b). Yes, Sir.

(c) Rs. 4 lakhs excluding the cost of
experts/labour, construction equipments and
part of materials provided by SNAM
Progetti at their own co 1.
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Aviation FueL

-'3588. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

- (a) whether it is a fact that the Air
Force and one of the International Air
Lines have rejected the Aviation fuel
produced during the last year;

(b) if so, the causes of rejection;
* (c) how the rejected fuel has been uti-
lised; and

(d) the total quantity of the rejected
fuel?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :(a)
No, Sir.

(b) to (d). Do not arise.

PLAN CEILINGS

3589. SHRI NITIRA) SINGH CHAU-
DHARY : Will the Minister of HN&NCE
be pleased to state :

(a) the basis on which Flan ceilings were
fixed in the First, Second and Third Plan
and in 1966-67 and 1967-68; and

(b) how they are being fixed for 1968-697

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : () The Plan ceilings
in the sense of fixing the size of the Plan
are determined essentially on the basis
of the assessment of the availability of
resources, including the possibility of ad-
ditional mobilisation of resources consistent
with what is considered to be a feasible
growth rate for the economy. Such an
assessment is undertaken at the time of
the formulation of each Five Year Plan,
and the various considerations and assump-
tions bearing on the Plan size and the
scheme of financing of the first three Plans
are indicated in the respective Plan docu-
ments. The size of the annual Plans for
lWandl%?-SBhadnlsotobeﬁnd
'in the light of the various other constraints
which included two droughts and the cons-
equential set-back to the growth of don:ﬂuc
savings.
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(b) The annual Plan for 1968-69 already-
presented to Parliament indicates the various-
considerations involved in the fixation of
the Plan size for 1968-69.

TAXES RECOVERED BY STATES

3590. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state the per capita taxes
direct and indirect recovered by cach State,
separately at the beginning of each Plan
and n 1966-67 and 1967-687

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : A statement is laid
on the Table of the House. [Placed in
Library, SeeNo.LT-1967/68.)

OVERDRAWALS BY MADHYA PRADESH
GOVERNMENT ON RESERVE BANK

3591. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the total overdrawals up-to-date made
by the Madhya Pradesh Government over
the Reserve Bank of India;

(b) the limit prescribed for the over-
drafts;

(c) whether the State Government have
and are diverting development assistance
and other aids given by the Centre to its
recurring expenditure and for payment
of salaries etc.; and

(d) if so, the Central Government’s
reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Government of Madhya Pradesh are cur-
rently not running any overdraft on the
Reserve Bank.

(c) and (d). The development assistance
and other aid given by the Centre are for
specific purposes, which may include re-
curring expenditure also. As the States’
entitlement over the year is determined on
the basis of actual expenditure, there is
little scope for their diverting carmarked
assistance to other purposes.
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“SALE OF MEDICINES AND Dnruog AT
Hior Price

" 3592, SHRI KANWAR LAL GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that medicines
and drugs manufactured by the foreign
companies are sold at a high price on
account of their terms of agreements with
‘Government on being registered under the
Patents Law;

(b) if so, the steps Government proposc
to take to solve this difficulty; and

(c) whether Government propose to revise
the agreements?

THE MINISTER OF §TATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
No. There are no agreements with Govern-
ment about prices at the time of registration
of medicines and drugs under the Patents
Law.

(b) The question of high prices is sepa-
rately under consideration. The Tariff
Commission who had been requested to
enquire into the question of prices for
important drugs are expected to submit
their report shortly.

(c) Does not arise, in view of the reply
to (a) above,

Cur N U.S. Economic AiD

3593. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware of
the fact that the U.S. Government have
cut down its development loan by $200
million and that Government will not be
able to give $480 million aid to India as
offered at the meeting of Aid India Cons-
ortium;

(b) if so, the effect thereof on the Indian
economy; and

(c) the steps Government propose to take
to meet the situation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) There was no
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offer of $480 million aid to India by the
US. Government at the Aid India Con-’
sortium, According to our in.fomnim,
against the U.S. Administration's request,
of $765 million for development Ioun.
the U.S. House-Senate Conference Im
recommended the Foreign Aid Authorisa-
tion Bill with a provision of §350 mil-
lion for development loans. However, this
is only one of the steps which have to be
gone through in regard to U.S. Foreign
Aid legislation. The U.S. Foreign Aid
Appropriations Bill is yet to be passed by
the U.S. Corfgress, At this stage it is too
carly to maeke an asscssment of how much
aid India would receive from U.S.A.

(b) and (c). Do not arise.

FAMILY PLANNING PROGRAMME

3594. SHRI S. C. SAMANTA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether any direct results are visible
in the control of population because of the
Family Planning Programme and if so,
what are the expectations;

(b) the further steps that are being taken
to boost up the programme;

(c) the new developments if any, which
have come to notice of Governments in
the direction of Family Planning; and

(d) the amount being spent for this
purpose in 1968-697

THE MINISTER OF STATE IN THE B
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR ) :
(a) Appreciable reduction in birth rate
has been noted in some of the studies spe-
cially undertaken such as at Gandhigram,
Bombay, Calcutta, Singur, Chetla etc. for
assessing the impact of the Family Plan-
ning Programme. In the absence of a survey
on an All India level, it is too carly yet
to give exact figures about the direct results
in the control of population as a result of
Family Planning Programme. Some demo-
graphers have, however, estimated that
as a result of Family Planning measures so
far taken, more than one million births
were prevented during 1967-68 only.

(b) A statement containing the required
information is attached.
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(c) The Family Planning movement has
created wide awarepess among the people
regarding the need to have a small sized
family and larger number are increasingly
baving knowledge of the methods and
practice Family Planning. There is spont-
ancous desire on the part of some of the
persons even from the lower economic
group not only to accept the Family Plan-
ning methods but also to propagate them
among others.

(d) A sum of Rs. 37 crores has been
allocated for the Family Planning Prog-
ramme for the year 1968-69.

STATEMENT

The further important steps that are
belng taken/considered to boost up the
programme are :—

1. Liberalization of abortion laws.

2. Raising of minimum age at marriage
for boys and girls.

3. Incentives for small families and dis-
incentives for large families.

4. Provision of increased services as near
to the homes of people as possible
through mobile vans, static units and
greater emphasis on camp approach.

5. Research in new types of contracep-
tives and improved type of devices for
contraception.

6. Post-partum programme in some select-
ed hospitals.

7. Intensive programme in some selected
districts in the country.

8. Distribution of Nirodh (Condoms)
through some reputed and established
commercial firms.

9. Intensification of the information sup-
port to the programme at all levels
through use of all local media. like wall
paintings, cycle rikshaw Boards. hoar-
dings and also use of traditional media
like songs. dramas, Bhajans and
Kirtan mandlies ete. as well as pre-
paration of new entertaining films with
Family Planning as their theme.

10. Involvement of private medical prac-
titioners of modern system, indigenous
system of medicine and Homoeopathy
both for providing services and moti-
vation,
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11. In order to attract a large number of
doctors for rural service, the recom-
mendations made by the seminar of
Deans/Principal of Medical Colleges
to the effect that—

(i) one year service in a rural centre
during internship should be made
compulsory;

(ii) admission to the post-graduate
course should be with the condi-
tion that a doctor should have
rendered two years service of
which one year should be in the
Family Planning and MCH pro-
gramme in a rural centre;

are being considered in consultation
with the Universities concerned/
Medical Council of India.

12. Institution of suitable awards for
outstanding workers at all levels.

STABILITY OF THE VALUE OF RUPEE

3595. SHRI S. C. SAMANTA : Will the
Minister of FINANCE be pleased to
state :

(a) the effect, if any, on the rupee as a
result of fluctuations in the value of the
sterling;

(b) whether any stability has been achiev-
ed by the rupee in its value in the foreign
market or there are still demands for further
devaluation; and

(c) the salient aspect of the setback in the
value of the rupee as a result of devaluation,
both internally and externally?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) Fluctuations in
the value of the sterline have no effect on
the par value of the rupee.

(b) India’s international transactions are
conducted at the official exchange rate which
is fixed. Quotations of the Indian rupee
in the unofficial foreign exchange markets
relate to those transactions which take
place in contravention of the exchange
control. As these transactions are only
marginal, the quotations in unoficial ex-
change markets have limited economic

nce. There is no question of further
devaluation of the rupee.
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(c) The extent of change in the internal
value of a currency is indicated by the
<hange in the price level. Prices rose in the
last two years in India duve to a number
of factors, chief among them being the
set-back in agriculture due to drought.
It is not possible to isolate the effect of
devaluation of the rupee on the intermal
prices. Devaluation, of course, lowered the
external value of rupee by 36-5 per cent.

SociAL WELFARE PROGRAMME

3596. SHRI 5. C. SAMANTA : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether any study has been made
by Government into the working of the
Social Welfare Programme in the develop-
ing countries and if so, how does it compare
with our programme;

(b) whether Delegations who go abroad
to study social welfare programmes submit
their reports to Government regarding their
work and study ;

(c) if so, whether a copy of the latest
report will be laid on the Table; and

(d) the amount of money being spent on
the social welfare programme during the
current year and the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.SHRIMATI PHULRENU GUHA) :

(a) No, Sir.

(b) No Delegation has gone abroad to
study Social Welfare Programmes.

(c) Does not arise,

(d) The amount of money to be spent
on Social Welfare Programmes during the
current year and details thereof are avail-
able in the Demands for Grants of the
Department of Social Welfare for 1968-69,
as voted by Parliament.

CONSTRUCTION OF AUROVILLE CITY
NEAR PONDICHERRY

3597. SHRI P. RAMAMURTI :
SHRI NAMBIAR :
SHRI UMANATH :
SHRI K. RAMANI :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :
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() whether Government have given per-
mission for the construction of Auroville
City ncar Pondicherry;

() if 50, the purpose of constructing the

'(t’-‘) whether any foreign countries have
given money for the comstruction of the
city; and

(d) if so, names of such countries and
amount given by each country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d). The information is being collected
and will be laid on the Table of the Sabha.

NEUTRALISATION OF DEARNESS
ALLOWANCE

3598. SHRI 5. M. BANERIJEE : Wil the
Minister of FINANCE be pleased to state :

(a) whether the question of full neutra-
lisation of dearness Allowance was at all
discussed in the Joint Consultative Machi-
nery;

(b) if not, whether this question is likely
to be discussed at the national level with
the representative of the Central Govern-
ment employees’ organisation;

(c) whether this is onc of the demands
of Central Government cmployees who
are going on strike in September, 1968;

(d) if so, the reaction of Government
Lhmlo; and

(¢) the steps taken to have a negotiated
settlement ? ;

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
question of full neutralisation of Dearness
Allowance was raised by the Staff side of
the National Council of the Joint Consul-
tative Machinery and was included in the
the agenda for the meeting of the National
Council held on 11th and 12th July, 1968.
However, the meeting was adjourned before
this item could be reached. The issue is
likely to be discussed in the next mﬁu
of the Council.
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(c) Press reports indicate that this is
one of the demands of the employees.

(d) and (¢). As the question has not so
far been discussed in the National Council
of J.C.M. where it has been raised, there
is no justification for the Central Govern-
ment employees taking recourse to an agita-
tional approach as reported in the Press.

MEDICINE FOR ASTHMA

3600. SHRI S. M. BANERJEE : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that a professor
of the Vallabhbhai Patel Chest Institute,
Delhi has discovered a medicine for curing
Asthma;

(b) if so, whether this medicine has been
triad_l: and

(c) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) and
(b). No new medicine has been invented
for curing asthma, but ccrtain new pros-
pective remedies are being tried, such as
Cobra Venom and Tylophora Indica.

(c) In some patients the results have been
encouraging but the data is being analysed.

ForeiGN EXCHANGE PosImion

3601. SHRI 5. M. BANERJEE : Wil
the Minister of FINANCE be pleased to
state :

(a) whether the foreign cxchange posi-
tion has improved as compared to 1966-67;

(b) if so, to what extent; and

(c) if not, the further steps which have
been taken or are being taken to improve
the position?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). Compared
with 1966-67, export earnings improved in
1967-68 by § 56 million. In the first two
months of the current financial year, exports
bave been higher by 23% over the level
in the corresponding period last year.
Imports, on the other hand, were lower
by about $ 139 million in 1967-68 as
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1966-67. In the first two
months of the current year, thsy have

less at the same level as
in the corresponding period of 1967-68.
As compared with the decline in the foreignm
exchange reserves (net of IMF) of § 135

FOREIGN EXCHANGE VIOLATION Casrs
IN BOMBAY AND CALCUTITA

3602. SHRIS. M. BANERIJEE : Will the
Minister of FINANCE be pleased to
state :

(a) how many cases of foreign exchange
violation were brought to the notice of
Government in 1967 in Bombay and
Calcutta;

(b) the action taken by Government
thereon;

(c) whether there were scarches made in
Calcutta in May or June, 1968; and

(d) if so, on what charges?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) During the ycar
1967, the Enforcement Directorate in
Bombay and Calcutta registered 1052 cases
(835 in Bombay and 217 in Calcutta) of
suspected violation of the provisions of
the Foreign Exchange Regulation Act,
1947.

(b) Adjudication proccedings were initiat-
ed in 454 cascs, of which 296 have already
been adjudicated. Complaints were filed
in courts of law in four cases.

(c) and (d). Yes, Sir. Searches were made
by the Enforcement Directorate in Calcutta
both in May and in June, 1968. These
scarches were in respect of cases of under-
invoicing of goods exported, failurc to
realise full value of exports and unauthorised
buying, selling, lending and acquiring of
foreign exchange. .
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AID FOR THE UPPER VAITARNA PROIECT
- AN Bomeay FROM THE WORLD BANK

3603. SHRI S. R. DAMANI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the World
Bank is prepared to aid the Upper Yaitarna
Project for augmenting water supply to
greater Bombay provided the request is
made through the Government of India;

(b) whether Government have received
any request from the Maharashtra Govern-
ment in this connection; and

(c) il so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
{c). Government had reczived a request
from the Maharashtra Government propos-
ing that the Upper Vaitarna Scheme should
be posed to the International Development
Agency for assistance'in addition to the
Bhatsai Scheme which is already under
discussion with the International Develop-
ment Agency. Since the Maharashtra
Government was studying various alterna-
tives available for mecting the future water
supply needs of the region, thcy were
advised that the question of arranging
cxternal finance would arisc only after
the most suitable arrangement had been
decided upon.

EconoMmic Posrion OF THE COUNTRY

3604. SHRI1 S. R. DAMANI : Will the
Minister of FINANCE b: pleaszd Lo
state :

(a) whether it is a fact that there is an
upward swing in the economy of the country
during the last six months;

(b) if so, he fizlds in which better per-
formance is noticed and the extent to which
they have helped to pull up the economy;
and

(=) et of th: improvement in

economy as reflected in the common man's
cost of living index?

SRAVANA 21, 1890 (SAKA)

Written Answere 1522
. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. There
has been a distinct- improvement in the
economic situation during the last six
months. ;

(b) The trend of industrial production
has been encouraging while the bumper
kharif harvest has been followed by an
equally good rabi crop. Latest estimates
indicate that the output of major rabi
foodgrains has gone up by more than
40 per cent as compared to the output
during the previous year. The seasonally
adjusted index of industrial production
during the first quarter of 1968 was 6T
percent higher than that during the last
quarter of 1967, Even as compared to the
first quarter of 1967 industrial produc-
tion rose, again, by 6-7 per cent. Most of
the major industry groups have contri-
buted to this rise in industrial output;
production has risen substantially in sectors
producing machinery and transport equip-
ment, These favourable production trends
have exercised a downward pull on prices.
There has also been an improvement in
the capital market.

(c) As a result of improvement in avail-
ability and lower prices the all India work-
ing class consumer price index (1949=100)
foll from 214 in December 1967 and 220
in January, 1968 to 212 in May.

PROPOSALS FOR INCREASING FERTILIZER
ProDUCTION

3605. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the various proposals that are under
examination for increasing fertil 2er predue-
tion in the country with estimated capacity
of cach;

(b) whether Government are keeping in
view the likelihood of shortage of naphtha
and if so, the percentage of production
capacity planned on naphtha base and
on other feed stocks; and

(c) whether producilon programme is in
keeping with the estimated demand for
fertilizers of about 2-4 million tonnes by
1970-71 and about 5 million tonnes by
1975-767
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHURAMAIAH) : (a) The
propesals that are under consideration
are given belew ¢

(Tonnes *N')
(i) Public Sector -
Korba - : . . 229,000
Kothagudam/Ramagundam . 229,000
Nargal Exp. . . . 152,000
(ii) Private Sector -
Tata Chemicals Lid. 460,000
(Lt cation : Mithapur)
Occ dental prepesal 140,000
(Lccation : Vizag)
Kalirga Tubes Ltd. 240,000

(Lccation to be decided)

(b) Yes, Sir. The Gcverrment is aware
of the likely shcrtage of naphtha and
producticn is being planned taking this
factor into consideration. The exact per-
centage of production capacity based cn
naphtha will be known when the pro-
gremme is firaliccd.

(c) Yus, Sin.
MissING OF STCRES OF THE DELHI
ELectric SUPPLY UNDFRTAKING

3607. THRI D. C. SHARMA

SHRI MAHANT DIGYDAI
NATH

SHRI RAGUVIR SINGH
SHASTRI :

SHRI K. P. SINGH DEO :

Will the Minister ¢f IRRIGATION AND
POWER bc pleased to siate :

(a) whether goods worth Rs. 3,60,000
were mitsing frem Dclhi Elcciric Supply
Undertaking Stores and that matcrials worth
Rs. 9 crores including Rs. 2 crorcs worth
of cables had bcen unused for years;

(b) whether it is a fact that the Stores’
mainienance and issue procedures Wwere
faulty and stock verification had not been
done for a leng time;

(c) whether any inquiry has been insti-
tuted into the matter; and
(d) if so, the findings thereof and the

action taken or proposed to be taken in
the matter?

'AUGUST 12, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). The physical stcck verti-
fication of stores conducied by the Delhi
Electric Supply Undertaking has revealed
a nct shortage of Re. 3,60,000. Detailed
investigations were taken up into the cir-
cumstances which have caused this shortage
as also in respect of the items including
cables lying unused for long periods of
time. Investigations have been completed
in respect of shortages of Rs. 1,30,000
for which responsibility has been fixed
on various officials of the Stores Depare-
ment, Nine officers have been charged
sheeted and 8 officers have been placed
under suspension. A manual of stores
and purchase procedure was compiled and
published in 1966. Procedurcs as laid
down are further improved by issue of
instructions from time to time. Stock
vertification on proper lines was not done
before in the past. A special Cell was set
up in April, 1967 to investigate various
shortages of stores and materials. Further
action will be taken on the results of detailed
investigations.

SHANTIVANA, New DeLul

36"8. SHRI NARENDRA KUMAR
SALVE : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state :

(a) whether it is a fact that the project
for improvement of Shantivana is not being
taken up on account of withholding of
grants by Government this year; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No.

(b) Does not arise.

wagfaa wfaat 1 seam@

3609. S} @A TFTM @ ;W
HRTH ST HefY qY T AT FAT KOV
fw:

(%) w g & @ § e o
e anferat & faerer & ford &Y o Y
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agraar % afw ¥y w9 ¥ IR
¥ oF a1 @ fawfare onfan¥ o< =7
 at & aar A wfedl B IR
Ffgq @ ST §;

(@) s ag i aw & & 79 20 ast
¥ areifs wnfa & soa & fad #rf
a‘gﬁ‘a:mﬁﬂ'{fiéé; E

(w) afz &, & sqgfaa afaal &t
grQ Aforal & @ww &7 ¥ S@W &
fad @@ qTU T FGATEr H AT
e

qATA weqmw faqm § Ty war
(g0 (ofimdy) ®AIW AqF) :

(%) fawma gfaamst w1, A
foem & &7 §, g & F7 afw
WA T AT &1 A= g, TG 39
arw &t gfee adf w7 o1 wdr oA
fafa & #oor sFx wrfagt &1 7 2
amat & dfaw @A e g

(@) segs sfa #r swfa 41 favig
faaicr o ot g § e faar
Tar g, T AR ddt § A wdr aq-
qfa wifagi & frd fairw qoATe T
W § AT 3 qase g § qafa
FE

(w) s & afus foed sfaat v
g1 W & fod aw 9ura fed o @
g % ww ¥ faF gt duadi
Aror & faww w1dwe wfas g e
T g 8 )

I | areramt X HwAuE
& wraafaat w1 aawd

3610. St A SHETA AW ;4T
amey, aftere fagier . aig
fawera et qg aom & g AT B

(%) w1 g *7 @w aTOEa
(soc 2w) & forer dfoee & o
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T W A e mar § faad
I v § i 9@ fordr & wrer wiw
1 Wt Afgad 99 *1 g9 S §
aar §q frarfga geei A aga s
™ g

(=) afe &, @t w@v "da af@m
framd & 0% ®7 @ g6 N
Pratfrafa & qegor i &1 faemer A
&Y S,

(7) T F o qeET A AEaA
FY A & ;T IO E;

(=) 71 3w wiw & Aafaarfea ofr
qferat &1 Wt of@e fadem & a0
yqa 1 aven fear amar ;@

() afz &, &t za% @ FCw
¢

wieen, qftn? frdtom oo s
fasa wama & www w&Ar (¥
safa w=anex) : (F) e

(@) ¥ (z). FTHT §1 AT A0
¥ sare, faem dfaegz, araawr &
FFen #1 O 99 F1 9 g0 & aff
&1 € 4Y | T T ¥ AT gAAT
& | gy AAa Ff feafr ag g f
FHCET Ta 7 (FAoE 7 4g)), fawat
IHET 350 &, 65 Ffer, ford 1 &
AFT 8 qF TN g, TAAT A A F
ATAE | §7 F & OF oufeq 7 AqA<T &7
&1 § @ I ©: syfeaay #r afem)
& 99 Ay foar & 1 ar@r 58 TEAf
0w, wrr fefwar anfe 4% swfaa
mfaa®Y &1 o FT @

IJuTwdn & famr qoweww &
wgad W sEmenw
3611. oY W W @RIl 0 W
waveeq, afoare frar oF e faeemw
qdt 7z aamH Y ¥ w6 fw
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(F) &1 sk N a1 ¢ fF
FACIRW & OIS Fordy & Agaire W<
# 1 a0 seae €, foad ¥ 0w
geat & fag § aur gea femi & faa
Gy AT AEaTHl § 79 OF a9 ¥ A 471,
1 T § A 7 & &1 T,

(&) afz &, &t wad a7 F1e0 &
T

() wxF #1 &9 a% 3w feafa a1

qurex F1 fawe @ ?

s, i faglaa aqr S
favm wWarmg A SuwEl (s o
go wfa) : (%) & (7). g vFa F7
TG R AT ANT-TEH 9T TR &Y AT

SHORTAGE OF OXYGEN AND NITRO-
OXmE GAses

3612. SHRI DHIRESWAR KALITA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether routine operation work had
to be suspended for a number of days
recently in Irwin Hospital, Delhi due to
shortage of oxygen and nitro-oxide gases;

(b) if so, the reasons therefore: and

(¢) the steps taken to ensure adequate
supply of oxygen and nitro-oxide gases to
the hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a)
Yes.

(b) There was shortage of nitrous oxide
in the Irwin Hospital from the 29th April,
1968 to 1st May, 1968 due to a break-
down in the supply from the suppliers
in Delhi. The supplicrs had intimated that
there was break-down in the supply of gas
from Calcutta,

(¢) Normally stock of Oxygon gas and
Nitro-oxide gas to meet requirements for
about 15 days is kept in Irwin Hospital.
Empty cylinders arc replaced twice a week
by the supplier.

AUGUST 12, 1968
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PETRO-CHEMICAL COMPLEX IN ASSAM

3613, SHRI DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether the project report prepared by
the Japanese experts for setting up a petre=
chemical complex in Assam has been exa-
mined by Government; and

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
and (b) The feasibility report for setting
up Petro-chemical projects in Assam pre-
pared by the Japanese experts at the ins-
tance of the Government of Assam was
received by the Government of India. This
was cxamined and the Government of
India’s comments have since been furnished
to Government of Assam for any action,
they would like to take.

SeconD OIL REFINERY IN ASSAM

3614. SHRI DHIRESWAR KALITA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Assam Government's
request for setiing up a second Oil refinery
in the State has been rejected by the Central
Government ; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE(SHRT RAGHURAMAIAH): (a) Yes,
Sir.

(b) Refining capacity already available
in Assam is more than adequate to meet
the local requirements in the State for some
years to come. The capital investment and
operating costs of a refinery located near
consuming centres and receiving crude oil
by pipelines are substantially lower as com-
pared to an additional refinery at a location
in Assam. The freight incurred on the
movement of products to outside an econo-
mic supply area cannot be recovered under
the present pricing systems and will, there-
fore, be a financial burden to the refining/
marketing company. Above all, in the
immediate future. crude oil from the new
fields in Assam is not available in sufficient
quantities to meet the requirements of »
new refinery. -
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a1 fpeet qral ¥ wak wT f
fY, faay oy &1 fagemr a=x @
T

Busmiess CONNECTION OF SHRI KANTI-
LAL Mnorarn Desal

3618. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

‘(a) the amount of [oreign ecxchange
sanctioned to Shri Kantilal Morarji Desai,
a businessman of Bombay, during the last
five years, year-wise;

(b) the purpose for which the foreign
exchange was sanctioned;

(c) the names of firms owned by him;

(d) the namcs of such concerns in respect
of which he represents as an agent or
representative; and

(¢) whether Shri Kantilal Morarji Desai
or his firms paid any income-tax in these
years and if <o, how much in each year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). For
business visits abroad no foreign exchange
was released to Shri Kanrilal Desai during
the last five ycars bv the Reserve Bank,
He was however released foreign exchange
when accompanying me as follows

Month and Countries  Am- Pe.
year visited ount riod
ro-  (days)
leased
Nov.-Dec, New Zealand, £23 21
1965. Australia
and Japan.
Sept.-Oct., UK.. USA, £90 30
1967. Canada,
Brazil, Tri-
nidad, Vene-
zuels. Ger-
many and
France.
April, 1968 Philippines £15 5

(c) He owas the firm of M/s. P.M.
Traders. It is a proprictory firm.

(d) He does not work as an agent or
representative of any concern.

" AUGUST 12, 1968
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(® In the last five amossment yosrs,
on his personal income the tax paid was
as below :

Rs.
1963-64 . . . . 41,799-80
1964-65 . ) . 68,773-00
1965-66 . . . 36,805-00
1966-67 33,679-00
1967-68 14,180-00

In view of replies to parts (c) and (d) the
question of supplying figures of tax paid
by companies does not arise.

WITHDRAWALS FROM THE LAXMI
COMMERCIAL BANK

3619. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that there have
boen bogus withdrawals from the Laxmi
Commercial Bank with the connivance
of high officers;

(b) if so, whether the receipts of bogus
withdrawals have been sent to the Central
Bureau of Investigation;

(c) the number of such cases traced so
far and action taken thereon;

(d) whether the Reserve Bank of India
made serious allegations against the abuse
of power by the authorities of the Bank;
and

(¢) whether any complaint was made by
any Member of Parliament to the Finance
Minister in 1965 and if so, whether any
enquiry was made?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir.

(b) and (c). Do not arise.
(d) No, Sir.

(e) Yes, Sir. A letter was received in
Januvary, 1965 megarding certain alleged
benami deposits with the Lakshmi Com-
mercial Bank with the object of evading
income-tax. Enquiries revealed that there
was no positive evidence to establish that
these deposits were benami, though there
were some features which raised doubts
about the bonafides of some depositors. As
already intimated in the answer to the
Unstarred Question No. 2681 on the 4th
March, 1968 and to the Unstarred Question
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No. 1396 on the 29th July, 1968 investiga-
tions in this regard are being carried out
by the Income Tax authoritics with a view
to assess income, if any, that has escaped
taxation.

PERMISSION TO NEWCOMERS IN THE
LUBRICATING MARKET FOR
BLENDING ARRANGEMENTS

3620. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 711
on the 16th November, 1967 and state :

(a) whether it is a fact that permission
is not given to the newcomers in the lubri-
cating market for having their independent
blending arrangements;

(b) if so, the reasons therefor; and

(c) the conditions to be fulfilled by the
new firms to obtain the necessary per-
mission?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes, Sir.

(b) and (c). As already sufficient blending
capacity exists in the country, the Govern-
ment does not consider it desirable to permit
pewcomers in this line.

SALE oF FERTILIZERS ON CREDIT BY
FERTILIZER AND CHEMICALS TRAVAN-
CORE LTD.

3621. SHRI P. VISHWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Fertilizer and Chemicals
Travancore Lid., is selling fertilizers on
credit ;

(b) if so, the terms thereof; and

(c) the terms on which the Fertilizer and
Chemicals Travancore Ltd., sells fertilizers
to the Mysore Fertilizer Company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes, Sir, to distributors and bulk con-
sumers on the basis of contracts.
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(b) Usually commercial credit -of one
month from date of invoice. Beyond this
period interest is charged at nine per cent.

(c) Mysere Fertilizer Company being one
of the distributors, function under the above
scheme.

CONFISCATION OF PROPERTIES OF
INCOME-TAX EVADERS

3622. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the proposal for the pres-
cribing of deterrent penalties like the
confiscation of properties of persons cvading
Income-tax has been finalised;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Penalty
provisions in the Income-tax Act, 1961 have
already been amended by the Finance Act,
1968 providing for imposition of penalty
ranging from a minimum of 100% to
a maximum of 200% of the income con-
cealed in the case of persons evading income~
tax,

(c) Does not arise.

agerfear g AW & Ao &
LR E
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(=) 31 7g &= § fs ¥ wfa-
wa @ ¥ fakr # smwr § a7 afz @
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‘Homeress Crry DWELLERS

" 3627. SHRI SAMAR GUHA : Will the
Minister of SOCIAL WELFARE be pleased
1o state :

(a) whether it is a fact that the problem
of homeless city dwellers has assumed
serious proportion in many big cities of
India;

(b) whether this problem has become
very acute in Caleutta which is bearing the
burden of beavy influx of refugees;

{c) whether Government have developed
any scheme in any part of the country or
helped any State for undertaking such
work for housing the homeless urban
people; and

(d) whether Government propose to ini-
tiate scheme or help any State for that
purpose to construct ‘Night Shelters’ for
the people instead of their using pavement
and cerating social and hygienic problems?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) No State Government has brought to
the notice of thc Department of Social
Welfare the problem of Homeless City
Dwellers having assumed serious propor-
tions.

(b) The Government of West Bengal
have sent no such information to the Depart-
ment of Social Welfare.

-

(c) The Department of Social Welfare
have no such schemes.

(d) The Department of Social Welfare
have no schemes for night shelters. The
Ministry of Health, Family Planning and
Urban Development have a scheme for
construction of night shelters for pavement
dwellers by State Governments. The grant
of financial assistance from the Govern-
ment of India (Ministry of Health) to the
State Governments is to the extent of 50
per cent of the cost of the project as loan
and 37} per cent of the cost as subsidy.
The balance amount of 12§ per cent of the
cost is to be met by the State Governments
themselves,
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- ELBCTRIFICATION OF VILLAGES
3628. SHRI RABI RAY : Wil the

Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that he suggested
at a meeting of the Central Electricity
Council in March, 1968 that the target of
clectrifying 1,00,000 villages should be
extended to October, 1970 from that of
Gandhi Centenary in 1969;

(b) if so, the reasons therefor; and
() the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c).*As indicated in reply to
Lok Sabha Unstarred Question No. 1130
on 19th February, 1968, it would not be
possible because of the shift in emphasis
in rural electrification schemes and because
of the constraint on financial resources to
electrify 1 lakh villages by 2nd October,
1969. In view of this position the Union
Minister for Irrigation and Power suggested
of the meeting of the Central Electricity
Consultative Council that all-out efforts
should be made to achieve the target at
electrifying 1 lakh villages by 2nd October,
1970, the end of Gandhiji’ centenary year.

fadzt segframa dvw, At faesll
R W@ 7 Jyaed
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SONE BARRAGE PROJECT

3630. SHR1 HIMATSINGKA : Will the
Minister of IRRIGATION AND POWER

be pleased to state :

(a) the progress made in regard to the
Sone Barrage project and the amount spent
on its implementation so far;

(b) when the project is likely to be
completed;

(c) the area of land that will come under
irrigation with completion of this project;
and

(d) the central assistance given for the
implementation of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-

| SAD) : (a) and (b). The project comprising
of remodelling the existing canal system,
construction of a new barrage and appur-
tenant works has been practically completed.
Some ecarthwork remains to be completed
in the Eastern and Western Afflux Bundhs.
These will be completed after the monsoon
this year. A sum of Rs. 15 crores has been

spent so far.
(c) Besides providing irrigation facilities
to an additional 3 ‘07 lakh acres the project

will assure supplies to the existing com-
mand of 7-3 lakh acres.
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(d) No carmarked central assistance was
given but an L.D.A. Credit of 15 million
dollars was arranged for this project which
has been fully disbursed.

PusLic UNDERTAKINGS

3631. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that during the
years from 1962-63 to 1965-66, the return
camed by the Central Economic Enter-
prises fell steadily in each successive year
and in the years 1966-67 and 1967-68, this
same return turned into losses and are
on the increase;

(b) if so, what has been the met return
from the said enterprises during each of
thesc years from 1962-63 to 1967-68: and

(c) the main reasons for incurring losses
and delaying returns from these enter-
prises ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Presum-
ably the Hon'ble Member is referring to
the -performance of the industrial and
commercial undertakings of the Central
Government. For a proper appraisal of
the working of these undertakings, it will
not be correct to lump together diverse
types of concerns or cnterprises in various
stages of development.

For the year 1967-68, the accounts have
still not been closed by all the Public Enter-
prises, and thus the over-all position regard-
ing profits/losses for that year is not known.
As regards the previous years 1962-63 to
1966-67, the position is indicated in the
enclosure. This does not cover the under-
takings under construction (in which case
the question of profits/losses does not obvi-
ously arise) and also Life Insurance Corpo-
ration (whose functions, method of deter-
mining the profits etc. are different). No
trend is perceptible from these figures.

(c) Wherever losses have been incurred
by the Public Enterprises, these were due
to various factors such as those affecting
the economy as a whole like recession in
the engineering industries, lack of demand
for the products and also other particular
technical reasons, like breakdowns in machi-
pery, power failure etc. or working below
capacity output.
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STATEMENT

1. Hindustan Steel Ltd.—This incurred
net losses amounting to Rs. 24 -0 crores
and Rs. 5-0 crores in 1962-63 and 1963-64.
During 1964-65 and 1965-66, the company
carned small profits of Rs. 2:79 crores
and Rs. 2-31 crores respectively, while in
1966-67, the working results showed a net
joss of Rs. 19-81 crores.

2. Other Running Concerns—Till 1965-66,
there was a net profit from the working
of these concerns. The figures of net
profits in the years 1962-63 to 1965-66
were Rs. 148 crores, Rs. 180 crores,
Rs. 16-7 crores and Rs. 79 crores res-
pectively. In 1966-67, the total met profits
carned by the profit-carning concerns
worked out to Rs. 3083 crores, as against
the corresponding figure of Rs. 1585
crores in the previous year. But the total
loss of the remaining undertakings amounted
to Rs. 3263 crores, against Rs. 79 crores
in the previous year.

3. Promotional and Developmental Under-
takings.—These undertakings ecarned net
profits amounting to Rs. 0-07 crore in

- 1962-63 and also in 1963-64, Rs. 1 -29 crores
in 1965-66 and Rs. 11 ‘38 crores in 1966-67.
Only during 1964-65, the net overall result
was a net loss of Rs. 403 crores.

4. Financial Institutions.—These showed
net profits amounting to Rs. 0-09 crores,
Rs. 1-31 crores, Rs. 0-08 crore, Rs. 005
crore, Rs. 005 crore in the successive
years 1962-63 to 1966-67.

The figures of net profit/net loss men-
tioned above are after providing for depre-
ciation, interest and tax wherever applic-
able.

INCOME-TAX REFUND Cases IN DeLHI

3632, SHRI HEM RAJ : Will the
Minister of FINANCE be pleased to
state : '

(a) the number of refund cases of Hindu
Undivided family pending completion on
account of the dividend charged at source
in Delhi Circles for the last five years;
and

(b) when they are proposed to be
completed ?
M37LSS(CP)/68—6
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) There are no
refund cases of Hindu Undivided family
pending for the last five years in Delhi
Circles on account of dividend charged at
source.

(b) Does not arise.

NoN-BANKING COMPANIES

3633. SHRI HEM RAJ Will  the
Minister of FINANCE be pleased to state :

(2) the number of non-banking companics
in India; and

(b) the amount of money that has been
invested by the public with them so far
and the usual rate of interest that they
give on such investments?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (2) and (b) Of the
26,721 non-banking coppani- that were
functioning in India as on the 31st March,
1966, 2357 companies received public
deposits amounting to Rs. 283-41 crores
at rates of interest varying from 73{ to
12% per annum.

M/s. CHAMANLAL AND BROTHERS

3634~6HRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1141 on the 10th November,
1966 and state :

(a) whether legal action has been taken
against the British firm for failure to remit

money;

(b) whether the Enforcement Directorate
has started adjudication proceedings against
M/s. Chamanlal and Brothers and associate
firms;

(c) if so, the results of action taken as
mentioned in parts (a) and (b) above;
and

(d) if mo action has been taken, .the
reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl) : (a) to (d) M/s.
Chamanlal and Brothers and their associate
firms have not yet taken legal action against
the UK. firm as they have been reportedly
advised to avoid litigation and try for a
settlement. Further course of action to be
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taken in thc matter is being examined by
the Reserve Bank of India.

The Director of Enforcement has con-
cluded the adjudication proceedings against
M/s. Chamanlal and Brothers and their
associate firms. However, adjudication
orders have been reserved in accordance
with the Stay Orders obtained by the
parties from the High Court of Delhi
restraining the Director of Enforcement
from passing final orders in thesc cases till
the disposal of the Writ Petitions filed by
the parties before the Court.

IFAT & wAqd Wew wal g
Ll b

3635/ w7y fowd :

A1 SfwTT W &T

a1 faw 5@t 17 A3FAT, 1967 F
AT FIT AT 336 F IA7 & FFIH
q qg FA F FT FO ¥ :

() #ar S¥ay & qagd 7@ qAl
9T I Frafas weafwEl AT FRT
T fRa T8 FT ITETT F A A
BIRGIEIEEUE LR AR LS

(=) afz gr, @Y 378 4 &t fegA
afr agqa 1 7% §; AR

() S€rar & wagd w87 waAr gra
I FATATAG[ITAGH FAATAT F AT
F1 g arfawel & fagey & T |
ferdr wafr g€ g ?

Iq-quTH HA qwy faw WAt (s
Aroo @) : (F) aqE & 7%
Ffair R &7 o @ §, 9
Z8 Fefufol & sig-ggae Iw
W1 $9 Feafaat Fr-Frafo
FAAEY, TSN GG QA frwarar
Ty fFq A & W w6 9

(@) faa wret § we-frafor £
Tl g T & I
ak Wil ®Y, IS A LA A K
i faduramel} ¥ wrovr, TG A fear
WS |

AUGUST 12, 1968

Written Answers 1544

() Fs97amag A fagumm fral-
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ys. AMINCHAND PYARELAL

36367SHRI MADHU LIMAYE :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 417 on the 3rd November,
1966 and state :

(a) whether the penalty of Rs. 8,22,111/-
imposed on Messrs. Aminchand Pyarelal
for the assessment year 1959-60 has since
been recovered: and

(b) if not, the reason therefor?

THE DEPUTY PRIM. MINISTER
AND MINISTER OF FIVANCE (SHRI
MORARJI DESAI) : (a) and (b) The
collection of this amount has been stayed
because the assessment on the basis of
which this penalty was imposed has been
seot aside in appeal. Meanwhile the assessee
filed a writ petition before the Calcutta
High Court against completion of the
reassessment and the High Court had
issued a stay order. Action is being taken
to move the High Court to vacate this
stay order.

ToeTr waTient Y ‘rite sfew T
war &

3637.&¢gfwwﬂzmmsfir
qg qarA ®) $1 w4 fr

() war ag &= ¢ f wer A1 {fR
¥ Qg M § IET TR 9T
T T & FAMPET B 39T 4
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Mpsmo or STeeL AND CEMENT FROM
RAMGANGA PROJECT SITE

3638. SHRI JAGESHWAR YADAV :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that steel and
cement worth several lakhs of rupees have
been found missing from the moltipurpose
Ramganga project site in U.P.;

(b) whether there had been allegations
that the missing steel and cement were
either stolen or misappropriated by some
of the project officials;

(c) whether the State Government have
made any enquiry into these allegations;

(d) if so, the findings thereof; and

(e) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The matter is still under in-
vestigation by the State Government.

(b) Yes.

(¢) The enquiry is being made by, the
State Government of U.P.

(d) The final report in the matter is still
awaited by them.

(e) Does not arise.

IRRICATION AND POWER NEEDS OF
' Hoi Aneas ofF UP.
3639. SHRI JAGESHWAR YADAY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whethber he had recently suggested
that the Uttar Pradesh Government should
assess the irrigation and power noods of
the hill areas in the State and prepare &
master plan for their development;

(b) whether any such plan is now being
prepared by the State Government; and
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(c) the kind of assistance the Contral
Government propose to give to the State
Government for the implementation of
such a master plan for the hill areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) During his recent visit to the
hill areas in U.P. in June, 1968, the Union
Minister of Irrigation and Power had
suggested investigation of certain irriga-
tion and power schemes in thc area.

(b) The Uttar Pradesh Government have
constituted a Committee to go into the
question of assessment of irrigation needs
. of the districts of Nainital, Almora, Garhwal
and Tehri Garhwal as also Chamoli, Uttar-
kashi and Pithoragarh districts.  This
Committee has not yet finalised its recom-
mendations. The State Government have
already included two power schemes for
Hill Districts in their Power Plan, viz.,
Small Hydel Schemes and Uttarakhand
Schemes with a provision of Rs. 17-00
lakhs and Rs. 30+00 lakhs respectively
during 1968-69.

{c) The nature of assistance will be
determined in the context of the Fourth
Five Yoar Plan of the State Government
mm pattern of assistance to be fol-

o waw & faast fawm & fasz
fearat & foemal ® o §
i
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Non-Prorect LoaN

3644, SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether & large bulk of non-project
loan has been coming to India from the
International Development Association, the
World Bank’s soft loan affiliate;

(b) if s0, whether the prospect of this
loan is not bright, as replenishment of the
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funds of the Association is beld up because

the US. Congress has deferred legislative
authorization; and

(c) whether it is likely to effect adversely

the total foreign exchange required for the
Fourth Five Year Plan?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) In 1966-67 the
International Development Association ex-
tended two non-project credits amounting to
$215 million out of total non-project assist-
ance of $900 million. No non-project loan
was given by IDA in 1967-68.

(b) Although continued operations by
IDA will depend upon replenishment of its
funds, there has been an agreement in
principle among the developed countries
to provide special contributions to IDA
upto an amount of $1,200 million. Accord-
ing to current anticipation, this replenish-
ment is expected to become effective later
this year,

(c) This will have to be considered only
if the replenishment of IDA does not take
place even by the end of the year.

STOP-GAP ARRANGEMENT TO DEeFER
PayMENT OF DEBT TO THE WORLD
BaNk

3645, SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

{a) whether the World Bank allowed
India to make a stop-gap arrangement to
defer-payment of debt to the Bank by
allowing her to keep the ro-paid debt
in the Resorve Bank of Indiain order to
avoid an actual outgo of foreign exchange;

(b) if so, whether this arrangement is
likely to continue in future; and

(c) whether any other alternatives for
having long-term arrangements for repay-
ment of the World Bank debt are to be
worked out in future?

THE DEPUTY PRIME MINISTER.

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

The World Bank kept an amount of $45
million as spocial deposit in the Resorve
Bank of India during 1967-68. Tbis sum
was equivalent to principal repayments paid
to the World Bank during 1967-68.
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(b) and (c). The World Bank has agreed
to give $15 million as debt relief for 1967-68
and another $15 million for 1968-69. The
World Bank is also willing to consider its
share of debt relief for 1969-70 along with
other members of the Consortium.

As regards debt relief for 1967-68 amount-
ing to S15 million since the repayments
had already been done by Government
of India, the World Bank has refunded to
the Government an equivalent amount out
of the special deposits. For 1968-69, the
World Bank has agreed to defer certain
repayments of principal amounting in all
to $15 million for a period of ten years.
Correspondingly the World Bank would
withdraw during the current year $15 mil-
lion from its special deposits with the
Reserve Bank of India.

NoON-PAYMENT oF Dues sy Ex-M.Ps.
AND Ex-MINISTERS

3646, SHRIC.K. BHATTACHARY YA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be vleased to state ;

(a) whether it is a tact that Government
are suing some ex-Members of Parliament
and ex-Ministers for non-realisation of
arrears; and

(b) the number of ex-Members of Parlia-
ment and ex-Ministers who are in arrears
and amounts due from them and the earliest
year from which these have become duva?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Action under the Public Premises
(Bviction of Unauthorised Occupants; Act,
1958 for recovery of rental dues as arrears
of land revenue has been initiated in 11 cases
of ex-M.Fs.

(b) The number of ex-M.Ps. and ex-
Ministers who are in arrears of rent and
the amounts due from them at the end of
30th June, 1968 is indicated below :—

No. Amount

(Rs.)
() Ex-M.Ps. 227 1,44,104 -84
(ii) Ex-Ministers 7 5676:69

The carliest case relates to the year 1949
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SmALLER SizeD CURRENCY NOTES
3648. SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleased to state
the extent of economy obtained in the con-

sumption of paper after the introduction of .

smaller sizes of Currency Notes and how
this economy compares with the economy
estimated before the introduction of smaller
sizes of Currency Notes?
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THE ¥ DEPUTY J PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The economy in
t!&e consumption of paper by the introduc-
tion of smaller sizes of Currency Notes
was 390 metric tonnes (approximately) for
the note production during 1967-68. This
was also the order of economy envisaged
carlier for this level of production.

INCOME-TAX ASSESSEES

3649. SHRIHEM RAJ : Will the Minister
of FINANCE be pleased to state :

(a) the number of assessees of the salaried
and non-salaried groups upto Rs. 3,000,
10,000, 15,000, 20,000, 25,000, 30,000
50,000, 70,000 and beyond that separately
and their assessment upto the 31st July,
1968 ; and

(b) the number of assessees, and their
assessment upto the 31st July, 1968 of the
salaried and non-salaried groups referred
to in part (a) above under Hindu Undi-
vided Families?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
information regarding the number of asses-
sees in the various salaried and non-salaried
groups is not available. However, informa-
tion regarding the number of assessments
completed in the various ranges of income
during 1964-65 is available and the same
is given in the Annexure. Laid on the
Table of thc House. [Placed in Library.
See No. LT-1701/68 .)

ANTI-BioTICS FACTORY AT RISHIKESH

3650. SHRI SRADHAKAR SUPAKAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the annual value of the imported
components of drugs manufactured in the
Anti-biotics Factory at Rishikesh;

(b) whether it is a fact that the compo-
nents are imported in spite of their avail-
ability in India; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMAIAH) :
(a) The forelgn exchange required for
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the import of materials for the production
of all the antibiotics included in the project
report, is Rs, 87 lakhs.

(b) No, Sir.
(c) Does not arise.
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EXPORT OF NAPHTHA
3656, SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the raw
material naphtha, required for the develop-
ment of petrochemical industries, is being
exported in large quantities instead of being
utilized for developing the industries within
the country;

(b) if so, the quantity, of naphtha, together
with cost thereof exported year-wise and
country-wise during the period from 1958
to 1967;

(c) whether adequate provision is being
made in the Fourth Plan for development
of the industry in view of its importance Lo
the national economy; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) and »
Naphtha surplus to country’s requircments
is being cxported since 1964. A statement
showing country-wise export of naphtha
is laid on the Table of the House. [Placed
in Library. See No. LT-1702/68].

(c) and (d) Government is fully alive to
the importance of developing naphtha
based chemical industries and currently a
Working Group is formulating the progra-
mmes for the Fourth Plan to commence
from 1-4-1969.

MALARIA IN TARAI DISTRICTS DORDERING
NEPAL

3657. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the incidence
of malaria, gastro-enteritis and small-pox
has increased in the Tarai Districts bordering
Nepal;

(b) if so, the reasons therefor and the
measures taken to prevent spread of the
diseases; and
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(c) the total amount allocated for this

purpose during the current year, distric t-

wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No,
in so far as Malaria and small-pox are
concerned. As for gastro-entritis it is not a
notifiable disease in Uttar Pradesh and Bihar
and no figures are available.

(b) Does not arise.

(c) The total amount allocated during the
current financial year is shown in the state-
ment laid on the Table of the House. [Placed
in Library. See No. LT-1703/68].

M.l‘s'. RammiaToNn RAND oF INDIA (P) L1D.

3658. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of foreign exchange
sanctioned to M/s. Remington Rand of
India (P) Ltd., during the last five years;

(b) the amount of Income-tax assessed
and realised from this firm during the period;
and

(c) the amount of undisputed Income-tax
due from it at present and the action to
realise the same ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) The foreign exchange re-
leased to a firm or a group of companies
takes different shapes such as import licences,
for travel and attending business conferences
abroad, for payment of royalty and technical
fee, for remittance of profit and for various
other purposes. Details of the foreign
exchange sanctioned to various persons
either by Government or by the Reserve
Bank of India are not compiled firm-wise
and it is not possible to furnish the required
information. Particulars of import licences
issued by the office of the Chief Controller
of Imports and Exports, New Delhi are
being published in the “Weekly Bulletin
of Industrial Licences and Import and Export
Licences, " a copy of which is furnished to
the Parliament Library.

() and (c) The required information is
being collected and a statement will be laid
onthe Table of the House as early as possible.
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M/s. Gopres TYPEWRITERS

3659. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleasea
to state .

(a) the amount of foreign exchange
sanctioned to M/s. Godrej Typewriters
during the last five years;

(b) the amount of Income-tax assessed
and realised from this firm during that
period; and

(c) the total amount of undisputed In-
come-tax due from it at present and the
action taken to realise the same ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JT DESAI) : (a) The foreign exchange re-
leased to a firm or a group of companies
takes different shapes such as import licences,
for travel and attending business conferenoes
abroad, for payment of royalty and technical
fee, for remittance of profit and for various
other purposes. Details of the foreign
exchange sanctioned to wvarious persons
either by Government or by the Reserve
Bank of India are not compiled firm-wise and
it is not possible to furnish the required
information. Particulars of import licences
issued by the office of the Chief Controller
of Imports and Exports, New Delhi are beiog
published in the “Weekly Bulletin of In-
dustrial Licences and Import and Export
Licenees,” a copy of which is furnished to
the Parliament Library.

(b) and (c) The required information is
being collected and a statement will be Laid
on the Table of the House as carly as possible,

CHAIRMAN OF OLL INDIA LIMITED

3660. SHRT J. MOHAMED IMAM :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the name of the person who has been
appointed as the Chairman of the Oil Tndia
Limited; and

(b) his qualifications and experience ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIJAH) : ()
Shri Dev Kanta Borooah.

(b) Shri Borooah holds a degree in Law.
He has also occupied scveral important
positions eg. (i) Member of Parliament
from 1950 to 1957; (i) Member of the
Legislative Assembly from 1957 to 1967;
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(iii) Minister of Education and Coopera-
tion in the Government of Assam from 1962
to 1966; (iv) Chairman, India Refineries
Limited (1960-62), (v) Member, Indian
Railway Freight Structure Enquiry Commi-
ssion; (vi) Member of the Indian delegation
to the United Nations in 1954-55 and (vii)
Leader of the Indian Cooperative delegation
to the U.S.S.R., Czechoslovakia and West
Germany.

RECEPTIONS HOSTED BY AN OFFICER OF
THE PLANNING CoMMISSION

. 3661. SHRI YAIJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to refer to the statement laid on the Table
on the 16th November, 1967 in pursuance
of the reply given to Unstarred Question
No. 4015 on the 28th June, 1967 regarding
receptions hosted by an officer of the Plann-
ing Commission and state :

(a) whether it is a fact that the senior
officer who held the enquiry neither examined
any witness nor sought any records in
pursuance of the inguiry;

(b) whether the approval given to the
guilty officer for the expenditure incurred
was to violation of the prescribed 1ules in
this regard;

(c) if so, the rcasons therefor; and

(d) the details of the enquirv made in the
matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESALI) : (a) The Senior Officer
who inquired into this case had consulted
the relevant records and the officers con-
cerned,

(b) and (c) The reference to guilty officer
is not understood. As indicated in the
Statement laid on the Table of the House
on 16th November, 1967 the officer acted
in good faith and Government have accepted
the findings of the Sepior Officer who en-
quired into this case. The question of
giving any formal approval has not arisen.

{(d) The details of the enquiry have already
been furnished in the statement laid on the
Table of the House on 16th November,
1967.
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WATER SUPPLY SCHEMES FOR HARYANA AND
Puraas

3662. SHRI YAJNA DATT SHARMA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of schemes for the supply
of drinking water sanctioned by the Central
Government for Haryana and Punjab during
the Third Five Year Plan Period;

(b) the details of the schemes; and

(c) the number of schemes which have
been completed and those in hand and when
they are likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB.S. MURTHY) : (a) Under
the National Water Supply and Sanitation
Programme the Central Government had
approved, during the Third Five Year
Plan period, 31 Urban Water Supply Schemes
and 57 Rural Water Supply Schemes in
Punjab and 23 Urban Water Supply Schemes
and 49 Rural Water Supply Schemes in
Haryana.

(b) and (c) The information is given in the
Statements laid on the Table of the House.
[Placed in Library. See Wo. L.T.—1704/
68]. )

DrawbBack ENQUIRY COMMITTEE

3663. SHRI YAINA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Drawback Enquiry
Committee appointed to conduct a com-
prehensive review of legal, procedural and
administrative aspects of the working of
the Customs drawbacks and Central Excise
rebates on exports have submitted its report ;

(b) if so, the recommendations thercof;
and

{c) the decisions taken by Government
thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Yes, Sir.

(b) A summary of the major recommenda-
tions made by the Committee is laid on the
Table of the House. [Placed in Library.
See No. LT.—1705/68).
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(c) Thereport is under consideration ofthe
Government.

STATUTORY CORPORATIONS FOR PUBLIC

UNDERTAKINGS

3664. SHRI YAJNA DATT SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Administrative Reforms
Commission has recommended that statutory
corporations should be set up in place of
public enterprises now largely run under
the Company Form of management;

(b) whether it has also been recommended
by the Administrative Reforms Commi-
ssion that all industrial and manufacturing
concerns and other concerns in the field
of air transport, shipping and hostels and
tourism should be grouped into sector
corporations; and

(c) if so, the decisions taken by Govern-
ment thereon ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JIDESAI) : (a) The Administrative Reforms
Commission had recommended in their
Report on “Public Sector Undertakings”
that the formation of statutory corporations
should, in general, be adopted for Public
Sector Projects in the industrial and manu-
facturing fields. The Commission had also
‘recommended that promotional and develop-
ment sectors should, as far as possible, be
run as statutory corporations or depart-
mental concerns. Inthe case of Under-
takings, which are predominantly trading
concerns or which are set up to improve and
_stabilise particular areas of business, and
also where thers is an element of private
participation, the Commission had favoured
the company form of management,

(b) The Administrative Reforms Commi-
ssion also recommended grouping of certain
important industrial and manufacturing
concerns and also undertakings in the
fields of air transport, shipping, hotel and
tourism, etc. into sector corporations.

(c) Government have decided that for
certain enterprises providing public utilities
which are primarily intended to .develop
the basic infra-structuro facilities, the
statutory form of management may be
preferable, while for other enterprises, -in-
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cluding those operating in the monopolistic
field, where the commercial aspect is predo-
minant, the present company form may allow
more flexibility. Government have also
decided that the recommendations of the
Commission for the setting up of sector
corporations need not be accepted in princi-
ple. Government, however, recognise, that
in certain circumstances there might be
advantages in having sector corporations and
these cases will be considered on merits.

PETROCHEMICALS COMPLEX, GUJARAT

3665, SHRI R. K. AMIN : Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government considered the
question of establishing a co-ordinating
authority for the integrated development
of Petro-chemical complex in Gujarat
State :

(b) if so, the sieps taken by Government
in the matter; and

(c) if not, how Government propose to
expedite the development of petro-chemical
complex in the Gujarat State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) Yes.

(b) The Government of India propose
to set up a Petro-chemicals Corporation
for this purpose.

(c) Does not arise.

DuHARrOl IRRIGATION PRrOJECT, GUIARAT

3666. SHRI R. K. AMIN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that work on
Dharoi Irrigation project in Gujarat has
been delayed because of lack of permission
from the Central Government; and

" (b) if so, the obstacles in the way of

‘expediting the sanction of this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) The Sabarmati Reserypir
Projoct estimated to cost Rs, 15-23, crores
was examined in the Central Water an.d
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Power Commission and comments sent to
the State Government in July, 1966, The
revised proposals on the project at an estima-
ted cost of Rs. 17-42 crores, involving ehan-
g¢s in the scope and cost of the project, were
received in December, 1967, and are in an
advanced stage of examination.

SwITCH TRADE BETWEEN INDIA AND EaST
EUROPEAN COUNTRIES

3667. SHRI R. K. AMIN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Directorate
of Foreign Exchange Control has under
taken the investigation of some unscrupu-
lous Indian exporters becoming instruments
in promoting switch trade between India and
Bast European countries; and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b) It is a
fact that the Enforcement Directorate
are investigating some cases of exports made
by Indian exporters, where the goods were
declared as for shipment to East European
countries against rupee payment under he
relevant Trade and Payments Agreements
with such countries, Investigations made
disclosc that apparently the goods were
destined for countries in convertible
CUFréncy areas.

On the basis of investigations, adjudica-
tion proceedings were initiated by the
Enforcement Directorate  against some
firms. These proceedings have, however,
been stayed by the Calcutta High Court,
on application by the parties. Investigations
against some more firms are in progress.
It will not be in public interest to disclose
further details at this stage.

ASEISTANCE FOR INTRODUCTION OF PROMIBI-
TION TN STATES

3668. SHRI R. K. AMIN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that he has said
at Hyderabad that the Centre would make
up balf the loss sustained by the introduc-
tion of prohibition anew in any State;

(b) the reaction of the Finance Commi-
ssien thereto; and

(c) the propriety of making such a state-
ment pending the finalisation of the Report
of the Finance Commission ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes; Sir.

(b) and (c) It was not necessary to refer
this matter to the Finance Commission,

INAPHTHA CRACKER FOR DEVELOPMENT OF
PETRO-CHEMICAL INDUSTRIES

3669. SHRI R. K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that Naphtha
cracker is the basis for further development
of petrochemical Industries;

(b) if so, the arrangements which have
been made to furnish full information re-
garding the development of Naphtha cracker
to private sector, sufficiently in time so as
to enable them to get ready to use this basic
material; and

(c) if there is no arrangement at present,
whether Government propose to evolve
some in the near future 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) Petro-
chemical Industries based on Olefins and
Di-Olefins depend on Naphtha crackers.
However, there are other chemical-based
Petro-chemical Industries such as certain
Aromatics, the development of which is not
dependant on Naphtha cracker.

(b) Information on the development of
Naphtha crackers and possible downstream
units has been furnished to the Private
sector and others concerned through the
Press and other formal and informal
committees and meetings.

(c) Does not arise.
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NYLON PLANT

3671. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Government
bave decided to stop the issue of further
licences for the setting up of Nylon Plant
in the private sector;

(b) if so, the reasons therefor;

(c) whether there is a proposal to set up
a Nylon Plant in the public sector; and

(d) if so, when and where the same is
likely to be located.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes, except for expansion of existing units.

(b) A capacity of about 11,000 tonnes
has been licensed and a further capacity
of about 5,000 tonnes has been covered by
isswo of letters of intent to various private
parties. At present caprolactam, the main
raw material, is imported. The planned
indigenous capacity for caprolactam avail-
able for nylon yarn production. is likely
to be close to 15,000 tonnes in 1971. Licen-
sod capacity of Nylon units has naturally
to be related to the anticipated indigenous
production of caprolactam.

(© No.
(@) Does not arise.

SRAVANA 21, 1890 (SAKA)

Written Answers 1570

QUALITY OF DRUGS MANUFACTURED AT THE
ANTIBIOTICS FACTORY AT RISHIKESH

3672. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that tests have
revealed that the quality of the drugs
manufactured at the Antibiotics Factory
of the Indian Drugs and Pharmaceuticals
Ltd., at Rishikesh, have not been found
conforming to the Indian Pharmacopceia

(b) if so, whether the tests were not
conducted before starting the production
of these drugs;

(c) the loss Government is likely to suffer
on this accounts ; and

(d) whether it is also a fact that due to
the internal troubles, the Plant has not been.
able to achieve the stipulated targets ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (&)
Initially there was some difficulty in the
matter. But now the pharmacopoeial
standards have been satisfied by the basic
products namely sodium and procaine
penicillin and streptomycin sulphate. There
are however some problems regarding clarity
and sterility in streptomycin sulphate and
sterility in procaine penicillin. These are
expected to be overcome shortly,

(b) Tests are to be conducted on the
products actually available from the plant
and these must proceed alongside produc-
tion.

(c) In every complicated chemical plant,
there are initial teething troubles. In a
pharmaceutical manufacturing plant rigid
specifications have to be fulfilled and this
takes time to attain. The question of loss
in tho commissioning stage does not arise.

(d) No.

Estate Duty

3673. SHRI LOBO PRABHU : Wil
the Minister of FINANCE be pleased to
state :

(a) the total revenue receipt from estate
duty during the last year;and |

(b) whether in view of nagligible revenae
from estate duty as compared to otber
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revenues on property, Government propose
to abolish it ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) The total revenue receipt
from Estate Duty during the financial year
1967-68 was Rs. 5,87,45,000.

(b) No Sir. Government do not propose

to abolish estate duty as it is an important

- fiscal measure for reducing the existing ineg-

ualities in the distribution of wealth in the

country. Moreover, the object of the levy is

1o assist the States towards financing their
development Schemes.

BURDEN OF ESTATE DUTY ON THE PRODUCTION
ETC. OF THE MADRAS FIRM AMALGAMATIONS

3674. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have examined
the burden of Estate Duty on production.
expansion and employment in the firm
Amalgamations in Madras; and

(b) if so. the Estato Duty levied on this
firm and to what extent there had been
reduction in its Corporate and income
taxes with the imposition of the Estate
Duty ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRIMORAR-
J1 DESALI) : (a) and (b). Amalgamations (P)
Ltd,, Madras is a company which was
controlled by Shri S. Anantaramakrishnan
in his life time. On his death on 18-4-1964
Amalgamations (P) Ltd, was treated as
“accountable person" u/s. 19(1) (a) of the
Estate Duty Act. 1953 in respect of the
duty payable on the death of the deceased.
The regular Estate Duty assessment of
Shri Anantaramakrishnan has not so far
been finalised. However, a provisional
estate duty demand of Rs. 65,50,452.75
based on the value of estate as returned by
the accountable person was raised and it
has been fully paid.

The impact of the estate duty demand
on the production, expansion and employ-
‘ment in this group of firms, as also its
tax paying potential will be examined, when
the final estate duty is determined and the
method of its collection is decided upon.
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PENSIONS

3676, SHRI M, L. SONDHI : Will the
Minister of FINANCE be pleased to state :

(a) the figures for pensions granted to
different categories of the Central Govern-
ment employees in 1954 and 1968;

(b) whether Government have made any
study of the “principle of parity” as under-
stood in the UK. in relation to pensions;
and

(c) whether Government proposé to re-
view the position regarding pensions of the
Central Government employees with a.view
to the several introduction of the “principle
of parity?" ' !
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The information
is not readily available.

(b) and (c). No, Sir. Ia framing the pen-
sion rules, the Government of India is not
guided by pension rules of any foreign
Government,

INSURANCE OF CIRCUS ARTISTS

3677. SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have received
a representation from the Indian Circus
Federation regarding amendment of the
Indian Tnsurance Act;

(b) the practice in other countries of the
world regarding insurance of circus artists;
and

{(c) whether any steps are proposed to be
taken by Government to enable Indian
Circus artists to obtain benefit of insurance?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (c). Yes, Sir. A
Memorandum requesting that the L.IC.
should change its present practice and grant
life insurance cover to Circus Artists was
received from Indian Circus Federation early
this month and is receiving attention. The
Insurance Act itsclf does not prohibit grant
of insurance cover to any particular category
of persons.

(b) In foreign countries, Insurance com-
panies generally offer life insurance to circus
cmployees on individual basis on payment
of extra premium (which is often very hecavy)
to cover the occupational hazards.

‘OFF-SHORE PLATFORMS IN GULF OF CAMBAY

3678. SHRI M. L. SONDHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether designs for off-shore plat-
forms in the Gulf of Cambay were promised
by the Institute for off-shore oil explora-
tion at Baku;

(b) whether the work on the construction
of platforms has been held up with serious
corrosion on account of lack of technologi-
cal know-how; and
M37LSS(CP)/68—7
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(c) if so, the steps taken by Government
to obtain technical know-how from alter-
native source 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) No,
Sir. However, the Soviet Government
has offered to assist in this matter.

(b) No, Sir. No construction work on
the platform has been undertaken so far,

(c) Does not arise; the matter is now
under discussion with the U.S.S.R. authori-
ties.

OFF-SHORE DRILLING IN CAMBAY REGION

3679. SHRI CHINTAMANI PANI-
GRAHI :
SHRI B. N. SHASTRI :
SHRI R. R. SINGH DEO:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission has planned to go ahead on its
own for launching off-shore drilling for oil
in the Gulf of Cambay region;

(b) if so, the details thereof and the
facilities afforded to the Oil and Natural
Gas Commission to take up this scheme;
and

(c) the estimated expenditure involved
in undertaking this drilling operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH)
(a) Yes, Sir, in the shallower arcas of the
Gulf.

(b) As a first step, the Commission will
drill on its own on an off-shore structure from
the Aliabet East Island. The Commission
is busy with the preliminaries in this direction
and expects to begin actual drilling opera-
tions in the first hall of 1969. The next
steps will be decided depending on the re-
sults of this initial measure. The Commi-
ssion possesses the authority and facilities -
necessary to undertake this work, but
Government will give necessary help and
encouragement, *
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(c) The total expenditure involved in the
projected drilling operations will depend
on their eventual size; nothing can be said
about the matter at this stage.

SupPLY OF CRUDE OLL FROM LAKWA REGION
T0 GAUHATI REFINERY

3680. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PETROLEUM
AND CHEMICALS te pleased to state :

(a) whether the crude oil supply from
Lakwa region to Gauhati refinery has in-
creased after the commissioning of the
Lakwa-Moran pipeline; and

(b) if so, how the present supply compares
with that of the last ycar's ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) The
actual supply of Lakwa crude to Gauhati
refinery has not yct started. This will
commence after the tankage at Moran is
filled with crude and related transportation
arrangements are completed.

(b) There was no supply of crude from the
Lakwa region last year.

GoLp AND FOREIGN CURRENCY SEIZED FROM
AN Air Hostess

3681. SHRI K. P. SINGH DEO : Will
the Minister of FINANCE be pleased to
state @

(a) whether it is a fact that gold and
foreign currency were seized from an Air
Hostess by the Customs Authorities at
Santa Cruz airport recently;

(b) il so, the Airlines to which the air
hostess belonged;

(c) the value of the gold and foreign
currency seized;

(d) action taken by Gowvernment in the
matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) ; (&) to (c). On the 20th
July, 1968, 232 grams of gold valued approxi-
mately Rs. 2,000 at the international rate,
and 191 sterling pounds, 8 U.S. dollars and
100 Iranian Rials of the approximate aggre-
gate value of Rs, 3,500, were scized at Santa
Cruz airport from an air hostess of the
Middle East Airlines.
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(d) The air hostess was prosecuted.
She was sentenced to pay a fine of Rs.
16,000 by the Chief Presidency Magistrate,
Bombay. The case was also departmentally
adjudicated and the offending goods were
confiscated absolutely and a personal
penalty of Rs. 500 was also imposed on her.
The personal penalty has been paid.
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INCOME-TAX REVENUE FROM SAMBALPUR
Rance oF Orissa CIRCLE

3683, SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :
" (a) whether it is a fact that the Income-
tax revenue has fallen substantially in
Sambalpur range of Orissa Circle in 1967-68;
and

(b)ifso.themtofmlormu
compared to the previous year and the
reasons therefor ?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) and (b). The required in-
formation is being collected and will be laid
on the Table of the House as early as possible.

INcOME-TAX OFFICES IN ORISSA

3684. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :

(2) whether the Income-tax Offices at
Ba.}nsore, Jharsuguda and Dhenkanal in
Orissa have been opened; and

(b) if not, the reasons therefor and when
they are likely to be opened ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The
information is being collected from the
Commissioners of Income-tax and will be
laid on the Table of the House as soon as
it is received.
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Customs DUTY ON SODIUM NITRATE

3686. SHRI 5. KUNDU : Will the
Minister of FINANCE be pleased to state :

(a) whether 60 per cent customs duty
has been imposed on Sodium Nitrate for
industrial use this year;

(b) whether the State Trading Corpora-
tion has fixed the price of a tonne of sodium
nitrate for industrial use at Rs. 1370 this
y:ar as against Rs. 339 in 1965-66;

(c) whether Government are aware that
this abnormal rise in prices of sodium
nitrate will lead to closure of factories of
nitric acid and its products;

(d) whether Government propose to
revise decision and reduce the customs
duty on it and direct the State Trading
Corporation to fix less price for sodium
nitrate; and

(e) if so, when and if not, the reasons
therefor ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR -
JI DESAI) :(a) and (b). Nitrate of soda
when imported in a form indicative of its
use for manurial purposes was and continues
to be free of duty under item 35(1) of the
First Schedule to the Indian Tariff Act,
1934; other types of Nitrate of soda were
and continue to be assessable under item 28
of the said Schedule, as chemicals not other-
wise specified, on which the effective rate
of duty was 50% ad valorem prior to 1-3-1968
and 60% ad valorem from 1-3-1968 onwards.

The price of Rs, 339 per tonne fixed by
the State Trading Corporation during 1965-
66 was in respect of naturally occurring
Chilean sodium nitrate. This used to be
imported in a form indicative of its use for
manurial purposes and was, therefore, free
of duty.

The sodium nitrate imported by the Stato
Trading Corporation recently was synthetic
sodium nitrate of technical grade. Not
being in a form indicative of its use for
manurial purposes, it is asscssed under item
28 at 60% ad valorem. The price fixed for
this type of sodium nitrate by the State
Trading Corporstion is Rs. 1293 per tonne.
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{c) to (e). The Acid & Chemical Manu-
facture s° Association Limited, Calcutta,
has represented against the high cost of
sodium nitrate to be used by the units
in the Small Scale and Cottage Industries
Sector. The representation was received
on the 10th July, 1968 and the matter is
being examined in consultation with the
Ministries concerned.
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INCOME-TAX ASSESSMENT OF COMPANIES
IN ANDAMAN AND CAR NicoBar ISLANDS

3690. SHRI HUKAM CHAND KACH-
WAI : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 7142 on the 15th
April, 1968 and state :

(a) whether assessments of Jadwat Trad-
ing Co., have since been completed for
1964-65, 1965-66 and 1966-67 and of Car
Nicobar Trading Co. and Nancowrie Trad-
ing Co. for 1966-67;

(b) if so, the amount of tax assessed in
each assessment;

(c) whether information in respect of MJs.
R. Akoojee Jadwat and Co. has sincc been
collected ;

(d) the amount of tax assessed on MJs.
R. Akoojee Jadwat and Co. for each of the
latest five years for which their assessments’
have been finalised ; and

(c) the assessments against which all the
above assessees have filed appeals and the
amount actually paid by them against such
assessments as well as assessments against
which no appeal is pr.ferred by them ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
(MORARJI DESAI : (a) to (c). A statement
showing the assessments completed, the tax
levied whether tax has been paid and
whether any appeal has been filed against
the assessments in the four cases is given in
the annexure laid on the Table of the House.
[Placed in Library See No. L.T.—1706/
68].

CENTRAL ASSISTANCE TO STATES FOR FamiLy
PLANNING PROGRAMME

3691, SHRI J. B. SINGH : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased to state the amount of financial
assistance proposed to be given by the
Central Government to each State Govern-
ment separately for family planning purposes
during the financial year 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
A Statement showing the tentative allocations
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intimated to State Governments for family
planning programme for 1968-69is enclosed.

Statement
ALLOCATION TO STATES FOR 1968-69

AUGUST 12, 1968

Name of the State Rupees

in lakhs

1. Andhra Pradesh 24200
2. Assam . 40 -00
3. Bihar ] . 158 00
4. Gujarat 18000
5. Haryana 70 -00
6. Jammu & Kashmir 3100
7. Kerala 13000
8. Madhya Pradesh 24400
9, Madras . 158 -00
10. Maharashtra 290 -00
11. Mysore 16000
12, Orissa 138 -00
13. Punjab 9500
14. Rajasthan 15500
15. Uttar Pradesh 31900
16, West Bengal 20500
ToraL ., 2,615-00

FERTILIZER PLANT IN CEYLON

3692, SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Ceylon have invited tenders to set
up a Fertilizer Plant in Ceylon;

(b) if so, whether Government propose
to be one of the tenderers;

(c) whether Government propose to be
an independent tenderer or with some
foreign collaboration; and

(d) if so, the country envisaged for colla-
boration and the nature of collaboration ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
No, Sir.

(bY to (d). Do not arise,
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DISCOVERY OF NEW METHOD OF MANUFAC-
TURING PENICILLIN

3694. SHRI M. L. SONDHI : Will the
M inister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether Government are aware of the
discovery made by Prof. Ajay Kumar Bose
of New Jersey for a new method of manu-
facturing penicillin which could enventually
avoid allergies resulting from the drug;

(b) whether Government propose to in-
vite Prof. Bose to visit India and share
technical details of his discovery with the
Indi hnologists and scientists; and

(c) whether Government propose to
manufacture penicillin according to the new
process ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
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(SHRI RAGHURAMAIAH): (a) to (c).
On the 10th July 1968, Amrir Bazar Patrika,
Calcutta published a news-item that Dr.
Ajay K. Bose, Professor of Chemistry at
Stevens Institute of Technology had described
in a research paper presented by him at
the Fifth International Symposium on the
Chemistry of Natural Products held in
London a new form of Penicillin he is
supposed to have synthesized. According
to Dr. Bose, production of the pencillin
synthesized by him does not depend in any
way upon micro-organisms,

The drug is still in an experimental stage
and its activity and therapaeufic efficacy are
still to be established, The question of
inviting Dr. Bose or cntering into an arrange-
ment with him for the manufacture of his
penicillin would appear to be premature at
this stag e.

DAMPNFSS IN BUNGALOWS IN NEw DELHI

3695. SHRI ONKAR LAL BOHRA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state

(a) the reasons of dampness in the bunga-
lows situated between the Willingdon
Hospital and the Parliament House, New
Delhi; and

(b) the steps, if any proposed to be taken
to remove the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
The dampness in these bungalows is due to
abnormal rise in sub-soil water Jevel and
also because no damp-proof course was
provided in these houses at the time of
construction.

(b) In view of the huge cost involved in
the provision of damp-proof course to
Government houses in New Dclhi, it has
not been possible to undertake such a work
as a general measure. In a few bungalows,
where dampness had risen to a high level,
damp-proof course had, however, been
provided.

With a view to bringing down the general
sub-soil water level in New Delhi, on the
basis of the recommendations of an Ad-Hoc
Committee set up by Goveroment in Septem-
ber, 1953, 303 shallow tube-wells have been
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instblled in New Delhi to pump out sub.
soil water and throw it into the underground
drainage system. It has been reported
that the scheme has so far been partially
successful.

Grour Housing “ScHEME IN DeLmt

3696, SHRI K. P. SINGH DEO : Wwill
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the Group Housing Scheme
has been finally approved by Government
to ease the housing problem in Delhi as
announced by him in his press conference
held on the 30th June, 1968;

(b) if so, the details thercof;

(c) how much time it will take to imple-
ment the Scheme ; and :

(d) whether any applications for registra-
tion under the Group Housing Scheme in
Delhi have so far been received by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
No.

(b) to (d). Do not arisc.

LICENCE FOR A CASTIC SODA AND ALLIED
PRODUCTS FACTORY

3697. SHRI B. SHANKARANAND :
SHRIS. A. AGADI :
SHRI K. LAKKAPPA :
SHRI J. MOHAMED IMAM :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Govern-
ment of Mysore have applied through the
TIodustrial Corporation for licence for
establishing a caustic soda and allied
products manufacturing factory with foreign
collaboration;

(b) if so, since when this matter is pending
with Government and the rcasons if any for
its delay;

(c) whether there are any proposals for
setting up similar factories in other places
and if so, the locations thereof; and

(d) the demand of caustic soda at present
in the Coumntry ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes.

(b) Since June, 1967. 1t has been decicded
that consideration of the application may
wait till the targets for caustic soda for the
Fourth Plan are finalised.

(c) Yes. The Madhya Pradesh Audoyogik
Vikas Nigam (State Industrial Develop-
ment Corporation) propose to set up a
caustic soda/chlorine plant at a suitable
location in that State, and the Travancore
Cochin Chemicals Ltd., a State Government
Undertaking, have applied for an industrial
licence for effecting substantial expansion
to their existing plant at Alwaye from 100
tonnes/day to 200 tonnes/day.

(d) 304,000 Tonnes per annum.

YoGic EXERCISE INSTITUTIONS

3698. SHRI HEM RAJ : Will the Minister
of HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the number of Yogic Exercise Insti-
tutions which arc engaged in the rescarch
of yogic therapy;

(b) the names of dis:ases for which
these yogic exerciscs have been found to be
useful; and

{c) the amount of grant which has been
given to such institutions, their names and
the amounts given to each one of them
during the years 1965-66, 1966-67 and 1967-
68 and proposed to be given in 1968-697

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
According to the information available,
eight institutions arc engaged n res.arch
on yogic therapy.

(b) Yogic therapy is claimed to be usefu
in discases like high blood pressure, epilepsy,
diabetes, chronic bronchitis, bronchial
asthma and gastric disorders.

(c) No grants have been sanctioned to
these institutions during the years 1965-66,
1966-67 and 1967-68 for conducting res> arch
in yogic therapy. Provis exists for
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grants to yogic institutions also in the bulk
grant for Indigenous Systems of Medicine
including Homoeopathy for 1968-69, the
quantum of grants depending on the merits
of each case.
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WEARING OF UNIFORMS BY STAFF OF CENTRAL
Excise AND Customs DEPARTMENT,
DELHI

3702. SHRI LATAFAT ALI KHAN :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that Government
servants in the Central Excise and Customs
Department at Delhi do not wear their
uniforms; and

(b) if so, the amount spen¥ on uniforms
annually ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) There is no reason
to believe that Government servants in the
Central Excise & Customs Department at
Delhi who are either provided wit h uniforms.
by the Government or draw uniform
allowance from the Government, are mot
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wearing the prescribed uniforms on any
duty which necessitates the wearing of such
uniforms.

(b) Does not arise in view of reply to

part (a) above.
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PRINTING PRESSES FOR TEXT BOOKS

3704. SHRI DEVEN SEN : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that a post of
Project Officer (Printing) in the pay scale
of Rs. 1,000-1,400 was created in 1962 for
setting up three printing presses for text
books;

(b) whether any of these presses has been
set up so far;

(c) whether it is also a fact that the entire
machinery and technical know-how are to
be provided by West Germany;

(d) whether it is also a fact that some
technical officers of Printing and Stationary
Department was sent to West Germany for
training;
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(¢) the reasons for continuing to have
post of a Froject Officers carrying high
salary if the scheme has not as yet materia-
lised ; and

(f) the prospects of materialising at an
early date 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to
(e). Yes, the post of Project Officer in the
scale of Rs. 1100-1400 was created in 1962
but it was not exclusively for the setting up
of three text book printing presses. The
Project Officer was also to handle other
major schemes of the Department planned
for the expansion of printing capacity.
None of the text book presses has been
set up so far mainly because of delay in the
signing of an Indo-German agreement
covering the project. The other schemes
have, howcver, made und are making
satisfactory progress. The post of Project
Officer has thus been serving a uscful pur-
posc for which it was created.

{c) No. While the main reproduction,
printing and binding machinery is to be
reccived as a gift from the Government of
the Federal Republic of Germany, India
will provide all the supplementary equipment
which is available indigenously. The
Federal Republic of Germany will send
technicians for an initial period of two years
for each of the three presses. Indian
technicians will be associated with these
German technicians and will ultimately
replace them.

(d) Yes.

(f) The three Text Book Presses arc
expected to be set up in phases by 1970-71.

EXPEDITIOUS PAYMENT OF CLAIMS OF HIOH
oFfciaL, BY A.G.C.R.

3705. SHRI MAHANT DIGVLIAL
NATH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Accountant
General, Central Revenues, New Delhi
has issued a circular to the staff to show
more promptness and courtesy in dealing
with claims of high officials and dignitaries

~and that they should not be treated “in

routine fashion™; and
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(b) the persons who are considered to be
the high officials and dignitaries in terms of
this circular 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Yes, Sir.

(b). Additional Secretaries, Secretaries,
Ambassadors, Judges of the Supreme
Court and Hixh Court, Members and
Chairmen of Special Committees or Commi-
ssions and Members of the Council of
Minister were mentioned in the circular by
way of illustration.

GOVERNMENT MEDICAL STORES, MADRAS

3706. SHRI G. KUCHELAR : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether there is any proposal to
close down the Government Medical Stores
at Madras;

(b) if so, the reasons therefor;

(c) whether there is any proposal to
improve the supplies of medicines to the
State and Central Dispensaries;

(d) if so, the details thereof;

() whether Government are aware that
the Medical Stores at Madras is unable to
supply the medicines on the indents preferred
by the hospitals and rural dispensaries;
and

{0 if so, the action taken to remove the
difficulties in the supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) No.

(b) Does not arise.

(c) and (d). The working of the Medica
Store depots is constantly watched with a
view to improving the supply of medical
stores to the indentors. Rocently, the
number of items on rate contracts has been
increased in order to ensure prompt supply.

(¢) and (f). The Medical Store Depot.,
Madras has not been able to meet the
demands of the indentors fully, The number
of items on rate contracts is being increased
in order to remove the difficulties in the

supply.
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EMPLOYEES WITH ANNUAL INCOME OVER
Rs. 36,000 PER ANNUM

3707. SHRI K. K. NAYAR : Will the
Minister of FINANCE be pleased to state :

(a) the number of individuals in India
having an annual income over Rs. 36,000
per annum;

(b) the number of Government employses
among them;

(c) the number among them who are
employees of the Public Sector under-
takings; and

(d) the number among them who are
foreign nationals ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Statistics are
maintained regarding assessees in various
categories with incomes above Rs. 30,000,
Rs. 40,000 and so on. According to the
latest break-up available, which is for the
year ended 31st March, 1965, the number of
individuals, having an annual income of
over Rs. 30,000 is 34,022,

(b) to (d). This classification is not main-
tained. Collection of the same from indivi-
dual files will take considerable time.

SUPERANNUATED OFFIGIALS WORKING IN THE
DentaL CounciL oF INDIA

3708. SHRI LAKHAN LAL KAPOOR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there are any superannuated
officers working in the Dental Council of
India and if so, whether their appointments
have been approved by the Ministry as
required under section 8(d) of the Dentists
Act, 1948; and

(b) if not, the action proposed to be
taken by Government to retire those high
salaried officers who are continuing in
service beyond 60 years of age ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). There is one superannuated officer
in:the Dental Council of India, namely,
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the Secretary. Under regulation 52 of
the Dental Council of India Regulations,
the Council itself has the power to grant

extension beyond the age of superannuation
in this post.

OFFICERS GOING ABROAD ON STUDY LEAVE

3709. SHRI LAKHAN LAL KAPOOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a Government
Officer going on study leave abroad on the
basis of selection by the Ministry of Educa-
tion is not given any allowance viz. the
city compensatory allowance, dearncss
allowance, house rent ete.

(b) if so, the reasons therefor;

(c) whether Government arc aware that
this rule if any, causes undue hardship to
the family of the Officers; and

L}

(d) if so, whether the necessary amend-
ment to such a rule is contemplated ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) No allowance of
any kind, other than study allowance or
travelling allowance where specifically
sancioned, is admissible to a Government
servant in respect of the period of study
leave.

(b) to (d). During study lcave abroad
Government  officers are allowed leave
* salary equal to half average pay/half pay
in addition to study allowance where ad-
missible and they can also be p rmitted to
receive scholarships and stipends and accept
part-time employment. Besides, this leave
is not debited to the officers’ leave account.
No further concession in the shape of com-
pensatory allowance during study leave is
therefore, justified,

OPENING OF MEDICAL COLLEGES FOR GIRLS

3710. SHRI A. SREEDHARAN : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that adequate
number of girl students do not come forward
for medical profession b:cause of their
shyness towards the study of this delicate
subject wherein a naked body and its various
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organs are to be discussed and explained

in the presence of male teachers and male
students;

(b) whether it is also a fact that there is
only one medical college in the country,
located in Delhi, which is exclusively meant
for girl students and is manned by lady
staff; and '

(c) whether, in view of the acute shortage
of lady doctors in the country, Government
have considered the feasibility of opening
more Medical colleges having lady staff,
at least one in each State, exclusively for
the girl students ?

THE DEPUTY MINISTER IN THE
THE MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No.

(b) At present the Lady Hardinge
Medical College MNew Delhi is the only
Medical Collcge in the country exclusively
meant for women students. The college
is manned by both male and female teachers.

(c) No.

RESERVATION FOR GIRL STUDENTS IN
MEDICAL COLLEGES

3711. SHRI A. SREEDHARAN : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have considered
the question of reseravation of adequate
number of seats for girl students in the
Medical colleges where there is no such
reservation and increase the quota of reserved
seats for girl students where there is inade-
quate reservation and also grant of liberal
scholarships for loans to attract more and
more girl students towards medical profess-
ion. and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : (a) The
Central Government had advised the State
Government in 1964 to arrange for an
increased number of medical admissions for
women students. 500 stipends are available
10 women students under the Family Plann-
ing Programme. In addition 80 Under-
Graduate Scholarships and 10 Post Graduate
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Scholarships are available from the Coun-
tess of Dufferin Fund.

(b) As a matter of broad observation,
women have been entering medical colleges
in increasing numbers. The exact figures
are not readily available.

MALE AND FEMALE DOCTORS IN INDIA

3712. SHRI A. SREEDHARAN : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of male and female doctors
in each State and Union Territory;

(b) The ratio between the male population
and male doctors as also between the female
population and female doctors in each
State/Union Territory; and

(c) the number of Government hospitals,
if any in each State with lady doctors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) to
{c). The information is being collected
from States and Union Territories and will
be placed oh the Table of Sabha in due

course.

SHORTAGE OF LADY DOCTORS IN INDIA

3713. SHRI A. SREEDHARAN : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Maternity Centres/
Hospitals with maternity wards where male
doctors are serving the pregnants;

(b) whether Government are aware of the
acute shortage of lady doctors in th: country
particularly in view of the existance of a
large population of women folk including
the orthodox ones, who prefer to go with-
out medical aid than to show their pulse
or any part of their body to male doctors
for treatment;

(c) whether Government are also aware
that in the absence of lady doctors, millions
of pregnant women give delivery without
any medical care or with the assistance
of illiterate and untrained nurses thus
cadangering their own lives and those of
the children; and
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(d) if so, the steps Government have taken
and propose to take to make more lady
doctors available in the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
information is not readily available and the
time and labour required to collect it will
not be commensurate with the result.

(b) and (c). Yes.

(d) The shortage of lady doctors is a part
of the general shortage of doctors in the
country. With a view to providing adequate
medical facilities, specially in the rural
areas, and improving the doctor-population
ratio, as recommended by the Health Survey
and Planning Committee, the number of
Medical Colleges has been increased from
30 at the b.oginning of the First Five Year
Plan to 91 at present. 2424 seats have also
been added to the existing Medical Colleges
under the Emergency Expansion Scheme.
These m-asures have increased the admission
capacity of Medical Colleges from 2,500
to over 11,000 and have correspondingly
increased the opportunities for women to
take up medical cducation.

The Central Government have also
instituted 500 scholarships under the Family
Planning Programme exclusively for women
students undergoing medical training. Be-
sides, 90 scholarships are also available under
the Countess of Dufferin Fund for women
medical students.

The State Governments have also been
taking steps to induce medical graduates
(including women) to servc in rural areas.
These measures inter alia include liberalissa-
tion of the terms and conditions of service,
provision of residential accommodali?n.
grant of non-practising allowance, extension
of re-employment of retired medical officers,
etc. The measures vary from State to State
depending upon the local conditious and
practicability of such steps.

This is, however, a long term matter and
may take considerable time to find an ade-
quate solution.
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PRIMARY HEALTH CENTRE AT Jopa, ORISSA

3714. SHRI R. R. SINGH DEO :
SHRI D. AMAT :
SHRI MAHANDRA MANIJHI :
SHRIG. C. NAIK :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government arc aware that
for want of building space necessary pro-
visions have not yet been made for treatment
of in-door patients at the primary health
centre opencd last yearat Joda in the State
of Orissa out of iron ore cess funds.

(b) if so, whether there is any proposal
for converting the primary health centre
into a central hospital with a provision for
100 b:ds and necessary stafl quarters; and

(c) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to (c).
The information is being collected and will
be laid on the table of the Sabha.

1
PAPER ON ‘““NATIONAL INTEGRATION AND
THE SCHEDULED CASTES AND TRIBES™

3715. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state .

(a) whether Government are aware that
the Commissioner for Scheduled Castes
and Scheduled Tribes read a paper on
“National Intorgration and the Scheduled
Castes and Tribes™ at the conference of the
National Integration Council at Srinagar
recently.

(b) whether he has opposed the represen-
tation of the Scheduled Castes and Scheduled
Tribes on the Selection Boards on the
ground that it would be on communal
basis and “‘a concession to communalism";

(c) whether he has suggested that higher
education should be limitcd to one or two
percentage of the population of the country
and also indirectly opposed the rescrvation
of 12% per cent and 5 per cent of posts
for Scheduled Castes and Scheduled Tribes
respectively in Government services; and

(d) if so, the reaction of Government
thereto ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA)):
(a) to (d). No such paper was read. However,
as a member of the National Integration
Council, the Commissioner took part in the
discussions of the Council and spoke extem-
pore. A record of his speech is laid on the
Table of the House. [Placed in Library. See
No. L.T.—1707/68].

Taken 1n the overall context of national
integration and the anxiety of the Commis-
sioner to focus attention on the basic
problems of the majority of Scheduled
Castes and Scheduled Tribes in rural areas
who have not yet attained higher education,
the inferences in parts (b) and (c) of the
question do not appear to be borne out by
the record.

FREE EDUCATION FOR SCHEDULED TRIBES

3716. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether the Commissioner for Sched-
uled Castes and Scheduled Tribes.has recom-
mended in his sixteenth Report not to
give completely free education to the
Scheduled Tribes; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) Perhaps the -honourable member is
referring to his interpretation of the obser-
vations in chapter 12 of the report of the
Commissioner for Scheduled Castes and
Scheduled Tribes for 1966-67, which relate
to special samplc studies on the educational
problems of NEFA. Taken in the proper
context, it does not appear that the Com-
missioner has made any general statement
of the type indicated.

(b) Does not arise.
af faesi # ard gAA A EEA
q¥q § AN AT
3717. A foa q@= Al w&qX
famior, sravs aar gfa war 22 e,
1968 ¥ aaTifa ST7 AT 8118 ¥
I §aT § ag TATX Y FOFA 8
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DeLit BencaLt Hinou HousinG Co-OPER-
ATIVE SoCIETY, TAGORE PARrk, DELHI

3718. SHRI J. N. HAZARIKA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government arc awarc that
the housing colony under tie name of Delhi
Bengali Hindu Housing Co-operative
Society, Tagore Park, Delhi has not been
provided with water sewerage and electricity,
although representations have been made to
the Delhi Development Authority and other
concerned authorities by the members/
allottees of the Society time and agaia
since 1966 when its development was com-
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pleted and duly approved of by respective
authorities; .

(b) if so, whether any steps have been
taken to provide those basic amenities to
this colony; and

(E:) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha as
soon as received.

ADDITIONS AND ALTERATIONS IN A RESI-
DENTIAL FLAT OF NEw DELHI MUNICTPAL
COMMITTEE OCCUPIED BY THEIR

FINANCIAL  ADVISER

3719. SHRI MANUBHAI PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any additions and alterations.
have been carried out in the Governmemt
allotted residential flat occupied by the
Financial Adviser of the New Delhi Munici-
pal Committee ;

(b) whether the expenses incurred on this
account have been met by Government
or by the New Delhi Muncicipal Commit-
tee; and

(c) the total amount involved on these
additions and alterations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The information is being collected and
will be laid on the table of the Sabha as soon
as received,

ADDITIONS AND ALTERATIONS IN PRIVATELY
RUN Saronnt Nacar SchooL, New DeLmt

3720. SHRI MANUBHAI PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a member of
the New Delhi Municipal Committec has
{ made unauthorised additions and alterations
in the School run by him in the Sarojini
Nagar, New Delhi; and
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(b) if so, what additions and alterations
have been made and the action taken by the
Municipal Committee in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) an d
{b). The information is being collected
and will be laid ont he Table of the Sabha
as soon as possible.

SHORTAGE oOF MNURsES IN GOVENMENTR
HosPITALS

3721. SHRI N. K. SANGHI : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that there is a
general shortage of Nurses in the Govern-
ment hospitals throughout the country;

(b) if so, whether this is due to unfavour-
able service conditions in those establish-
ments;

(c) whether Government have made an
assessment about the present strength vis-
a-vis actual requirements of nurses in those
hospitals and if so, the details thercof;
and

(d) whether any steps are contemplated to
improv: the present set up and conditions
in the hospitals in order to attract more
candidates to this profession ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d). 45,000 nurses were available in the
country at the end of 111 Plan, which gave a
nurse: beds ratio of 1 : 10. Approximately,
5,000 nurses qualify cvery year with the
existing facilities and in the TV Plan it is
proposed to train 8,000 additional nurses.
By the end of JV Plan (1974), a total of
93,000 nurses would be available which
would improve the nurse : beds ratio to the
desired norm i.e. 1: 5.

Steps are being taken to reduce the working
hours of nurses, to provide accommodation
and to give gazetted status to certain cate-
gories of nursing personnel. It is also
proposed to reduce the work load of nurses
by creating more posts.
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AIR CusTOMs POOL STAFF AT DELHI, BOMBAY
AND CALCUTTA

3722, SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that staff who
work in the Air customs Pool posted in
Delhi are paid compensatory allowance
during earned lecave, while the same is
denied to staff at Bombay and Calcutta;

(b) whether it is also a fact that some
members of the staff who have been reverted
to their parent departments have been given
travelling allowance while some of them
have not been given travelling allowance:
and

(c) if so, the reason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) As the orders
regarding the grant of compensatory allow-
ance during absence on earned leave were
not being uniformly interpreted at the
various ports, orders have since been issued
clarifying the correct position permitting
the grant of compensatory allowance during
earned leave.

(b) Orders were issued in May 1968
permitting the grant of Travelling Allow-
ance to the persons who are being reverted
from the Air Customs Pool to their parent
departments.

{c) Does not arise in view of the position
explained above.

PaLal BM;TR

3723. SHRI LOBO PRABHU : Wil
the Minister of FINANCE be pleased to
state :

(a) why the Official Liquidator of the
defunct Palai Bank has made no payments
to the depositors this year;

(b) the ratio of payments so far to the dues
of the depositors and of the shareholders;

(c) whether there is any prospect of
interest being paid on the dues;

(d) whether the Reserve Bank of India
propose to assume responsibility for pay-
ments which are beyond the resources of the
Bank, at least by retrospective application of
the deposit insurance scheme considering
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that the Reserve Bank had located one of
its own officers at the Palai Bank; and

(¢) if not, the action which Government
have taken against the Reserve Bank official
on deputation and against all other officers
who allowed the Bank to defraud its share-
holders and depositors?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The realisations
from the remaining assets of the bank had
not been adequate for the declaration of a
further dividend during the current year.

(b) 65-2 per cent of the total deposit
liabilities have been paid off. Payments
to shareholders against their share capital
can be made only after the deposit and other
liabilities have been paid in full.

(c) No, Sir.

(d) No, Sir. The retrospective applica-
tion of the Deposit Insurance Corporation
Act is not permissible under the relevant

statute,

(¢) The Ressrve Bank had only an observer
in the Palai Central Bank for some time and
no action is called for against him. On a
misfeasance application made by the
Official# Liquidator against some of the
directors, the auditors and other officers
of the bank, the High Court of Kerala has
passed decrees for a total amount of Rs.
2 -84 crores, against which the respondents
have filed appeals. The appeals have not
yet come up for hearing.

SpECIALISTS IN THE NEw GENERAL HOSPITAL
LAMPHELPAT, MANTPUR

3724, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Government of Manipur
have approached the Centre for the appoint-
ment of some more specialists in the New
General Hospital at Lamphelpat;

(b) whether it is proposed to create
specialists posts for Eye and ENT discases
in the General Hospital, Manipur; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) A

M37LSS(CP)/68—8

SRAVANA 21, 1890 (SAKA)

1606

Written Answers

proposal for more specialists posts under
the Government of Manipur was received.
The Government of Manipur was informed
that the question of having more specialists
would be feviewed as soon as the financial
position improves.

(b) No.

(c) There are already two posts in General
Duty Officers Grade I of the Central Health
&ﬂ'v:.’e carmarked for Eye and E.N.T.

or

WATER  SupPLy
MANIPUR

3725. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total amount sanctioned by the
Cn?m for‘the Water Supply Project in the
Union territory of Manipur and the amount
so far spent on the project;

(b) whether it is a fact that the Water
Snpp_Iy Project was taken up by the P.W.D.
Manipur with the assistance of the Central
P.W.D.; and

© _i.!' so, the progress made in setting
up this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) The
Government of India have approved Imphal
Water Supply Scheme Phase I estimated to
cost Rs. 72-23 lakhs (Revised) and Phasc 11
relating to Improvement to the Distribu-
tion System of Imphal Town estimated to
cost Rs. 52-52 lakhs.

(b) Yes.

(c) For Phase 1 an amount of Rs. 70 0§
lakhs and for Phasc II Rs. 5056 lakhs have
so far been spent.  The works are expected
to be ready by March, 1969.

PRoJECT IN

LAMPHELPAT GENERAL HOSPITAL, MANIPUR

3726. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount of Central aid given for
constructing the Lamphelpat General
Hospital of Manipur and for equipping the
Hospital with instruments and other accesso-
nes;
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(b) the list of the equipments purchased
for the Hospital and the amount spent
thereon;

(c) the names of the firms from whom
the equipment were purchased and whether
the said firms are in the list of Central
Government approved firms; and

(d) if so, the names of the Government
approved firms from whom such equipments
are to be purchased ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d). The required information is being
collected and will be laid on the table of the
Sabha.

ASSISTANCE FOR AUGMENTING POWER SUPPLY
IN MANMIPUR

3727. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Manipur
have asked for any Central aid during the
current year for augmenting their power
supply and meet their requirements in the
State for domestic use and other purposes;

(b) if so, the guantum thereof; and

(c) whether the Central Government
have agreed to meet their demand in full
and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THEL
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Manipurisa Union Terri-
lory with a Legislaturé. The entire expendi-
turc on account of the capital outlay is
provided in its budget with the approval of
the Central Government and an equivalent
amount is advanced to the Union Territory
as loan by the Central Government, There
is a provision of Rs. 16:5 lakhs in the
budget for 1968-69 for power augmentation
schemes including bulk purchase of power
from Assam and for the Loktak HE
Scheme.

EMPLOYEES OF ACCOUNTANT GENERAL'S
OFFICE AT JAIPUR AND BHUBANESWAR

3728, SHRI DHULESHWAR MEENA :

Will the Minister of FINANCE be pleased
Lo state :
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(a) the number of employees of all
categories in the Accountant Gereral's
Office at Jaipur and Bhubaneswar at present,

(b) the number of scheduled tribes and
scheduled castes emong them; and

(c) the number out of them who have
not yet been confirmed and reasons thereof ?
THE DEPUTY FRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The infor-
mation is being collected and will be laid

on the Table of the House, as soon as
available,

EMPLOYEES OF THE OFFICES OF ACCOUNTANT
GENERAL AT JAIPUR AND BHUBANESWAR

3729. SHRI DHULESHWAR MEENA :

Will the Minister of FINANCE be pleased
to state :

(a) the number of employees of the offices
of the Accountants General at Jaipur and
Bhubaneswar who were sent abroad on
deputation during the last three vyears;
and

(b) the details thercof with foreign exchange
spent thercon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARIJI DESAI) : (a) and (b). The infor-
mation is being collected and will be laid on
the Table of the House as soon as available.

CENTRAL ASSISTANCE 10 ORISSA AND
RAJASTHAN

3730. SHRI DHULESHWAR MEENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that there has been
a shortfall in the Central assistance given
in 1967-68 to the States of Rajasthan and
Orissa; and

(b) if so, the steps taken to release the
proposed amount ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Central assistance to which the Governments
of Rajasthan and Orissa are entitled on the
basis of the figures of anticipated expenditure
reported by them on State Plan schemes
in 1967-68 has alrcady been paid to them.
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HOGENARKKAL HYDRO-ELECTRIC SCHEME,
MADRAS

3731. SHRI NANJA GOWDER : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that a detailed
report on the Hogenakkal Hydro-Electric
scheme with two dam power houses with
installed capacity of 600 M.W. and 200
M.W. respectively estimated to cost Rs.
5,550 lakhs was sent to the Central Water
and Power Commission in December,
1964 by the Government of Madras;

(b) whether it is also a fact that the
Central Water and Power Commission
has not cxamined the report so far;

(c) if so, the reasons therefor; and

(d) the latest stage of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) to (d). Following the inter-state dis-
cussions held in May 1966, the Madras
State Electricity Board is preparing a revised
scheme report.

PaupiAR-PUNNAMPUZA  HyDRO-ELECTRIC
SCHEME

3732, SHRI NANJA GOWDER : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Paudiar
Pupnampuza Hydro-Electric Scheme in
the Nilgiri District has been technically
cleared by the Central Water and Power
Commission and accepfed by the Technical
Adyvisory Committee of Planning Commis-
sion;

(b) whether it is also a fact that formal
orders of the Planning Commission sanction-
ing the scheme have not yet been issued;

(c) if so, the reasons therefor; and
(d) whether the implementation of the
scheme would be expedited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI
PRASAD : (a) Yes, Sir.

(b) Yes, Sir.
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(c) and (d). The report on Paudiar-Punna-
mpuza Hydro-electric Project was examined
in the Central Water & Power Commission
and was put up for consideration of the
Advisory Committee on Irrigation, Flood
Control and Power Projects at its meeting
held on Sth December, 1966. The scheme
was found acceptable by the Committee
for an estimated cost of Rs. 1525 crores.
The scheme has not be¢en approved so far
as the State Plans for 1967-68 and 1968+69
could not accommodate the scheme because
of constraint of financial resources.

NADUVATTAM DIVERSION SCHEME, MADRAS

3733. SHRI NANJA GOWDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the Naduvattam
Diversion scheme, the estimated cost of
which is Rs. 72 lakhs only and proposed
as one of the schemes for implementation
during the Fourth Plan period, is pending
final sanction by Central Government;

(b) whether it is also a fact that at least
authorisation of advance action during
the current year is being sought by the
Gevernment of Madras; and

(c) if so, the redction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) yes, Sir.
(b) Yes, Sir.

(c) The matter is under consideration in
consultation with the Planning Commission.

KApAMPONAT HYDRO-ELECTRIC ~ SCHEME,

MADRAS

3734, SHRI NANJA GOWDER : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the detailed
report on the Kadamponai Hydro-electric |
Scheme (Coimbatore Diltricg) which was
sent to the Central Water and Power
Commission by the Government of Madras
in 1965 is still being examined; and

(b) if so, when a final decision is expected
to be taken 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The project report
has been examined by the Central Water
and Power Commission and is under
correspondence with the State Electricity
Board. After technical scrutiny, the Central
Water and Power Commission have advised
the Madras State Electricity Board to modify
the scope of the project so as to increase
the installed capacity from 35 MW to 100
MW. A final decision will be taken on
receipt of the reply of the State Electricity
Board.

HYDRO-ELECTRIC PROJECTS OF MADRAS

3735. SHRI NANJA GOWDER : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government arc aware of
the fact that almost all the Hydro-electric
Project in Madras State have been completed
and a large number of experienced engineers,
technical workmen and skilled labourers
are being thrown out of employment;

(b) whether Government are also aware
that heavy construction equipment and
machinery costing a few crores of rupees
is also lying idle which would be a national
loss; and

(c) if so, whether Government propose
to consider the desirability of taking up for
execution immediately at least a few of the
Hydro-electric Projects, e.g. the Pandiyan-
Punnampuzha scheme, Naduvalliam Diver-
sion scheme, the Kadamparai Hydro-clectric
Scheme and the Cholathipubha Hydro-
electric Scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDEHESHWAR
PRASAD) : (a) The Perambikulam-Aliyar
and the Kodayar Hydro-clectric Schemes
are still under execution. A large nuclear
power station is also being set up at Kalpa-
kkam. There is, therefore, scope for the
deployment of experienced engineers, techni-
cians and labourers from completed pro-
jects to those which are picking up momen-
tum.

(b) The. Madras Government have so
far declared to the Central Water and
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Power Commission details of surplus equip-
ment worth Rs. 41,000 only.

(c) The question of taking up the execu-
tion of Paniyar-Punnampuzha, Naduvattam
Diversion, Kadamparai and Cholatipuzha
Schemes is under consideration.
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GRANT-IN-AID TO DmaANARAIORAN Hos-
PTAL TRUST, SHOLAPUR

3738. SHRI JAGANNATH RAO
JOSHI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the grant-in
aid for basic Nursing Course for 1967-68
to be given to Dhanarajgiraji Hospital
Trust, Sholapur has not been paid so far;
and

(b) if 80, the reasons therefor and action
being taken in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MBENT (SFRI B. 8. MURTHY) (&) Yea
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(b) Funds provided under the scheme for
making payment for grant-in-aid to the
Private/Voluntary institutions for impart-
ing training in nursing during 1967-68 were
not adequate, Such grants are now to be
sanctioned by the State Governments con-
cerned.

INDIAN DRUGS AND PHARMACEUTICALS L1D.
RisHIKESH

3739. SHRI KANWAR LAL GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Drugs and Pharmaceuticals Ltd., Rishikesh
had announced that injectable of sterile
penicillin would be available in June, 1967;

(b) if so, the reasons for their non-avail-
ability so far;

(c) whether there are any differences
between Indian and Russian techniques;
and

(d) if so, the steps taken by Government
to solve this difficulty ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CH-
EMICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH) : (8) No,
Sir.,

(b) Does not arise.

() and (d). The information is being
collected and will be laid on the table of the
House in due course.

REHABILITATION FINANCE ADMINISTRATION

3740. SHRI M. SUDARSANAM
Will the Minister of FINANCE be pleased

to state ©

(a) the total amount of the bad and doubt-
ful debts advanced by the Rehabilitation
Finance Administration at present; and

(b) the reasons for the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Out of Rs. 1122
crores advanced by the erstwhile Rehabili-
tation Finance Administration, a sum of
about Rs. 10-35 crores, inclusive of interest,
has been recovered and a sum of Rs. 357
crores, inclusive of interest. is still out-
standing from the loanees. Loans which
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are bad and Houbtful -are being weeded out
and in that process an amount of Rs. 181
crores, inclusive of interest, has been written-
off so far.

(b) Most of the cases of bad and doubtful
debts relate to loans advanced to the dis-
placed persons from East Pakistan. The
loans had to be advanced in many cases
from the rehabilitation point of view,
waiving normal commercial standards of
insistance upon full security for the loans
advanced so that the relief reached them
when it was most needed. Since most
of the loans had been given to small business-
men and persons engaged in professions,
they could not adequately establish them-
selves in big cities like Calcutta and run the
business or profession successfully. In
addition natural calamities like floods and
civil disturbances affecting displaced per-
sons settled particularly in Assam State
added to the difficultics of the loanees in
repaying the loans,

INCLUSION OF AN ADVISER TO THE INDIAN
DELEGATION TO INTERNATIONAL MONETARY
FunD

3741, SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state

(a) whether it is a fact that Shri Kantilal
Morarji Desai was at any time during the
last 5 years appointed adviser to the Indian
Delegation to the International Monetary
Fund;

(b) if so, when ;

(c) whether he was given diplomatic
passport in his capacity as Private Secretary
to the Minister or as adviser to the inter-
national Monetary Fund or both ;

(d) the qualifications of Shri Kantilal
Desai’s for his being appolnted adviser to
the Indian Delegation ; and

(c) whether he had access to™ official
papers or files in cither or both capacities

- and if s0, to what type of papers and files ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (¢). Shri Kantila |
Desai accompanied me on my tour abroad
between 6th September and 5th October,
1967, He was given a diploratic passports
as admissible to a member of the family

.. AUGUST 12, 1968
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accompanying a high dignitary. While 1
attended the Annual Meetings of the Inter-
national Bank for Reconstruction and
Development and International Monetary
Fund as India's Governor on these two
bodies, Shri Kantilal Desai was given an
Adviser's badge to permit him entry to the
precincts of the Conference Hall and to
cnable him to attend social functions
organised in connection with the meetings.
The description as an Adviser is a technica-
lity for just this limited purpose. He
E_ad no access to official papers or files.

Busmess CONNECTIONS OF SHRI KANTILAL
MoRARJ DEsAI

3742, SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) when Shri Kantilal Morarji Desai
became his Private Sccretary ;

(b) whether Shri Kantilal Morarji Desai,
a Director of Trade Wings (P) Ltd., was
connected with it in any way any time
between the day on which he became Private
Secretary and the 1st May, 1968 ;

(c) if so, for what period ; and

(d) t¢ payment or allowances or any
other remuneration he received from the

Trade Wings during the above period 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Shri Kantilal
Desai has not been appointed as Private
Secretary to Deputy Prime Minister and
Finance Minister. He has, however, been
assisting him in his non-official work.

(b) and (c). He continues to be Director
of Trade Wings (P) Ltd.

(d) He does not receive any payment or
allowances or any other remuneration from
Trade Wings (P) Ltd. except Director’s
nominal fee when he attends Board meetings.

BusiNess CONNECTIONS OF SHRI KANTILAL
Morar Desat

3743. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) when exactly Shri Kantilal Morarji
Desai became his Private Secretary ;

(b) whether Shri Kantilal Desai, a Direc-
tor of the Vibgyor concern, which manu-
factures paints and colours, was in any way
connected with it at any time between the
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day on which he became the Private Secretary;

and the 1st May, 1968 ;
(c) if so, for what period; and

(d) the payment or allowances or any
other remuneration he received from the
Vibgyor concern during this period ?

v THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Shri Kantilal
Desai has not been appointed as Private
Secretary to Finance Minister. He has,
however, been assisting him in his non-
official work since June, 1964.

(b) and (c). He resigned as Director of
Vibgyor Ltd. on 25-8-1964,

(d) Does not arise,

BuUsINEss CONNECTIONS OF SHRI K ANTILAL
Morarn Desal

3744." SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) when exactly did Shri Kantilal Morarji
Desai become his Private Secretary ;

(b) whether Shri Kanti Desal, a Direc-
tor of the Thackers concern (Publishers)
was in any way connected with it at any
time between the day on which he became
the Private Secretary and the 1st May,
1968 ;

(c) if so, for what period;

(d) the payment or allowances or any
other remunecration he received from the
Thackers concern during this period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Shri Kantilal
Desai has not been appointed as Private
Seceretary to Deputy Prime Minister and
Finance Minister. He has, however, been
asgisting him in his non-official work since
June, 1964,

(b) and (c). He was Chairman of Thacker
and Co. Ltd, Bombay but resigned on
31-1-1967.

(d) He has not received any payment or
allowances or any other remuncration from
Thacker & Co. Ltd, except Director’s
nomial fees.

SRAVANA 21, 1890 (SAKA)
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CENTRAL SECRETARIAT SERVICE Orrcers
ON DEPUTATION TO A.LLM.S., New DeLHr

3745. SHRI ISHAQ SAMBHALI :
Will the Minister of HEALTH,! FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Officers of the Central
Secretariat Service at present on deputation
to the All India Medical Institute, New
Delhi and the number out of them who had
been there for the last about 10 years or
S0 ;

(b) whether it is a fact that the tenure of
the present deputationists is being extended
and they arc being retaincd even beyond
the age of 58 years; and

(c) if so, the reasons for granting them
extension of Service or giving them re-
employment even after their supernnua-
tion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY: (a) Only
one Officer of the Central Secretariat Service
is working on deputation atthe All India
Institute of Medical Sciences, New Delhi.
He is on deputation since Ist June, 1957,

(b) No such proposal has been received
by Government.

(c) Does not arise in view of (b).

CustoM DuTY ON SODIUM NITRATE

3746, SHRI J. H. PATEL : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to State :

(a) whether it is a fact that a 60 per cent
custom duty has been imposed on Sodium
Nitrate for the first time;

(b) the price of Sodium Nitrate in the
interpational market and the share of profit
of the State Trading Corporation and the
Revenue Department from this import;
and

() the reasons for importing Sodium
Nitrate from the rupee currency area at
much higher price insead of from Chile
through M/s. Rallis India Ltd., who hold
international agency for Sodium Nitrate 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
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FARE (SHRI RAGHURAMAIAH) : (2)
to (c) Information is being collected and
will be laid on the Table of the House in
due course,

MANUFPACTURE OF SODIUM NITRATE BY THE
FerTiLiZER CORPORATION OF INDIA

3747. SHRI J. H. PATEL : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

() whether it is a fact that the Fertilizer
Corporation of India Ltd. can manufacture
Sodium Nitrate indigenously in the country
at par with the imported price ;

(b) the actual production cost of synthe-
tic Nitric Acid 50/53 per cent and whether
its cost was increased to Rupees 655/- as
against Rupees 450/- approximately, per
tonne in the year 1966 ; and

(c) whether it is also a fact that quite
a large quantity of Sodium Sulphate was
imported during the year 1967-68 for the
paper industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
to (c) Information is being collected and will
be laid on the Table of the House in due
course.

P.M.'s VisSiT TO CHANDRAPURA Power

STATION

3749. SHRI JYOTIRMOY BASU :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the actual expenditure incurred by
Government and other organisations in
connection with the Prime Minister's visit
to Chandrapura on the 7th July, 1968 for
switching on the third generator of the
Chandrapura Power Station of the Damodar
Valley Corporation ;

(b) the expenditure incurred on the secu-
rity arrangements; and

(c) whether it is a fact that the represent-
atives of the Press were not allowed to go to

_ Bokaro or Chandrapura Railway Station
to cover the Prime Minister's arruial ?

THE DEPUTY MINISTER IN THE
© MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Information is being
collected and will be laid on the Table of
the House,

M/s. ADVANCED InsurancE Co. LTD.

3750. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
any complaint about withdrawal of Rs.
25,000 in the names of four members of the
staff of Advanced Insurance Co. Ltd. on the
30th March, 1968 :

(b) if so, the exact nature of the com-
plaint ;

(c) whether any inquiries have been made
into the complaint ; and

(d) if not, why ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (d). Enquiries
are being made about it and the information
will be laid on the Table of the House.

L.IC. *Own Your House' Scheme

3751. SHRI GEROGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(2) the number and amount of loans
sanctioned by the Life Insurance Corpora-
tion to its policy holders under the ‘Own
Your House" Scheme ;

(b) the maximum and the minimum
amounts of loan sanctioned;

(c) whether an assessment has been made
of the working of the scheme; and

(d) if so, the findings thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) 4,491 loans
amounting to Rs. 1272 crores have been
sanctioned since inception of the Scheme
to 30-6-1968.

(b) Maximum : Rs. 1 lakh.
Minimum : Rs. 7,500/~

(c) and (d). The Scheme has evoked good
Tesponse.
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Fexiutzen Proiect IN MANGALORE

3752, SHR1 GEORGE FERNANDES
Will the Minister of PETROLEUM AND
CHEMICALS be pieased to state :

(a) whether the fertilizers project in
Mangalore has been abandoned ;
(b) if so the reasons therefor ;

(c) whether any other fertilizer projects
in the country have run into financial or
other difficulties; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
No, Sir.

(b) Does not arise.

(c) and (d). Two parties who were given
letters of intent to set up factories at Haldia
and Ghaziabad have withdrawn their
proposals because of financial difficulties.
In the case of Haldia project, the party
(M/s. Phillips petroleum Co.) has withdrawn
the proposal because of the tigthness of the
money market in U.S.A., competition for
their investment of dollars around the
world and uncertainties created by the
devaluation of the pound. As regards
Ghaziabad project (M/s. Rohm & Hass in
collaboration with Modi Industries) the
party has withdrawn the proposal because
of certain difficulties faced in ‘financing’
particularly the new regulations of the U.S.

the start of production.

wfef, due st dctamTe e

3753. St wihvae graw : w7 fomfor,
wrare war gfa WA qg TA #F w
w3 fr :

(%) wrer § fend wfowr &
Wi, &9 A A0 §;

(w) =we wdw & ¥ fryr wferwer
wmg;

(7) vorx wdw & wher fokr F o
firerk wfirer o & ofix
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(%) ¥ st ® wfir, T =
¥ fod care aar Qe R & o W
g Frorr T w R w1 fawe
2?

famter, smam aqr qfa www &
st (st praetay) : (%) ¥ (W)
atfer g=r ® owfaa &3 F forew
UT AGT AW WA IAF HTET G

STeT A Em

Unusep Driuing Brrs witH THE On &
NATURAL GAS COMMISSION

3754, SHRI K. P, SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is fact that over 2,000
Soviet made drilling bits have been lying
unused with the Oil and Natural Gas
Commission for the last ten years;

(b) if so, the cost of the equipment
involved;

(c) the reason for not using the equip-
ment; and

(d) the manner in which the equipment
is proposed to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH)

(8) Yes, Sir. These drilling bits are
from those imported from U.S.S.R. from
1957, onwards.

(b) Rs. 65-51 lakhs approximately,

(c) These bits could not be used due to
2 change in the casing policy which had to
be made due to technical reasons and also
due to a change of venue of drilling from
hard formations area to soft formation
area.

(d) It has been decided to return them to
the Supplier in the US.S.R. A part has
already been returned.

ALLOTMENT OF SHOPS POR SCHEDULED
Casres v Doumn
3755. SHRI RAMJI RAM : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to stats :
(a) whether it is a fact that the shom
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in Government employee's colonies in
Delhi are being allotted to the highest
bidders by inviting tenders;

(b) if so, the total number of shops
allotted and the number assigned to the
members of Scheduled Castes during the
last 20 years and the procedure followed
for allotment of these shops;

(c) whether Government have received
representations from members of Scheduled
Castes for reservation of some shops on
rental basis on the analogy of keeping apart
15 per cent of the residential plots for mem-
bers of the communitics belonging to
low-income groups by the Delhi Develop-
ment Authority;

(d) if so, the action taken thereon; and

() whether Government propose to
dispense with the procedure of resorting
to the method of highest bidding in the
case of members of the Scheduled Castes
in consideration of their financial condition
as has been done in the case of displaced
persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) Yes.

(b) The total number of shops, commer-
cial flats and platforms etc. allotted in
Delhi so far is 2931, No statistics are
kept caste-wise of the allotments made.
The procedure followed in allotting these
shops is stated as under :—

1103 shops in five markets were trans-
ferred by the former Ministry of Rehabili-
tation and already stood allotted by that
Ministry to displaced persons. The shops
in the markets constructed subsequently
were allotted either to eligible squatters of
different categories or by selection of appli-
cants keeping in view the balanced repre-
sentation of various trades and the capacity
of the allottees. Since October, 1965
allotments are being made by inviting
tenders.

(c) Yes.

(d) Shops are allotied by call of tenders
and not an the basis of persons belonging
to a particular Caste.

(o) No,
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IaT RN & wixr fow § Femarw
feftor & fewrf wew

3756. S wTTT aTay : Wy Tewg
aar fagn gt 73 TAA A FO4FA
fF:

(%) Tar g 3w & aiwr o &
FTwrra fedfle & g oo fard
wirersi 1 7k fafose amaw faw @
& fr ama & gfe +3 §g & 0w aar
1 waw ¥ fag faur & sfawaw
WeF W & fag sl aar el
9T gqT9 T[T A Aqar & Iy fAw
Ty G3r w0 & fA g OAT w1 @
g;

(=) = 7g Wt av & 5 oo &
feras & o e & @ Qe & aee
fafae da @l aiwg T@-wgr <
foad Jd & aar fewré & fog a9
gT UEF ¥ HIG-HTY GoT F g Al &
a1q 9§ Ha Wy faar wrar

(m) afx g, @ w=@ FwR IT@
g wfrafaaar g & &1 faEr
¢ ofs FoFl ®1 g feafsam A
2T 9% ; A

(7) wr ag W 7 ¢ f ferk
e ¥ AT w @ Ay faw afa el
£ fafg garer @ F g FOwt
¥ a2 ama § o< afe g, @ wm g afe
oY 7T fFT oA T P} ?

faarf aa faga warea § Iu-siaht
(st fegwat wax) : (%) dwww
F g fedror o e fadw fray
gromgoecageEn @ § fe Q
IRy g ¥ ff faeww § fF awe
fafer & w1 forrd femr ang @k
egaTe b fear o )

(w) fawrk fawrr & gur Wi firam,
Frdw agay AT Aufrr ot & vy
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TERAgET & g fF gy o
T AT Few e & ary fafve da &
aEfaw qiwE WY oo fvar arar 8
T & o FerweT B Wi w1 afaw
THIA TR FA A qF, T 9 oy
TBY sl s faverd sk faw
fawurfia smieg & 1 wwt §1 T
T ¥ ag WY gfaa frar 3 f faard
T FT TG F AWM A wE
HHTAAT G &

(7) 77 *71 T ¢ fr wE F W
sfrafaaar 7€) &, wafow Gar #16 w7
AT 9BaT | 9 1 favig wroem Arfew
§ ST AT § 99 ) IR €9 §
FIAAE Y A 1

(7) FoFF aqar A F w7UH F
fraare &% @@ 9T AT o A
f@ o &) T IR A gan & g
f& fafire safa f sfam fafa &
T I & AR W Y e fredt
& ST e AEY fFar amar a9
#Y i FY ot

faeelt & & wmarfcat g ofaa
HqHq

3757. st sfx Fag wdtfean @ o
faa wat ag TA A g A

(¥) 1962 & 67 &% & awl &
get @y ( faeelt) ¥ faeafafas
FCETAT G eqUaTiet g foweer-fae
arfs g afir #Y € o qar sy A<
faamr gra feadt-fraet areafas s
9T T AT AT

(1) wms dro TgAR TU FEEA |

(2) ¥ws wisx wrgAw (o) fafa-

ez 4

(3) wed wHTE T FE )

(-4). 3w qrgerw wYgT T |

(5) ¥ae orgmer WTOw
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(6) ¥uf fiarer TW AW I
(7) ¥at ¥ T e HEOAT |
(8) %=« @gmr aw w2 &)
(9) e vz et avt Tw o
(10) ¥wed w¥ft T e W
(@) 37 =ymfat & am #an §
fars faez w2t oo w0 & s
FrEaTg A 7 ¢, AT ¥ faeg wr-
w1 Fraardy € wf ¥ @< afe qafAr
firgr mar & & feaar-feaar; ok

| (7) 3 At & faeg A & -
AT FTEARY 7 A T & geaw wray §
FIT-FGT FTCOT 4 7

3¢ T wat aqr faw sl (st
wrorest dak) (%) ¥ (7). WA
AT T OF faacor-qd @r A@ATE
[evere & Tav w1 ded et
aTo dro~1709/68] I

TFraETe & qrara wraw Wy
frm w1 s

3758, st HiwTC T ANgw ;w7
fow qdft a7 T 7 oA fF

(%) s @fiar & TgEor F
12 Sra Ay fer & srdare T e
afg g€ & aar 37 sqrare ¥ g fewr
o1 gaT &

(@) s § X oftaw A
frm & sqq F faet afz g€ & aur
TETF & a2 IqH AfFHIIET aqr-
FHartat # dwr § fea afz gt
T

(m) fag ad oam drar e
fFr T STy g ¥R IR ¥ fea
faqerd 7@ a9t e Wig @ AT IEk
wTETOT 4 7

¥ wuey et wwr faw ot (-ﬂ
wrereoht k) ¢ () ot ot ferw
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T AT 7TQT JAGTT 1955 ¥ 261 FAT
TIq FT 9T, IX 1966-67 H HHT
770 1T 4T FT & AT |

31 AT 1967 A% ¥ WEAHA ¥
withe &7F, &: fgafas weareat &,
FH 252 FUT §90 & Ffgwrg F7 gav
o 20

(=) fraq @ e Y w%ew-
sqaeqT 7 @, faarat 1956 3 famrac
1957 % & 16 WAt v smafy &
24, 11 FOT ®qq7 97, Ig Jg+< fasty
Td 1966-67 H 54.6 FUT TqAT &
T

A drar farw #7 Far 7 fAafag
afagrfet aar FH=fort & e,
faaraT 1956 W 27,262 Y, AT A7
qq AT 1967 H TIFC 52,131 § T
-4

() e swadt € a1 W g i
qrex X & AT FY AT 9T @ D
Tt |

weaw A a7 ATal d gw oWy
famter

3759. st AIHTX W AFWQ - T
ferer€ e farg Heft ag @@y oY war
w4t fr:

(%) === 7 9x TATART q9r
AOFE & 19 OF ATat & qF & fior
HraedY TATNTET (AT § g Y
# gt wraw ofdomr a1 At $3% §
fee o faoig & FIX F 9T aF w4T
srAd # g §; W@

(@) =& T & w1 Sy #r 0
& a7 T afdioEr & wwnifag sofwe
aar arat Fr W qur faqa F wewor
% fog Tarw &7 & govow & afogar
¥ ¥ % frotg & ¥ F vy wfy
gte?
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fewrf xar fage saren & Io-dn
(st fedwarr rae) : (%) wearar fordfaror
e ¥ 797, 1967 %1 g€ At dz5 F
7y s S e fvar f e
& oz wrgroft 7t g7 uF Q@ Al ogw
g% F7 fawtor firgr ore arfe /-1
% G A7 &% A Awg & Frve
qFaT 74T 9T OF AT JAT FT N
frar o anfs agt & o svaw 9
®1 9 FT &8 | wgelt & 9T g
#T g7 73F F fanfor 1 F77 AT
¥ qur grg & forgr sroam

IAT AL 9T LA 99 A F
TEATA WY AT AT AT EY F

(@) amry g eat & gwifaa
it 1 o1 Faard #r ghrorg 2 &
fad ToeqrT T AT F T @
2 WF ¥ or e & faeqa wreR
ST gY T § AT I AT F¥ A7 @Y
¥ aeq @ @l & faea sEwe
frar s g

garfax zaferat & faodt 233 &
fad At N drFare AT e
FAT AT QR &

GumeLNes For Provision oF IRRIGATIONAL
FACILITIES AND ALLOCATION OF FUNDS TO
STATES

3760. SHRI KARTIK ORAON : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there are any guidelines for
providing irrigational facilities and the
allotment of funds for such purposes to the
various States; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAP) : (a) The guidlines for the Fourth
Five Year Plan have not yet been finalised.

(b) Does not arlse.



1629 Centre, Chandigarh
(CA.)
CurtivaBLeTLAND IN CHHOTTA NAGPUR
AND SANTHAL PARGANAS, BmHAR

3761. SHRI KARTIK ORAON : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total number of cultivable acreage
of land in the Chhotta Nagpur and Santhal
Parganas of Bihar;

(b) the total allocation of funds made for
this area for irrigation purposes in the

current year and how it compares with other
areas of Bihar; and

(c) the total number of acres of irrigated
land and how it compares in percentage of
cultivable land with the rest of Bihar and
other parts of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Cultivable area in Chottanagpur
and Santhal Parganas of Bihar are 3-4
million hectares and 1-0 million hectares
respectively (1965-66 figures).

(b) No area-wise allocation of funds is
made. The total outlay for Major and
Medium irrigation schemes in Bihar for
1968-69 is Rs. 1920 crores.

(c) A statement is laid on the Table of
the House. [Placed in Library, see No.
LT-1710/68).

12-16 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

“REPORTED DECISION TO WIND UP THE INDO-
Swiss TRAINING CENTRE AT CHANDIGARH."”

SHRI HIMATSINGKA (Godda) : I
call the attention of the Minister of Educa-
tion to the following matter of urgent public
importance and I request that he may make
a statement thereon :

“Reported decision to wind up the
Indo-Swiss Training Centre at Chandi-
garh.”

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (Sl:“u
BHAGWAT JHA AZAD) : Sir, it is a
five-page statement and it will take seven
minutes to read.

Indo-Swiss Training SRAVANA 21, 1890 (SAKA) Re. Notices against 1630

Depury Prime
Minister
At the very outset, I would like to inform
the House that there is no proposal to wind
up or close down the Indo-Swiss Training
Centre at the Central Scientific Instruments
Organization, Chandigarh.

SHRI SURENDRANATH DWIVEDY
(Kendrapora) : It may be laid on the Table.

MR. SPEAKER : If it had been laid
earlier, the members could have read it and
could ask some supplementaries. If you
place it now, that means questions could
be put only tomorrow.

SHRI NAMBIAR  (Tiruchirapalli) :
He says there is no intention to wind it up;
so there is an end of it.

MR. SPEAKER : Let him lay it on the
Table of the House, and let the hon. Mem-
bers ask the supplementaries tomorrow.
How can they read such a big statement
now 7 He ought to have placed it earlier;
it would have been much better.

SHRI BHAGWAT JHA AZAD : For
Calling Attention, the statement is not laid
on the Table of the House. If it is directed
that henceforth it should be laid on the
Table.

MR. SPEAKER : Only to save time. Sup-
posc you place it now, how can they read
it and ask supplementaries 7 It is difficult
for them. So, it is a matter of convenience.
You may lay the rest of the Statement on
the Table.

SHRI BHAGWAT JHA AZAD : 1 lay
the rest of the statement on the Table.
[Placed in Library, see No. LT-1688/68.]

12°18 Hrs.

RE : NOTICES AGAINST DEPUTY
PRIME MINISTER

ot vy fererd (H77) e g,
s § e A g fE e T
MR. SPEAKER :1am going to give some
information. You gave mc some motion
about the Deputy Prime Mm‘mer. _l_lold
youthatlhadunlitwthelfnmeh‘!ngnuet.
This morning I got the Prime Minister’s
reply. Therefore, it is under my com{den
tion.
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SHRI NAMBIAR (Tiruchirapalli) :
About what Sir ?

MR. SPEAKER : Isaid, it is about the
Deputy Prime Minister. MNow, Papers to
be laid.

SHRI NAMBIAR : Is it about his son,
Mr. Kantilal ? (Interruptions).

MR. SPEAKER : Papers to be laid.
Shri Pahadia.

12.19 Hrs.
PAPERS LAID ON THE TABLE

MEDICINAL AND TOILET PREPARATIONS
(Excise DuTies) RULES AND NOTIFICATIONS
UNDER CUSTOMS ACT, SALT ACT ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : On behall
of Shri K. C. Pant, I beg to lay on the
Table.

(1) A copy of the Medicinal and Toilet
Preparations (Excise Duties) Fourth Amend-
ment Rules, 1968, published in Motification
No. G.S.R. 1439 in Gazette of India dated
the 3rd August, 1968, undcr sub-scction (4)
of section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955.
[Placed in Library, see No. LT-1682/68.]

(2) A copy of Notification No. §.0.
2638 published in Gazette of India dated
the 27th July, 1968, under section 159 of
the Customs Act, 1962. [Placed in Library,
see No. LT-1683/68).

(3) A copy cach of the following Noti-
fications under section 159 of the Customs
Act, 1962 and scction 38 of the Central
Excises and Salt Act, 1944 :—

() The Customs and Central Excise
Duties Export Draw-back (General)
Nincty-third Amendment Rulse
1968, published in Notifaction No.
G.5.R. 1443 in Gazette of India
dated the 3rd August, 1968,

(if) G.S.R. 1444 published in Gazcttc
of India dated the 3rd August,
1968 taining corrigend to
G.S.R. 1130 dated the 15th June,
1968. [Placed in Library, see No.
LT-1684/68).

(4) A copy of the Central Excise (Thir-
teenth Amendment) Rules, 1968, published
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in Notification No. G.S.R. 1442 in Gazette
of India dated the 3rd August, 1968, under
section 38 of the Central Exciscs and Salt
Act, 1944. [Placed in Library, see No.
LT-1685/68.]

(5) A copy of the Income-tax (Fourth
Amendment) Rules, 1968, published in
Notification No. 5.0. 2751 in Gazette of
India dated the 3rd August, 1968, under
section 296 of the Income-tax Act, 1961.
[Placed in Library, see No. LT-1686/68.]

MNOTIFICATIONS UNDER GOVERNMENT SAVINGS
CERTIFICATES ACT.

SHRI JAGANNATH PAHADIA : I
beg to lay on the Table a copy each of the
following Notifications under sub-section
(3) of section 12 of the Government Savings
Certificates Act, 1959 :(—

(1) The National Savings Certificates
(First Issue) (Amendment) Rules, 1968,
published in Notification No. G.S.R. 1433
in Gazette of India dated the 3rd August,
1968,

(2) The Post Office Savings Certificaies
(Fourth Amendment) Rules, 1968, published
in Notification No. G.S.R. 1434 in Gazette
of India dated the 3rd August, 1968.

(3) The Government Savings Certificates
(Amendment) Rules, 1968, published in
Notification No. G.S.R. 1435 in Gzazette
of India dated the 3rd August, 1968.

(4) The National Savings Certificates
(First Issue) (Second Amendment) Rules,
1968, published in Notification No. G.S.R.
1436 in Gazctte of India dated the 3rd
August, 1968,

(5) The Post Office Savings Certificates
(Fifth Amendment) Rules, 1968, publised
in Notification No. G.S.R. 1437 in Gazettc
of India dated the 3rd August, 1968.

[Placed in Library, see No. LT-1687/68.]

SUPPLEMENTARY STATEMENT ON Froop
SrTuaTiON IN TRE COUNTRY
ferart et fargar warer & Sw-sat
(s fagvax wem) : 4 2w F A@ AT
feafa & «du & (& T w3T A
I 9T T@AT |
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MR. SPEAKER : Hs is laying a supple-
mentary statement on the flood situation.
It may help the discussion this evening.
[Placed in Library, see No.LT-1689/68.]

12.21 Hrs.
CONVICTION OF MEMBERS

MR, SPEAKER : 1 have to inform the
House that I have reccived the following
letter dated the 9th August, 1968 ficm the
Magistrate, First Class, New Delhi :—

“I have the honour to inform you that
Sarvashri P.Viswambaran, A Sreedharan,
and G. P. Mangalathumadam, Members,
Lok Sabha, were tried at the Parliament
Street Courts before me on a charge
under section 188 L.P.C. for defying the
prohibitory orders Ufs. 144 Cr.P.C. at
the junction of Church Road and Brasscy
Avenue, New Delhi, at 11-10 AM.
today.

On the 9th August, 1968 after a trial
lasting for today, I found them guilty
Ulfs. 188 I.P.C. and sentenced them to
imprisonment till the rising of the Court.”

SHRI HEM BARUA (Mangaldai): May
I konow how long doecs this Government
propose to maintain Delhi as a police
State under section 144 7 (Duterruptions).

MR. SPEAKER : Secretary.

MESSAGE FROM RAJYA SABHA
SECRETARY : Sir, I havc to report the
following massage received from the Secre-
tary of Rajya Sabha :—
“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to enclose a copy of the
University Grants Commission (Amend-
ment) Bill, 1968, which has been
passed by the Rajya Sabha at its sitting
held on the 7th August, 1968.”

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL

As Passep By RAIvA Saptia
SECRETARY : Sir, 1lay on the Table of
the House the University Grants Com-
mission (Amendment) Bill, 1968, as passcd
by Rajya Sabha.
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12.22 Hrs.

STATUTORY RESOLUTION RE:

INDIAN PATENTS AND DESIGNS

(AMENDMENT) ORDINANCE; IN-

DIAN PATENTS AND DESIGNS

(AMENDMENT) BILL; AND PATENTS
BILL— Contd.

MR. SPEAKER : The House will now
resume further consideration of the Statu-
tory Resolution moved by Shri Dandeker
regarding the Indian Patents and Designs
(Amendment) Ordinance, the Indian
Patents and Designs (Amendment) Bill and
the Patents Bill. We have already spent
55 minutes on it. We have still got 2
hours and 5 minutes. Shri Joshi.

ot Qo qRo Wit (qAT) : Aeww
ARG, T F AT T X AR T qF
fadgs seqa € o waw wfafa & awe
AT QT & | 7 ot w7 g Fw wacafafa
I 9% diviear & @9 Rrarc w3l
7 oA wey FAT AT A & A
g s g M am g 3w &
faT g wradws & ar A ? g AW
7Y AT afefeafy & same o a1t
% fioig w7 €1
12.23 Hrs.

[MR. DePUTY-SPEAKER In the Chair]

N 2w 7 fafzwr &vr 97 ag ar
1856 ¥ % FT ¥AT | IN ¥ A%
&9 AN HTAIZ EY T | 4TS BT O3
g AT A1 4T ag g 9rfge a7 #7
q19 1@ § f 347 gEwa aaifrar & g
FAT A A 17 &7 IAHT g4 g
FTAT FUfEC a1 7E AT I F @
FI AR AT AT qEFATAT § (F FA7
w6 geirfoat @t o1 wWré | 7
% 2a e g fr gw A w oanfeen
anfger zem o @ 1 F EwwA g fir
¥z o A FA & IEE AL H A
weaA fagiy g7 A8 2 aw &1 gRw
& foq fret 922 o1 wr wragwR Em
QAT TET FgT AT qwAr 2w Y A i,
qratfas JT aEAED ETT Y 99
& ATATC ZW AW FY AYTAT O AT



1635 indian Patents etc.

[sft qao qwo wieft |
fis gfar & g% 3w Y o famfay &
gy g1 € Wi 7 oY WY 9 ¥Ee
e A A g A )
&1 g i A, ifege ww q W
TG famit a% 98 §ove 1 FA G
TET | A IF qW B A1 o R xw
qET & AT ¥ I A T Oy
FET A1 FT IT AW A AT 7 AT
wE f§ar ) @ qae I AQEA,
ag & f Far g0 7 oo og e
&, ag afcfeafa g g gma@ wrdde 1
FAAAE @OAEY g ? AA TG qw
ST, 93T AT AT I qTH AW T
car qa3r & fF 7g N §ET FrFAT A
ZA  AF AL W@ FY A HV AT g
2, 39 7 g9 #1{ wer 3 e @
21 T F A A Fga A Al A fa=
far 3 g #1 T @ gf | AR
oF WS IZ @1 feew TemErEr
RATT FT | FEAT FT ITF F Ig FAEY
TF{T 9t AT I /A IW A A
gare 5147 & 5 797 g AW & faAg
QAT FAA F°BT § AT TG | /A £S
TR 7 97§ q4T AT Cfadw fag go
§ 9 STa & 9g 7 74T A1 AW g M
ag wifeeq wgiRa, A@qfy @<
HIRT T AT 9T 30 @ § v g qwr
¥ f @ FA F7 s TG4
AT IR J9AT T TG & fow FTRr
I A0 fFg § 1 99 H UF ST
ag € AT ag TATL W & S # fory
gk fea 7 & adi &, fadwir- &y 1
forat g€ & T97 ¥ A 9@ FCATAE :
““No amount of talk about the ‘economic
unity of the world" can hide the fact that
some countries with little export trade
in industrial goods and few, if any,
inventions for sale have nothing to
gain from granting patents on inventions
worked and patented abroad except the

avoidance of unpleasant forcign retalia-
tion in other directions.”
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Indian Patents and
Designs (Amdt.) Bill;

and Patents Bill

9 TH AW@ F AT gEl Wi & W0
I Y gu § @R ag 2wy ff q@
AT S i o a8 ARty @ g
T A AT s g 2w ¥ e €W Y
F1§ €T TG | W OF I AT
% v 78 73 99 T & ax W9 F g
s faar g :

“‘Having made this appraisal of the cfct
of the Patent system in India, the next
question is whether the system should
be continued.”

¥@ T T o g1 fay qam
T @ faeew & famnw 3% &) o
F1¢ OF fagma-ae 2w § 91 39 7 77
feeem 7t g fye, ag et w2
T AG X WA F M F 98T s
T E a1 OF T 1 A TAN wrEy AT
TR & A F fawar & @ oW
T 7 gark fag w1 orewm 7@ 2
7T anfax § I T wer—

“With all the handicaps that the system

involved in its application to under-de-

veloped countries, there are no alicrna-
tive methods of achieving better results”,

arT i AT § A T Tifee, 9 fafew
FE 7 TAET § IE FT gH AW
wfed | <7 F1 Harerq Ag gon Fiv wfeew
"R A A7 qEl B A F a3 78
faan fr war 1§ fasrer 7t &, gafoe
FAT B IAE @A A6GE | o w7
a7fEq a7 ff a8 T A9 9T AT &
FICT FT X X1 777 ATOAG &Y AT
& e oo 1 g o I famr T
Tad faig ¥ fear ) snfae ¢ar =i
g ? ¥@ fag gon fF gw @YD A
T2awT ¥ 3w g 7€ ¢, FrE o Swey
FC & AT aG7 B HifawW g7 @ wQ@
&, v i fF gar e o qea faew
T farr i ai ? afif g
I 7 fwem ofg®, s e
3 ¥ fAg FYE NI =8t g § at 37w
i @ TR/ |
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ag fas waz afafas Fam @ ¢,
Ig 77 <81 A g, Afwa A A
g § et A% R AT At gw
gra agi & faad fe g afar @ f
gt @ §1 AraEr wifqw A< qwAne
AT A T AT BT w4 WA
wifgd 1 & qo W § f5 A
% wyar fadelt =g & T 9
FRIMY e & @ § &%
I Y T A g, ey & &
Jrlt A FA N A § L A gAR W
® & 7 few g 37 XS, AT Al
¥ 7¥-a? tfmgrm frerad § agard
¥ fawma fed i § o Tq-de S
N1 & fad wqar ®0 30 J/AT )

AYEA T qILq aVo THo ArFo HATo
F A0 & TANT H | F7 IT ¥ gOT
fRegadrgaarqzala W@ s @@
AINF gxar frar =fzd, feaq fdr
wifg7, safaT ¥z &t gea g A8
I4 Facfawt 7 qarar fr ga gaar fif
qE ASTT wIgE A wW@ T
g g 5 AERwawr W G
2 %9 # %qr I€q g, SfeT gzt @
IAF0AT T2 T@r gar o gk ¥ S AN
IR AT RANTPEI N a@
¥3 §¢ w2® &, dfefavx §, yoa &, Faaw
3= gt 9T fad W@ § ) TIET A
weafaar g 97 w1 g€ § M q@a
feff ¥agi mesm s @ §, g &
AT B IT AN T AHT A4,
FAL a1 ¥ 7 & w47 & §, foe
T8 g ¥ 327z ST B 77 7C @A
0 gET g7

SHRI LOBO PRABHU (Udipi) : This
point needs clarification, because 1 was’
Present at the same mzeting. -

MR. DEPUTY-SPEAKER : What I
would suggest is that the hon. Member
-may mak: his submission when he gets
his chance. ' a
MJTLSS (CP)/68—9

Indian Patents and
Designs (Amdt.) Bill;
and Patents Bill

ot wg foed (i) ;@ qo
IR §, 39 1 o QfaF 1 ;@ =
T wfwd |

MR. DEPUTY-SPEAKER : No, I would
not allow cross-questioning. It will mean
that his time will be taken for this.

oY qHo Qo Wil : &Y IFIT wAw
gar afi arar fr g aga =@
21 AT I A w7 oaw g
2w &t o qfefeafa @, gamr v
FT ST W §, T FTX TG7 a7 @, wWA
T T FT SYTLT IEW Y, TEEIO
& A o I et €Y ava et )
™A@ ¥ ofdw qET FE AW
qgT T 3—TH & AT FTAT F WA §
o gaeT @ fee £ §r @ 20

IR AERT, UF qAW § A
qaAT AFAT F—EWIX W F A
dmifas safa §f o &, w9 w1 gfe
# @y gy ¥w T faw ww
w1 gAR dwfat ¥ qer amar @7
gaR dmfawi & quaT Wifgd fr sw
Teg & X¥ww & fod, Foodl & fd &
W 8= F gE@ g7 g R W
T FORTT AT &, A 9% fad o €,
T ITHY FE X A T wrforny Y
g o vk § | ST W, g W
at aga w3 §, AfeT aw § wifa
o 2, e gw w1 wfasA g A
A 2T A I I JoA §, 9T AN
€ b7 g Fed A1 AR § Fw
v Re A g I ¥ 4y
g awl wfa o AT T E
7§ 37 < favie g Ear d—ag o
uw foer 1 wifafaww § 0 & a
ag wawen § 5 g G LT w1 g
m wifgy | QG wgE #t W aww
) fe Al ¥ mgi W R
¢, T ST o aw FEw oft
8, @ @ fadaw w e afifr 8 o
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[ Tao To Wt ]
ST @ & W sgen g fF waw afafa
39 a1 A A9 L {5 fovaem dar agr
q for frr 3w &y oraT &, S e
F fog ¥ faar wman &, o @l
Ffad fraromar g ? somasw@ g
& OF A7 & fad e faar .3 1 e
HTT Tt FRet S F7 y2 FATAY R AT
garanifan g 37 71 920 471 Qfrd
R AT TF IAFT AT X ATSA Frwge Ay
HTAT AT qF a8 Jzee. 741, ey
=1fgd | afz a9 g8 a7z 1 garAT 77

aq AN FYIHYFB FA 1 qHAT ¢ |

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Mr. Deputy-Speaker, Sir, we
are discussing two Bills, the Indian Patents
and Design (Amendment) Bill and the main
Patents Bill. As far as the Amendment
Bill is concerned, I not only welcome it but,
I think, it is an overdclayed act. In the
present situation therc is a stalemate which
is obtaining since 1962. This situation arose
out of the Chingsc aggression when under
the D.I.R. Government took some powers
to suspend or control patents.

In 1963 there was a thinking in the
Government that perhaps the pateat law
was not necessary and that it should be
abrogated. Some of our experts had gone
to Russia and had come back with this
thinking. Therefore this matter was kept
suspended. But in 1964 when Shri Lal
Bahadur Shastri visited the U.K., the think-
ing was changed. At that time it was decided
that patents law should be there but in a
certain modified form.

Therefore a new order was issued in
September 1964 and the Controller was
asked to examine the applications for
patents, particularly for food and drugs,
which had not been suspended but not to
seal them. That was a very strange order,
They could process an application up to
a certain stage but not go to the logical con-
clusion. Therefore the result was that
gince 1964 no inventor has had any pro-
tection from imitation or infringement of
his patent. No new application has been
granted and therefore since 1962 or 1963 this
position of stalemate bas been  continuing.
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Under the present law an application can
be sealed within the maximum period of
31 months. That means, an application
pending for over 30 months will now be
considered. There are now 6,000 such
applications. I am glad that this has been
done; in fact, this should have been done
much earlier instead of creating this situation
of a stalemate. If 1 may use onc well
known phrase of Shrimati Pandit—She said
that Government was “‘prisoner of indeci=
sion”—if I can give a sister phrase to it,
I will say that the Government is suffering
from “paralysis of inaction.”(Why was it ne-
cessary to wait for so many years to bring
forward this Bill ? This might have been
brought forward earlier. The emergency
situation was over long ago. Why were
6,000 applications held over in this manner?
Anyway, I am glad that this has_been done
and I welcome this measure,

Now I come to main Bill, It goes with-
out saying that a change is needed in the
patents law because our last Act is of 1911.
1911 is & period when this country was
industrially not at all developed or very
little developed. Therefore it is very neces-
sary to see how our law should be modified
in order that the patents law is not detri-
mental to consumer interest and is not
prejudicial to the trade and industrial deve-
lopment of the country. If the law stands
against these two, then it has to be changed.
Therefore an attempt has been made to
change the law.

This Bill has had a very chequered career.
In 1948 an inquiry committee was appointed
to go into it.  After the report was sub-
mitted a Bill was brought before the House
in 1953, but the Bill could not be passed.
Again in 1957 a new inquiry committee
under Shri Rajagopala Ayyangar, to which
a reference was made by my hon, friend,
Shri Joshi, was appointed. He was asked
to examine the whole issue afresh, to review
the patents, to make a comprehensive
study and to give the pecessary advice,
A fairly big book has come out giving -all
that advice and the Bill on the whole accepts
many of his recommendations, but the Bill
deviates in certain important measures.

The representatives of commercial and
industrial interests have said that theso
deviations would be harmful not only to
the private sector but even to the public

1640
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ssotor and would be harmful to the inte-
rests of the country as a whole.

Why is a patent granted ? A patent is
granted in order to encourage inventors
and to give them a reward; it encourages
invention and work of research, The patents
system gives protection, encouragement,
security and immunity from competition
to the patentees. Also, it is an inducement
for working of inventions which needs
money, a great deal of technical know how
and a lot of dedicated work. That is why
different countries have devised this method
of giving inventors some incentive and some
roward.,

The patents system has been working
in this country for a hundred years. It
has had good effects as well as bad effects.
There are two viewpoints : one is that the
patents law should be a strong law so that
it helps the inflow of patents know how and
bringing in of latest techniques and capital.
What should be our aim ? Our aim should
be to reduce our dependency on imports
and to increase and foster exports. There-
fore the law should be such that it helps
us to reach towards this goal.

This Bill particularly applies to drugs
and food industries. Let us examine the
present position regarding the chemical
and pharmaceutical industry. 15 years ago
the pharmaceutical industry was merely
doing processing. But there has been a
considerable development in this regard.
In 1954 the production came to Rs. 54
crores: now the production is Rs. 150
crores, So, If anybody says that thero Is
stagnation and there has been no progress,
that is not correct. There has been certain
amount of progress however defective the
patents law may have been.

Then, there has been a significant increase
in the export of basic drugs and inter-
mediates. One opinion is that if the patents
law is very weak, it will first of all discourage
bringing in know how and the results of
latest research and will also encourage
spurious and imitation products in the
market. For India it is very significant
because wo are a developing country. We
want to do a lot of research; we want to
encourage our inventors; we want to seco
that nothing stands in the way of progress.
Research, particularly medical research, is
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such where you may have to spend .a
whole lot of moncy and years and years
of labour. There are kinds and kinds of
inventions, There may be a little invention.
Somebody mentioned the Binaca toothe
paste, but there can be research for the
cure of cancer. So we must see that while’
we protect the real inventors, we do not
allow spurious or useless inventors the
same kind of protection that we want to
give to real inventors.

In most of the countries there are fairly
strong patents laws. Just now Shri Joshi
quoted from Shri Ayyangar’s report. Shri
Ayyangar had gone into the matter com-
prehensively and has made a thorough
study. I think, he took a few years over.
it and the final conlcusion which I was
going to read has already been read out by
Shri Joshi in another context. He feels that
in spite of the handicaps which the system
involves in its applicaion to undeveloped
countries, there it at the moment no alter-
native method for achieving better results,
Secondly, he says that at present thero is
no country in the world which does not
adopt the patents system for rewarding its
inventores. Thirdly, even in the socialist
countries the patents system obtains which
is more or less on the lines of that of the
Waestern countries. He has given the names
of those countries—U.SS.R, Czecho-
wlovakia, Poland, Hungary and Yugoslavia.
So he has said that the patents law is more
or less universally accepted.

Therefore, some patent law is necessary.
At this stage, we feel that patent law must be-
modified. Itshould not encourage mono-
polies but it should, at the same time.. ...

Mr. DeruTy Seeaxtn @ The hon. Mem-
ber may conclude now.

SHRIMATI SUCHETA KRIPALANI +
1 have not yet come to the Bill at all. .

As far as the present Bill is concerned,
mainly, there are criticisms against it for
commercial interests. One criticism is
this. Under clause 48, the Government
says that it can use a patent or import
something which infringes a pateot with-
out giving compensation provided It ‘is
used for charitable and ofher non-comser-
clal purposes. There is no right of appeal
in this. But this provision is appled ‘not
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IShrimati Sucheta Hripalani)
mevely to food and drugs but it is going to
apply to all patents. ] would like to under-
siand why it should apply to all patents.
The criticism against this is that this will
operate against local industry and that it
will hamper industrial progress and research
and it will militate against fundameatal

rights (about which 1 am not very much
bothered). This is an argument they give,
But the more important argument that they
give is that already, in clauses 99 and 100,
there is a provision for the Government
to wse a patent and, in that case, the Govern-
ment has to give a certain amount of com-
ponsation and appeal lies with the court.
Why should the Government take away
the right of appeal 7 Why should not a
certain amount of compensation be given
particularly when it is going to apply to
alf patents ? It is not only for food and
drugs. That is the arguement they give.

Then, the other clauses which are agita-
ting the minds of the people are clauses
ﬂ and 88, These apply to compulsory
lunnn; or “licensing rights™. This is also
rather strange. Under the mew provision
as s0ON as a patent is granted, it should be,
automatically, endorsed by the words
“Liconces of rights”. This means any
person on application has a right to utilise
a licence. The objection is this. Already
there are certain provisions in the old Act
(Section 22) where a compulsory licence
can issue under certain limitations. Under
the present Act, the Controller can go into
the ability and capability and bona fides of
the applicant. Here, as soon as an appli-
cation comes, automatically, he gets the
licence. [Each and everybody can get it.
‘Why should the Government want to divest
itself of this discretionary power particularly
when it applies to food and drugs. There
is= s0o much of adulteration in food and
drogs and manufacture of spurious drugs.
‘Why the Controller should not keep dis-
cretionary power to see whether the man
who has applied is competent and whether
bhis bona fides are Satisfactory. Therefore,
I think, this is not going to help.

Then there is the matter regarding pay-
ment of compensation. It is now proposed
to restrict it to 4 per cent. It is said that
4 per cent is not adequate and that it should
be raised, They say there is no such pro-
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vision in any other part of the workl, The
point is, as I just mentioned, if you have a
compulsory licence for the manufacture
of lipstick, there also you get 4 per cent
whereas, if you want it for cancer research,
there also it is 4 per cont. That is not right.
It should be considered on merit. The
patentee and the liconsoe can settle amongst
themselves or the matter may be referred
to the Controller and, finally, it may go to
appeal. I know the Government's argu-
ment will be that it takes a very long time.
If it takes a long time, there is some adminis-
trative defect. Your administrative machi-
nery should be more effective. The remedy
lies not in abolition of the right but making
more effective administrative provisions.

My last point is about the time, the term,
for which a patent is given. It is being
reduced from 16 years to 10 yoars in the
case of food and drugs and 14 years in the
case of other patents. The Iyengar report
says it should be 16 years. The average
in all other countries is 16 to 17 years where-
as U.N. has recommended 20 years. There-
fore, what I say—I am not an expert on
the subject—is that our objective should be
not to pass a law which is going to hamper
research, hamper inventions, but to pass
a law which is going to achieve more and
more self-sufficiency in drugs and medicines
and to encourage our exports. I hope the
Select Committee will give due considera-
tion to all these objections which have been
raised by the people who know something
about it and are concerned by the measure,

SHRI S. KANDAPPAN (Mettur) : The
fact that this Bill which has already been
reforred to a Select Committec is again
going to be referred to another Select
Committee is enough proof to show that
this is a very complicated matter, and as
the speeches of the Members have shown
there are a lot of intricacies in this Bill which
we have got to probe into thoroughly
before we arrive at certain conclusion.

First, I would like to take up the matter
referred to by Shri S. M. Joshi. Actually,
T have been prompted to speak because
of certain references made by him in the
course of his speech.

SHRI RABI RAY (Puri)
provoked him.

SHRI S. KANDAPPAN : Not provoked,
but stimulated. He was referring to the
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Ayyanagar report and ho said that there
was no noed for a patent law in the prevail-
ing situation in our country. But I doubt
very much whother we would be in a posi-
tion then not only to encourage but to
protect the new inventions that we now
find bere and there in our country.

SHRI 8. M. JOSHI : We may do it
for our country. But why do it for
foreigners 7

SHRI S. KANDAPPAN : After all, the
gonius of India has not died. There were
many even when we were under the yoke
of the British rulers who invented fine
things in our land and whoss inventions
wore not being protected properly. I
could recall one such case.

There is one living still in Tamil Nad at
Coimbatore, namely Shri G. D. Naidu.
Heo has invented many things, but unfor-
tunately none of his things is patented
here in our country. I am told that parti-
cularly one razor blade which he has in-
vented is very popular in foreign countries,
but it was not patented here. It was patented
outside, I think, in Germany or the U.S.A.
Similarly, there are other inventions of his
which are still not patented. I am told
that when he applied for licence, he was
always refused the licenco on the ground
that he had not cleared the income-tax and
other arrears. He is a sort of perverted
gonius. He never cared to pay his arrears.
Some of these inventions have actually been
given by him freo of cost to outsiders. If
poople like him and their inventions are
to benefit our country and our economy,
then thare should be some kinds of guide-
lines, and we should see that these inventions
are propecly encouraged.

Recently, I have come across a news item
in:the papers; of course, I have not gone to
tho place and verified it. But in
a responsible paper it has been reported
that at Tiruchirappalli, an electrician has
imvented an in built mechanism in the
oloctric wiring so that when you touch
a live wire there would not be any shock
falt by you, but the live wire will become
doad. Iam told that that is baing improved.
Ifthat electrician does not have any finances
at his command and is not in a position to
got the patronage of Government, I am
aftaid we may not benefit by his research.
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There are many such people and masy
such inventions in our country. When we
are regulating the law of patents we should
sec that we actually promote such rescarch
in our country through the patents law.
That is my basic observation.

Now, coming to the Bill, I am told that—
it is for Government to accept it or reject
it—that Government are not going to do
much with the Bill in the Select Committes
and it is just a matter of form that they are
complying with, and they have already made
up their mind on the clauses and as to how
they are going to operate the patents law
in this country. I am afraid that that is
just not possible, because there are mamy
lacunae in the clasuses, as has been poinwd
out by Shri N. Dandeker and other Mem-.
bers who have spoken before me, fer
example, in regard to the process patest
and the product patent and the timo-lag
between the setting up of the industry by
the applicant and the grant of licence #
him so as to ensure that the applicamts
really benefit by them or that Governmeomst
themselves take up the industry after giving
the applicant some cash benefit for his
rescarch so that the product is producsd
within a reasonable time within our county,

So there are many points to be analysesd
in the Bill, and I would like to urge upss
Government to see that sufficient time amdl
care are takon in the Joint Committeo amd
all kinds and shades of opinion are takems
into consideration, and with a view te
promote the cause of research in this
country, we evolve a proper patent law fer
the country.

SHRI D. C. SHARMA (Gurdaspur) : I
think the number of patents in a country
is an index of the inventive genius of that
country, and the larger the number of
patents a country has, the more it shows
how far its people can go forward in the
flalds of science, technology and other
things.

I am told that 6,000 applications are

over, what kind of patents do those appli-
cations imply or rofer to ? These are
qQuestions that come to us.
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1 belong to that school of thought which
thinks that literature should be free for all,
the science should be free for all; I think
patents should also be free for all. There
should be no ban put on any kind of pro-
duction of books in the form of copyright,
on the production of new ways of processing
things so far as food is concerned and on
mew methods fo processing drugs and that
kind of things. I think human genius
should not be fettered; if it is fettered, it
gees under, is paralysed and ceases to func-
tion.

‘Our human genius was kept in cold
storage for so many years by the British
Government. They did their level best to
sec that we Indians did not come forward
with any new ideas or inventions. Now
our great Government which has succeeded
the British, but which is doing exactly the
same thing which the British used to do,
has come forward with a Patents Bill. of
course, [ do not want to go into the details
of this very ill-fated Bill.

It is a very ominous Bill, it is a very
inguspicious Bill, and I think every time this
Ml has come forward, something had has
happened to this country. When I think
of this, I tremble lest something should
again happen to put this Bill in cold storage.
Therefore, 1 feel that Mr. Fakruddin
Ahmed, who is a man of destiny and good
bmck, should not have brought forward this
ill-omened, ill-foreboding, ill-forecasting Bill
before the house, because I think that the
very fact that time has been against it,
circumstances have been against it, condi-
tions have been against it, shows that you
de not want any Bill of this kind, and you
should not have a Bill of this kind.

My second objection is this. Patenting
and licensing go together, and as soon as
you bring in the clement of licensing in
amything, you introduce corruption, favouri-
tism, nepotism, all those kinds of evils
from which my great country is suffering.
Yeu give a long rope to bureaucracy to play
with the people.

MR. DEPUTY SPEAKER : He may
continue after Lunch.,

13.00 Hrs.

(The Lok Sabha adjourned for Lunch 1ill Two
of the Clock)

‘AUGUST 12, 1968

Indian Patents and
Designs (Amdt.) Bill;
and Patents Bill
(The Lok Sabha re-assembled after Lumch
at five minutes past Fourteen of the Clock.)
{SEms R. D. BHANDARE in the Chair}

STATUTORY RESOLUTION RE. IN-
DIAN PATENTS AND DESIGNS
(AMENDMENT) ORDINANCE; IN-
DIAN PATENTS AND DESIGNS
(AMENDMENT) BILL; AND PATENTS
BILL—Contd.

MR. CHAIRMAN : Shri D. C. Sharma
may continue his speech.

SHRI D. C. SHARMA : Mr. Chairman,
I was submitting very respectfully that the
licensing process is the meeting ground ef
corruption and in this Patents Bill licensing
has been made the concomitant past.
They both go together. I belive that this
will not do any good to our country. I
think it will make people more money:
minded and it will make people more

It will turn our nation into a nation'ef
blackmarketers, hoarders and the like.-
Therefore, I do not believe in licensing.
But you will say nobody is going to acoept’
that. I say that if licences go, the Ministers
go. Therefore, I would say that this Bill
should be called the Indian Patents (Es-
couragement and Atonement) Bill. I
anybody invents something im respect
of medicine or drug, his invention shoubd
be bought outright by the Government amsl
the Government should try to establish
a factory or a workshop or something cise
in order that the thing becomes a reality.
It should not be thrown up to those sharks
who exploit peoples’s brain and inventions -
and everything. [ therefore say that they
should have a sliding scale of payment for
the ecnouragement of those who can give
us patents. This scale should be based upom
the utility of the patent that is given. The
Government should make atonement also
for the men of genius who have languished
and perished without having any patents.

There used to be in my State one genthe- |
man who was known as Hansraj Wireless. '
He invented a very simpie system of wircless :
and we did not give him a chance. [ think ,
most of those ills from which our wircless
system suffers would have gone overboard |
if we had given him a chance, but nobody -
gave him a chance. Then there is Sanjay -
Gandhi, the son of one of my dedrest
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friends, Feroz Gandhi. He is working in
a dingy room in a lane of Sabz Mandi
and is trying to manufacture a small car.
He will not be given any kind of encourage-
ment. They would not give him encourage-
.ment because who wants this small car?
They want to help some manufacturers
in France or in Italy or some manufacturer
somewhere clse. Therefore, they will try
to curb the inventive genius of those persons
who are trying to give us small cars.

We have had a Sikh gentleman in my
constitueny, Dera Baba Nanak. If you
look at him, you will find that he was &
wonderful medicine-man. He could cure
.all the ills of humanity with the help of
sharbats. But nobody could give him
sugar to preparc those sharbats. I can
assure you he had his own recipe, but he
was a poor man and he could not get sogar
and nobody gave him any; be could not
pay for it.

Therefore, 1 say that this Bill should be
called the Patents (Encouragement and
Atonement) Bill, encouragement for those
who are giving us patents and atonement
for those who were not given patents and
who died without the help or petronage of
this blessed government in which I have
also a part in some way.

My other point is this. We believe in
one thing. Whatever Bill comes bere,
on the floor of the House, it only means one
thing: it means the multiplication of officers:
Secretaries, Additional Secretaries, Deputy
Secretaries, Section Officers, Assistants and
Lower Division Clerks. Of course, the poor
Lower Division Clerks have not much say.
For instance, take the Controller. The
Controller has been given dictatorial powers
in this Bill. He has all the residuary powers.
The residuary powers mean a great deal.
1 think the man who drafted this Bill knows
nothing of what residuary powers mean.
‘It means, the Controller will be the all-
powerful God for all those persons who
are trying to get any kind of licence. I
think the powers of the Controller and
Assistant Controller should be drastically
reduced, so that they are mot able to play
with those persons who try get to a licence.

Take royalty, Injustice and inequity
are writ large on this Bill, Patents Bill
Thy pame is unfaimess. If I invent a
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razor, will get a royalty of 4 per cent.
If I invent an acro-engine, about which we
were putting so many questions two days
before, I will get 4 per cent. It reminds
me of a proverb in Hindi :

HIT AT T T, % FT A0
=H AT @ET |

One blanket rate of 4 per cent for all inven-
tions, whether it be new pair of shoes or
anmg:mwhnhmybeumdmcmmm
Locomotive Works, This is the most
inequitous thing that has been done,

I know whatever I may say the Minister,
who is a good friend of mine, will not
change his stand. This disparity between
one type of patent, the second type of patent
and the third type of patent must disappear.
We believe in a socialist pattern of society,
_The more we belicve in it, the more are the
disparitics we arc creating. Even in this,
we are creating disparities. For whom
is food meant ? It is meant for you, Mr.
Chairman, when you grow old. It is meant
for people like me and Mr. F. A. Ahmed.
It is meant for those who are infirm, aged
and supcrannuated. Of course, drugs are
meant for everybody. The higher you go
in office, the more the drugs you take.
Drugs are life saviours for everybody.
Medicines are the precious possession of all,
because modern civilisation has produced
more illnesses than it has cured, Instead
of equalising the time for the grant of all
patents, some kind of distinction has been
introduced which will go against the inte-
rests of those who need these things more.
1 do not know what kind of brain has drafted
the provision that people’s food should
have 16 years or 14 years and other things
less. The same yardstick should be applied
to all these concessions.

I must submit very respectfully that we
have instituted in this country the search
for science talent. We bave introduced
this country the search for histrionic talent.
We have also provision in this coontry to
make use of those persons who have
any aptitude for poetic composition. I
would say that one of the most important
parts of this Bill should have been a search
for inventive talent, talent of the kind which
can discover things. You know, Sir, in
Hollywood they have a search for histrionic
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talent. They find those persons who can
become good actors and actresses. I
would say along with this Bill there should
be a clause that we will make a very laudable
attempt in order that we can look for those
persons who can invent things.

It has been said that this Bill is modelled
on UK. and US.A. When shall we get
rid of this borrowing mentality ? Only the
other day I was reading the proceedings
of the CASTASIA Conference. There we
were told that we have perfected many
kinds of technical know-how, many kinds of
tochnical processes and other countries
should take advantage of our processes.
Here is this Bill which is a negation of the
speeches that have been made by the leader
of our delegation and the Deputy Chairman
of the Planning Commission. This Bill
has been based upon U.K. model. When
will you stop borrowing from U. K, and
U.S.A ? This Bill should have been Indian
in its conception, Indian in its execution
and Indian in its way of implementation.
Unfortunately, it is an outlandish Bill
couched in an outlandish language giving
alms and suggestions in clauses and sections
which smack too much of foreign origin.
I think the Bill should be redrafted very
very soon and it should undergo a drastic
change.

SHRI K. NARAYANA RAO (Bobbili) :
Sir, 1 rise to a point of order.

MR. CHAIRMAN : Under what rule is
he raising this point of order ?

SHRI K. NARAYANA RAO : Sir, I
draw your attention to the List of Business
for the day.

MR. CHAIRMAN . That point of order
cannot be raised mow. We are already
in the midst of the discussion on a Bill.
He should have raised his point of order
when this was taken up.

SHRI K. NARAYANA RAO: Sir, you
are assuming what I am going to say without
listening to me. According to the List of
Business we have to discuss the Indian
Patents and Designs (Amendment) Bill
first and pass it before taking up the Patents
Bill.

The Patents Bill is for reference to the
Joint Committee,
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That cannot be taken up before we pass
the earlier Bill.

SHRIMATI TARKESHWARI SINHA :
(Barh) : It has been decided by the Speaker
that they should be discussed together.

SHRI K. NARAYANA RAO : We
should ﬂm consider and pass the Patents
and Designs (Amendment) Bill and then
take up the Patents Bill for reference to
Joint Committee.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): It is
mentioned in the agenda “to be discussed
together™,

SHRI K. NARAYANA RAO : My
submission is that thy cannot be - discussed
together, because one is for reference to
Joint Committee,

.SHRI TENNETI VISHWANATHAM 1
(Vishakhapatnam) : I think Shri Narayana
Rao is right.

SHRI K. NARAYANA RAO : I want
a ruling from the Chairman whether it is
in order to take up the Patents Bill along
with the earlier Bill,

MR. CHAIRMAN: I have heard the hom,
Member. There are three motions before
the House. They are to be discussed to
gether. So, kindly resume your seat.

SHRIS. M. BANERJEE (Kanpur) : Sir,
before you give your ruling may I submit. . ..

MR. CHAIRMAN : I have already
disposed of the point of order.

ot ® fre wawr (¥Fafen) :
IR ARIEA, A7 ¥TE faw A @A
¥ ATHA AW § WOFTT Y IT AT A
sfasafea & foam & wraw azar & fs
HIT F1 fadw F gahafaal @7 o
W ¥ 373 §ARET ¥ waT qEemw
LT g R g Ra F fr oaw
g & fgwma Py Tt s e
arerr agt &1 wetfen g fawr amay
T A @ R B A T
91 @ & X 09 100 39 ¥
WMy TT A FATIT@E, 1911 F

T AR § T T T AT sEE
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(AT T AT Y JAT S F A 5
e g€ IF faw T A AT ¥
TE-TE # afafrai qar 1f, frrk
d‘&qhmmﬁfmﬂﬁam
&1 afeq ar aff am Qe wfge
da1 fr oF awT wgRT ¥ wr § sl
¥ | w0 & fR wwd wraew @ e
TAMITAT HTHNT AT GTERIE & oo
¥ vt Foie § @y @ oo fam &
*r€ smavagar ) 8, gre e gwd A
I AT 97 FT Fwr ¢ FF gew o
qEa wif fawer 4 8, e g w2
& fr zw faw & ot 7w w BxE
A Far ag) § wife gw Aw § e
qexd § ¥\ ? wwfega oz & f
faer oY 327z § g Tameil 7 €Y av gE
AT 7 1, W & W I growd
FIA WIIGfoeew W07 § a7 3w & a@
@ gofrafa & § st % wfer sean
#Y fawrer Gwm X w2 @t &1 gafan
g faw A8 a9 ¥ 99 T W T
T ¥ fa, faleit st 2o gofreferatofY
A Y F4H @A F fow amar mar 3
FeaaT 5 faw &1 33w N amarTaT g s
T Af T gw 2w F anfauerd € swar-
foa &%, anfaswaiel ®1 gar Famaar
fird forer & g St €1, ag #1é wivg
TR Y € § ot 2w 4
gt & & ww famr & afce < faaw
Wt a7 faw ¢@ wFry & @19 feg o
& 7% wfeg ot SEvg & &g AT
qOOTT &1 A T 4G gaT &1 @
& T, AT Tg TR FHOEAR Y
T T ¢ A w7 ag faw 99 fawr §
t2? wr g faq @@ aw N =Y
wan & f (ud 2w &7 oA 1wy
T g o fs fadw & o T Rw &
Wt a%-x? gofrafa 3= av afaw v
¥ wwr $T G § A I & AT AT
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IR qrRE? w0y afd
IAE 6 w4t AmE § a1 W kY
I ¢ 7 aswrd ag & e o Ay
¥ o AT red gf 4 ow e
3T I At & fag awdt
¢ ST TG W wT A Al et
&, ot grew 7 ¥ evd ot qama
# AR ¥ AW w d¥ 2w Aw,
gifow &, ar 3 gat aww &, sAw
R FART /AN FAH FAA &1
T 19l w1 9 ¥ § v fear myr ¢
# qed &1 feafa s g & fr fadwd
¥ a3 wrafaat §, 0% € T
g e &, X WM & g WY
ararwTE Hferwew &, 17 a3-ad gonvfaa
¥ g9 7 g% 92 § T vEw afxw
qg §z *W & | Wiwg & awwar §
fe g9 qz & fag T sawy 2
et & faw g fawr wgr mar &)
g A W g g fr qm R
< 717 fare g, fow & fawer &
T &, T T & @ & Wi T
qg Tav @r & 5 gar At & ot &
§ Tars a1y ) e gw faw & 2 gaw
oTg = fgq SN geeT | & wwwar
g f5 awere & fag & & qfoner
AT grar ¥ ofoamer 4T awe T
1w & faw i a1 Ao -
a3 goftafar grar @ AT goar w1 wawa
qafrefrat #t g g &1 wefag
AR s Fc d sE A @
o & &Y i gam @ A A g @
O ot g Ay T A& and 4
o %Y 9 ¥ #F grar & A™H
F Y wTH gETC A fFU § a@ T Y
T & afawrdd #1 g w7 & fag
fag & a1 gar < 39 & feeft o gk
§ aY I & a9 qw Y qr I & fi o
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< [oft ®o firo wEWY)
g gE &1 Wt gw Y F Jfe w
FIA a7 § AT A ET T ¥ A
A §, I AW FIAT F G 9 A
‘FETE R AT g frm AT AT 8 7
37 il ® g o ¢ fraw i
W F W A gz ATQ § ) FwA A
¥ 4 A 37 auW 4T g W
fwrora & faq & ot omar & foeit &
ATg faaare FTAE A 7 1 JEAE
FEOFNE A FAAXEA AN AL G|
=g # 2|1 A @ FRET F
afusre 3 A ama v TE F 1 i
W@ T ¥ aamr v f§ wgE S
afawe 3 FT wawk w@ g g7

IOHT Wowg qE AT & fF wA & -

afcq g o v 1 Q0 AfgF
R @ & e & wfve g goan & T &
Frotg &1 arer a @ &, AT 5T qwH
HHAT FT g FCT BT, IN & AL H 0
A w7 AfgwTT U I F grw H I
TR E R A1 g7 & orw s
9 @19 1 g g s ardy & fE ag
e gt wfgr ar A @ wfeg
at g e F UF Qe & g9 #
Tz AfawTT 3| &7 Toww P I@r  fE
F sifew ot oY AlFwg ®Y &9 TgEr
TR § o sar & A afew o wR
wfte e #1 77 W@ § Wi N
21T T I AT AT & §, AH-
mgl & s GH FT "ar, @ |
du% afew qar ¥ &1, g8 A% foa
&1, qam fFen ¥ qeEien fsw swa
&< §aY 39 #1 gan afuwr fae odd
ax farad fr el & wafa six
W s g e T
S w gfenw ¥ a7 faw el
T FT G

o & gu faafady § o @ fagr
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wr ¢ e o 7 A fadas @ foge
FEX A HT 12 AEA F IqET
frora g s, & wwwar § & o @ma
Wt aga afaw ¥ | oW s wEX ©
f gar 1 5w § sRAwlea &1 w7
2 A1 OF T TC I T Y qOW-
g W S &1 afawT g an
T &1 gvm 5 9w & sifro qg &

. qga fel a% wwem @ aay @@\,

IY FI g A F AT T77 T@ 4
Fzsaafaa 79 7 I99 F0 I fr
oq 9% I W & | zafav & wwear
g fezafas d it ag fovg asmar mn
gaegfm fmga & IR aR A

qH & e F1 A9 & 1 W H AT
Farar @ ¢ fF ot s ¥ S@ww
g I oY F1¢ adfrer g grv ) s
TATHC TH IM { AT AT O wA
g #% sael 9 A FE aw e
T AHAT §, Y ey F TH gww 97
OF AT & GO T F1E oAdrw T
8!, 98 9T 9w | Ag) oAt @ fw faw
Ife o< fad® & 7 faw aw forgr mar
&1 % wowan g fF @ faw 91 T &
IR FA A AV FAAT TG AT TW_T
I W W F wW a@v faa mr ag
qq FT AT Fga famga o )
Iy Ffgem fF aga § wAEE AWt
q ot ¥z Fa ) Afew @ W
A TG T4 ? AGT A TA q« XA
wa f 97 GRTIERr W T TN 8T
T% SAAUNTE § TH q1 1 A IAW
¥ FA T qE@ T 1 Al g
W AT ATA F4T ATEYT &£ 7 w4 BN
Y Y qET § IEH BH A1 T AT
q& & @ gw w A § wfee g fawn
qorafeal # O 9z & 99 71 @ FW
& A< w1 xW F1A & g am s
w1 dfefem G2 e g@d < gawar &
frm areft & ? 7 o A & wfiw
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FA 37 911 &1 s a7 " § A
g, srfeewrCl & srfer o qwa & AT A,
AR anfaeraia) #7 SeEA Y WY §
T T ? 77 g A 9 ) T2 Aw
afacratal & JrRIET 23 FTOE B
ot Eto T Ho HUF AT HTET A
xrgr & 37 & e fat & o
aifaswre fear A Tast 97 q27 gfan
g faer a1 @Y sEw oAT § ST
I G277 dET FIAET | TEY 94T
o & for ag F7T o g3+ F1 § vaa
afg o 78 w%ﬁé‘ I femprra
BN 2, ATATIO TYT YE AT FA §
at 37 #1 Fr€ ghrar 77 fae o &
FTH AFET G W AT Ve F

# I gFar § AT A

so badly as this Bill has suffered. But all
the same, it does indicate the confused
thinking of the Government of India.
Réally how to explain the situation 7
This Bill has been introduced again in
the Fourth Lok Sabha. As the hon.
Member, Prof. D.C. Sharma, pointed out,
this Bill has assumed really a very peculiar
character  because, somehow or other,
peither the Government nor the persoms
who have anything to o with the spirit

o the have been ab to explain fully
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as to what exactly they want to do with the
patents in this country. This Bill was also
introduced in the Third Lok Sabha but ft
could not be passed. It was always sald
that it was due to lack of time which prohibit-
ed this bill to be passed. The life of one Lok
Sabha is five ycars. I am surprised that in
the life of Second Lok Sabha it was mot
passed; in the life of Third Lok Sabha, it
was not passed and it has now come in the
Fourth Lok Sabha. Let us really expect
that this Bill will sce a better fate now.

It is not that there was any lack of mase-
rial. As the hon. Member who just spoke
before me pointed out, many committees
were appointed. First of all, a commitsee
was appointed by the Government of India
to go into the entirc law of patents. A
Patents Enquiry Committee was appointed
which went into the entire details of patemts
system and formulated proposals based on
U. K. pattern. That was introduced in
December, 1953 but it lapsed. 1 do mot
think that the Government can convince
this country or outside that this piece of
proposed legislation lapsed because of lsck
of time. We are not so innocent as all that
that we could not find time for this impor-
tant law when we require this law to be
passed or to be given a shape becauss of the
requirements of rapid technologicdl deve-
lopments in the country. Does it creste
a good impression ? The whole world
has been talking about our patents. I
the last 12 to 13 years, we have not been
able to do anything in regard to that. The
Government has not come forward with fts
mind made up and it is really a great
tragedy that this Bill is one of the many
instances of how much confossion there
is in the thinking of the Government
vis-a-vis modern requirements of economic
development. This is only one instance.
There are many others. But this
intance is a clear example of how much
confusion there is in the Governmeat
thinking about the basic requirements of
industrial growth and economic growth
which can compensate for and which cas
really keep its pace with the economic dewe-
lopment in other countries. I will pot
go beyond this. But I would, certainly say
that I do not believe that destiny omly bas
had its hand in restraining this Bill in one
form or the other.
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Now, this Bill has come before the
House. The recommendation is that the
peciod of patents should be reduced from
16 years to 14 years in the case of drugs
and chemicals and 10 years in the case of
others, When we are discussing this matter,
we should realise and accept our own
limitations.

I may just give one instance of the Pimpri
factory which is a public sector undertaking.
This factory has invented two drugs. One
of them is Heymycin. Many countries
are wanting the patent and also wanting to
manufacture the drug. On the other hand
we have not been able to manufacture this
drug yet and put it in the market. For,
in practice, we have a very out-dated
system of marketing. Our distribution
system is not up-to-date. In other countries,
for instance, in a country like Japan or
America, they spend millions of dollars on
rescarch; and the moment the research is
completed, they apply every strength and
put all their resources into the drive to
put that commodity in the market, as soon
as the investigation is found to be fruitful.
But they also have a capacity to withdraw
the drug overnight or within a week or a
fortninght in case it is found that the drug
has not succeeded. I remember one such
case, namely Thalidomide. I think it was
original product of Germany, and it was
given as a tranquilliser to women, especially
convalescent and pregnant women. It
was noticed that this drug had created some
adverse effects on pregnant women and when
the babies were born, they were found to be
deformed. Immediately, the Drug Con-
troller in the U.S.A. issued a notification
that that drug should be withdrawn from
the market, and I think that within a week
or a fortnight this drug was withdrawn.
There were only two or three exceptional
cases where the effect of the drug was
noticed after the Controller had issued
orders for that drug to be withdrawn, Do
we have that kind of system in our country.
When woe are talking in this Parliament
about the feasibility of this proposal, let
us realise the limiting conditions in our
ocountry. We in this Parliament are legis-
Isting not only for the present but for the
past and the future also.
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In this Bill I do not quite understand one
peculiar thing which is there. In all
other legislation we have the fecling that
Government want to take more powers to
themselves. But this is a piece of legis-
lation where we have the impression that
Government are trying to shed their powers.
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uld Government not keep the reserve
power to themseclves to say that they
will examine each case on merits and decide
whether the patent should be extended or
i T

E

Secondly, we must go by the experience
of other countries, Some twenty ycars
back, Japan ahad virtually no patent law.
But in Japan and America, now they have
the strongest patent system. Even the
some kind of patents for themselves. In
those countries where the entire production
n earlier years was under complete State
control, probably they had not that kind
of competition in the export market and
pot bothering about it. But
the communist countries be-
ve

ately direct the orientation of ‘economic
development asin otber countries like the
Soviet Union or even the U.S.A. Even
when the US.A. bas a private sector, its
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.gppomy is so well organised that it can
jmmediately introduce a thing or take it
out which we do not have in our country.
The caperience of other countries is, that
the countries which have advanced techno-
logically have had to build up a very strong
patent system.

Take the case of Italy, for instance. They
have also a strong patent system. Becaose
-of very intensive competition in the export
market, there is now a uniform pattern in
the patent laws all over the world. If we
sse the history of the patents in other
countries we shall find that almost all the
other countries are trying to bring themselves
in conformity with international obligations.
Suppose we have a patent of a very short
.duration, and suppose it comes in conflict
with the patent laws operating in the country
to which we send our exports, the importing
ecuntry may very well be under an inhibition
that their patent law might be different,
some:timss more rigorous or more relaxed.
In such a case, 1 feel that if our patent law
.does not match with the other laws in regard
tothe legality of the whole thing we are
going to face umpteen difficulties in export-
ing our products.

Letus not always bc cnamoured of
this that we are going to develop only at
the mercy of foreign patents. We must
remember that our own patents are coming
up. There are cnough scientists in our
own country, and if they can get good
opportunity and if they can get certain
facilities, I am sure they have intelligence
and foresight to conduct research which
may be beneficial to the whole world. For
example, our own scientists and technolo-
gists when they go abroad are able to con-
* duct research successfully. So, we should
not be guided by the consideration that
the forcigners arc coming and grabbing
everything. This law will be applicable
both ways. It will apply to our people
and also to the foreigners. 1f a foreigner
comes here with any patent end Govern-
ment think that it is against our national
interest, then we have got the foreign ex-
«chango laws and exchange control order
undar which we can always deprive the
forcigoer of that right and we can say that
we do not want his products and he can go
Mack with his patent.
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But, here, we are creating an instrument
which will act as a double-edged weapon,
because it will not only deprive the foreigners
logists. Suppose an Indian scientist or
technologist brings out a patent. We
limit the period to ten years in one case and
14 years in another case. He may not
have the facilities to develop his product
and he may not be in a position to imme-
diately set up an industry for processing
it. So, naturally, he will go to Tatas, Birlss
and others who are big people with this
technical know-how and they will dictate
terms to him. So, while depriving the
foreigners, we are creating such a double-
edged instrument by which our own people
who would invent things and who would
try to process it, whether it be a small
medicine or a certain other article, will
not be able to get advantage from those
big people who have got all the facilities
because those big people will say *You
give your things to us; and if you do not
accept our condition, we shall not acoept
your patent and we shall not market it,
and we shall not bring it into production.’
Thus, we are putting the Indian scientists
and technologists at the mercy of the big
moneyed class in this country.

Moreover, we are compelling a further
brain-drain from this country. In other
countries, a scientist or a technologist gets
a patent for 15 years or 16 years or 20 ycars
but here we are reducing the period to ten
years. So, our scientists would also think
of going abroad and giving the advantage
of their patent to other countries and not
think of remaining here. Already we are
having this problem. But now it will be
accentuated further. All the under-deve-
loped countries have the problem of brain-
drain. Even U.K. has been facing this
problem of brain-drain. In fact, the UN.
is going to have a seminar in the near future
to sec how the brain-drain can be checked,
because the best of the brains go to the
U.S.A. not because of the fabulous salaries
that they get there.

Thus, the result will be that we shall be
restricting our own people who are doing
research and investigation here and we
shall be encouraging them to go abroad
where they will have better facilities in
regard 10 the patents and will also have
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better facilities for reserach and better pro-
tection for their patents. .

Now, I coms to the question of the ceil-
ing on royalty. In the Bill, 4 per cent has
been provided for. What will be the
result of this ? Suppose an American
or British concern wants to give royalty
to a concern like the Pimprl factory; by
this Bill wo are compelling them to pay a
royalty of only 4 per cent to Pimpri which
is our own public sector concern. That is
the limitation. Why do not Government
conserve and reserve to themselves the
power to give royalty as they think fit ?
So I think in some respects it is a very
coantradictory bill.

Now I would come to cl. 48. On exami-
mation of the Bill, we see that this clause
ia very much contrary to the spirit of cl.
83. Cl 83 deals with general principles
applicable to working of patented inventions.
It says that :

“patents are granted to encourage
inventions and*to secure that the inven-
tions are worked in India on a commer-
cial scale and to the fullest extent that
is reasonably practicable without undue
d:h}f.”

If clause 48 is enacted and incorporated in
the Bill, it will subject indigenous industries
to the laws of patented production over a
wide field. In fact, it will amount to
an invasion of his rights, of his personal
peerogative. He would feel more safe
without this clause. Therefore, I think
the basic spirit which Government have
tried to put in cl. 83 gets vitiated by the
provision of cl. 48.

With these words, I would once again
say that when they are taking this Bill to
the Joint Committee, let them please
examine thess clauses with due respect
to Indian interests also of today, tomorrow
and the day after.

14 -46 Hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Do not be under this prejudice that
everything that comes from a foreign
country is fishy, is suspicious. Do not
work with a suspicious mind. The govern-
ment of any country docs not get adminis-
tered properly with a suspicious bias and
asuspicious mind. Let the Joint Committee
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be objective and go through all the pros and
cons and present to us a report which is
practical, which is feasible and which is
for the national interest of today, tomorrow
and the day after. :
SHRI JYOTIRMOY BASU (Diamond
Harbour) : I would first of all draw atten-
ﬁmtothutamm:ofobjemmm_
When one reads it, one is inclined to ask
whether it is again the cackel story of sabo-
tage of national interests for the last 20 years;
and if 30, under whoso pressure did they
allow this Bill to lapse twice over. Why
did they do it ? Are they hand in glove
with foreign monopolists ? Anybody whe
bas a fair mind, anybody who is a rights
thinking person will agree with m. that the
Government of India have tried to serve
forcign monopoly interests in that they
sabotaged the Patents Bill and allowed
ittolapsetwiwduringthulutzom
Coming to facts, I shall not use my
own words but shall quote from books
and proceedings written and edited by
Ppeople who enjoy the trust and confidence
of the people. The Report on Revision of
Patent Law by Justice N. Rajagopala
Ayyangar has this to say on page 9:

“It would not be an exaggeration to say
that the industrial progress of & country
is considerably stimulated or retardsd
by its patent system according as to
whother the system is suited to it or
Then on page 10 :
“Tho patent systems are not created im
the interest of the inventors but in the
interest of national ecomomy, The
tules and regulations of the pateat
system are not govermed by civil or
commercial or common law but by
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Further on page 11 : .
“It is further obvious, however, that the
MWm'lldnotﬂeIdtboumemnlfs
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courage the development and exploi-

tation of new inventions for industrial

purposes in the country so as to secure
the benefits thereof to the largest section
of the public”.

The Minister will kindly note these. Again
on page 12, he has this to say :

“Patents are taken out in foreign coun-
tries by Americans for two main reasons.
We arc doing business abroad and we
want to protect our article so that the
German manufacturer or the British
manufacturer is not able to copy it
immediately and go into competition
with us. In other words, it is a great
selling point that our goods should
bave a protected inventive future
and we have to keep ahead of the whole
world in the export markets through
the patent system".

Now I shall quote from the famous book,
Michael Kidron’s Foreign Investment in
India, I suppose I am throwing pearls
before swine, because the Government of
India is fully aware of all these things. At
page 211 he says :

“Drugs and pharmaceuticals present
all the complexities of the chemical
industry as a whole with the addition
of a strong dose of hard political bar-
gaining. . . The industry has been domina«
ted by foreign firms from its inception :
of the 1,600 registered units in 1954
there were only 93 large ones (including
11 government plants), 28 of which,
producing two-fifths the value of finished
drugs with one-tenth the labour force,
were under foreign control.”

The fact is that 92 per cent of the drug
industry in India is foreign-owned today.
Foreign patents held in I today are
ia the region of 89-38%,, while in America,
the much talked-about America, it is not
more than 15-32 %. The consumers must
be protected from the monopolists. Even
the last Tory Government in Britain over-
rode the patent law there, and brought
in continental and socialist made antibiotics
which were ten times cheaper than the
US. products that were crowding the mar-
ket. The only way to curtail drug prices
lics in the abolition of patents. That was
the finding of the Tory Government-appoin-
ted commission.
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Messrs. Sarabhai Chemicals, Pharma-
ceutical Division of Karamchand Prem-
chand (P) Ltd., was founded in 1943 with an
authorised capital of Rs. 50 lakhs and paid-
up capital of Rs. 7,73,000. In 1952, Rs. 8
lakhs was capitalised from the reserve fund
by issuing 800 non-redecmable 449% Pre»
ference shares of Rs. 1000 each. In March,
1966, Rs. 1,28,00,000 was capitalised ont
of reserve fund as bonus shares in the
proportion of eight new equity shares
for cach existing equity share, and for that
year Rs. 1,43,04,000 was disbursed as
dividend plus bonus shares, Bursting with
prosperity. In 1963-64 their gross sales,
amounted to about Rs. 9 crores. From,
Rs. 14 lakhs in 1951 itcame to Rs. 11-7
crores in 1966-67. This is the outcome of
patents in this country.

Coming back to Mr. Ayyangar's report,
at page 13 he says :

“These patents are therefore taken not

in the interests of the economy of the

country granting the patent or with a

view to manufacture there, but with the
main object of protecting an export
market from competition from rival
manufacturers particularly those im
other parts of the world.”

“From the point of view of producers,
this cost is simply the royalty payment
made to foreign firms”.

This is very much applicable to India.
It says further. )

“Most countries have little if anything
to gain economically from granting
patents to foreign firms; and they do so
partly because the custom is old and
firmly established, partly because of the
pressures of vested interests.”

This is a clear instance of how you have
yielded to the pressure of the vested intorests.
The report says further ;

“A well-known example under the first
head where an invention is not patea-
table in the patentee’s home country
but is patented in India relates to patents
for medicines-and drugs taken oet
by Swiss nationals in India. Where
the substance is mew but the process
by which it is produced is not npew,
no patent can be obtained in Switzer-
land, whereas a claim for a new product
made by the process which is not novel
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but is merely described in the specifi-
cation may be patented in India".
You have allowed these things to continue
‘for the last twenty years. Today you have
~ceme out beating the drum and making the
moise about the Patent Bill. What is it
that you are going to do 7 We have a few
saggestions to make. The State should
buoy over all discoveries against rewards.
The Health Ministry must have its own cost
examining unit for each and every drug.
Patents should not only be not allowed
but drugs should also be sold under their
gemeric names—One drug should not be
sold under ten names at ten different prices—
after approval of the Government. No
‘patent should be granted to foreigners
and no patent for drugs should be given to
anyone in the private sector.

dmft  wwfemen  (wmW)

QU HEmMd, AWH™ ageq s
witfrd ag 3 R wrew ¥ R
"qed fahIc wrga” w1 wam fear €
. EETE WeY ®T AN T X IA-
qfeqrch § AR 39 N @R
frrrer & =g o
MR. DEPUTY-SPEAKER : “‘Pearls

before swine™ is a well-known expression.
There is nothing unparliamentary about it.

SHRI K. NARAYANA RAO (Bobbili) :
1 should like to confine my remarks to the
Bill which seeks to amend the patent law
which will be passed in a shortwhile. 1do
not want to discuss the wider issue of the
whole patents law which will come before
the House after the Select Committee
deliberates on that. The basic objective
of this particular amending Bill had been
cxplained. The present Bill empowers the
Controller to delay to an unlimited extent
certain applications in the interest of defence.
1 cannot understand why you are empower-
ing the controller with such wide powers
because the Bill here says “anything which
is relevant’. In the rest of the Bill the word
used is *prejudicial’. Both have been used
in an inconsistent manner. It is only a
question of delaying or stopping or rejecting.
It may be absolutely necessary to give a
patent which must be taken exclusively by
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the Government. A person may have
invented something which may promote
ﬁtfcﬂ_ﬁepmducﬁnn‘ Instead of delaying it
or rejecting it, power should be given to the
Government to expropriate that particular
patent and Government should sce that
a particularly beneficial patent is taken over
by them.

1 find to my surprise that such a provision
is mot there in the Bill, and I think it is a
very serious omission. I hope and trust
that the Government will look into this
matter and see that such a positive and
bencficial provision which is in the interests
of defence production is also incorporated
in the Bill.

'S Hns.

Secondly, I come to the question of
governmental power. The Government
has to issue directions : there are two types
of directions which are mentioned in the
Bill. One type is in relation to the appli-
cations; applications in respect of what ?
Applications relating to food, medicine,
drugs and the different processes. The
Government can issue a direction to the
Controller to omit and delay; why and
what is the reason ? Merely because a parti-
cular application relates to a food matter
or a drug matter, is it open 10 the Govern-
ment to give him those powers, and what
is the criterion for the Government to
issue such directions 7 They are very wide
powers which are given. After all, these
are very important, and if you go through
the Bill, you will find that most of the things
in the entire Bill relate to the drugs.
Government are taking the power to issue
directions saying, “You, hereafter, do not
issue anything until we give you directions.”
There again, why should the Government
issue this particular direction 7 What are
the reasons ? About that we do not get
any guidance from this Bill. It isa parti-
cularly all-embracing power which the
Government want to be clothed with,
without giving any guidance to us, fo
Parliament, to find out what is the basic
reason and what is the basic idea. Merely
because the application relates to medicine
or drug or ¢ven food, it i8 open to the
Government to issue directions to the Con-_
troller to sec that “‘you delay it 7" What

—t

is the nature of tne delay and why is it to
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be delayed ? What further purpose is goiog
to be served by this particular delay which is
made or undertaken : Why is it rejected ?

‘"You will find that this particular appli-
cation is subject to periodical suo motu
review : that is to say, the applications
for patents which relate to medicine or
food, I do not think they have any perio-
dical fluctuation. Medicines and such
things arc not subject to periodical fluctua-
tions, but the Bill provides for a periodical
review of this. There is something more
in the Bill which is not very explicit. What
I mean to submit is that this bill has some
particular objects which have not been
spelt out. Is it not the object of the Bill
that any application which relates to
medicine or drug is going to be covered by
this Bill ? There are going to bs patent
medicines; suppose there are some medi-
cines which are dangerous and which are
likely to bring about a repercussion in the
hody, Government should be in a position
to examine all these things before thex
say, “stop this", before they decide whether
a patent is to be given to that or not. They
mast give further cxamination to this
matter. This matter is selective in approach,

So far as the Bill is concerned, it is all-
embracing.

My submission, therefore, is, first of all,
let the Government come forward with
reasons as to why and what exactly do they
want this for, especially when they state
here, “anything prejudicial or anything
which relates to the food or drug.” etc. Let
them state why the Government has taken
the power to issuc directions. I do pot
understand why such power is necessary
and what for do they want it. That must
be made very clear. We know pretty well
that anything which is catable, anything
which relates to food, may sometimes
beinjurious to public health, Ifthe Govern-
ment fecls that it is likely to be injurious to
the hcalth of the people or is likely to
causz suff:ring for the people, when there
is an application made, they can have such
directions. But we have no guidance. I
submit that the Government should come
forward with a clear-cut programme and
say what exactly do thcy want. These are
very discretionary powers a{ _the hands
of the Government and at the hands of the
Controller. It is open to the Controller
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to see that these powers arc exercised.
He will sit on this and he may refer it to the
Government also. Therefore, on these
relevant things, let them be more explicit
and specific. With these words, I submit
that the Bill can be passcd.

SHRI DINKAR DESAI (Kanara) : Sir;
this Bill is going to the Joint Committec and
therefore, I would not take much time
of the House. I would just touch upon
a few fundamental questions concerning this
Bill. We know that the Ayyangar Com-
mittce appointed by the Government repors
ted in 1957. It is clearly stated in the
report that :

“It would not be an exaggeration to say

that the industrial progress of the country

is considerably stimulated or retarded

by its patent system according as to

whether the system is suited to it or not.”
Nearly 11 years have elapsed sinco this
report was made. What is the position
today 7 Has the number of foreign patents
decreased 7 No. I have got figures bere
to show that the number of foreign patents
in this country has increased. According
to the Ayyangar Committee, tho number
of foreign patents in this country was 21,177
in the period from 1949 to 1958, That
menas, an average of about 2117 pateats
per year, Last year, the number has
increased, instead of decreasing. It was
3427. This figure was given by the hon.
minister in the Rajya Sabha last wook.
What is the reason for this increase in the
number of forcign patents 7 We say, India
has progressed, our industry is doing very
well and we are making pew discoveries
and inventions. This is a very important
aspect of the question. Due to these
foreign patents, our own discoveries and
inventions are not encouraged and they
are not getting their due.

1 would like to give the instance of the
famous case of the Haffkine Institute,
Bombay. This institute was prevented
under our law to find out a new product
through its own process, because foreign
monopoly was there. There is the case of
Bengal Chemicals also. They said, the
products may be the same, but the processes
should be different. This is how foreign
monopolists are blocking our progross.
Therefore, we will have to reconsider the
whole matter.
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We think that today India is industrially
in the same position as the western coun-
tries are. It is not so. Under these circum-
stances, we will have to think very seriously
whether we should really protect these
foreign patents in this country. This
may look ridiculous to some of my friends
on that side, particularly those who plead
for foreign monopolists. During the first
world war, the American Government
confiscated the German patents and allowed
American manufacturers to wuse them.
Even at that time, America was much
more indostrially advanced than India is
today. I do not say we should confiscate
the foreign patents. What I mean to ask,
is, whether we should protect them in our
country. It was said here that Japan which
is highly industrialised, did not even have
a patent law a few years ago. 1 do not say
wo should not have a patent law, but it
should be such that it encourages Indian
Industry and Indian discoveries and inven-
tions, It should not just make our country
a dumping ground for foreign patents.

Coming to the, question of prices, our
patent system should be such that the prices
aré reasonable, in the interests of the con-
sumers. The real position is, foreign
pstent owners are making huge profits
in this country.

Btatistics have shown that the prices of
drugs and other medicines in this country
are more than the international prices.
Indin's standard of living is the lowest.
In epite of that our prices are very high
I would like to quote from the Report of
the Joint Committee on the Patents Bill
in 1965. It is stated here :

“A witness stated that some time ago
Liberium a tranquilizer—introduced in
the Indian market by a Swiss firm,
which was importing the same during
the year 1963-64 at about Rs. 5555 per
kilogram C.LF., but the same material
is said to have been imported by a
firm in Delhi at C.LF. price at about
Rs. 312 per kilogram. Another firm
in India has been charging in this country
for Vitamin B 12 Rs. 230 per gam
whereas the international price at which
it is available in other countries is bet-
ween Rs. 90 to 100 per gram. Similarly
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another firm which holds the patent for
DEXAMATHA-ZONE was charging
Rs. 60,000 per kilogram., But whea
warned by the Import Controller it
readily cut the price to Rs. 16000.”
There are more instances like this.

SHRI LOBO PRABHU : How do we
export if our prices are so high ?

SHRI DINKAR DESAI : I can under-
stand a little margin. When the Controller
wamed him he reduced the price from
Rs. 60,000 to Rs. 16,000. If it had not been
profitable he would not have reduced the
price. If my hon. friend does not under-
stand what is profiteering, I have no answer
(Interruptions). 1 am not saying that we
should completely stop foreign patents.
At the same time, we must see to it when we
protect foreign patents they must behave
properly and the prices must be reasonable.

I would also suggest that these products
must be manufactured in this country.
Why should they be imported 7 Many of
the products covered by foreign patents
can be manufactured in this country. The
Government should put a condition that
they must be manufactured in our ‘country.
Just producing them in our country will
not do. More than 50 per cent of the capital
should be Indian. The industries must
be Indianised. We must try to see that
as far as possible our indigenous materinl
should be used. In India we have got vast
patural resources. Our forests are very
rich but we have not done sufficient research.
We must also put this condition that as
far as possible indigenous material should
be used.

Then there is the quastion of time or
period. That is one of the most important
questions debated here. The present period
is 16 years. It is now proposed to be
reduced to ten years in the case of medicines,
drugs and food. I support this ten year
period. 1 know some of my friends are not
satisfied. Shri Dandekar said that it should
not be reduced. His argument is that il the
period is reduced there will not be sufficient
incentive. But we should not forget thet
India today is not what it was twenty years
ago. Today the market in our country
for these drugs is increasing.

It is a huge market, India is the second
country in the whole world in population
and the market for our drugs and modicines
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is increasing every day. When the market
is very big, certainly profit can be made
within ten years, The sixtecn year period
should be reduced to ten years because the
conditions have changed and our Poeple
ase buying drugs in larger quantities. |
think they can make sufficient profit in ten
years.

Lastly, certain powers are given to the
controller or government agencies with
regard to certain orders to be passed under
this Bill when it becomes an Act. It is very
unfair to take such wide powers without
giving the aggrieved party an opportunity
to move the High Court for two reasons,
Firstly, it may lead to corruption, After
all, an officer may issue certain orders
which are not proper which may give scope
for corruption. Secondly, many govern-
ment orders are issued in this country for
various reasons some of which are political.
To prevent such thing it is very essential
that more and more powers and importance
are given to our High Courts and Supreme
Court. If there is no Supreme Court or
High Courts, I shudder to think what will
happen to our democracy, because they are
our saviours. So, there must be some
provision in the Act giving sufficient powers
to the aggrieved partly to move the High
Court,

With these words, I hope that the Minister
will see to it that we will have a proper type
of patent system in this country which
will encourage people to produce most of
the things in our own country as a result
of which prices of drugs will come down.
Unless we have such a system, we will never
succeed. 1 have done.

SHRI TANNETI VISWANATHAM
(Visakhapatnam) : Mr. Deputy-Speaker, Sir
in this government we always find one
great difficulty. There is plenty of mixed
thinking, mixed objectives, in fact, they
require to be patented in the first instance.
The objectives of the Government have
no direction, the thinking is not clear and
the policy on control and licence is mot
honestly implemented. This has beon the
history ever since independence came to our
coumry. 1 trust hercafter there will be
some ultimate power which will go to the
hearts of those who are ruling the destinics of
this nation and give them a proper direction,
cloar thinking and some honesty of purpose.
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Our Constitution, whatever the conflicting
opinions on other things may be is based on
private property. You may impose res
trictions but one cannot abolish private
property. If you cannot abolish private
property, you cannot expropriate it. But
there is mixed thinking on this subject.
That is why 1 said that this is a supreme
example of mixed thinking. Government
want to cater to a new process of thought
that they have got the power to take away
the inventions made by somebody. Then,
let them stick to it. Why, then, introduce
another clause, clause 102, where they say
that compensation will be given 7 Let
them stick to the one or the other. If you
stick to the law of private property, then
you should honestly implement it. What
1 would suggest is both at the stage of deci-
ding what are to be given patcnts and at
the stage of deciding the compensation,
you may provide for an advisory council. In
place of the present authorities mentioped
in the Act, 1 would say that it would be
more in the democratic spirit if you have
an advisory council consisting of knowledg-
able persons, persons who have got know-
ledge of industry, of science, of so many
other things.

I do not agree with those who say that
the law of patents should at onoe be aboliab-
ed altogether. I find from some book—I do
not know how far it is right—that even the
U.S.S.R. has introduced some law regard-
ing patents. If that is 50, there is rethioking
in the world. That is why 1 said that either
we must have a law for private property
or abolishing it altogether. Butif you
have it, have a strong law.

SHRI R. D. BHANDARE (Bombay
Central) : It is the middle course.

SHRI TANNETI VISWANATHAM :
It is not a middle course; it is a confused
course. Here is onc clause you say, 1 will
expropriate” and in another clause you say,
] will give compensation”. This is what
1 call mixed thinking. We arc a little new
to parliamentary life and we arc not accus-
Mtomkindofpldi&mmmw
course in our legislative life. We cither
understand one course or the other.

As Shri Narayana Rao has asked what are
the guidelines for cxpropriating ? You
want to expropriate. Do not say, “expro-
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priate™; by all means pay compensation
and take it once you decide that it is useful
for defence purposes or that it is in the
national interest. What I would suggest
is : Let the advisory council which I propose
decide the compensation to be paid and
take it at once. But if you do not want
to do that, I would suggest to the Govern-
ment to say that we do not believe in the
law of private property; that we do not
believe that a man has got a right to any-
thing which he invents or which he thinks
he has a right to. There is a process of
thinking which says that man, after all,
is a product of whatever has happened
throughout centuries of civilisation and
what he talks, delivers or does is only its
product which belongs to other except
himself. What I think belongs to every-
body else; what I invent or what I write
belongs to everybody else but not to me.
That is one method of thinking. But if
that is so, let us go in for it. I have mo
objection if the entire nation goes in for it
in a nop-violent way, but let us not have
this kind of mixed thinking.

As I said in the beginning, our Consti-
tution is based on the law of private pro-
perty. Let us implement it. Let us have
advisory council which will give us advice
as regards the rate of compensation when
the Government wants to take over an
invention. Let it decide what inventions
are to be taken over and at the time of
granting them also. I do not suggest that
anything and everything should be patented,
but let there be an advisory council. Do
not put it in the hands of these single
authorities which, as our friends have said,
will become dictators. In fact, instead of
helping the people for whom the Govern-
ment stands, these people may be tempted
to help other who are against the people.
That bas been the history of these 20 years.
That is why you have got this violent
criticism against it.

These are my suggestions for the present.
After it is considered by the Select Com-
mittee, we shall have a further discussion,
1 supposc.

MR. DEPUTY-SPEAKER : Shri Dande-
ker.

SHRI N. DANDEKER (Jamnagar) :
How do I reply before the Minister 7
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MR. DEPUTY-SPEAKER He has

stated his case.

SHRI N. DANDEKER : He has not
replied to the problems connected with the
Amendment Bill that | had raised. I told
you in the beginning of this difficulty. I
have moved a motion and I have given my
reasons. The Minister has to reply to
it. If he has no reply, I presume that he
accepts what 1 said.

MR. DEPUTY-SPEAKER : Perhaps he
convince you when he replies.

SHRI N. DANDEKER : I have moved
the motion that the Ordinaoce be not
approved. The Minister has made po
reply to that proposition. Unless he makes
a reply, I presume, there is no need for me
to reply. I have nothing to reply.

SHRI P. K. DEO (Kalahandi) : He should.
reply; we expect & reply from him.

MR.- DEPUTY-SPEAKER : All right.
The hon. Minister.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I was
surprised when this novel procedure was
adopted in taking up all the three motions.
at .opc and the same time. 1 realise the
difficulty of my hon. friend there, but he
should also appreciate my difficulty. Of
course, so far as the Resolution to be
moved by him is concerned, he is entitled
to have the final reply after 1 have replied
to the resolution. Byt so far as the other
motions are concerned. . .. ..(Interruption).

SHRI N. DANDEKER : I will not
touch upon the other matter.

SHRI F. A. AHMED : You want me to
speak on all the three motions.

MR. DEPUTY-SPEAKER : Yes.

SHRI F. A. AHMED : Sir, I have with
rapt attention listencd to the observations
made by the hon. Members with regard to
all the three matters which are now before
this House, I would like to point out
that except Mr. Dandcker, no one has said
anything in support or in opposition to the
resolution that he has moved regarding
the Ordinance. So far as the Bill to replace
that Ordinance is concerned, apart from Mr.
Dandeker, some observations have been
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made by my hon. friend Mr. Narayana Rao.
1 would like to take these two matters to-

gether.

We have been accused that Defence of
India Rules were misused and there was
no justification for extending those Rules
to the provisions of the Patents Act. May
Ipoint out that the purpose of Defence of
India Rules was not only confined to the
«defence of territory but to many other
subjects also 7 1 would like to read the
relevant Rule :

*“If, in the opinion of the Central Govern-
ment it is necessary to expedient for the
defence of India and civil defence or the
efficient conduct of military operations
or the maintenance of supplies and
services essential t the life of the com-
munity so to do, the Central Government
may, notwithstanding anything con-
tained in the Indian Patents and Designs
Act, 1911 (2 of 1911) direct the Con-
troller, with respect to any applications
for the grant of patents for inventions
of such nature as may be specified in
the directions, to abstain from doing, or
delay the doing of, anything which he
would otherwise be required to do in
relation to such applications and the

Controller shall comply with such

direction.”

It is because of maintenance of supplies,
essential for the people that action was
taken. I wuld also submit that the very
porpose for which my hon. friend is raising
objection will be defeated if no protection
to keep the petitions alive had been given
under the Defence of India Rules. Now
we want to give the same protection under
the amending Bill

As the hon. Member mentioned the late
Prime Mindter Shri Lal Bahadur Shastri,
gave an understanding that applications rece-
ived for patents which were then pending
before the Government will be examined
but no action will be taken on them till the
Government had taken decision regarding
th: propasal for th: amendment of the Act.
All these applications have, therefore, been
kept pending. The hon. Member is per-
haps aware, the pcriod during which these
petitions can be disposed of is only three
years.

Indign Patents and
Designs (Amd:.) Bill.
and Patents Bill

The protection to keep them penading
beyond this period had been given under
the Defence of India Rules, then by an
Ordinance and now is proposed to be done
by an amending Act to all these applications.
It is for that' reason that soon after the
Defence of India Rules ceased to have
operation, an Ordinance was promulgated.
We are now trying, through this amending
Act, to replace that Ordinance so that these
petitions may be kept pending and they
are disposed of in the light of decision which
Parliament will take about the new proposal
which is before Parliament. 1 hope in
view of this clarification the hon. Member
will not press his resolution to vote.

Similarly, no one except Shri Rao has
said anything so far as the amendin' Bill,
to replace the Ordinance, is concerned.
1 would not like to take much time of
the House with regard to this matter also.
With regard to the main Bill which is being
referred to the Joint Committee, I am very
grateful for the observations made by
various Mcmbers both supporting the
measure and raising doubts about the utility
of this measure. May I point out that
no one in this House opposcs the develop-
ment of inventions relating to food, drugs,
medicines or, in fact, any other thing. But
the question before us is to consider whether
any measure relating to inventions, dewe-
lopment of inventions, should be detrimental
to the interest of the country or should
subordinate it merely because inventions,
of an urge for, or for development of
inventions, without taking into consid-
eration the various other reclevant facta
also. Here, in this country.

MR. DEPUTY-SPEAKER : The hon.
Minister may please resume on the next
occasion.

SHRI N. DANDEKER : He has finished
the Ordinance portion and now he is dealing
with the Bill.

MR, DEPUTY-SPEAKER : There is po
time now. Now we have to take up an-
other discussion regarding flood situation.
He will continue his reply tomorrow.

15.31 Has.
MOTION RE : FLOOD SITUATION IN
THE COUNTRY
MR. DEPUTY-SPEAKER : Mr. Srec-

dharan.
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SHRI A. SREEDHARAN (Badagara) :
1 move :
“That the statement laid on the Table
by the Minister of Irrigation and Power
on the 29th July, 1968, regarding flood
situation in the country, be taken into
consideration.”

1 am initiating this discussion when my
heart is weighed down by the grim tragedy
that has taken place in the State of Gujarat.
Thousands of people have lost their lives.
The Surat City has been cut off from the
other areas of the State. Lakhs of people
bave been rendered homeless and the people
of Gujarat are today engaged in a titanic
battle against the ravages of nature.

On this occasion I express my heart-felt
condolences for those people who died and

I expresss my sympathy to the bereaved
families.

It is a tragedy of our times and of our
democrary that the flood situation should
bave waited 30 long to come on the anvil
of this House.

15.34 Hrs.

[SHRMATI
in the Chair.)

As far back as 2Ist of last month we had
tabled a number of resolutions and motions
sceking a discussion on this subject which
touches the hard core of our life, which
touches the poor pecople in villages, which
the peasantry who are the bulwark and the
bastion of democracy. This motion had
to come knocking at the doors of the Lok
Sabha on a number of occasions to get an
eatrance here. We have been discussing
s0 many subjects all around the world; the
relations between foreign countries and
comparatively minor subjects were thrashed
out on the anvils of this Housc, but the toils
tears and sufferings of our people did not
get an entrance here.

TARKESHWART SINHA

Here | would like to point out that the
Prime Minister is conspicuous by her
absence. I feel that the Prime Minister
should have laid this statement on the
Table of the House because floods
do not merely concern the Ministry of
Irrigation and Power, floods do not merely
mear that a certain area is under water,
but floods mean disruption in communi-
Cation disruption in the supply linc and a
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better atmosphere for espionage activities
in sensitive areas. All these subjects come
together and, therefore, the Prime Minister
should have dealt with this and not Dr.
Rao, Minister of Irrigation and Power.

Floods have occurred in this country on
a pumber of occasions previously.

This is not the first time that floods have
occurred. Theré are two types of floods.
One caused by heavy monsoons that
come unexpected. Our Government have
always been blaming the monsoon for their
failure in food policy, and monsoons have
come down with a vengeance on us. But
there are also other types of floods ‘which
are permanent and perpetual. There are
low-lying areas in this country, parti-
cularly in States like Assam and Kerala
wherc floods are part of the national live.
Every year floods occur and they take a
heavy toll of crops and cattle and live-
stock.

There are also other types of floods which
come inadvertently as it has happened here.
It is a national calamity. But my question
is this. What has this Government done
during the last twenty years to approach
this problem from a scientific angle ?
Modern science and technology have deve-
loped to such a high pitch that river training
projects are a tremendous success in many
foreign countries. I am told that in the
U.S.A. experiments are taking place even
to change the course ol the rivers. Modern
science and technology have developed to
such a high pitch that we can combat this
evil by formulating a comprehensive plan
to meet the challenge of floods. But what
are we doing in this country ?

Here is an interesting news item which
reads as follows :

“Brahmaputra dyke breached; section 144
at Dibrugarh’. This is just top class news.
It is characteristics of this Government that
when the entire area is under floods, when
people flee for their lives, when they aban-
don their property, when it is a life-and-
death struggle for them, here comes the
classic Don Quixote of a deputy commis-
sioner promulgating section 144 in that
area to check floods. According to Hindu
mythology, Indra is supposed to bring down
rains, Here is a Government which is
tryiog to pass section 144 and imprison
Indra.
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AN HON. MEMBER : Indra or Indira.

SHRI A. SREEDHARAN : I am refer-
ring to Indra. There is a world of distance

between Indra and Indira

Four years back, a committee was set ap
consisting of the Ministers of State Govern-
ments and cortain other cxperts. The
committee recommended that Rs. 200 crores
should be set aside for meeting floods.
What is our performance today ? Perhaps,
Dr. K. L. Rao was not expecting this even-
tuality. But he should have expected that
in the low-lying areas floods are bound to
osgur.

In the aonual plan, what we have set
aside for flood control is only Rs. 10,90
crores. As the statement proves he has
not made a clear study of the situation.
His assessment of the ravages of flood is
far from being satisfactory and far from
truth,

I know the position from my experience
in my own State. In his statement, the hon.
Minister has said that in regard to the State
of Kerala, the area of the affected areas in
lakhs of hectares is not available. The
floods occurred in Kerala nearly a month
back, and the Government of Kerala have
come forward with all sort of figures to
corroborate their contention. 60 people
have died. Dr. K. L. Rao and the Prime
Minister found time to go o other States.
They rushed to Gujarat, 1am very glad that
they went to Gujarat because Gujarat is
reoling under the yoke of a severe flood.
Then, they went to Assam also. But they
did not come to Kerala. So, Kerala was
discriminated against. Dr. K. L, Rao is
not a politician of the professional type.
Still, I do not know why he is treading that
beaten path of the Congress Government
at the Centre and dscriminating against
Kerala.

MR. CHAIRMAN : He is the Mover,
but there are a number of members on the
lis. Every Party has been given their
names saying that one of their speakers
must be called. Therefore, 1 would request
him to conclude now.

SHRI A. SREEDHARAN ': Show me

some womanly compassion. 55,000 acres of
in Kerala have been affected by flood.
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SHRI VASUDEVAN NAIR (Peermad) :
Let the affected States be given the oppor-
tunity to speak first.

SHRI A. SREEDHARAN 13,733
houses have been damaged and 60 human
lives lost. According to Dr. Rao's figures,
only 8,400 houses have been damaged amd
human lives lost are only 58. The damage
according to him, is only Rs. 3 crores i
terms of moncy, but Kerala has sustaimed
damage to the tune of Rs. 16 crores. My
constituency was the hardest hit. In ay
constituency people died of landslides.

AN HON. MEMBER : But he is here.

SHRI A. SREEDHARAN : I was there.
I am not like Congressmen sleeping over
calamities, I was doing reliel work there.
So I want to voice the feelings of the people
of my constituency also. It is the feeling
of people all over the country. You have
to treat this problem on a war footing.
You should understand that when we were
figthing for freedom, we had the courage
and determination to meet these calamities.
When the Bihar earthquake took place,
under the leadership of Rajen Babu, the
nation rose as onec man. When the Bengal
Famine took place, the country came to-
gether and helped Bengal out of it. When
there was a calamity in Kerala, we werc
fighting for the freedom of the northern
most part of India. But what arc we doing
today? The Prime Minister has given Rs.
75,000 to the relief fund in Kerala, We
have already spent Rs. 29,000 by giving
relief to the bercaved families. We need at
least Ru. 16 crores to meet tho challenge.

I would make an appeal to the Govern-
ment. [ know that it is always the sufferings
of the rich that get the attention of the
‘Government, The poor Peasant in this
country never gets the attention of this
Government. As the great writer has
said :

“The most and the least imaginary
uncasiness of the rich are aggravated
with the power of eloquence and held
up to attract the sympathetic sorrew
and attention of others, while the poor
weep unheeded, persecuted by every
subordinate species of tyranny. Ewery
law which offers protection to the rich
is the enemy of the poor™.
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This is the writing on the wall. They are
not prepered to come forward. They have
not even correctly assessed the situation.
1 know Government have not. Look at
the discrepancy in the statement concerning
the total damage (lotal of cols. 5, 7 and 10).
It is put there as Rs. 17,59 lakhs. I would
like Dr. Rao to ask somebody who knows
arithmetic in his Ministry to compile figures.
If it is counted properly, it comes to Rs.
11,79 lakhs. This is the callous and indiffe-
rent manner in which even the statement
has been prepared.

I appeal to this Government to come
forward at this hour, to treat this problem
on a war footing. Let the Minis-
ter go to cvery State. Let a Parliamentary
Committee be appointed. Let it visit the
States where people need solace. Let them
go to Gujarat and say that ‘we are one with
you'. Let them get at the core of the prob-
lem, the crux of the problem and let us
move forward to tackle it irrespective of
party differences, because this is a national
calamity and has got to be treated as a
national challenge and should be fought
and defeated.

SHRI YASHPAL SINGH (Dehradun) :
I beg to move :

That for the original motion, the following
be substituted, namely :

“This House, having considered the
statement laid on the Table by the
Minister of Irrigation and Power on
the 29th July 1968, regarding flood
situation in the country, is of the opinion
that the amount hitherto being given
as food subsidy to States be sst apart
for flood protection works and grants
to Sltul for undertaking flood relief

m#ﬁ;ﬁ%&amﬁﬁa
ﬁiaﬁma}'{ﬁntlﬂﬁﬁf
A q%E AT ARG dwE @ A
#W 39 ¥ fed) # worcht frrer wwd &
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79 WeAve 7 %yl T

“The record floods on the Tapti have
brought out the urgency of completing
construction works of the Ukai Dam
which, with proper regulation, can mo-
derate the flow in the Tapti river to give
complete protection to Surat.
18 19 § AR 946 ¥ § T
WY ¥ I F g ol It Y T
oF & | A0 wrde @ f AgeaTh w1,
A 12 g A A AT, TAN §O
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W foi & sy o R

“The flood problems of the Narmada
and Mahi will be mitigated to a great
extent when the reservoirs of the Nar-
mada in Gujarat and Madhya Pradesh
and the Banswara and Kadana dams
on the Mahi are completed.”
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FEAPUT I AW AT TWA

fas gQAvaw ffrd sT @ ow &

afes ot Ffade w1 F9
awafa wgtew : aga Wy fa g
st wend @w: § T T W@E |

T 7 qATE 5 I A
TER FHIOT T EH FgT I T §
St 9 W Faw F O T agean
T g § AR T FE H s
& fag Far foo s aFarg | 99 I
THR { AT AT T IgA e 5
AGA  THARAS AR & G
g% fear 1 g7wanR

SHRI C. C. DESAI (Sabarkantha) : We
have seen the way the Prime Minister and
the Deputy Prime Minister have ignored
this debate. They knew that this dcbate
was coming today. They are not present
here. That shows what importance and
value the Government attaches to this
debate,, ’

MR. CHAIRMAN : The Prime Minister
is going to intervene in the debate, I am
told. -

SHRI C. C. DESAI: 1 do not know
when she is gping to intervene in the debate.
This is a calamity which affects almost the
entire country. That shows how you
can expect any possible relief and consi-
deration from a Government headed like
this.

Madam, this particular flood which has
affected Gujarat is unparalleled in history.
As my friend Shri Manubhai Pate! said,
Surat is a most important town in Gujarat .
it was the pride of Gujarat at one time,
and it has been tactically washed out, and
yet, the Deputy Prime Minister who re-
presents that coristituency has not yet found
time to visit that constituency. He has the
time to go to Hyderabad. I do not know for
what purpose: to open a school or a latrine.
But he had the time to go to Hyderabad
but not to his own constituency.

AN. HON. MEMBER : He is going
there tomorrow.

SHRI C. C, DESAI : I hope the people
of Surat will remember that duiing the week
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when that city was inundated by floods,
the Deputy Prime Minister did not visit
that place. 1 hope this fact will be remem-
bered by the people of Surat in 1972
(Interruption). Anyway,l do not want to
talk much about the floods and the damage
caused by them. But T want to talk about
what we should do to prevent thesc cala-
mities. It is not unusual, in fact it is normal,
that rains arc very much less in some places,
and should be excessive or heavy in some
other places. And that is why there are
places even this year, this season, where,
when the Deputy Prime Minister went,
there was drought in Hyderabad, there were
floods in Gujarat. We must take care to
sce that these calamities do not occur ;
of course, they will occur naturally, but we
must take steps to see that the people are
not affected by these calamities. To that
extent, | find fault with this Government,
In that sense, take the case of the Narmada

project.

SHRI S. M. BANERJEE (Kanpur) :
Does it mean that the Deputy Prime Minister
is a greater calamity ?

SHRI C. C. DESAI : 1 leave it to you
and to your own friends to judge. Now,
madam, take the casc of the Narmada pro-
ject. But unfortunately, the writ of the
present Government does not run through
the Statec of Madhya Pradesh. They say,
“What can we do ? So and so docs not
accept the proposition.” The result is that
we will continue to have the calamity. If
we have the dams and properly control the
floodwaters, then we will not only save the
country from floods but also provide irriga-
tion and that too at the right time. It
serves a double purpose, namely, the avoi-
danoce of floods by the building of dams and,
at the samc time, irrigation facilities.

Take, however, the case of Krishna-
Godavari. That disputc is again hanging
fire, and nothing had been done although
we have been told that the Government is
going to refer the dispute to the Inter-State
Water. Dispute Tribunal. But I do not know
when we will sec the end of the Narmada
dispute ; at least not mow, since the writ
of the present Government does not run
to Madhya Pradesh. But lct them give
permission to the Gujarat Government to
go ahead ; let them provide the necessary
funds and provide foreign exchange and
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let the waters not be wasted during the
monsoon and not be let into the Occan
Let the waters be made available when we
really require them at the time of irrigation.
For that purpose, something must be done
now and immediately.

Then, we should have something like a
big famine relief and flood relief fund ;
something like what my friend Shri Yashpal
Singh just now suggested. Instead of giving
subsidy for food and continuing the zonal
controls and so on, let there be free eco-
nomy, and let the subsidy be diverted to a
fund which will be utilised towards fighting
the droughts and famine and flood all over
the country. My friend here tells me that
Orissa is one of the States which is albe
frequently suffering from flood in some pasts
and drought in other parts, and this year,
the Brahmani and the Kharsua are in floods
and they have covered with sand most of
the important - rice-ficlds in that State.
These are things which are not unfare-
seeable or unpredictable. You will have to
accept the situation that the floods wille
come, that_the droughts will come. You
have got to be prepared to save the country
from these calamities, from these normal
abnormalitics, if | may say so. ’
16 hrs.

Coming back to Gujarat, as my friend
Mr. Patel said, 1 was in Bombay at thet

time. I tried my best to go there even by
helicopter, but 1 could not do so.

SHRI RANGA (Srikakulam): It is
not madc available to us.

SHRIC. C. DESAL : It is made available
only to Government people. [ agree that
the Chief Minister has every right to go
there, but these facilitics were not made
available to the members of the opposition.
It is unfortunate that the Congress Party
should try to make capital out of the suffar-
ings of the people by keeping the means
of transport to themselves and by denying
the ben:fit of transport to the opposition
members. | know that attempts were made
at Ahmedabad by members of the Swatantra
Party to go along with the Chief Minister of
Gujarat, but they were not given the facl-
lities for political reasons.

SHRI RANGA : When Shri Jawaharial
Nechru was alive, he took some opposition
members also with him.
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SHRI C. C. DESAI : The helicopters
do not go empty. They carry the Chief
Minister, the Public Relations Officer and
other Government officials, because they
must make political capital out of the
sufferings of the people. (Interruptions).

MR. CHAIRMAN : The hon. member's
time is up.

SHRI C. C. DESAL: They will not
take people who can give relief or help in
fighting the floods. They will take only
those people who will dopolitical propa-
ganda for them through the radio and press.

If we are going to fight this issue as a
national issue, as a non-political and non-
party issue, as we must, because it is a
calamity which affects the whole country,
let that spirit prevail with the Government
everywhere and with the Congress Party
also. It is only then that there can be
willing and effective cooperation from this
side and from the opposition benches.

® MR. CHAIRMAN : The hon. Prime
Minister., (Interruptions).

SHRI S. KANDAPPAN (Mzttur) :1 That
is not th: practice. She can speak “at the
end.

MR. CHAIRMAN : The reply will be
given by the Minister for Irrigation and
Power. The Prime Minister is only inter-
vening. She expressed her desire to inter-
vene and 1 think it is proper for me to allow
her.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : The hon. member just com-
plained that neither I nor the Deputy Prime
Minister was present. That is why I came
immediately.

SHRI RANGA :
present.

SHRIMATI INDIRA GANDHI: As
the House is aware, we can hear the debate
even in our room. So, it does not mean
that we do not know what hon. members
are saying here.

aunefe wgkT, gk 2w 9% AW
* &7 § 737 a9 arrfer wf ) am

I am glad you are
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A F FT IV F F9 fae@l ox o
THET W1 § 3§ A T AT A qw@q
FRATASTIRAAI IR | fafees
Agd 7 arg TFAfuT A97 JwE F
agamn § fe frad & vt o) g
#t wfq qr 9t w7 T g AT 99
aifg gz oy 9 T F AN I W
¢ AT FAcgEq FE g AT FAR
sTfEral &1 9 =€l T ) | A
AR 7 S F 9T qE A4 § X IT
Fr grafa o arfe o == 14w 2
T F FE TR AFH, 7 T, TAEA,
FE AT oq I A AT qIFqAT
7 e q17 9 g A arE 1 §6
AN} 9T A 7 A€ 7 9Z97 4 AfFT
aga A sagl o afandz & §uw
2 F 7o AG A AL E | AT FE
¢ fr ot 1% qar 2 arrfer
N 73 AT TG T AIA T & AT
IT FAFAT FY A FIA T TAT G4
qRre F Fifww F AATZ | T A 32
Wt &qez w7 g fF OF 797 F gw A
* g A T FA-FA 70 F A A
qrwEl dT g J@r g atits gk fan
g agT AT FAAM NI FIA TEA

e

st AW swwm ®@Th (TiERER)
AT FT FAr IGT FqTF 39 ¥ difeq
Al wY AgAgfa 7 A A @

st xfra wit A Qfes
Y ®Y TH TG AR 9790w afww
ATAVTHAT AT & AT AT ZW T &
THT F7 N IT

qgrAfa #1 wqar 72t 97 AW R
¥ fed o afaw smavaw §)

$61 aofta av & fr <1 & @ g
w4 & g7 g& F1 AN T @)
&), A e ¥ W gE w0 oA
FF 1 A FE TR AT @
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FfeT @gT & Tz 39 & a9 @A
AT AG T ATHAT HCAT 43 ET &
T4 & w9 7 A w9 @iy whe g9
AGYFETHNTT & FT FITF A Tg
AT gH A ATHE T AT F Ferad
F1 91 f& 3% faq wga & W €
F¢ AT oF Fd Arod 71 fomd fF
A g 57 A0E ¥ 7 9% A A
AW % T IT F1 qARAT F & fag
I9qET AT AL g1 A qE g
for ST =i wgaTE @1 & T AwA A
I 70F A w7 R o |

FH IF AAAIT WEEG T g 97
1 &7 7% Todfas v fel
N T o wfge &fer
TR s W faage 39 gfew
F we faan | A, F A afrs 3w an
¥ FGY AT AT, § WA 9T A_IF
FT AT MFTG FLGIE | BN facgw
T wrza # fF 798 oo o Tefa
AN F AR FFT M F AT &
AV 9T TF AT HFS (T 987 ¢, [A-
T AT Fo FAA A F AW 9%
T8 §%< 937 & AT a g 7% 7 fAw
T IN TF FIA TOIT T A FT I
F IFEAT F777 § A7 IN A FAT

4

TR TZ AT TT I ATEG FAT A
THUT F A4 T A 9T FA 00w
Tt fadrt T arei FY A o faay
T, FAE AT A AT TR F A
g FA-FAYT T FO g 7 37 W) A
FLAT AT ATET ATAFT AT F AT
wa & T T aF ag)y GA9 A I
FaT a7 fF a7 97 ¥ gAww fasr &g,
a9 ¥ g9 &, AT g9 F TEAN
e IAR F | A IR 7 T war
I ¥ I H AT 97 TS AT 7 AAv I
¥ qf g st g1 I A
a7 3§ wg fr a7 T2t v ey
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T @ a1 o feaer s &
fs frad §feret agr § st a2 fr
TF R T fhad A 45w §
TG IE ¥4 @A FY qa § )

a0 & AT A o &k F
T FE W1 HT A 0T @) oAy
T § WA &, I w7 @ Frata o
MA@ IR AraF DA F A gdw
F A ST RAR AT A ok
NI @I T A I frwg
FAT & § a1 et il ot & § o
U1 AT 9T AT A AT
LR

@ R TTH AT T W §THC
¥ g @ g e At @ afe
THE FTT g § A< 7 vy v 3w
®Y T /77 N ot wgrrar wed goi %
ORI q8-78 3t 1w iy s
B T G A A g s
A 1 ¥ wTa ft ara g W Wi
R am Fy Ford o w0
@ Tt ¥ A T 3w ¥ fag A
=H BE &1

g T §8 T K F ol vy
AT | qg TEHr % § X qgt o gar
N QR RGBT
Tt Y 3T 9g # ar g A F o
¥ Ela amarar, AR gmIw AR §
W 7 2 @ 1 9@ AR 38 faia
T w1 T o7 I At & gy
qfe@ni & wfa foaas fe < @ 9
T} Aot gfeE wrdT awe w0
A & ag Wt arEavds § frogw aar
A e fow ST @A |
ST F¢ AT TF FIH I fawd fw
dife it #1 Tgw age kA ¥
UHT 3@ I I T 9 1 AfET |-
a1g § w3 i ag e aga qwm g AR
az Far T & A 5 arEEh ¥ gw @
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[ivret e i)
EAT ¥ | TE F AEA W aga W €
AT a7 o aga wwar g Afew dar |
T Hgr g §W UF Ty T AW FLTF
a1 faq & g @ w1 oq9Al gl
uf#s F @19, Tgeq F0 AR | T@;i
B9 A JTUTEA FI qGMA 1 AT &
233 § agt 7@ 9 T 9@ F¥ gwEEr
AT 39 w1 ux fgrmr AW FT T
F4 A ft gH AT =fgg

SHRI RANGA : Madam Chairman, 1
want to make one point to the hon. Prime
Minister, who has made this suggestion not
only now but on several occasions, that
there is need for an all-India Famine and
Flood Relief Fund to be started by the
‘Government of India and to be strengthened
by the State Governments contributions
fram year to year so that we can offer

effective relief to these people who suffer
on account of floods.

SHRIMATI INDIRA  GANDHI :
Money can be given from the Prime Minis-
ter’'s National Relief Fund.

SHRI RANGA: 1 am talking of a
scparate fund to be started by the Govern-
meat of India.

SHRIMATI  INDIRA
We can think about it.
& stw s @t awnfy
RENEYQr, X A T ATE KT AEAT
feafa ax faame 77 # 2 gt Safeas
gT &) A@am A wEAa g 5 g
FT F ITT T ZH 1 fe) o -
Afas amw & #1€ a7z Iufeqa
TET WA TfEd | F st quT Avet
aEl 1 HT F 39 agaA F wfw, fow

GANDHI :

% ux fre @ § ar ofca & s

¥® 73 &, wEmdfa AT ardEAr AW
Jag!

# g8 wg faiiy &7 & 0% wa
#T G FTAT ITEAT §, I A W
fs maidz £ g @ A Ny
agrgar & ST 1 &t 93 ey
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O aWy 94 sTdar A off, T vq
Helt agt gaTs rEr ¥ fr el A agy
7Y feafa 3@ w7 e sl ot 97 B Ag
wfe 3T o FY ara 7Y oY | ag wfEw
¥ afas oiw a1 ©: w21 7 AT qwd
4 | sfae ag fagat & A a7 o
§ & g a srETr § Tow @Y §0
afe & qvdy 2T & ford ot agt &) aefi @Y
fAam Facag Mg arfoaqa &
afar & st # qag 7€ & S
T® AnqAAT g g |
16.11 Hrs.
[My SPEAKER in the Chair]

¥ 9 wug uF fauw @ v
e g, 9 9z 32 fF a ag #
T 0 ST G e a9A F Ay
& 97 & gar e & i wroaaEd & s
quft g2 F ag At § IR I F
Fw g3 & @ g §, safew &
q g, 0 @ A W g, afew @
Tsy 9fF 0 i G A gl dr ag
aTE &Y 7 & 9w ¥ g F7 9% AW
TR W TITEAT & | A AE AT A
T T1d T FT ATHTT FLAT A1 §
fir it @@ aTor i w2 F g, T
A9TF &Y AG omE | qg TW A9 A
%7 T @ & 5 7z a9 i ¥ fod
gFSaENt g1 g aa SF & %
TEATT AT AT F AW Tyrar §
A & 1o g Ak s e, Afew
AT sat § at g @ ogd ot fr
I AT ATX | T G A@ AR FT OF
o Freor § fF afeay & soit 9 et
fast g€ ==t acht & fom & 977 &
gUOad FAT AT TAT A9 @ g AR
9l & =gt afaw & w & I@ v
T & ¢ afz g R T ARy |
ot & ww F A for ot g
Iv & gaw «F fear @ ge few A,
T ¥y fawr A, wEw # fawr 7 al
AT AT &y faw F sfey A e
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o Ty ff 919 Tg W A gw 2w
Biffadme gy
wroor @ oY awh ot @ ot gy wE w1
Afeat &Y e wwet or W g faw &
sror ot afgdl w1 gaaw FAT g
AT ST TR

FOEIX ¥ €7 a1l W A F A A
feit § 99 %Y 2@ ¥ gar "W § "
FAT AHR & FA § GOET § AFE
fed o1 @ g FwrQ &edr F
AR 115 =t 7 § W 2158
1@ sY4T v grfw g€ @, 81.1 W@
wfeq A4 g § T4T 11.8 W@
T W wEe ¥ grfa gf g1 9y
faq s\ & ser T FWTEIR 9@ 93T
g 37 &1 qar grm fF g § i
fffec A sgrt T aefat F v &
HAHE FH ¥ FH AL oi®) § g o %
FTERF AT AGWE (6 ¥4 115
At 7L § ) 4 wHmar g e gy e
F(HE THT & | GATIIC 9@ a1 FEd
& & 15 a1 20 F<r= w941 #¥ gifq ot
FET QAT AGE R 1 T wHTC A g
T g2t /Y gf gnlr

 Raer ywA N A £ TG0 @A
AEAT E | HWH A 8§ 1954 ¥ 1967
I 103 AT 9T £ gri €@ &
g & @ § aw wfez & fr wfe aw
7.7 $0F T94T 1 WET FaA HGH &1
AR Y AFCH wHE WA gan
Q| WL M@AHE F GAEH & AL A
W wgrger & wiFE fed § a@ Faw
T & % IR saw § 9 of @ 100
%o wieiq y1fe & fag AT 200 §o VT
TR P ol fad &1 amvad M a@ R
& orgi 9T aTEl ARH! AT § T4
& =gi 100 3T 200 &0 fad W@ &
@ W€ wgrgar ¥ qur @AM ?

wr & T & a St
ot ®7 ¥ § 1 TR TR ¥ wWE
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WY AVE TH Y sqweqr A YAy
7 forar ot wgrATd el gw g &
ST T R TETRe A A 9T
T AT § AgEAT [T &7 AT
AT FIA FT NOW FC | F A w0
g £ f5 war ©7 ¥ 5w & yaw
e wifgd 1 o ot 2§ aw ank
¢ O aw A &) @ W w1 qwiw
& fir g % g ), s s qw
¥ TETTIY FT AT AT § AT A
wqTaT 97 BY oTF o 41 F FTCOT ArEy
R JTC AT &1 FORTC ¥ HHTC A
et S Al 9T 3w W O g}
Tg 1 A awA F A A | T /AW
fam #1 gt Iwfr @ € & fF gt
Afeal wt g1 fear o awar § agr ot
Y o w7 # fbar o wwar 3 | oar A
i GTHET G@ AW B FAGTAT FH
BT & & I wha fear fr afea) o
HUq qF W | & HaT OF AqT WY
HIT G AT AT § | e foaway
¥ aAgqa T ®T 4aT ] G A
@ 1 ag gEwd 1 g ag uE
W@ FTLEA AR qgH w0 & oW
THIX § I & gqaw W FAT g7 Ay
¥ FTO A1 F T G20 W™ &
TAAE F1 WA ®7 § THHT Sqaeqr
T w1fgd

EATR 2 F T Y T A wifigd o
T AITEAT Y THAT ALY HY oy Ay
& o Afeat 7 fagy omi st Akd
& qT0 §Z A §EW g A qw o
& A o J@w 7 § 99 B faew
T afgar wqg & qg=w &

FORIX 7 AfgqY 9T q3-7% aiw T
21 A § goeTT w7 o W
A femmar wigen f v a3aw wiEi @
™R ¥ @ gwen w1 g Tl f
QAT B § S ag AT W o
aravawar § forg ¥ fie ot oy earoe
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[ st e ]

a=< g1 &g g afeat ¥ AgL fra
FF o ¥ 1§ FT Y AT AW 9T A
afeat & afafom ot ) g fam &
FEET AT qE | TG TX AFAT AT
T Tifed o ¥ afafem o ST =
O o7 @ @ & A9 @ A
BT g <@ =TT W g e
wifga Faifs  apra s § & o
Y o agf @ JrEr O AWM 7 A
TG 1T ATHAT | AT A A TCEIA A
FATYT Y AT AEY AT @AY wfed
FI T MR AT AL § | §F & A6l
N T F AT F AT AT
Fo wfgd@

F ¥ weHe 1 g a1 S 7 4g IO
fi Tt Tt SR =l 9, o i
Tt & o T, T 4 FRT T Y
u&, Hfe 3w 7 ag = g Ravmn g,
TE-aTy 9g A ST 5, wEw A
T St T | A9Tg SR 6T g
¥ fag iz 7 w0 e

qF WA WO A HErEdr
FOM |

&t sw SETw AT AT qETE
& ool @ SEEAr A | TR
# ag AT qT FAA FE AR
JETC FY A ¥ AT & foAF i ¥
Y e Y T A AT | A g
e § I sEre ¥ ol Jmr A
20y, ot 5@ THTT A FARSS F T
g T '

& gL § Fg gl § I ag
qrEt &1 AT AG) & 1 ag Feet o I
A ag A& & W AW ST F
TG FTHECFATE | I MWW A W,
FRAWME F@ AN wied
HEHTT ® TRIT &L T IH T AU
RHAT GV | A THTH Fgraar H qhal
2 dfefa & w7 &, Wiow F &, afs
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ot wiF? g w7 5 oF gEe s
72, 75 TATT AT AR §, 9T &7 §S
T P aw | fFam ¥ I a8 qa
CARCACC B C S B I
FAFTIAFTA g TR @ AT
200 To ¥ T $ fH7 3T 100 §eo
oo & g 3T & § aff s o @
giEmT g adm | I Al # @i
AT W FT T F W T -
faarc s Wfgd oK waedt w9 ¥
mmmv.rﬂ’rwa'rfgé‘u

ftwell waTaA Wy (SRt )  aner
damE ke A g@ g T & ok
Fewadt § Fam F ol i &
feor & q@ &l & 7Y § afes wwea
Awafeal & w9 F q@ AT A &1 @Y
& few g & WO gaAT @) A EWY
€ 9@ @ § % gt 2w 9x A e
af g @ F ¥ g 4 T faaw
%9 &, F& g9 q1g) FT TFGTH $T TFT
& o fom o qeaa A7 & A I
qHlaT #1 gH fFe o & g T and
&1 Jq-Iq 8T HYFT AT & AH IF
Mgk feil e far A gw
AT ge AT S T Ay
A g & ATt @, 9 7 R o e
a1d & @ fee gw &T0 I w1 A9
awr g

g Rw & «& T A g @
ARA A ST AT FUE 1 AR qH
£ afegt & it 7 3 ¥ I SR
&Y 9T W ZT WO &Y aFar § 1 afww
& 1T ¢ 9T g 3 & I T A aw
AT & qT% WY A T AT [T A
TRz WY g9 TEET L TArE TN A
T a6A § | U5 UF TG 9T AGAT @ |
s gw %W o¢ fa=re 4 &% 5 oW
#IT #7 7 5T g &1 AW AT TS
N A FE BT TE@ TGN & | AT
TAT W daT g a1 €6 FW S g
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qrafirar & oY STfed | AT TR
@ w17 T gmafawar & gy A #
et g Fr g & F7 yaw ot ST ER
G 7g A AR W A A g AW
¥ frdt wr § I ot @ AR W
W 4 W AP T A F HTOT W
&1 ar 37 afy g @, § wvl G
&, air fegmry § alt gt Wi €
2w § gt FEY o Q6 amee arrg &,
agi FE) o = T g1, 37 ¥ & faw
g fewr 7 q@ )

ST % O FT dEE g, AT T
SUb U I L LU
TF g & FOG AT AT E | AfwA 7
gt g fr qar adf fead & owg
&1 ag e fa < fafreee § @
& ow e A oW g A
g fafrera s oragr g 5
AL aTAl F1 qeA BT @ & sawr
grit 1 Ta® waew ag g f& 0w
TARATFA T &7 HCE &1 99
afas feam a% & e qar adi
T 9 AT ATE g & gy wE v Wy g
qTaT @ | Ag HATT T A ALY qIT
fs feaa & A% g9 FE wmg 9T
faredr amee g #1 q@ @ & TR,
g E §, faraformr #7 fawa & &
gk &, I AT Wy g @
g1

GHft gre ol g @ 9% 6@ F A
Fr oA g1 g AW G2 S A
71 fr oz #3  Aw A
feft frges fag 9 7 2 &3 &
# I F 99 T AW F 8 a@ g
g1 afew & g agd g fr ag fow
T AW G A A A
X Soet fed @) @ T R A
T | S g 6 G TEAT, HX GO
frdr wgor ®eY q@qr) o @ 6
M37LSS(CP)/68—11
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1T 1 faT 36 |0 ¢F Aaw wEw
FqTAT 9T | AfEFT IW 9T FH gaw A
AT ABT F AN FY Fra9E &Y TE &,
TEr & W GEETA T §, A= ¥
W E—

Q% HTAAI W€ : FATTAE TG gE
g1

s WaTRR WK : & @ FT A6
g1 & W 394 @k § §O AWar
§ tar 9raw Fg g g f5 gaw
TET FIA T & IAH HIAT| AT
A2 TAAT HIA AT 7 WA § A
arga ¥ Fgar wgar § 5 9 g
Tt & fF g AT afeai # qm anan @
s W arfy @ay &, a1 T8 w9 WY
arafysar 4T w41fzd |

avY srgw fafaee arfegar 7 s=w@w
fear 1 T W g7 T AW
gAT | IgiA Fwarfadl &t e
e g fr g o N rasarg, s
afewr & wamdt § 97 4 ) aw
AT R @Y ag W S g ww §
3T AT qRAF & 5 oA ¥ ara ww
FTH & forg 3o Gar 74t & faam smoey
Gq1 T1fgd A% T OF WqTT T @ |
WO FAL T4 WY AT AN TFS § |
UF JTM T CFA A0 A0 0 F gaway
g 5 @woe § 919% a8 FTH dav am
AR WA ST GE H QY
#1 & & FAE AN, FEEY gal
T § TWA aF 7 fpar s et
I7% 9§ WY AE &1 I aY Aw-
A g afFT A g o w4 8, o
£ qfY & 1 7% T g W & oy
fraame & | aT® 7 @A A W
¢, feT off ot g &Y st &, ag
FHETE WY ara & wP s | 9
1T §re fra w31 qg @A f kA
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[sfreeft skaviw wmg]

a1 & et ¢ i gt e fafr-
&, g fecdt s fafret or @
T W F AT T W % F A
dwarfeal ¥ Gar WM @ & W
TE 1 NE W gwEr frdw T
FT qFAT 21 FE FH F faQw
Tomew & FFAT § AfHT 7w w9 F A
2wt &, gar A7 fawmw 30

Tre # forw a<g ¥ TRT #1999
@ §, S99 < A9 & ar aw &
| wma | F amgdt § R omee
)\ T AP MAIGFIATE T
TR AT T @ AT A e
T F-FT TG & | TAEE S D
FX T & 7 A IR G § A IEN
g o &, A A T X @
# TR AT AT 3@ AR @ F AT
0 @ TET | A A T ¥ T
i ot g, fow 9 & o @w aw
1 Ad & T WY auT "gt ¥ fFaar weTe
2 @ §, TR @ FT AT & T ATET |
T §¥ew wTEl  awE § 9 9T @
g1 agr T qEf & e Ay qre Ad
& faar ol Saw @1 @@ fRo @
T FH @I E | I AT G
T A FId § AT A ¥
®W qF & a1 g ISl Ag § | q&T
@ A9 AT FAA g AT A AN
T wET | T G T gt & Y
T ®Y W I E, AT T A o
wda T & @ o gEd o g
g At A Y g $ T
TUNY &1 TW AT™ AT qgT IV
T e A a@ B B1w FEH,
AR A W T {9 ge-
® ®1 g FEO LA

T ¥ AT T qE A GHATE AT A
gt & wg & aow Mfew § Aw AHS
1 % g f 3@ W Aw ) gm
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JAATE g3 oY ¥ IEAY A< AT Frar
2 A awd g fe Q¥ A w
T AE N oA A A wifed
A F T FIO ¥ THA gAT E,
AT & @ @ A Al wg W E
Al AR ¥ F g A g e
TAFT SATA T@T AT AFEE | A A
g & dar Frz aamar s wfed e ot
q arY qE AT § 77 ¥ 3T G By
§Ag TA T @AW A A T FEA
w2 #t IaFT sfaar & A 9w qeraa
F ATAX § Qar ¥4 A4 fFar 5w
e # Ifaar g@d A ceambar
Beaf AT AN o, g A
qeAT ATEAT, TH AT FT AATH AT AT
A AP REI M mags e
N IR qar @ fFar, @i e
& & s Nare @ agy gfaar
forer STl wea 9% e gfera fer st
@ § %z aFdr g fF TFarT w0z faqan
grar e 337 amefaat w1 ord 7 I,
faaa st 9 78 § 137 7 99 T4,
faa st art § 98 M0 § TAX AT
QT § T E A A A faeAgrd ¢
TT W I 2, XATT 9T 2N 9T &, AR
MR agAfi s s g fr
Fzed A Qar frar 31 wE Y amw
FLAT & TAFT BT IART EF WHTAT gTAT
2 @ & w¥ faq Qg aff faar
o |FAT | g § 5 A qaw K
fr el ara af g€ 2z ¥ w -
ofedi 7 TEk AR F ogAT 9 AG
TATAT | AAT F AN W 9T q@A
ACTE) WHEA A ITF AT A
g % G @ T g

o 7z Wt fras g & 6 oy w2
# Ot g e @ s
W2 g 9 W@ | g gw-
Srafar €z9 N IO 99 T 97 fF
T AT ¥ A @ R, e N
W & A @ 9% 9 @ § e frew
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qATH AT F HY ALY QT §, IART g
91 fF WaHT a1 a1 @Y & AfeA I
AT Y JATET T ALY | 7 fwe w7
FEAHI TEI HCAT ATEAT | AT FHIHA
2 9 FOH AR T@AT AR g |
# e e § fif s sfaar & w
ar wgi @t wE, few & s F9
& 7€ I FAT 9T g & 7 ax
4% AEF T TE | AT §ED A1 A [IAA
& AW FT AT HTHTET FL J Al TAH
A R aEedl g1 JIGI | I T AT
FIT & IWFT AT EH GHAT ST EN &
“few o 27 3@y € fF gl & A
# qg TU E G g AT a1 g1 ATAT & |
ag FAT W TS TG Y FHAT 21
aogaa g fFamdaTawaT g, o
T Req 9T FEHEd 77 § o aw
ag FA A FTHFT g, IAHI IOHT
2Y @ qgr 1 AIE Req @A R &
16 % 71 gfag FTT 1 TR
Y qréf #Y FETC Y, FHEF BT AT AT
w@de 9IEt #Y &, avfl T I9F FAA &
fe 3 g0 frge &7 g1 FT | G FEN
AT =1 ATE § AT AW T THAA gaw
% I% |9 G qw A Q-7 gASET
tanwafa s em M age & a9
HHAT FET | A FfAEr § I
TR & FETET eS|

IFTE I AT AT afg AT AT
w8 € § 1 0T gaw faar ST anfed
& & & &% @07 IIT GF | AT I
& oftae #Y AT AT & Oy F1E WY el
A F ) o &) F ofre w7,
# wrder wet g f e & aiw anT
Ay s T AT AT T AW

@A ¥ ¥ § AORT geaa I
g fF smaq @ aver w1 oW faam
SHRI S. KANDAPPAN (Mettur) : I

associate myself with the sense of sorrow
expressed by members for the bercaved
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families and also for those who are marooned
by floods and who are suffering for their
day-to-day minimum requirements of life.

After hearing the speeches and also after
reading the statements laid on the Table
of the House—both the statements—by the
Irrigation Minister, I think 1 should really
compliment the Minister for the brilliant
analysis that he has given about the chara.
cter of the monsoon, but what I feel more
concerned is about the character of this
Government in controlling the floods and
that is very conspicuously absent. Also,
strangely enough, I find from both the
statements that the Minister seems to be
very pessimistic about controlling the
floods in this country. This is a most as-
tonishing conclusion to draw on the basis
of facts that are prevailing in this sub-
continent. It is rather strange to hear from
the Prime Minister pious platitudes that they
are going to control the floods hercafter
very effectively.

From the statement of the Minister I
find that it was in the vear 1954 that a
national flood control programme was
initiated. What bas happened to this
programme ?

14 years have elapsed. How much did
Government spend on this programme and
what are the recal concrote achievements
they have had ?

I can appreciate the difficulty in not being
able to predict the unpredictably abnormal
conditions prevailing today in certain States
like Gujarat, Rajasthan and some others.
But where these conditions arc an annual
phenomenon, what is the difficulty in tack-
ling it in an organised way ? Take, for
example, the Brahmaputra. What have
Government dope with regard to control-
ling it ? I would like to qgoutc from an
cditorial in the Hindusthan Standard of 14
June 1966. It says :

“Its indifference™—

the reference is to the Central
Government—

“to flood control measures in the
country as & whole and Assam in parti-
cular, is inexcusable™.

This was in 1966. [ learn that there are a
few reports also with regard to the Brahma-
putra, I mean studies made on how to
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[Shri S. Kandappan]
control it. I find from the records available
in Parliament library that there is a Ford
Foundation expert, Dr. Burton, who made
a study of the whole thing and proposed
a sort of multi-purpose scheme providing
power as well as irrigation facilities out of
the Brahmaputra.

Government say that they arc very ear
nest in controlling floods. But when they
are not able cven to control the Brahma-
putra flood which is a normal annual
feature, T doubt very much the bona fides
and intentions of Government. There is a
proverb in Tamil which says that when you
want to cross a well, it should be full;
you cannot jump over it half way and take
the next step. That is what has happencd
with regard to the Brahmaputra.

In the statement, I find that they have
taken somec small measures and they have
put up cmbankments in certain parts. But
will it help flood control ? This can
never be effective. Why do the Gowern-
ment not take it up on a national scale and
sec that it is done fully and within a parti-
cular time, and that too with regard to
rivers like Brahmaputra ?

There arc other things that have got to
be borne in mind when we discuss this
question of flood havoc in thc country.
According to thc statement, they have so
far spent about Rs. 180 crores for controlling
floods throughout the country and during
the Fourth Plan, an allocation of about
Rs. 25 crores is envisaged. I am sure the
hon. Minister will agree with me that this
is a very paltry sum, considering the im-
mensity of the problems facing us with re-
gard to floods in the country. It is very
unfortunate that the Irrigation Department
at the Centre is not able to have a sort of
comprehensive plan for the country as a
whole. I do not know whether they
could honestly justify their existence at the
Centre. What have they been doing all
these years ? They have not succeeded in
harnessing a single inter-State river in these
20 years after independence. Have they ?
There are, unfortunately, tendencies in some
States to even submerge their own land
rather than share the water with a neigh-
bour State which is comparatively dry.
There are many cases like that, but I
do not want to go into them as it will raise
controversies, But is it not proper for the
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Centre to have a sort of technical feasibility
study with regard to the potential of rivers
and sce how they can be harnessed ?

Herc 1 want to make a very pertinent
point. With regard to rivers fully harnessed,
it is rarely that we come across flood in
their belt. 1 would mention the Cauvery
which is fully harnessed. In my time, [
have not heard of people being affected by
flood in that area to the extent that we
bear about in other rivers. There may be
many rivers which are harnessed ; definitely,
they do not causc this havoc of flood.

With regard to rivers that are not har-
nessed and rivers which should be harnessed,
where there are surplus waters, what is the
programme of Government in this behalf ?
Have we even made a study of these things ?
As carly as 1920 therc was onc Srinivasa
Iyengar, a brilliant brain, in my part of the
country who had a very imaginative plan-
to link the Ganga and the Kaveri. That
might not be feasible, but hc was imagina-
tive cnough to suggest that. [ would ask
the Government if they have made any
survey of the rivers which are often flooded
to link them not east-west, but also north-
south. It can be done. The Minister may
say that it will involve a colossal amount
of cxpenditurc ; but [ am surc that if
priority is given to thesc projects, it will
definitely help the economy of our country,
help improve the position of the peasants
and farmers in this country. Instead of
having an allocation of Rs. 1,000 crores for
a steel plant which is not wanted—even on
the admission of the Government, therc is
a glut in the market—why not divert that
money to some gigantic, colossal irrigation
programmes in this country ? But they
have not paid attention to this kind of work
so Tar.

At least in the areas that arc flooded, we
can hope for a time when the floods will
rocede, but unfortunately in the coastal
States, in some pockets, particularly it is
very acute in Kerala, during heavy rains,
a lot of area gets submerged in the ocean.
We can never redeem them back. So, the
Government should see that apart from the
territory that we lost to China and Pakistan,
we do not lose any territory to the ocean
also, that we protect our territory. Here,
1 would condemn the Government for having
spent a paltry sum of Rs: § crores in Kerala
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for protecting the coastal areas. There arc
-other localities too, but there the problem
48 not so great, and so I am pdrticularly
-<emphasizing the case of Kerala. So, I
would plead with the Minister to see that
some protection is given to the coastal
area, and I also appeal to them to have an
imaginative, comprehensive plan instcad of
ad hoc arrangements, doing somecthing
when there is flood and then forgetting about
it, as that is not going to hclp us.

SHRILILADHAR KOTOKI (Nowgong) :
1 will refer to the last sentence of the sup-
plementary statement that was placed before
1he House this morning :

“This year's floods have once again
brought out the nccessity of accelerating
the flood control programme and the
necessity for the State Governments to
provide adequate resources during the
Fourth Plan for this important sector.”

Here lies the whole crux, As carly as 1954
the national policy on flood control was
enunciated by this Government. The
Brahamputra floods started in intensity and
severity since the-great earthquake of 1950,
and during these 18 yoars not a'single long-
term measure has becn taken. What has
been done is of a palliative nature, the
measures needed when the flood is on, and
some short-term measures.

This year the floods have spread to States
like Rajasthan where I was under the im-
pression that, apart from the Rajasthan
canal, more provision should be made for
irrigation projects. Today Rajasthan suffers
from floods. Now comes Gujarat. It is
rcally very said that such a huge number
of people have lost their lives, and if the
Chief Minister's assessment is correct, it is
over 1,000, I join all my friends in this
House and outside in sending our sympathy
to all those who have suffered.

It is not cnough to show sympathy, to
tell the House that we shall act in a big
way to control floods. What are the pro-
visions mads in the plan ? So far as Assam
is concerned, the comprehensive scheme that
was takon up would have cost Rs. 320
crores, but in 18 years the amount pro-
vided is only Rs. 26 crorcs., That will
enable us and this House to appreciate the

of the seriol that our planners
-and the Government as a whole have shown
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to this problem. that is why I referred to
the last sentence. Do the Government of
India mean that the respective State Govern-
ments should provide in the Fourth plan for
flood protection, State Governments which
are suffering from these floods. There is the
gigantic problem like controlling the floods
of Brahmaputra various friends referred to
it and I am grateful to them. Could it be
left to the State Government, We have
submitted memoranda one after another
that this must be taken up as the Centre's
responsibility because neither financially
nor technically it is within the competence
of the State of Assam to take this up.
Furthermore, this river passes through
three countries—iwo of them are hostile.
The State Government cannot negotiate
with these countries ; in the present state of
affairs it is doubtful if even the Govern-
ment of India could do so. Therclore, this
problem may require the reguisitioning of
the services of an international agency.
(An Hon. Member: World Bank) and the
Centre must take it as a direct responsibility
and requisition the services of such oxperts
and authorities as are considered neccssary.

1 was referring to the report of Mr.
Weller who after examining the crosion
prahlerp of the Brahmaputra submitted a
report as early as September 1966. Hc
suggested some small measures in certain
specific arcas. Even those had not been
taken up. 1 am sorry to say that I have to
make these observations but this is the only
occasion when I can bring these things to
the notice of the Government, The Barak
Dam project is ready for implementation
and had been approved by the CWPC.
But work had not been tahen up on that
project, Manas  Reservoir  project  and
Pagladia Detention project had also been
investigated. But will they be taken up in
fourth plan ? Will the moncy be provided
by the State or the Centre 7 The problem
of floods in the country as a whole should
be taken up as a national responsibility
and ‘whatever moncy is necessary must
be provided in the Central sector. The State
Government concerned may be an exhaustive
agency or there may be central agencies for
big projects like the Brahmaputra. But
financial and technical responsibility must
be taken over by the Governm:nt of India.
Only then we shall some day get rid of the
recurring havoc of flood.
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SHRI DHIRESWAR KALITA (Gahuati):
After so many days this discussion has
come. I am one of those who have tabled
the motion on the flood situation for Gujarat
my sympathies are with the suffering people.
The callous attitude of the Government can-
not be tolerated. In any other country,
the Minister concerned would have been
the first person to quit when thousands of
people have lost their lives. Yesterday's
paper, Kalamtar, reports that in Midnapore
district out of 34 police thanas twenty
have been inundated by floods. And four
people-have been found floating, that is,
over the passing current. And up till now,
Mr. Dharam Vira, the muchhated Gover-
nor of West Bengal, is roving over the heli-
copter and seeing those floating bodies.
No relief has yet reached those arcas. Today
also, the news has come that more than one
lakh acres in Bihar has been affected by
floods and the whole maize crop is lost.

From June onwards, if we come to analyse
the flood situation in the country, we sec
that the human lives lost so far in Assam
are 18, Kerala 61, Mysorc 7, Rajasthan 54,
Uttar Pradesh 17 and West Bengal, up to
now, four ; God knows how many are dying
now. And in Gujarat, it is 1,000.

SHRI SAMAR GUHA (Contai): In
West Bcnal, death-roll of 25 has boen re-
corded.

SHRIDHIRESWAR KALITA : Haryana,
14, So, more than 1180 people have lost
their lives in the floods. According to the
newspaper reports and the Minister's report,
the loss of properly and crop is as follows :
Gujarat Rs. 15 crores ; Assam Rs. 10 crores ;
Kerala Rs. 14 crores ; Mysore Rs. 2 lakhs ;
Madhya Pradesh, Rs. 54,000 ; Rajasthan,
Rs. 20 crores, as the Revenue Minister there,
has given to the press today. In Uttar
Pradesh, it is Rs. 611 lakhs. West Bengal,
up till now, it is Rs. 10 crores. So, nearly
Rs. 70 crores worth of property and crop

have bzen lost in these floods from June upto -~

12th August. Every year, I think during
this monsoon session we always discuss these
floods. The hon. Minister—of course he is
scientist and an engineer—has stated in
his note that due to the depression over
the Bay of Bengal and the western monsoon,
the rains come and the flood occurs in our
country. That is separatc subjcct. We
are not scient ists. We are laymen. But in

.
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geography we read in the schools that the
monsoon occurs this scason. Of course, in
a scientific society we can discuss these
matters in a better way. But the point is,
from 1954 onwards we are discussing the
floods and we are talking of measures to
control them. The Government have said
that up till now, according to the flood
control programme, we have only finished
25 per cent of the programme, and 75 per
cent of the programme is yet to be carried
out. What is the explanation for that ?
Is it due to want of money ? You have
not said that. Is it due to any want of
any plan? You have not said that. Is
it due to the technical capacity not being
available in this country to fight the floods 7
You have not said that, I hope he will
answer these points.

I come from Assam. Of course I must
congratulatc the Government that at least
one town has been protected : Dibrugarh-—--
by spanding somecthing like Rs, 10 crores
to Rs. 12 crores. But my friends here
know that the whole town of Palasbari has
been croded by the Brahmaputra. The
Brahmaputra is eroding Goalpara ; it is
continuing. The hon. Minister has been
visiting Gauhati., The Western part of
Gahauti is being attacked. Dharpur in
my constituency is being attacked. Goal-
para West is now being eroded. Just like
an axe, the banks arc being cut by the cur-
rent of the Brahmaputra; God knows,
the whole problem of Assam may be solved
by these floods ! Up till now, within four
years, 54,000 acres of land have been taken
over by the Brahmaputra. If this thing
continues, the problem of the hills and the
plains of Assam will not be there ; and it
will all be solved by the mighty Brahma-
putra! The wholec problem of Assam
will be solved like that ! This aspect has to
be considered scriously by the Government
of India.

AN HON. MEMBER : Mr.
not here. .

SHRI DHIRESWAR KALITA : He is
not here, and so we have to take his place
also. What I say is, the whole State will be
gwallowed by the Brahmaputra. This prob-
lem has to be tackled by the Government
of India. It has been said that out of
7400 KM of embankments in India, nearly
half, i.e. about 3600 KM are in Assam.
But still, every year, the embankments are

Swell is
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being breached. When water rushes, it
break the embankments at some point or
other. As it is happening today in Gujarat,
houses, people, property—everything is
swept away. What is the utility of having
80 many embankments in Assam if they are
not able to prevent the recurrence of floods
every year from 1950 onwards ? Wil
not the Government review the whole situa-
tion ? Embankments cannot work in Assam,
because the Assam rivers carry a lot of
gilt and mud. The origin of these rivers is
very near to Brahmaputra, about 30 to 40
miles away and they carry a lot of silt and
mud. When the river is silted up, naturally
the river bed rises and the water reserving
capacity of the river becomes less and less.
Within 3 or 4 showers, the river is swollen
and ultimately at some point, the embank-
ments are breached. There is no dredging
system. Iagree that embankments ac neces-
sary, but at the same time, mud and silt
must be cleared out. No technical device
is adopted by the Government to clear the
silt. The bed of the mighty Brahmaputra
is also rising. It has been reported that it
has risen by 10 feet since 1950 in Dibrugarh.
What is the way out ? In Britishers' time,
when they had the steamer company, they
were dredging the Brahmaputra. Now in
the Congress regime, all these 20 years not
a single dredger has been used in Brahma-
putra. It is a big problem. Assam has got
no other industry. Coal, oil, tea etc. are
there, but the whole economy of Assam
depends on agriculture. Every year, crops
worth Rs. 10 or 15 crores are being damaged
by floods. Government have said openly
that in five years more than Rs. 100 crores
worth of crops have been lost. Agricul-
ture cannot be carried on properly if the
floods are mnot controlled. Therefore, I
urge the Central Government to take the
direct responsibility of controlling floods
in Assam, especially the Brahmaputra and
its tributaries.

DR. KARNI SINGH (Bikanera) : Mr.
Speaker, Sir, I would like to join in the
sense of grief expressed by members at this
immense loss of humanity throughout the
country as a result of acts of God. I feel
that at this juncture, when all this devastation
bas taken place, which I repeat is an act
of God, it is not fair that anyone of us from
this side or that side of the House should
make political capital out of it. In fact,
if anything, we should approach this prob-
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lem at a national level because, no matter
how gigantic the problem may be, it is only
through the collective will of this nation
that we can solve it.

The lift channel scheme which came up
in this House from year to year has now
fructified. Before I say a few words about
the floods in northern Rajasthan, 1 would
like to convey to the Minister our sincere
thanks and gratitude for making the lift
channel possible. Although we belong to
the Opposition we would not like anybody
to think or feel we are lacking in gratitude
when gratitude is due, I think the name of
Dr. K. L. Rao will go down in golden
letters one day when the Lift Channel comes
and the desert turns into green fields.

AN. HON. MEMBER : When will that
be 7

DR. KARNI SINGH : In another three
to four years. I have raised on the floor
of this House on numerous occasions the
question of floods from Ghaggar devastat-
ing nmorthern Rajasthan area year after
year. These floods have increased in inten-
sity ever since 1956. Under Kunwar Sain
a Committee was formed. This Committee
suggested two schemcs—the short one and
the long-term scheme. I believe the short-
term scheme has been put into practice.
But, unfortunatcly the Ghaggar floods
devastate this area year after year as they
come from the Ottu Weir in Punjab. We
also know these floods come every year
whether it rains heavily or mot. That is
why I feel it is within the powers of Govern-
ment to find a remedy to this problem and
save thousands and thousands of square
miles from devastation from floods. As
the hon. House knows the Government
mechanised farm at Suratgarh is devastated
every year by floods and considerable
damage is caused to foodstuffs that may be
used by the rest of the country. I know
the hon. Minister is doing his best because
he has just toured this area. I would like to
ask if he could take some definite and firm
measures controlled by the Central Govern-
ment and oot left to the incompetence
of the State Government and sece that the
Central Government implements the flood
control measures of the Ghaggar so that this
devastation that takes place every year
can be controlled. The hon. Minister
knows that ever since the second week of
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July floods have been devastating the nor-
thern parts of Rajasthan in Ganganagar
district. I believe some waters have even
crossed into Pakistan. Railway connections
and road communications have also been
damaged. Fortunately we have had no
reports about human loss. But I can fore-
cast next year again this time there will be
another flood even if that year is afflicted
by famine. That is the strangest story of

northern Rajasthan where every year there '

is flood and exactly where the flood ends
you have famine. That, 1 believe,is a
problem the Minister has the capacity to
solve.

After the views expressed by brother
Members here today 1 feel if we can have a
Parliamentary Committec that can help the
Minister in solving the problems of flood
and famine and if we are to set apart some
money every year which can bring about
quick relief, without going into the rig-
maroles, to famine and flood affected arcas
it would be of great help.

‘With that, Sir, I would like to thank you
for giving me this opportunity to speak and
1 hope the Minister would succeed in
finally solving this problem.

=it e femite ymt (dar)  srema
Y, S A HEA ZW F A€ g€ A7 H
faff st iy AR o
A AT, H3A F gHL L1 A1 AE I
AT, gL ATTIGET 1 ALH AT 2,
fo®) o7 9@ ¥ a<g avg 1 9
gt 81 &% 37 /Ml & Ag wgevfa
2 f9) 9 9@ F FTOT gAY
aift SFAT ST &) F ot F TW A
9T g FEAT AW fF ™ I F ag
#r gg feafa # af a@ adf &1 79
2w F F 13 gAwT ¥ Ay @ &, afew
gwi ag § fF2 5 aut 1 aorer F T
Wt gw @ 3w d I frgmaor FTAPA F
¥ SaTET ST AT AR g1 | F (T
HEIRT 7 YT LWL { F a9 1 qAT
tfrgw dawam 25 AT gw ag
from e F www gy 0 7
e s g f ag o smameaE
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feafar 7 | A TE@ W AT W@
fir gat & F oY grea g1 AT 4w
T & fod T F gew) e g,
Z¢ A9 FUST T T AFAN T &,
9% fadt FTOR F29 Fold | TS
# za e gy 78, fuew % A ¥
AT qIZ AT @I g | TG H a5
FE T 9@ T g1 g W, 9
gt 21 °1 arfew g1, arg AT & Afe
sa% froew & fag st @t 1
FTOX 20 TG ST T &1 Ay
TS § 7 418 ATE 41 A o TH
#Tga @4 9gt e 4, fued ae A
quTe § afET wax f aw &7 feafa
s Y F6Y &Y AT g€ 31 e
FT AT TH AG T FTH qwIfad
AT &1 dA AT Y Arg For
Ft faur & afs Fro< T7w FTT@ WU S
A &g AR TG F1 Toel 2 AFATE |
T frraw & 9wra & 987 0% g /A
FUZT TTT FT TFATT Z1T & |

17 brs.

F gure wEt wEEar ¥ FFA AOEm
fF T a9 TR § 59 TSI A A
arg s & gt fr g Adl st 4t
gafy az safag gsm fo arfor #r
sfawar 41 afer o &t @71 < Ww@A
qIT AT ZAT | AOWT FT IAH
wgr fF a7F 437 AT 8, agr T AR
¥ FAT 50 ATF TAY FT AFAF AT ¢
T afz agr ¥ aEY w8 fasrar
g oFT ar3E ALY faar mar At 3w &
AT AAT FI OF TAFT w7 7 feqly
=T g1 AT | Y Y ATY IW T 9T
I ZATT AAGT FHIL &Y dTqT | I HF
AT FT TGA T3T WIT AW F ¥ AT
gaggmaframs &) zafNg e am
T 7T wwLT & fr o FIm I
agr T Y ® g Fagren wnd

W W% 9T F gg WY fadew s
g § fe weal wgew & @eqw 7
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T AT &7 AW § o W aoeT A
w1 et € 57 ang fifew St & fa
fo e YT 98 FTOI 2w o1 IR 8,
fow ag & & mariew #Y FEa
argdt 8, fFe ag ¥ wEmar 1 e
T ¥ GEHAT FIAFA F T ITATE |
TafaT g fwr & o sneE 9T wTe
& @%a 1 Frfey arfs smi #1 0F
QT faer a& A1 oF Ao F9 T )
W ¥ 0T 79 G4 FY TG AT ATIHT
T gay § 5 fegmm 1 g
arg difedi & fow @ Fr g TAfqC
# o wrenw ¥ fadew we v et

gRA 9 fTar 7 9oy #$F, aeafaw

FIW I T T FL AR T F1 T3>
f& 20 & w=7z 4™ &1 79 AT W
g faror FAFT F ST FAT TV
T HIW IZMT A & 4R g gwmw
ATg 9T fFa=ro a7=r AEA

W §F A& 97 0 Aga F A
WY g w0 g fasgia ag wa
2 fw THHT 39 3T F A2 OF GHAEZ
w2 fTEl® ®T ST Tiigy foms
g A & WE TV qeT AgEdr
TEATE AT AR | TZ UF AT g Aeeaqw
o @ 31 fa=reonrg wr g A Wkt
F A9 | W) AEIRY § fAdzy wem fr
& g7 & 4 ag #1 feafa & fag=w
¥ fAu FioT< F39 I F ATVETAA
F Y g w1 5 396 FAF A
&F T AT AFIAT & FATIT 7 FH
¥ ®7 50 ®IAQ) T8 fag=rw F FA-
W ARA g AGIAT |

SHRI P. GOPALAN (Tellicherry) : Mr.

‘Speaker, Sir, 1 am happy that at last this .

House could find some time to discuss such
a vital issue which affected millions of our
countrymen, although in my humble opinion
this should have been discussed at the very
beginning of this session considering the
warlike situation that had emerged in our
.country due to the unprecedented type of
floods and natural calamities.
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Every year our Government is used to
curse Nature either about floods or about
drought or about famine and tries to put
every blame on the vagaries of Nature ; it
will not accept its own shortcomings. 1
would like to ask the Minister whether floods
in India are an unforescen calamity. Every
year floods take place and our Government
leaves them entirely to play any havoc with
the life and property of the people.

Since independence what has this Govern-
ment done to control floods in our country ?
This Government has done nothing specific.
‘Whenever floods take place our Prime
Minister flies over the uffected areas ina
helicopter with a set of high officials, some
photographs are taken which are very much
publicised, and when she comes back to
the capital she announces a certain amount
from the Prime Minister’s Relicf Fund for
flood relicf. That is their method of treating
this problem,

The problem of rchabilitation of the
region is entirely left in the hands of the
State Government. 1 would like to ask the
Minister whether it is not a paradox that
while all the major resources arc in the
hands of the Ccntre, the whole responsi-
bility of meeting such unforcsecn calamitics
is put on the shoulders of the Statc Govern-
ment. When the coffers of the State Govern-
ments arc empty, why is this responsibility
put on the shoulders of the State Govern-
ments 7 1 would like to have a categorical
reply from the Minister to this aspect of
the problem.

Then, I come from a statc the western
part of which is bordered by the scashore.
Every ycar in my State sea arosion takes
place and our territory is being gradually
grabbed by the sea, But the Government
does not do anything substantial to help
the State Government in its anti-sca erosion
schemes. Our State Government has done
something in this connection and wants to
take up some work. But how is the Central
Government  financing the State Govern-
ment ? They are financing the State
Government by interest-bearing loans and
not by grants. Our Deputy Prime
Minister had the temerity to say
in this House itself that the anti-sea
erosion schemes are productive schemes.
When | put a supplementary, he said that
if the Statc Government found it a burden
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on its shoulders, it neced not undertake
anti-sea erosion schemes. This was the
reply given by our Deputy Prime Minister.
I was not at all astonished by the fact that
a Government which consists of such minis-
ters and the Deputy Prime Minister, is not
at all bothered about the hardships and the
difficulties of the people and that this Govern-
ment is totally indifferent to the hardships
of the people.

This Government is spending more than
Rs. 1,000 crores for safeguarding every
inch of our land, inhabited land, but why
is this Government not spending a little
amount of money to safeguard our territory
from being eaten away by the sea 7 Why
is this Government not prepared to help in
this ? This Government does not do any-
thing substantial in this respect.

This time my State also was subjected
to the fury of Nature. About 70 lives were
taken away ; about 93,000 acres of paddy
ctop were completely damaged and another
2 lakh acres of crops were partially dama-
ged ; 27,000 houses were partially damaged
and 7,000 houses were completely damaged.
This is the grim picture.

SHRI NAMBIAR : 1t is a small State.

SHRI P. GOPALAN: The Revenue
Department of the Kerala Government has
estimated a total loss of Rs. 16 crores due to
floods that have taken place rccently in
Kerala, but the Central Government has
given’ only a token relief. This Govern-
ment is prepared to do nothing substantial,
Why is this Government, which is spending
s0 much amount for safeguarding our terri-
tory in the name of defence, not prepared
to spend some money for safcguarding the
lives of our countrymen ? No value for the
life of our countrymen. Every inch of our
territory is sacred but the life of our country-
men is not sacred for this Government.
So, I want this Government to take up the
responsibility of rehabilitation of victims of
recent floods and sea-erosion. The Govern-
ment should come forward with certain
concrete proposals and some short-term and
Jong-term measures should be undertaken
to rehabilitate victims of natural calamities,
It is not their fault that they are subjected
to this kind of natural calamities. It is the
responsibility of the Government to rehabi-
litate them. This Goveroment has shown
its callousness ; this Government has shown
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its indifference ; this Government has
shown its irresponsibility. T would like to,
carnestly, appeal the hon. Minister to come
forward to assist the State Governments
whose coffers are already empty, to assist
them substantially and to come forward with
certain concrete proposals to solve this
problem of rehabilitation of victims of
natural calamities.

SHRI C. K. BHATTACHARYYA
(Raiganj) :  Mr. Speaker, Sir, at times
“Hope deferred maketh the heart sick.”
We are discussing the flood report. But
1 wish we had discussed the food report along
with this because floods have come at a
time when we are expecting bumper crops.
The Food Department has issued a note
that we are expecting crops to an extent
which would prove a record production.
These floods, I am afriad, will adversely
affect the prospects raised by the Food
Department.

In fact, there is another feature of it
which looks like an irony. The Food
Department say that after two consecutive
drought years, the country has just com-
pleted the record harvest of foodgrains.
While the Food Ministry was bemoaning
the drought, we have just got the floods and
excessive rains. It reminds me of a peculiar
fate to which mankind is condemned that
at times we become the prodigal's favourites
and at other times we become miser's pen-
sioners. We are now having waters to an
extent which we have not been able to
put to use and, at other times, at other
places, there is lack of waters which creates
a devastating effect on food production.

The hon. Minister’s report on the flood
situation has referred to different stages
in different parts of Bengal, We find almost
the whole of India affected, from Assam to
Gujarat and from Rajasthan to Kerala.
It strikes me that there is something hap-
pening in India which is leading to a dete-
rioration of the rivers system as a whoie
in the entire country. Otherwise how could
floods occur simultaneously in all parts of
the country ? That requires examination.

Some of my friends have suggested the
appointment of a committee of Members
of Pa:liament or of experts. If any com-
mittee is appointed, it should be entrusted
with the work of finding out whether there
is deterioration in the river system through-
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out the country, from east to west and from
north to south,

In the course of the debate, the State of
Gujarat has been referred to and that is
the latest devastation caused by floods
and we have sympathy for that State. But
before that, the previous flood devastation
which was reported in the papers was in
West Bengal, in parts of Midnapur district
where the hon. Minister paid a visit with
some of his colleagues. I wish he had paid a
visit to other parts of West Bengal affected
by floods as well, Murshidabad, Nadia area
und also north Bengal area. In fact, we arc
very grateful for whatever he did, and
it has to be considered how these flood-
affected people and flood-affected arcas
will be given relief and what steps may be
taken to check and prevent occurrence of
such floods in future.

The orthodox way in which attempts
are made to control floods is by construc-
ting bunds and embankments. But it was
foundll:ilcr that this only led to the aggrava-
tion of floods because the riverbed protected
by bunds and embankments rises in compe-
tition with the height of bunds and embank-
ments themselves and  ultimately floods
occur by the flood water not finding its
way through the river but spilling over
the bunds and embankments or causing
breaches and going into the village sides.

Then we took to dams, but I am con-
strained 1o say that the dams have not
served their purposc. That is what we
found in the case of the devastating floods
that occurred in West Bengal from 1958
uptill now. In fact, the dams, in a way,
have aggravated the flood condition as was
found in 1958. In 1958 floods in Murshi-
dabad-Nadia arca were aggravated by the
Mayurakshi Dam. This was found by the
eaperts’ committee. In the present case, in
the Burdwan area, the Damodar Dam
failed. In fact, after thc construction of
the dam, the lower reaches of the Damodar
river basin have all become silted up. The
normal flow of water that used to keep
the basin clear hy flushing it continuously
throughout the entire year kas been checked
by the dams and the riverbeds are getting
completely silted up and filled up, with the
result that, when floods come, they cannot
carry water and water comes out in the
form of devastating floods into local areas.

SRAVANA 21, 1890 (SAKA)

in the Country (M) 1722

Some of my friends suggested dredging.
I wish this had occurred to the experts in
the Irrigation Ministry and the irrigation
engineers that unless the lower reaches of
the river were kept clean, when the excess
amount of water came which could not be
contained in the dams themselves, the rivers
would fail in their purpose and floods will
occur. All these dams have a cushion
capacity and when the cushion capacity is
exceeded, over and above the flood water
that comes due to excessive rains, dams
also begin to release water. [n the present
case, the Mayurakshi Dam has released
water twice and, I believe, in the second
time it released 30,000 cusecs of water even
while the devastating rains were occurring.
That aggravated the floods. What steps
should be taken to remove the evil effects
which have come as a result of some of
these lower reaches of the river not being
kept clean should be comnsidered now.

Regarding Durgapur barrage, I might
tell the hon. Minister that the barrage has
been silted up to an extent that it cannot
now contain more than half of the entirc
quantity of water for which it is intended.
If this is the condition now, only a few
years after the barrage has been constructed,
of what use will it be in later years T do
not know,

Regarding north Bengal, 1 have received
a letter from onc of the well-known resi-
dents there and he says that the Govern-
ment of West Bengal has recently decided
to liquidate the 14-year old North Bengal
Flood Advisory Committee. I leave it to the
hon. Minister to find out why in this diffi-
culte situation the Flood Advisory Com-
mittee has been liguidated. In fact, Jalpai-
guri town is situated in a condition where
cven the work of the local courts has to
be carried on by people having to come
over to the courts not by roads but by some-
thing which can cross them over water.
That requires continual pumping out. |
do not know whether the hon. Minister will
be able to provide the pumping scts for
these places.

I have referred to the North Bengal
area. I shall refer to the district of West
Dinajpur now. That has been flooded and
is suffering from devastating floods in
various parts. This should be taken into
consideration by the Minister.
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Lastly, 1 would ask Dr. Rao not to slow
down the work on Farakka. I want him
to assure the House that the floods that are
-occurring now will not postpone the date
of completion of Farrakka by 1970-71.

MR. SPEAKER : Shri Kameswar Singh.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Kindly give me two or three
minutes. I am one of the Movers.

MR. SPEAKER : 1 have called Shri
Kameswar Singh. His party ought to have
given him a chance. Every party must get
a chance. All the Movers cannot have a
chance. ‘A Motion may be tabled by 100
members. Is it possible to give a chance
10 all of them ? It is not prop:r to make
such a demand.

SHRI ONKAR LAL BERWA (Kota):
Rajasthan, TRATT FT € & F1E
= g

MR. SPEAKER : He has just come
into the House and savs “Rajasthan’.

He should know that two or three
members have spoken from Rajasthan.

=o Foff fag ata 4% g1 AT A
NF 9% &1 He will not get a
chance.

st s fag (Fafan) @ seer
HEIRT, A T FIA F194 7 4G A
gL | 9 FMH 7§ 40 AME@ ARAY
T ANFeTd | FFgFr AT AT
g AT 77 qfya/T ST & are § gIoar
&, AT ag 7TFRY A7 § 1 qer Fqv
QA ET & FR=E FAOAT GOET §)
FAM AT AT AT &) FA 4 W g
8, A B WAAIT qIET A (AT
Frziam feafa M aga & @ &)
RTF AT FEA graga N aI ghar ¢
TaT 7T 7 & faaz & seRT sam
FH4eq T FT F37 fw ag g ¥ fagdaq
AT, AT gy Fg FT q@y W
HEIT H&T & A AGAET TAGRT &
A fear aqam ar gfewreT &, &
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AT g fF 39 ¥ wag 9T w1 ag
=T grm & e & o 36 aai
# quAY o A &\ AfET gy S
adrom T g ! agi fawwd g,
qrars Y = e, g o
@Y gT T W W@ @ AL
FT F4Y grT 1 T " T FT7IEL
Zar T € aar faqm qa 78T 2 @d
g9 &g swravaw g 6 wa= w&@r g
orF, AT A7 ¥ JqqT T i amq
99T 94T ¥ F2 0F 92 957 § o4 A
T AEL FT AT T | AE T HF FAA
TG AT 7§ qAT AATET AL &1 A H
A ot feFwd gdr €

wa AL AN § 77 feafr @ a@ w7
TgT & 3@ & Wq Fgw q5av g
gar 7ar 7 fag &1 f9% @) Ag
fea fragi earag gl &1 maz
9477 gaAT 7 g Avay g fw fagre |
AT BT | q1F AN Z1 QAT & 79fAg
Iq F AT FZT F NAAFIEY 30
&1 qarA qaT 7 oY A9 H9T FFTH
¥ #gr f& 78 gaHi 7 fogr a9 @@
& ARAT FAT 9371 A faze & w9
Al &1 A fa% w@r Ggar g
AL TGTT HAT T GaT AZ! g7 (5 a5
ag7 gy fararsras feafs & fx wam wa
#1941 757 & fr &0 7 faod o= 33
AT AT IT AT FATE W@ &1 97
AT 7 {9 arer WY 4y 9% 4v
faasr fas & st a3 Jr @ g

i 9T F 93¥ 5 AT T EATA CF,
T HGIAA F1 aH fEnar Tgar g
AL qrE 5 FET wr ‘qatad’ g, foaw 7
ferar gom &

‘i st gEe A AfgEt § oy
& woarat”
“IAq AATH AT qA § BAA

TEE AT AMG......
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W da H oy wwE, W
T 9@ F) T I GHIR 9T
afawes & mar &1

T F AT FT AT FAT ALIET T A
aw ¥ ag w feafy & graeg § o
WAITF a7 faar § 3@ &) A fewrn
AETE | T FIAE F:

“29 FATE FT AT =TT T @
faaor & 7 3 Fw wY 26 FATE TF Y
ag foaafs & at & wwmw
I AT Ao A & ¥
FT 11 HTEA, 1968 TF FI a7
feafa &1 sasrdr ar € 1"

% yoE A g fad & ae A
9T G| HA Ig F4 gC g &
gz it & & aewrd afasrimr &
fagre & € I AR FETW T
#1379 a1 FY FTZ AL &) & fw fagre &
g 9T AT &1 " AgRa #1 A foe
& &1 i ST oA yeF faaer F s 7
e 924 qT EET g, IT A fag F art
g 7 fam 2 fF:

“saTE & srferw \eTE & S
73, fasagar o aradar  anfa
afagi 7 ae ang 1"
7 FAF] T I9T FA gC G FAT
fw:

“123 FrE AT TR T
a1z gATfay AA § Ter GE
yraegs agraar & g 1"

qtg feard aar fawga da o faazor
I A& & IFIS T FEI 9997 AT |
qeTH FaT aY AT auaar g fF fage
A & ST g TEI & Wi ¥, fag}
F wrag faat av feat 3 w1 osw
1 I T T vk g fear &

% AT aeer ;WY o @Y 43
g fad

s
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st wHrT feg @ g X AW &
HAT & | AT § aF W HEA
fas Y 7 afar ST AR A A A
qifeq & 1 = Teal § Aq R a1 A
fasi & 39 aY 9 UF ALY ¥ feT @R
21 AfFa I qaT am, ga qEw
A wET T A Afagl & wgEe
g & QIfex & 1 W F FEw & v
UFT T F 2 I &1 qAUT |
faad a0 AT #1 qga & afx gt
g1 WYL T A A a9 & FEn
Fam:EArT Er F fear 1 T F AR
g &1 faavor gat wgea 7 7@ frm g
' 379 & WTEAH  HaAT AZ1ET F TqAAT
szﬁ‘ IAN {AT F @fen @
feqioa | sy, afqar stow &
q@EdT 91 anfeqr w=Al § Swi
¥ g3 T4 z9w & i 37 &1 79T A
FEAT FG AN qE AT | A
qT ATE AL & Wit #7 qa=E & fAE
e 74 fag 78 fawar € {7 ag 3%
T @A &) 2 WA & ‘qmis #
T R A fFEr 59 F araed 7

“wr Wy wemig & arfeafas
STATT &7 MTET FAFL AT A
dare 7@ @19 & F4ifs W ag
¥ gq I=1 ard (s s & fad
arazT WY 991 & a5 gr A qrar
2 g A T @R W)
sgRafaar @ Fqar &1 g FXo
¢ o forsr WX F Sgt a0y T Y
Fear 7€ <1 A ¥ Fiqx femrdy o §
agi 7 afawa ot 7F T 7Y qUefy
AT AT FAT a8 PR F AW
AT IITAT AT RN

T WHT ¥ Y % & gy ghar
& ag oY ag 9< 9gT TG 9T § ) qw@;
qT AW BT EAAT FHT §, AT K EF X
o< & amae 6 :



1727 Flood Situation

[ wmiwa fag]

“star arfe afeY #Y ag & wicor
IO AT A UF W& wA e
awft ¥ &g waa

agl wF AL &1 q@E TAHT F AE
TINHA AL T FT AT AE )
<o 7 & wgan a1 % a9 ww= gar
Y agl TFAH FifF faard Tar fagy
HAT FT €T AT FT TqT I 7 farwT
VY, AT a9 7 o I #Y ) T |
# fst fadew w&a f& wam wat g
AT A T EL ST AT § {5 qw
F qIX | AT IW & 97 37 7y 347 Afx
21 foed a7 7= F dm #1 dw
F@HR A 5 FOT ®IC fad 1 97
s T w1 g1 fes & fag
qiT FUT 37 § a1 fage 7 i am
FT I fage 71 a9 feraar 2 @ &,
qg A9 gH qa | F Tgan g Iwd
fagre ol gy £A4T Y a9 @™
TG, FAT GIE, IATLAT GG |
T A AW F IJHH ATAEFAT
& SEFT AT TFH T

TF A WY A qGT AAF 9 8
ag # AT HHA AT AEA F |
T AATE F1 NI HAY AT a7 T odY )
s qAE BT AV I F@ATA F B9
2, 99! aTE 0 HTYHr e fEewar
mga-rgwgsasrma:

“North Lakhimpur—Mrs, Gandhi said

here today that flood control was the

basic task of the country’s development
and assured the people of Assam....”

4 § IFN HEW & AW K AvearaT
faar 1 ¥fwT Al &0 qae www w7
& ¥ ALY, T ALEA FAGATY |
7 A% Fgar W § 5 ag waw war
#r AT ¢ v sEW aaw & & amw
ferar & srafs 8w § qorarq WY @, F WY
g, ToreqT WY & gt ag o § et
oY WY g § gt g aTE @ R
a@gl ® FTOT AW AT GE
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SHRI R. D. BHANDARE : On a point
of order. Is ‘Nadani' parliamentary ?

SHRI S. M. BANERIJEE :
ignorance, It is parliamentary.

ot W @ (Q) : TEEY ofF-
q2Q ) fogmc sae ot @z aE
g 9517 g 1

ft 7o Ao wwETY | ‘g7 ATTHT F
ad ¢’ w9 gEEm g7

of e fog: gam Tar #
ZH T AT F AT A T FEAT TIgaw
g fr a1 39 m=9 A ey wimA)
Afed 1 AR A9F T AATT F ATLH
Y AEE AT Y, ITHR IR | A A
fw ag <19 =T 2w 9T Avy FET @ av

T T ¥

SHRI S. C. SAMANTA (Tamluk) : The
flood situation in' the country has become
grave. We were hearing about Assam
all along. Now the flood has spread over
the whole country. Some of my friends
were demanding the establishment of com-
mitttees to help the hon. Minister to tackle
the situation. There is no want of plan-
ning. So many committees had also been
established. I know that in 1958 there
were floods in Midnapore district and
Panditji rushed to the place and as a result
the Mansingh Committee was appointed
to tackel floods in West Bengal. The recom-
mendations of that committee were not fol-
lowed up. What is the use of establishing
committees 7  Without implementing the
suggestions of the committees, they say :
there is no money. Even if some schemes
are taken up the results that grow out of
them are mot adequate. My fricnd Shri
Bhattacharyya referred to Damodar and
other schemes and their bad effects. I cite
the example of Kangsbati project. The
Irrigation Minister was good enough to take
me and Prof. Samar Guha the day before
yesterday to see the affected areas in Midna-
pore district. 'When we saw those places,
¥ was reminded of the defects that had not
yet been tackled by the Government.
When this Kangsabati project was begun,
the estimate was Rs. 26 crores only. Now,
it has risen to Rs. 36 crores. Whatever it

It mcans
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may be, the scheme provides for two reser-
voirs. T would like to know from the hon.
Minister when this Kangsabati project was
taken, how it was followed, why after so
many years, when the estimate has been
increased, the reservoir has not been con-
structed. There is only one that was made.
So, when unprecedented rains came, on the
1st, 2nd and the third of August last, when
10 inches of rain fell there,......

SHRI SAMAR GUHA : 20 to 25 inches.

SHRI S. C. SAMANTA :....well, the
reservoir could not contain the water and
so it came down. This scheme was devised
for averting the floods, but the flood has
ovetaken the scheme. One thing T would
request the hon. Minister to think of.
The lower areas of Kangsabati are to be
protected from the floods. But why they
have not given thought to this aspect 7
When such unprecedented rains came, what
will happen to the lower regions ? You
will be astonished to hear that at the lower
end of the Kangsabati the Haldia port is
sitiated. You will also be astonished to
hear that during the summer season, there
is no water in the lower region of Kangsa-
bati. These things should be looked into.
Permanent measures for flood control in
the country should be taken up and the
Government should grant that much sum
with which they will be able to complete
the scheme within the appointed time.

You will be astonished to hear that
only Rs. 2 crores have been granted this
year for Kangsabati, which is a scheme
for Rs. 36 crores. They have sanctioned
Rs. 6 crores for Kangsabati but only Rs. 2
crores are being given. So, the object
with which it was done is baffling. I
would request the hon. Minister to go into
the matter. 1 know he is an expert engineer
and he will do what is necessary. But the
Government should come forward with a
promise that they will complete this scheme
in time.

The misery of the people throughout
the country cannot be described. Almost
in every State there is flood. So, the
State Governments arc unable to give relief
to the people who arc suffering. The day
before yesterday, if you see, the photo that
bas appeared in the Amrita Bazar FPatrika
will show that there is water everywhere;
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the water has come down everywhere. The
people have to take shelter ; but there is
rain also. They are not being kept pro-
tected from rain also. Now that the water
is receding, the Government should come
forward with seedlings, seeds, ctc., so that
the people will be enabled to do some culti-
vation and the State Governments and
the Central Government will not have to
bear the burden afterwards. At present,
the State Government of West Bengal is
facing want of money for relief, and [ would
request the Central Government to come
forward at least with Rs. 7 crores for relief
work., [ cxpect that the remaining pro-
gramme will be taken up immediately and
the project completed.

MR. SPEAKER : I do not think I can
allow more than 3 or 4 speakers. If neces-
sary, later on I can allow a few questions.
But even the parties have not been finished.
From Gujarat, Rajasthan and Kerala two
or three have spoken. Of course, T cannot
allow all the States. So far as the Con-
gress party is concerned, I cannot call
all the 15 or 20 names. [ have to find time
for the Minister also from the Congress
Party’s time. I will allow Mr. Panigrahi
and Mr. Rane. PSP has not yet spoken.
The mover also has to speak. I think only
the Swalantra Party has 5 or 6 minutes left.
If all the Congress members are to speak,
I leave it to the minister. Now, Mr.
Panigrahi.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, during the last 15
years, according to the report of the Minis-
ter, only 25 per cent of the area has been
rendered free from floods. At this rate, it
comes to less than 2 per cent a year., There
is no time to go into details. I hope the
minister will agree that the national flood
control programme has lost its momentum.
It had its momentum during the first 10 years,
But during the last 5 years, it is not there,
I hope now the minister will try to inspire
and inject a new kind of dash and energy
into the ministry, so that they will never
think that the flood problem has been
completely solved and they can only wait
belplessly for the next rains. There must
be a new and dynamic approach in the
coming five years. During these 5 years,
at least 5 per cent of the arca should be
freed from floods every year, so that in five
years we can add another 25 per cent, mak-
ing a total of 50 per cent, If not more.
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[Shri Chehlamani Panigrahi]

I would like to draw the attention of
the minister to the recent flood havocs in
Orissa. You will be surprised to find that
there are two statements. The first state-
ment dated 29th July says, we are waiting
for the rains; rains are expected in the
last week of July and first week of August.
As expected, the rains came. The second
report on 12th August says, unprecedented
heavy floods. Almost all the major rivers
of Orissa are in spate, vir., Baitarani,
Budhabalang, Mahanadi, Brahmani,
Kharswan, Subarparckha, ctc. All the
major rivers are in spate from Ist till 11th
August. The report that the minister has
submitted is not completely correct. It might
have been given by the State Government.
They never supply complete and correct
reports to, this Government. The actual
position is, more than 1,000 villages have
been seriously affected in Cuttack, Balasore,
Mayurbhanj, Rampur, Banpur, Khurda
and Nayagarh areas. Crops in more than 1
lakh hectares have been damaged and
many more hundreds of acres of land have
been sandcast. There is no time to go into
the details of it.

Sir, you have so much sympathy for the
flood problem. Last year ako you presided
over this discussion and the minister told
us that a high level commitice would be
appointed. That committee went to those
very areas where floods have occurred this
year in Orissa. The committee camc and
reported that sufficient facilitics should be
afforded for the escape of the flood water in
those areas. When the Government ap-
points a committec and the committee goes
to a place to investigate matters, [ would
like to know on whose monecy the com-
mittee goes there 7 When they submit a
report, is it to be shelved or is it to be im-
plemented within a certain period ? This
Committee made four recommendations.
They said that there hould be sufficient
drainage facilities on the Subarmarekha
system. Their second recommendation
was that on the national highways there
should be sufficient escape for flood water.
The third one was that provision should be
made for all those villages which were being
croded on the river banks. None of these
recommendations has been implemented. I
would like to know from the Minister if
even one per cent of the recommendations
has been implemented so that we can be
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grateful to the hon. Minister.

Lastly, I would like to ask the Minister
what major flood control measures have
been taken in this country during the last
five years and whether they have any
programme for the coming five years so
that we can at least know that some definite
major flood control programmes like Brah-
mani, Baitarani and the Subarnarekha
system in Orissa or the Ganga-basin system-
—that are going to be undertaken in the
next three or four years and next year when
we celebrate the flood anniversary presided
over by you we can have the satisfaction
that at least the flood problem has been:
solved by another 5 per cent.

SHRI SAMAR GUHA (Contai) : Mr.
Speaker, Sir, unprecedented floods have
overwhelmed almost the whole length and
breadth of our country from Assam to
Gujarat and from Haryana to Kerala.
It reminds us of the ignominious failurc
on the part of our Government during the
last twenty years to tackle a preventable
natural calamity like flood on the one
hand and, on the other, the light-hearted
manner in which the Government is dealing
with the present very great national calamity
due to recent floods as was evident—I
am very painfully remarking—from the
casual and, I should say, unexpected cut
and dry speech of the Prime Minister on
the flood situation and also her defence that
her visit to flood affected areas would
create certain administratlve troubles. This
is not convincing because, on the contrary,
today if the Prime Minister visited West
Bengal, Gujarat and certain other areas it
would have highlighted the seriousness of
the situation and the whole administration
would have felt the graveness of the cala-
mity over which the whole nation is worried.
The people and the whole country would
have also been geared to a sense of res-
ponsibility for discharging a national service
to the flood victims.

Today the Food Minister should have been
here. The Government completely failed
to prevent this natural calamity. Today the
immediate problem is not to talk about
certain proiects and plans about permanent
flood control measures. Today the im-
mediate problem is how to tackle,
and very promptly, and expeditiously
the rescue work, the relief work
and rehabilitation work. Also, in those

arcas where water will recede we have to-
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make arrangements for re-cultivation so that
not even an inch of land remains unculti-
vated. These are the two basic, very serious
and immediate problems. Therefore, the
Food Minister should have been present
here to explain to us how he is going to
tackle this problem. But he is not present
here.

My hon. friends from other Stales have
dealt with the problems of other States.
Shri Samanta has mentioned about my
State. Let me say that 1 am just now coming
from that area. According to official
admission, 43 lakhs of people have been
affected : the unofficial figure puts it round
about 50 lakhs. In West Bengal all the
major districts huve been affected. Midna-
pur district, which had the devastating cx-
pericnce of a ravaging flood last year,
unfortunately, it had again been ravaged

~by a very serious flood this year also. Sir,
as you know, many a time it was discussed
in this Housc that 5 lakhs to 10 lakhs
of people have been affected by floods last
year in Contai area. This year the same
sct of people have been affected again.
I do not know what will happen to them ;
God alone knows it. One crop a year is
the basis of the economy of 90 per cent of
the people in that area. Successively for two
vears the crops have failed. So, | do nol
know what will happen to them. 1 have
before me a picture published by Amrit
Bazar Patrika where we see water and
wiler everywhere @ in the midst of sea of
water all around some house tops and
some (rees arce seen floating. This is the
picture of Midnapur district today.

Coming to the immediate problem, 1 had
a discussion over an hour only yesterday
with the Governor of West Bengal about
rescuc, relief and rehabilitation work in the
Nood affected areas. The Governor of West
Bengal told me : “What can I do ? | am
drawing over-drafts and the Reserve Bank
have warn:od me that I am not in a position
to draw money from the Bank."” He added :
“1 huve asked for Rs. 2 crores immediately,
cither as aid or loan ; otherwise, whatever
you may say, it is not possible for me to
tackle the rescue, relief and rehabilitation
work.” 1 have found that the Governor
has full grasp of the flood situation, But
he has already given cxpression to his
helplessness by saying “what can I do unless
the Centre comes (v the aid of  West
M3ITLSS(CP)/68 --12
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Bengal " Therefore, without any delay
whatsoever, unless Rs. 2 crores is immediately
placed at the disposal of the West Bengal
Government, there is no possiblity of giving
proper relief to the affected pcople. .

In Midnapur alone about 25,000 people
are in camps. These people have lost
everything. They are depending on the frec
kitchens. Therefore, if you have to tacklc
this problem immediately—I know that the
West Bengal Government have asked for at
least Rs. 2 crores immediately, cither as
loan or as aid—at least Rs. 5 crores (o 7
crores are needed for reliel, rescue, rehui-
bilitation and re-cultivation. 1mmediately
after the floods, epidemics start and that has
also 1o be controlled. Then, there is ano-
ther problem and that is re-cultivation, flood
lands, for which sceds and scedlings are
required.  As I mentioned carlier, the
Minister of Food and Agriculture is not
present here to say how he will deal with
that uspect. Not only in West Bengal but
ull over the country, in every area, once the
flood water recedes immediately the problem
of re-cultivation arises for which sceds and
seedlings and aso agricultural loans are
necessary immediately. It cannot brook
delay.

But what was our experience in this
matter last year ? When we were facing
this problem in a serious way last year in
Contai arca, the Central Government sent
a study team of the Planning Commission
which took threc to four months only to
make an assessment of the situation and
make a report.  To avoid any such delay,
I would suggest that on an ad loe basis im-
mediately Rs. 2 crores have to be placed at
the disposal of the West Bengal Govern-
ment. 17 they want to send a study team
of the Planning Commission to make an
assessment, for further aid then what has to
be done is thut team of the Planning Com-
mission should be provided with some onc
in authority by the Finance Ministry to
make on-the-spot study and take on-the-spot
decisions so that there will be no delay in
works relating to rescue, relief, rehabilita-
tion, re-cultivation and prevention of cpi-
demics in the flood affected areas.

M. SPEAKER : He should conclude
now,

SHRI SAMAR GUHA : Alter this |
will have 1o make o serious charge against
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[Shri Samar Guha]
the Irrigation Minister, although 1 have
10 admit that T have found good response
from him for he flew to West Bengal and
Gujarat immediately he heard of the floods.
1 know he has sympathy for the people
and perhaps what has happened was beyond
his power. In Hooghly, Howrah and nor-
thern part of Midnapur the floods could
have becn prevented if the DVC authorities
acted corrcelly and realistically.  In West
Bengal out of the total flood control capacity
of DVC, 60 1o 65 per cent of the flood
control capacity remains unutilized ; only
3010 35 per cent ol the flood control capacity
was utilized. Even then, on the 1st, 2nd and
3rd they released 1 lakh cusce. of water.

If they had prevented that, the three
districts would have been saved. A versy
interesting thing is that on the basis of the
Mansingh Report 1o control flocds in West
Bengal the DVC has been established.
60 per cent of the total construction cost
has been provided by West Bengal. The
annual flood control and maintenance cost
is borne by West Bengal, but the strange
thing is that the DVC Chairman and
Dircetor are two non-technical persons and
all the technical persons do not belong 1o
the region. They have no idea of the geo-
physical conditions of West Bengal, 1t is
their ignorance that they failed 1o under-
stand the sitwation and control the flood
waters.  The West Bengal Government
deputed ong officer and that officer was
turned down by the DVC authorities.

MR. SPEAKER : Please conclude now,

SHRI SAMAR GUHA : | have come
flying only to take part in this,

MR. SPEAKER :

taken 10 minutes.

You have already
Every time I get into

trouble with you only., Every other
Member finishes within time,
SHRI SAMAR GUHA : Within two

minutes I will finish,

MR. SPEAKER : You have taken 10
minutes whereas your party time is only
5 times. Every time | call you, 1 have
trouble somchow,

SHRI SAMAR GUHA : 1 quile agree
with Prolessor Ranga when he said that a
permanent Mational Reliel Fund with a
budgetary provision should be opened 1o
deal with drought and flood situations thai
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are recurrently occurring in
as an immediate relief and rehabilitation
mcasure.  Secondly, immediately Rs. 2
crores should be given to West Bengal.
Then, a very important point is that wheat
should be made available to the West Bengal
Government through the channel of frec
trade. The Government of West Bengal
has made that appeal to the Central Govern-
ment,

As 10 flood control measures, the flood
control aspect of the administration of the
DVC should be handed over to West Bengal
and to start with an officer frem the Go-
vernment of West Bengal should be allowed
10 be deputed there. Secondly, Dubdha,
Barachowka, Contai and Badhia Basin pro-
jects, which have been approved and for-
warded by the West Bengal Government
and for which the Governor personally
approached the Cenure several times for
quick implementation, should be sanctiongd
without delay by the Planning Commission.
Thirdly, an ¢mbankmient must be construct-
ed on both sides of Subarnarckha which will
help Midnapore and also Orissa in flood
control.  Fourthly, Kelighai River should
be desilted. Fifthly, the Orissa Coasi Canal
should be deepened and the feeder canal
should be constructed.  Sixthly, lower
beds of Damodar and Rupnarain should
also be desilted.  Lastly, a large number
of feeder canals should be constructed so
that floods may be really controlled in
West Bengal.

ot qoare fag (TRTgA) 0 AaAa
AT, W7 F 3@ A1 RAE @ 7™
1 AT 7z 78 AT | zafA T A
fw w7 a7 fx 7f7 7y 7 1, =gr a7
afg & ITAT TE L "gET ARET A
ferarga w7 zA I B MR
faar qr 1 MAr g9 T\ w1 FEAT §

AAaTieg=Ag+ |7 O F0:

TEITAT |
Aai faen fagaat gmeas
TR 11

ST AT AT SR F FI7 oW

FmAT A1 gz Ay faEga 7 A
o AT ¥4 T w1 ag AR g aw

the country, -
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¥, g w0 @R A, [EET &
W% 7 §6 79 7, B CF T
g A E AN o Tg) 9 g, farte
N, fedmr ) IR, @ FE §
T FW@ &1 T4 TET g §, w0
wTaTT ¥ Fg 49§, afagfee Wr g @
Wt §, s e WY g7 Y et § ) Ay
T 9 FT 3@ FFq §, I A AW
¥ 3T awd & WY ST F IgAT B
i ore faar 1 gafaw o 99 wfrwa
TTRATTE QAT | & ¥ TgAT T®@
W a9 #1 ¢ fF =g 7 g, = e
g1, 97 *1 faor 789 & FT FT TE
¥ a7 7 fgan w1 37 FY g fear
w17 AT AT a6 &F A<l w1 FAr
fem o | AT & a7 e SR
%A %! fewna 7€) & f ag a5 ¥ a9y
|y g% | AHAT afad aga F qiyw
o fagr @, S¥ FMA w1 9T AT L,
¥ ' 39 FY aiw w1 TW fxar g
IEH ST aF FIH THT faT 0 g
T AT AT, AT, IV, AGLT W
Ttg ¥ T faar 9w @ FOT FE
T &1 % fog farer st AT T
& 99 S

18 s,
I TF qga AR @ @ §, fowwy
o fafew Fna o w=%7 WY F9waT
fe M qrFIads dv g, forad dwex
wor §, fore g aY v §, forwd T
]aT & T T TN §, 97 AT A By
auq Tg FT gFAT | & qFE T
a1 TeEaT 7 AT 9qar g€ o g,
wAfee q€) §, WX FREATT F
gt 2 o wflw ToreaT & fod oW
fem gy 90 FTT | AW AP,
ag it b T ¢ w @
# aré g€ etaa. g, dA-AT 4
FWghrama R Ew @
ara “aredaa”’ 7 wfgq, wifs we-
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daw qUat d grge, M A A ¥@
g

gfea: wfxai: gy aw=
Leticud
9CY §T B TT-AAT qF FgA, ¢ ¥
o ¥ 7 533, aroeR-Naw  wfgq
wifs ac T ar T g gy 1 Ao
&I 79 Tar #7 § 5 o a@) so9
T® g I A FER ¥ OF0 AW
To T 3331 T3 ¥ NAx § fF strai
¥ €7 9% #7 Feavar v &, faawy
g ¥ g ag € § 1 weAw Wgr,
¥ TE{F a3 AT gfAafeet ¥ g §,
o gfmr & av & «f gfmfed &)
agt gF agrar omar § fie o frereT Ay
79 qrft ® gewa w1 A §, oW
0¥ 9% wear fxd, foed aFT
g T W & e g
1w e @ sgen § fe oF WA
AT 9T fis 3 vy o wrAv AT )

FEW AEET, ¥ AT ey ¥ w
T AT f—AR § e A O
v af Y o a0 o Free
AT 9T KT WET A AT 9T, qF A
ar w3 afgr # 2o & frem a1 o
T dw F A fed g, o
% M & s wlflw & rer e  §,
rat ool & W #Y gk ot g —
aw wgd § s wgx g omw @ et
¥ 99 W< B a9 # fod N ww
frar a1, ag 3w w1 o wEw T
T—fFT wgR TWA ¥ AY T gwav
4

qw a¥ A avr §, www ot o g
fix afigar wT @ifad fie g agt wrg
o sfees mff @f, ot gt
¥y aft w12 o —aw T AT g Y
AT | WY FOYY RAT AW WL AW
o 5@ § W ™ ) W A
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[sfr Twarer feg)
WHAT WY AT FT AT, I¥ & QAT
frRTdl 9 AT FTEd—TIwRY TS
oFE T &t ¥ fad feeht, o
Fw g FwTH XY | AT AF-AG HE
o & agt anefy §, www ayarfge & agi
oy §, A9 F7 Nfgat & agt A §,
FTHET ¥ ugr aa €, [few famd
qfE g ¢, foed fawr fawmr &t €
I F qgr O AN AT awar |
T AW T G @ S F oAwfAq
s wfgd, s ¥ mwfew s
aifgd | e off A @ @ e ot
ToraTETArd Y §, 9 g ¥ w
9§ §C &, W gu &, ot A% fer &
ATt §—wr v 31T ¥ IT ¥ 9T W
ger? Az wwarT w7 aRw §—
sfassa smwe sreg aifireEg o
T 19X FHY IT ¥ o7 w g7 F Tm
Nt fer a@ 3 &
Trar 7 aTow Y AEY qeT A
@ 9 Wy 7 weew § v o w v
Faw qT faur @mg, 9G¥ AT AT
Y W FT @ §—IF aTWER AT
ferar o, YT s oo Awalt oA &
g aTaEr F fR IR g agt Ak
FeT A AT
@ W & Oy F Aoy yrdAy w1
g & T W = fear sm
MR. SPEAKER : Shri Rane. Now, the
Minister wants 1o take 30 minutes. We have
also a half-an-hour discussion after that.
SHRIS. M. BANERIJEE : May I request
cither the half-an-hcur discussion or the
Minister's reply should be postpoped for
tomorrow 7
MR. SPEAKER : Somcthing more im-
portant may come up tcmorrow. How do
you know ? It is not in my hands. Let
us finish it today. After Shri Rane, I will
allow eone or two questions. If all of
you begin putting questions, it will be 8

O'Cleck. The Minister will be called at
about 6-20 P.M. and he wants 30 minutes,

After that, we will take up the half-an- floods in Gujarat
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hour discussion. Luckily, there arc only two

! names and we will finish it by about 7-15

¢

P.M. One or two of you may put questions.
Not all of you. Please cooperate with me.
Those who have really studied the floods
problem may give some information to the
Minister.

SHRI JYOTIRMOY BASU:
about the movers of the motion ?

MR. SPEAKER : Those who have come
from the flood affected areas may put onc
or two questions. That is all. Shri Rane.

sit wranae foy : aww wERET,
AT oF a0 ¢ R AT ameee
Frage & fog oo gy A & ar
JEr 5w ¥ fau @ difvg, wifs

I9 T qw agt wrE Tl @
MR. SPEAKER : No. I am not post-

poning. Those who want to stay may
stay.

o wTRvT fog ¢ AT T -
W fEsmmmm &7 & fag
SETH AT B qEt 9 AT AIiE |

MR. SPEAKER : You may demand
some other Ministers also— Home Minister
and others. That is not in my hands
Mr. Rane.

SHRI RANE (Buldana) : About Maha-
rashtra, the hon. Minister has stated in
his statement that no information is avail-
able.

18.06 hra.

[MR. DEPUTY-SPEAKER in the Chair]

To my knowledge, in my own consti-
tuency, 50 lines are lost, about thousand
houses have completely collapsed and
thousands of people have been rendered
homeless in my district of Jalgaon. Not
only that, hundreds of houses have collap-
sed partially. I cannot give the damage
to the crops ; but it must be very heavy.
Thisis the position in Maharashtra, specially
in my district. My constitucncy is the
worst-affected by the floods,

I have no time. Therefore, I will go
dircctly to the problem. What is the scurce
of all these flood troubles in Maharashtra
and Gujarat ? It is the Tapti floods from
the districts of Jalgaon and Dhulia.
According to me, if this problem of
and Jalgaon and

What
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Dhulia districts is to be solved for ever,
then the Upper Tapi prcject and the Hatour
project, which are before the Planning Com-
mission and the hon. Minister, must be
taken up immediately. If these two prcjects
are not undertaken, these floods will be
recurring and every year there will be these
troubles, The hon. Minister knows that
the Upper Tapi River prcject in Madhya
Pradesh is known as Navatha prcject.
if these two projects— Navatha and Hatour—
are taken up, then Gujarat will not suffer
from floods and at the same time the dis-
tricts of Jalgaon and Dhulia will also not
have to suffer.

The floods in Gujerat and districts of
Jalgaon and Dhulia are not a new pheno-
menon. In 1959, the Tapi floods wiped out
of existence 30 villages in my Constituency
and 20 or 30 villages in Dhulia district.
Thus about 60 villages were wiped out of
existence on accovnt of the Tapi floods
in 1959,

I have been pressing for these projects
from 1953, In 1953 1 wrote to the Planning
Commission. During the last 6§ or 7
years I saw the hon. Minister, Dr. K. L.
Rao, several times. I also wrote to the
State Government. The State Government
say that the Central Government is not
taking them up. When 1 approached
Dr. K. L. Rao, he said that the Planning
Commission was not clearing these pro-
jects. Every one is shifting the blame
to the other.

My submission is that, if this problem
is to be solved permanently and if Gujarat
and the districts of Jalgaon and Dhulia
are 10 be saved, then thc Upper Tapi
River Project and the Hatour project must
be taken up immediately Yuring the Fourth
Five-Year Plan. 1 do not know whether
these Project are included in the Fourth
Five Year Plan bccause I have not gone
through ths Fourth Five-Year Plan.
But 1 would like to make this appeal to the
hon. Minister. If he wants to solve this
question for ever, permanently, and wants
to save Gujarat and Maharashtra from
Floods, then he must immediately under-
take these two projects. This is the onmly
solution. If these are not undertaken, I
can tell the House that floods will be recur-
ring in Gujarat and Maharashtra and there
will be all those troubles and heavy losses,
and there will be mo solution.
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In the statement the hon. Minister has
stated about the urgency of Okal Dam.
I submit that the Okai Dam alone will

not solve the question. Only the under-
takings of Navatla and Hatnur projects
will save the districts of Jalgaon and Dhulia
and Gujarat. This is my only submission.
These two projects cost Rs. 20 crores. But
in the floods of 1959, alone the losses were
about Rs. 40 crores in Maharashtra and
Gujarat, This year the losses in Gujarat
alone are estimated to be Rs. 30 crores and
in Jalgaon and Dhulia districts the losses
are in crores. My submission is that, if
these two projects had been undertaken
immediately after 1959, this problem of
floods would not have arisen now and losses
of several crores would have been averted.
This is the only submission that I want
to make and I appeal to the hon. Minister
to undertake immediately the Upper Tapi
River project and the Hatnur project.

oft sfrer wrw s (FaATE ATEER) ¢
IS HENRT, X AT A A§ F
T AT AW K A0 TE §, I
sfr gardr agafa & 1 fegem
sfead a3 amar & o gt i
ot §, S A2 el &, Ywmfeat
IwedY & AR qravaTy SyEEdT WU Y
arefr &1 Aavel g HEEAE gEE
* arft §1 afafrar fasté ot g,
i g ond @R §, Frame ey o
afe gad w1 wqri g Y e )
7 I aravaw § s ag & wew §
F T ST F7 sgEEqT Y AT, Y
faeft o ag o a1 7 9@ Ty ET AT
I ST & §9 7 ¥ Tav o7 g7 wifgy,
=2 AT Ty gL AT AT AT N
IqH &ar arm wifgd @ A® v AT
qat AR qey WAt X ¥ qAw N
wfgq )  wra fggema & afawto
Wl F Ay oA W 3 e ¥
Arage tefe faet & ag ank &)
gar amatye faer & @O frewm
sife feargar d 1 e aY v aoee
¥ g F frowr ot gm qgE
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[sfr *frar stver i)
¥ fyowr, oy gL ¥ frewr &
fot a7 A} feww fKar AT s
g 7 W frerr @t awec, @
wardY, sacfagT A e A 99
st frewe faar)  ward wwgR &
faqer, ageie AT qig Y IE@E
A 10-15 o qgH e TEAT AT wAT
g 1T i Y WIERY AT STy | Ay
¥ way fear & a@m@ ¥ @S TR
Argdr A 7 § AT aferT A
e 7 3w #Y aw @ famm AR
adfrom 7 gan fe s anfaw g€ & a0
Ttw & 7 Ty, A TR A ar @
qET TN, WO FEATHT AGE-AEH
& T i R ¥ fagend ¥ ame-
T GTF I [ A & A FE )
Y 9ZH GIF Y T T FAFIL JravATr
& ST 97| % T fE qw e #
fog fraersn | aitasgfs
FER aF qg "G a9 qaew afew ¥
A 78, s—-10 wrr wwH A @R
&y 1 &t o= anfow o @Y ar v
woq Y war | gt AW At F afeq
fis ¥ ao FHafeal # aew € fr &
W 7T A1 39 IR I AW
®G & ar i

JITETR WEYEd, FaATE /TER A
Fq ag fal § A & fFm e
wha AN & a7 NEYFT FrEE AT 0E-
Tee gEE ¥ wEA @ g § NfE
FT AT AT Y A9 F q@ATE & I G
I A aA & fed FA T
& & o & ot o R IR ww
wqré ¥ glfae @ oF | & O | awE
2 ¥ T Y W A QA g
oW 7% f& wFF AR & a7 ITHY
iy s Y & Sl T aF g}
g AE R IA® WHT qAE g @ |
gafon &0 srdar @ 6 TR wwE
A * fag S srrg o § S 0
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T HAr #gwar 7 sy feang
wgraeT st F qoeihr TEY Sl §
Ffew warg g S TwegT & )
e § g0 aR ¥ wF aoenfa g
gt ¥ o agt o wEgwmer Bw  gfafa
w@rE € ¢ I fumw @R wER
el # fadnft arfeq) #Y st Tt
T F AT Fod g § NfE @ o
gt 1 ggreT favar @ & &R

FT @@ faegw aff € frod qaml
wrel ¥ Al g1 oy A AN aw
¥ ofy 7oz grefr o Y § 1 Y T wwwd
¥ fau v #r oft ¥ T g 4
rafae 39 afemi ox wyP g
IR m AR T W W
gt &1 o femr o

fairdY arfeat #1 £ ff avETCOor
v faviv g afs ag &7 w1 O
@ & faq amr § @ IE wERT
7EYET M8 {E a7 TF T FG §, T
¥ @ wga I @) W dATE ATEIgT
AT T FEHRET GIET AL AT ¥ W
freer g afer S ag a%
qet ff T #7 # 7 ad av AP
&a w1 gw A g faew Ay w1 )
ot gTE) A1 @) A & WA mR ¥
wowet & wer 5 A faviy snfet &
g G 7 AT wTEEm §, W e
wifga #few sgi war % fefgee qw
Y e oHo st Y AL &Y o7 FwwAT
g Rt s d &
"oz goe) & fAg ey aT # A
¥ gramaTe w1 yaew fear 9@ ofs ¥
B awg 7 a @a &1 A9 a@ A
HAAET TGS |

Wamqga&mﬁaﬁt%
AN wEIEr W OF § T| T g
wife | o feid 3 forar -
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A T # AT I T §
feafe & wwifee @ & & swm
Ty & fau A g SeEy, 9w
w141 8 7owa & A a7 A gravEs
1 FAW TR & fau oF T <
Wt o @y &) snfaT o I W
Wi ! 9 g A% gy smem &
qrEAT Y&l 7T A | gEE I T
W feiR & wgr mar =% AR}
TweT & aga ¥ fewl § @ A
@ TG W WEE At & wTr
g€ Gt AT @rETOr ®7 ¥ gAWT
T AT ST e oNfad
It ¥ freifaa =&Y fiear o @)
arY Toreq & fao fee v go
g 7 81 R w9t =S wEe &
ATY o9 AT THT Tgat & 6 ag qromrait
FT FF § AT IO FAA G §Y 1 A
Fgdl & 5 wram &1 v &) gar
T g =R

T H UF-TH AT HeHL GHTE
FEAT | TG TTHTT T qibl
¥ I STAA ) FAST T O TG 2
@ ¢ faed o o ST #Y wu
qu W g1 AT Qv yaew fem
g | el ag & o e |
g FEEa Fmt & far oF w0
90 F T A g AfET Fw A FEw
25 g T @ ey § 1 o A A
FT THIY HR WY ST @ Yt #few
¥ afers weraar € T wTEw |
SOME HON. MEMBERS rose :

MR. DEPUTY SPEAKER : The Speaker
bas said that one or two will get a chance.
At 6.20 I will request the Minister to reply.

oft gew W e (INA)  FH
¥ & g qBd w1 at wye Hfeg
MR. DEPUTY SPEAKER : If I allow
five Members from this side, I will have to
allow five from the other side. How i it
possible 7 1 must conclude the debate.

I will allow Mr. Jyotirmoy Basu and Mr.
Berwa to put questions,
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s gerTww oW (gEer W
qATH 787 &7 q1wr Gfow )

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The problem, as far as the
national calamity is concerned, has been
placed before the House by various Members.

In West Bengal we had a severe flood in
1959 and the Planning Commission appoin-
ted a Flood Enquiry Commission and it
has made specific recommendations, but the
whole thing has been put in cold storage,
and this calamity has come again.

Originally the estimate of DVC was Rs.
60 crores. It has gone upto Rs. 170 crores,
and what have they produced ? Gear boxes.
They are producing electricity for sale to
the British company at one third the price
at which they selling it to the consumers.

The Prime Minister the other day could
not travel in Calcutta, she had to move in a
very difficult manner. For Calcutta Ra. 2
crores was sanctioned, which included the
removal of water logging difficulties. That
money has been diverted.

There has been a total neglect of desilting
j of rivers, Today there are atleast B0 water
stretches in West Bengal where navigation
was possible and could be used as drainage
canals, but they has been ignored.

Half the population of West Bengal is
directly or indirectly involved today and
we want Rs. 10 crores for relief. The
United Front leaders Mr. Ajoy Mukerjoe
and others have been pressing for it, but we
have been given only Rs. 3-5 crores.

Adequate quantities of seed must be sup-
plied and gratutions relief and medical rolief
must be given.

I want a catcgorical answer as to what
has been done on the basis of the recom-
mendations of the Flood BEaoquiry Com-
mission Report, 1959.

st sfeTT WTH avw (%) ;AW
qg qeT ¢ 5 I & FRAR W R
o A g 3N W T § e gl
W wey Ay w ot THEE W
WA B, TEOT AL AT T Y A,
FEwT QU T w1 I aw, Fareer
frg agdr amvren Y foar T wr e
TR F R W O FT PR
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[=fr sitmT e &)
gra gham 81 ats ore & ar Ied
w s gt & ?

T A oag & fF Flar § T
7§ femt & forey we @R awm
T ™ 9 79 T W Wife I X
qret WA @, FARTT €W HIT AT
atg & arw o e faar wwiwe ¥
ZZ MY A T K A& X A A
T} W 9gw g araw fear qr fs
&9 9= Ar" w4y 37 AfeT ag ff afy
T agY faar mar ot I@ w1 w®@y w0
t?

Fa 78 % 9 gy qwT gAY Av
3, Mt QYT EW, Frey 9 A T
¥ ¥ olt o § A SfF T W
gferar § g ot A § fr ag o
F frwwar @ § AR aformerey
wwfmawiftrar g ia ¥
AT 9T g fE 9% Far s w
T FTIT AT A I = FT AT F
TG TAAT § T FA A A AT AT FY
e ¥ % fag qfear aard ¢ @ v
siftsras@ T FCT §?

frat A folts a8 7 a9 agraar
8 & @ gg el afew & FAC v
W g At ag vt o § aud
AT T FT 9 &d § AN A AT T
ST & 70T 3 99 afe & aw
§ o' 7g ot & ol 9 foelis o
AT AT & A 6 WY Atw wqy g
e g?

oft wirer swavx (afan) : fafaex
wrgw g} agt afear 41 I
qraerz F 9T fem oy @y s3%
gt T 7T FY A $ e wgr qr AfeT
W § 39 A gar ) w1 A
g ¥ e fera st Ay aen

w1fge ot faad fr ag a3, @ g ¥
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TErwyy, IR, A, A,
fawaat snfz o} & oY wvw 7 @
¥ I A TIA G a=T AT AR
T X qgt ¥ AN 7 T q@nd A
I q IT FY TATAT AT GFAT 97 7 Gy
STAEYT AT TXAFA T FTFCNE 7

SHRI VASUDEVAN NAIR (Pecrmade):
In view of the fact that there is ‘mention in
the Minister's Statement about the havoc
caused by the floods as well as sea erosion,
I should like to know from the Minister
whether the practice of giving free assistance
in the form of grants from the Central
Government to the Kerala Government all
the previous years to meet the havoc caused
by sea erosion is still continuing or whether
be wants that also to go with the present
havoc caused by the floods. If the old
practice continues, I should like to know
whether that fund will be separated from
the grants and loans given for the relief
work as far as the havoc due to the floods
is concerned.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : May I remind the hon. Minister
of the proverbial and provocative address of
the brilliant engineering son of India, Visves-
warayya, to the engineering graduates to the
effect that the whole country is split up into
nine major river valley systems and if
these rivers and their important tributaries
are controlled and guided in their upper
reaches it will be a foolproof system of
flood control and it will form a river valley
grid 7 What steps has the Minister taken
to fulfil this dream of engineers ?

ff orTeATe Wwrelt (TeAT) ¢ IAT-
BT AERY, Wt Agie 7 a1y graedY
NgeE faminfen § @ &
fagre & arar § wefore & fagre & ant
# 3T X WO qeAT e g

iy 3 ggeT T & e fagr F
A% Y Fog & 2w fre ww AN @i
g d? fag & ag = (A v
¥ fog fimelt araY #Y sqaear #v
A &I Wt wgeg fdare ae-
FoT @ ¢ 4 fea s ag
¢ fr gramw sy A e aier ? Ao A
™A wg e
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“The State Government took necessary
relicf measures in the areas.”’

% 98 @1 § e 7@t o< et et
saeqT #Y 7 ? faraen a@gt ) W
W oy A} dfeww dzd wew Y
7 e ¥ faeeedt ommgt o e feg ?

oft favwre qvag (w9WgR) ¢ wAE
TgR & o fraor dw fer @ 9w A
I IRy & faw & famt &
M F a7 fa=re wwe frd § 1 IR
Tafan ' afvmr e ft ag & w9ew
# fors fpar &1 o et e e
% § Ff F ¥ WY A1 oy € A g
q ot 97 § w09 famr ot f ot iy
Tt 7 ¥ feart § o oanfe s
€ ¥ Fera F A § I WA & g
# ag wy & mfe I w1 FTw g
T g | g ¥ g o qEfaTe
i ag § aga ¥ mw oW §
qETaTE, wEA, AR, grErTET & fe
& wiw, famaTa, it AT afms afx
T SifE Fem # e &1 SR
aqreaTes faar 9t fr ag aiw a8 e
#IT I B FTE ¥ W A AT

W & aemar Iafar # awE A
o7 ALY @ S fp & araure &
wiw AfE araa & # FTH F § X9
W, TfeaT T S awgy Aty Oy
qyay Wifexr Tw § 9 W W
& & I H WY HelT wgET 7 wgr av
fe ag @ "™ NHG AR W wew
AR |

% A feaHY e agy ot § foredy
fetmy A NI AW AT & 1 99 I9
* ara @ 9 ¥ fawr § & vl gy
¥ fawra feamar a1 fe ¥T T
W A W & won fawd fe
HTEA I A |
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o §a & § 9 ¥ wgAW Agan
§ fs = T dfew fa §, ag N QA
fordr & o wF oY wgraar waT ) o
¢ T gy AT WY Wit o fad
¥, T A fegraart faar s @
AR agae ¢ fr ow @ w0 T Hfw
wegafa e ST 2w § ¢ gefan
19 GTHTT FT qg weew &) arar &
Tg g Nfyr st & sgraar 1 wEw
GAA A maeqr W F A qA
wERT ¥ FTHg A Agn § e frw
ol ¥ ag a7 a1y Nfeq &t & a6
gRIMm TN § T adv ¥ g @
agwer @far s afo faat
Wt s 37 v 8T \ A I
€ f§ 78 @ Tl 9T Foere I
frre fear s & I Y oft &
fewr & waw I wER ?

6 gwn W wowry (IWAA)
qg a wE & fr amg qg= ot et 6
AR Fy it At 1 o P @A
s qg& w1 ameft ot st A ag W
oAt § 1 W T g oy ag ¢ oge
TR F A= R T F IR [WAE
A GR-BE AW gar v q AR
I« %17 forqar QT g7 4T A% ATy
# W 9 wr a1 &few qw g
I aremal w1 g A fer ot q g
foay fr qeft 37 & & ¥g ®T w0
arar &1 o e qw F wfaw A
# arq araw oY T AR IF W
Tl *T T3 A wW ¥ ¥ AW A AW
o8 aw TR N ¥ Ak oF
T T Y & fawd s ag ot
AN ABANA G ER? W&
fay woer wiE fawe awe a1 fade
#ré o sy & ar ot & faed
fis @ qrft § ag T AT W® A Ay
X amd?
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o wwwr wtw wqe (few o) -
fage & I W, AEw ST e
afeal #t Ay F o Wofeis
fraer & & fag goe X ®
QYT aATE & onfY a% ag Tuw § Ad)
g ? fagre & s g foren
% gar foam § ofs duw & 0w ]
ST ag @, A, wEERT AT TR
afeat & /97 7 § 1 =gy o At aga
k¢ AT AT ) A W
34 Fafegt & g ot § A & A
T T AT T WRTW T2 F FwTy
Fglg I mTa@E S AT WA §
AT afk & A 97 @ N At &
a1 ¥ O%A & e Fam gy w47 o
q &

oft wrivee fog :  Sumew gy,
IamwIaRu g frmadw
fE faard 5t agi 9 A\9z § Afw
F9 ¢ @& Wit § faawr fF oo yam
Y wEar ¥ gFdt €1 @ a9 T

AT W AR AT T § I3 a8

9T TH WY AT 10T | NG HeAv

IEM IWF T T T g AT I

T ¥ ¢ g § o s 9+ e
gt 3% ¢ fr welt ageg AT dfe
Ty ot

MR. DEPUTY-SPEAKER: Order, order.
I have given more than 10 minutes. The
debate is based on the statement made by
the Minister concerned, and is confined to
the flood situation in the country. I bave
called the Minister concerned to reply.
(Interruption)

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order. Please sit down. I will allow at
the end. What is the use of the Minister
not having enough time to reply 7 All
qQuestions have been raised. Please listen to
the Minister paticatly,
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQ): Mr.
Deputy-Speaker, Sir, I am very thankful
to s0 many Members of this House who
have shown patience and have shown
interest in discussing this very important
question of floods. At the outset, I must
mention that a few Members have unneces-
sarily spent their time in saying that politics
bhas played a part in flood control work,
I must say that there has been no politics
at all in this case. They said, I wvisi-
ted many parts but not Kerala I
wanted to go to Kerala, but I was advised
by one of the ministers there—my counter-
part there—who was coming here for dis-
cussions that the floods there have receded
by that time or were quickly receding. Two
districts in Kerala have been affected—Can-
nanore and Calicut. I am very sorry that
they have been affected, but the reason for
that is not that it is due to the rivers. It
was due to the excessive and extraordinary
rainfall. Om account of that, unfortunately
some deaths have occurred and a lot of
houses—mud houses—have been washed
away.

A very distinguished member, Mr. C, C.
Desai, who has been a distinguished admi-
mistrator previously, unfortunately made the
charge that opposition members were not
taken to the flood affected areas of Gujarat.
I would like to submit that in Ahmedabad
there is not sufficient amount of aviation
petrol and with the limited quantity of
petrol available, they were operating four
belicopters for taking food packets to the
marooned people. Even 1 had to get a plane
from Poona and go round the various flood-
affected areas. I took some people. Nobody
was refused. Not many people came.
I know that it is better to have collective
wisdom. I was very fortunate to have Mr.
Samanta and Mr. Samar Guba with me
during my inspection of West Bengal. I am
grateful to them, It is always useful to have
some members. There is no question of
opposition or party in power. We are all
here to take care of the country and to try
to do our best to see that rivers are con-
trolled.

We know that rivers are engines of des-
truction if they mre not comtrolled. But
if properly controlied, they can be con-
werted into rich treasures. In this, is
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absolutely no question of politics, I do not
know on what basis a seasoned admini-
strator like Mr. Desai made that charge
T wanted to go to Surat myself, but there is
Do airport near about other than Ahmeda-
bad. The only means of transport to Surat
was by belicopter. I could have surely
taken one helicopter, but thereby I would
be depriving the marooned people of their
food packets, because as I said, the heli-
copters were making several sorties drop-
ping food packets to marooned people. I
am very sorry Mr. Desai made that unfair
charge.

He also said that our statistics are not
correct. Whatever figures I give to this
august House, they are based entirely on
the reports received from the States. I
cannot give any information to this House
which is not correct. For example, regarding
casualties in Gujarat, I also read the figures
given in the papers. It is very easy and
tempting for me to say that thousand people
have died. But I contacted the Gujarat
Government at 3 PM today and they still
said that no information is available beyond
120 or 160 people dying. You cannot sim-
ply rely on the newspaper reports and say
that 1000 or 2000 people have died. What-
ever information 1 give to the House must
be correct as far as possible. Similarly,
an hon. member from Kerala said that my
figures are not correct. I would again say
!.hnt my figures are based on up-to-date
information supplied by the Kerala Govern-
ment.

I quite appreciate that the number of
deaths in Gujarat would have been far more
than what has been said by the Gujarat
C.iuvum\ent. That is becauseof the Tapti

river. I know most of the casualties must
bave becn there.

"I‘heTapﬁ:ivui:nmypemliutypeof
river. It carries only one-third of the water
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notl_dequnw,lammmhtome
question as to who is responsible

for that. But the fact remains
that adequate wamning was mnot
there with the result that the people

did-not have much time before the floods
came on. Therefore, it is quite likely that
the casualties in the villages may bc more.
In the Surat town proper it is about 25.
In the villages the damage may be larger.
But merely based on that kind of guess work
1 cannot give this hon, House a figure which
is not correct. As I said, even at 3.00 P.M.
today I contacted the Gujarat Guvernment
and they have said-even they are not able
to confirm definitely what the correct figure
is—that according to latest figures it is
about 116 or something like that. I wish
it is that figure and not more. The collec-
tion of statistics is also very difficult. For
example, the other day I went 10 West
Bengal. There is no access to the place.
Same is the case in Gujarat also. There is
no way of going there. Therefore, the in-
formation is not easily available and it takes
some time to obtain the correct informa-
tion. How the newspapers get their figures
I do not know, but that is an cntirely differ-

enot aspect.

Many hon. Members said that we have
not done anything at all during the last
fourteen or twenty years. I want to submit
that our country is a very big country with a
number of beautiful rivers, It is not like
Egypt or some other place. It has got a
large number of beautiful rivers. Therefore,
the problem in this country is a very mas-
sive onc. For cxample, if you take flood
control, the area that may be affected an-
nually by our rivers is about 500 lakh
acres. It is not that every ycar this area is
flooded, but this area is liable to be affected
by our rivers.  Very strangely it is the same
in the United States. Therc the area liable
to be affected by floods is 480 lakh acres.
They have effected 40 per cent protection
as against 25 per cent here during all these
years. They have spent Rs. 4,000 grores in
dollars. We have been ablc to secure 25
percent protection byspending Rs. 190 crores
so far. The flood problem is not an casy
one. The flood pattern varies from year to
year. No one single year is repeated when
you get exactly the same water. Itis always
of varying magnitude. BEvery characteristic
changes from year to year.
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{Dr. K. L. Rao)

Then, while we are most anxious that we
should do everything possible we must also
bear in mind that we have to effect a certain
amount of priorities. Confronted as we are
with limited amounts of money annually
available to us we have to restrict and do
first things first. We have to take up thosc
projects where the largest number of peoplc
are affected, where the largest number of
lives are likely to be lost, where the greatest
damage occurs. It is not as though we are
mot aware of the whole problem or that we
arc sleeping over it. We are completely
aware of it but we have to spend our money
in such a way that we try to do as much as
possible in the various States. Out of this
Rs. 190 crores that we have spent so far, we
have spent in Bihar, nearly Rs. 43 crores.
The largest amount has been spent in Bihar
because north Bihar is a very heavily popu-
lated area and cven if there is a littlc damage
it will affect a larger number of people.
That is why went in a massive way in
tackling the problem of Bihar, and I am
very glad to say that in Bihar we have achi-
eved a certain amount of success. 1 am
proud of that. If the Kosi barrage, if the
Kosi flood control scheme were not con-
structed—1 know the Kosi area before it
was constructed and now—it is difficult to
imagine what the position in that area would
bave been. Now there is absolute stability
introduced in that arca and a large amount
of prosperity is seen in that area.

The question of erosion has been raised
by hon. Members opposite. Ganga is a
mighty river and rivers never go in a straight
line ; they always go in a zig-zag way and
whenever there is any bend they erode that
area. This is the character of rivers and
hence the erosion problem.

In Bibar the problem has been fairly well
tackled. The second largest amount, Rs.
28 crores, went to Assam,

off wriwe fag o vew ol o &
FE R W o Aff § P B
a7 fyal w1 21

DR. K. L. RAO : As I said, there are
places where there is erosion ; Monghyr,
for instance. There is a very serious situa-
tion in Mansi, as the hon. Member told me
the other day. I am trying to find out the
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position. I did not think about that be-
fore. Next time I go to that side I will go
into that problem.

The question of prevention of erosion
is a very difficult and costly problem. Take,
for example, Dibrugarh, a very beautiful
town. We have spent a big amount in
order to save that town. We have, in fact,
spent several crores of rupees. But we
cannot do that in the case of every town or
city. In Palasbari rock is available in 2 or
3 miles and I wanted to protect that area
from erosion but I was over-ruled. Now
Palasbari is gonc. We feel very sorry that
such a nice town has gone. But in a big
river like Ganga or Brahmaputra erosion is
a very serious problem and it cannot be
easily tackled. It is one of the main diseases
of the river and one has to decide whether
be has to retire behind or fight out the
attack of the river.

The hon. Member from Balia had referred
to the point. I had been there. I feel
sorry that the river is attacking very seriously
the bund. If that bund is breached then a
number of villages will go, quite a heavily
populated arca. Likewise, in Chitaupi
bund. But to offer any resistance to the
river will cost Rs. 50 lakhs to 60 lakhs,
In some cases it will cost even Rs. 1 crore.
Nevertheless, when I went there the engineers.
were thinking of retiring. At both these
places I calculated the cost, I generally
sensed the whole situation and I said “You
must fight it out ; you should not lose.””
1 only hope if there is no breach in that
area that place will be fully protected after
this monsoon.

Since a number of hon. Members have
taken partin the debate, hailing from various
States, I will have to make a brief reference
to the various States. For instance, an
hon. Member said : there were no severe
floods in the past ; why are they occurring
now ; why has this problem become more
acutc now ? It is very important question.
The reason is very simple. What is meant
by flood 7 A flood is said to occur when
the excess water gets over the river channel
portion. When it riscs above that, it is
called a flood. A river has got its own
basin, the flood basin. Now, what happens
iSee.s
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SHRI CHINTAMANI PANIGRAHI :
Are the Members to be told the definition
of ‘Hoods’ ?

DR. K. L. RAO : Sioce that question
was raised, I am trying to argue by develop-
ing that point.

Now what is happening ? Men are
going more and more to the flood plain and
occupying the land there. He is actually
competing with the river in that portion.
Therefore, when you are occupying the flood
plain you are in competition with the river
and you have to pay a high and heavy
price for that, For instance, anhon. Member
referred to Delhi. Take Delhi city. Every
city. Every year, river Yamuna must rise
at least to 672 ft. That is the least which it
should go ; otherwise, there will be famine,
drought and everything else in this country.

But below 672 feet there are 27 villages
and not one of them shifts. We are trying
to take them out and put them some-
where eclse. At least for habitation they
must go; they can cultivate their land.
But they do not go out. Every year there
is a flood problem and every year the papers
go on publishing it. What is to be done
about this ?

I am going to come to the House with a
very definite suggestion that it is high time

people should not build. We should cau-
tion them. That is very necessary; other-
wise, the country is going to lose a lot of
money for protecting the arcas from the

n make these villages quite safe pro-
vided T take the risk in Delhi city. If I

parckha to control it, but if we put a bank,
the other side, Orissa, will be affected. So
we have to proceed in a constructive way.

The problem is becoming more intense
because poople are going and oocupying
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those flood™ zones. People are now going
where normally they were not going. We
may tell them pot to go, still they would
persist. If we go to Wazirabad Barrage,
we will find people right up to river edge
at Gopalpur and they would not go from
there. In the flood scason some photogra-
pher takes a photograph and says,
“Gopalpur under water”. What is to be
done ? Either the Yamuna must be stepped
entirely and not allowed to flow or if we
are interested in our country and our land,
the Yamuna must flow and we must have
the floods but we must take some precau-
tion.

This year Gujarat had to bear the worst
burnt and the whole thing happened as if
in a dream, in only two days.

DR. MAITREYEE BASU (Darjeeling) :
Do the peoplc go and stay thers out of
pleasure 7 They go there because they have
no other place to go.

DR. K. L. RAO: But that is not the
way. You cannot go and compete with the
river.

DR. MAITREYEE BASU : Some other
place has to be shown by the Govern-
ment.

DR. K. L. RAO: That is a different
problem. In other countries you have got
law putting this restriction. For example,
in Poona they have dono very well. In
Poona there used to be the river bed com-
pletely studded with houses.

SHRI SHIVAJIRAO S. DESHMUKH :
Now that has gone. The flood level in
Poona has gone.

DR. K. L. RAO: They made a rule
that nobody should live in that area. I
hope, they will not go like that, Thatis
a very good thing. If not the whole area
at least some area which is very dangerous
and very near the river must be protected.
If there is no restriction, it is very difficult
to control. That is called control of flood
plains. It is a very important step.
would come before the House with positive
suggestions and a Bill in that regard.

Mcqmulmmmmmmx
happened just in two days.
muln.u.,thloodtmnd
on the 7th evening, at 4 r.M., they went.
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But it had done the whole mischief. The
main attack is by the Tapti River and
most of the town of Surat, where the ground
level has steep slope, was inundated. At
one side the level is 40 feet above sea level
and on the other side 24 feet above sea
level. Therefore as soon as the water
came in, the whole place got inundated
and there was considerable damage. The
river there is on a ridge and the villages
are much lower. Therefore, the villages
got the burnt of it.

The most important aspect about Tapti
is that there is & very good project, the
Ukai Project, which is sanctioned and is
going along. But it is taking too much
time. If the Ukai Dam is completed and
we put two flood banks from a place called
Kamrej to sea, a distance of about 25 miles,
the whole area will be free from floods
and there will be no question of floods any
more. Therefore I am taking it up with the
hon. Finance Minister and the Planning
Commission that we should give additional
funds for the Ukai Project and see that it
is completed in the next two seasons, that is,
by 1971. The 1971 floods must not cause
any damage. That is my ambition and
accordingly I have made my recommenda-
tion for that.

I am not taking MNarmada and other
rivers. Of course, the Narmada also caused
damage because of high floods. Naturally,
it has affected the towns of Broach and
Ankleshwar which is about two miles from
the river edge. But the floods subsided
rapidly. Of course, there has been some
damage but mot such extensive damage.
It is not as much as in the case of the Tapti
River.

Mow, the next point is about Assam.
The Assam problem is a very difficult one.
I must confess that. It is not that we are
not doing anything. In fact, it is most com-
plicated. I am talking about Assam valley
proper. It is one of the most difficult
problems ever posed by the world. The
Brahmaputra is a mighty river. It is too
big for the valley. I wish somebody takes
away the water and makes it half or one-
third. It is much bigger than Ganga river.
It occupies 10 miles at the maximum with a
#otal width of plain of 50 miles. The
whole width of the valley is 50 miles. Itis
a mighty river. The discharge is very magni-
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ficient. Of course, we went over the matter
very carefully. Some hon. Member said
that some American gentleman, some Ford
Foundation man, had gone there and given

. the report and why we did not act on that.

He was never sent by us. The Assam Go-
vernment invited him. He went there, he
was there for five days and came back and
gave the report. I have found out that
this gentleman is an expert in geography.
He has nothing to do with engineering and
rivers. Now, does the hon. Member want
us to act on the report of that gentleman ?

SHRI VASUDEVAN NAJR: Have
you seen that report ?

DR. K. L. RAO : I have seen the report.
I can give you a copy of that report. It is
not worth even reading. It is not that
simply because a foreign:r comes, you
immediately take his advice. We are much
better in that respect. We know every inch
of Brahmaputra river. We know what is to
be done and what will be the effect...

Then, some hon. Members said about
dredging the river Brahmaputra. How is
it possible 7 We are not able to dredge
Bombay or Vizag port with all our money,
crores of rupees, being spent. We are not
able to maintain, in Calcutta, a depth of
30 ft. We have taken up Rs. 150 crores
Farakka Barrage project to push the water
ioto Hooghly and get a greater depth
instead of dredging it. Where is the ques-
tion of dredging Brahmaputra ? I quite
appreciate the indignation of the people of
the valley as they are still subject to heavy
damage. I would submit, first of all, we
have put up the banks. There were only
160 miles of banks before Independence.
Now, we have 2000 miles of banks, This

is in Assam. I quite realise that a small
State like Assam cannot maintain such a
big length of the banks. What has hap-
pened 7 The bank is useless unless it is
maintained. That is a fundamental requisite.
Unbess you look after banks well,
they are uscless. There a few
breaches. 35 breaches have occurred
this year. That is a very small thing
compared to the length of 2000 miles.
Even this could have been avoided if there
was good maintenance. What I would
submit is that the banks are most impor-
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tant and most essential. You cannot dis-
pense with the banks because the banks
are there in order to protect those arcas.
Some hon, Members have said that the
river bed Brahmaputra has silted up 10 ft.
at Dibrugarh. Quite correct. What hap-
pens is that when waterhwlrimwatg‘
spreads out. The first work therefore is
the construction of the banks, Some hon.
Members from Assam have written (o me,
that banks are no good. They are all
excited. 1 quite appreciate. But in our
anger we should not condemn things which
are really required to be done. There is
the question of the banks. What are we to
do 7 For example, they were saying, why
not construct a dam. Assam is in the
highest seismic zone. In the young Hima-
layas, there is no good foundation, no good
rock foundation, nothing whatsoever.
There are lots of complications, I do not
want to discourage. I am trying to see how
best to deal with the problem. I am going
to take it up in a very earnest manner this
year and I am going to spend considerable
time on the problem.

About the Barak project, I feel, we can
take it up and it will cost Rs. 25 crores.
But the practical problem is of submersion
of Manipur land ; there is the problem of
Manipur Nagas and all that. The area
that will be submerged is a very fertile land,
1 was having a talk with the Chief Minister,
Manipur. He was saying, how can we do
and so on. Unfortunately it is not Assam’s
property ; it is somebody else's property.
‘That is the difficulty. I visualised the difficulty
from the beginning. Somehow we have to
get over the thing. If that is got over,
it will be easy for us.

Mr. Rane talked about Upper Tapti
River Project. He was quite correct when
be said that he came to me so many times.
He is one of the most patient members who
did not get angry in spite of the fact that
the project has not yet been sanctioned.
The project has been technically cleared by
us ; it is perfectly ready to be taken up. I
agree with him that, if that project is con-
structed, the flood damage on account of
Tapti will be much less, but unfortunately
it is held up because a little bit of land
will be submerged in Madhya Pradesh.
(Interruption). We bave been trying to get
the consent, but they are not giving it.
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I do not know where the problem lies. I
will send one of my officers and see what
can be done. (Interruptions) 1 requested
the Maharashtra Government also to pursue
it and get the consent. Herc again there
is this difficulty. They say, “it is a bit of
land ; you can sanction", It is not a ques-
tion of my sanctioning, but it is a question
of Planning Commission doing it ; they are
afraid, this being an inter-State problem.
I entirely agree with the hon. Member that
the flood position will be much improved
if that project is sanctioned, and constructed
and from that point of view I am going to
press for it once again and see what steps
can be taken in this regard,

Then, about Assam, I may submit that
it is a very difficult problem, I never
expected that the Dibrugarh works weuld
stand up...(Imterruption) but it has been
possible to achieve success here and I hope
that similar success or similar fortune will
come. I never thought when I planned—
I had the pleasure of designing Dibrugarh
—that it would stand up, and I was very
happy that it stood up. I only hope that
similar luck will be with us when we try
to arrange flood control for the Assam
valley.

Regarding Rajasthan, it is a very fumny
thing that has hapfened. The total rinfall
in Rajasthan is less than normal, less than
what would occur in a y:ar, but in Saval
Madhopur and Nagaur, where there was
not even a drop of water before, there was
a very heavy rainfall concentrated in one day
with the result that has given rise to a
large amount of spread of water and a lot
of tanks breached. Nobody expected such
a large amount of water to come in...
(Interruptions) But one difficult problem
in Rajasthan is Ghaggar. Ghaggar is a
river which starts in Haryana and flows
through Rajasthan. It is not that Haryana
is anxious to let down the water. In fact,
this year, Haryana also has suffered. They
also got inundated very heavily. The
whole area has got inundated. ..(Interrup-
tion) My friend, Mr. D. C. Sharma, says
that his Constituency also suffered. Over
the Ghaggar river, what wo did was that
we took up a scheme costing about Rs. 3§
to 4 crores—Ghaggar diversion scheme ;
the idea is that after the crossing of the
Rajasthan Canal, through a regulator which
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‘we constructed, the water is controlled and
then diverted from the normal course of
the original river-bed into sand depressions
in the lower reaches. If it had succeeded
it would have been very good. (Interrup-
tions) It is not that we do not want Ghaggar
water. Everybody wants. They also want it,
but they want it in a limited quantity. But
unfortunately, the 40-foot emBankment
breached at the very end at which it brea-
ched last year. 1 have given instructions
that we should take measures irrespective
of the money involved.

19 hrs.

I am giving instructions to take steps.
What we do in such cases is this. The
bank is very high. We do not fill up with
earth between the banks normally. But I
said we must take proper precautions. So
we are filling up the bed to the proper
level so that the bank will be quite stren-
gthened. We are going to do that.
we do that, I hope next year there will not
be any problem of the Ghaggar floods. 1
will be very happy to see that the Ghaggar
does not give any trouble in that direction.

SHRI CHINTAMANI PANIGRAHI :
What about Orissa ?

DR. K. L. RAO: Coming to West
Bengal, as I submitted already, in West
Bengal, the main problem is not so much the
rivers getting a large amount of water.
It is really a problem of drainage. It is a
coastal area and there is very heavy drainage
congestion. That is, the water gets col-
lected and does not go out into the sea,
Therefore, what we require there is a num-
ber of drainage channels. That is what the
Man Singh Committee has also suggested.
Whether it is the 24-Parganas or Midnapur
or any other district, the main problem is
one of relicf of the congestion. We will
have to take water away. For that, we
must try to find out money. That is quite
correct. We should do something in that
direction so that this problem is tackled.

There is one other thing. In Midnapur,
we must construct the Subarnarckha cm-
bankments on both sides. I wish that

something, is done in that directiog, there. *

When dealing with this, hon. Members
bave said that the DVC and Kangsvati
water increased the floods and added to.the
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troubles in the districts of Howrah and
Midnapur. In this connection, I want to
point out one thing. I went over this
matter because I heard complaints also in
Bengal when I was in Calcutta. I had
the matter very carefully examined and
discussed it with the officers also there.—
Shri Panigrahi will excuse me if I try to take
little more time in explaining this. Reser-
voirs are like bathing tubs, You have
got a tap and you have an outlet. If the
tub is full, with the outlet closed, water
will overflow. So you must so regulate the
outflow that there is no overflow. That
is what exactly a reservoir is.

In the case of the DVC, for example
the reservoir was 70 per cent full on the
Sth—only 30 per cent capacity more was,
available. Now on that day, the West
Bengal Government wanted to close the
outflow from the reservoirs. Accordingly
the outflow remained closed for two days,
from 8 p.M. on the 5th to 8 A.M. on the
8th. If there was not so much cushion, at
least 30 per cent, there will be danger to
the dam.

There is a peculiar feature in the meteo-
rological phenomenon. There is a certain
persistence. It is that when a flood comes,
it comes again. Just as in the case of an
ecarthquake. Take the Koyna carthquake.
After the main shock, there were after-
shocks, a number of them following the
main shock. If there is a flood, we can
be sure that there will be "another coming
close on that. This is a meteorological
phenomenon. It has a sort of persistence.
It does not die immediately but, gocs on for
a little while.

Therefore, in regard to the operation of
these reservoirs, we must be very careful.
There was nothing wrong dope. If officers
had not operated as they did, it would be a
disaster. On the other hand, they had
taken a risk. There are rules and regula-
tions for the relcase of DVC water. Ac-
cording to the regulations, they should let
down 160,000 cusecs. They have not done
that ; they let down only half of it

As rcgards the trouble about Lower
Damodar—when I went there I could not
sec it on the ground ; I had seen it only
from the air...

SHRI SAMAR GUHA : 1 did not get
time to join issue with him. I was not
o
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convinced by his logic, because 60-75 per
cent of the capacity still remains unutilised.
'DR. K. L. RAO: What has happened
in the case of Damodar, is that there is no
Damodar river. The whole area has been
ploughed and brought under agriculture.
The Damodar river has disappeared. What
is the use of abusing the Central Govern-
ment 7 What happens is this. Take, for
example, the Sutlej river, We have con-
structed the Bhakra Dam. The water in the
river below has decrcased. You can imagine
people encroaching and occupying the whole
of the river bed. That is what has hap-
pened in the Damodar. I have told the
officers that we must revive at least the
lower Damodar. The river did not keep
quiet and it spilled into the Mundeswari,
it has gone away to spoil some other lands.
I am taking a serious view of it. There is
po use of killing the drainage. Unfor-
tunately, that is what is happening in
Bengal. There is a place called Triveni
where there used to be three rivers. Itisa
very holy place. But two of the rivers have
disappeared. They have been completely
occupied. Infact, in the 24 Parganas the
trouble is one of the drainage. I can
appreciate that it is because of the pressure
of population. So, the problem of Bengal
is one of the revival of drainages.

An hon. Member referred to defore-
station and said that it caused these floods.
1 quite agree. Technically it is called land
management. They say “stop water where
it falls”. That is, the ground must be made
loose so that the water seeps in and does
not go out. It is not so much a question
of the flood increasing or decreasing, but a
question of the soil being eroded. 1
appreciate that we have been so far only
thinking of the engineering measures, but
now we should also think of land manage-
ment and flood forecasting. If we do this it
will be possible to reduce flood damages.

The flood control programme is a colossal
one and it is engaging the very serious
attention of Government. I will be happy
if the hon. Members can advise me from
time to time because they are the people
who know the subject much better, being
on the spot. 1 entirely agree with Dr.
Karni Singh that we should have a Parlia-
mentary Committee on floods where we can
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discuss these things more seriously and get a
correct solution. Within the limits of our
financial resources we should do some-
thing about accelerating the flood control
programme.

With all respect of Shri Yashpal Singh,
1 oppose his motion. (ends)

SHRI SHIVAJIRAO S. DESHMUKH :
What ‘about the Viswesvarayya Plan ?

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : He has
taken more than 40 minutes and given
a very comprehensive reply, but he cannot
reply to all questions. I suggest to the
Minister that he invite the members con-
cerned those who have had no opportunity
to put questions and those who do not
feel quite satisfied with his reply to the
Consultative Committee of his Ministry
as soon as possible. There it would be
possible to discuss matters in more detail.
Naturally, in this forum it would be diffi-
cult. So, I urge upon the Minister that as
soon as possible he should invite a meeting
of the consultative committee and other
Members concerned because I find quite a
number of them are not satisfied. There-
fore, I appeal to bon. Members not to
pursue this matter. If you ask questions,

\vhe has no time to reply.

What is use of asking questions......
(Interruptions.)

off wmvae fay: soow w3mg,
¥ amq ¥ faadt ——wd AW ogA
g | &% Fgr a1 fr g oy & A
@ I AT F AT, qATH K
FE AR FAY, ITFALHA
bRl CEGE S AR RS 1
TwrE gFT wTfed |

MR. DEPUTY-SPEAKER : I fully
share your anxicty, There are consequen-
tial problems arising out of floods. Govern-
ment will take note of it. All these things
will be discussed in the consultative com-
mittee which he would call very soon. The
‘Ministeg has taken 42 minutes. We have
got the half an hour discussion. I am
prepared to sit till 8 O'Clock. We have
extended the time also, If questions are
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asked and replies are not there, what is
the use 7

&t wrivee fog ¢ F o aw@
At § ) e 2fdn 98 #7115
g wifed | Fawefen w9 ¥ wH
a5, S wgea A o efwr
et w1 faos fear & 9| 1 TR Wi
& & gt 9T ag fewww @1

oft et wre it ¢ F oF arEfeE
WEEW SW W S e e

WIEAT §—Ug ATAT HT GEA HT qATA

2 A ggr AW AN FEA Y WA
fearg favmr aeTdr arel ¥ 9T T8
2 g fow ¥ gl WmEw
T FEE q@ @

SHRI SAMAR GUHA : On a point of
submission. We are now discussing the
peoblem of flood. ...
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MR. DEPUTY-SPEAKER : I entirely
share your anxiety. Theso aspects and other
aspects can be brought to the notice of the
hon. Minister and replies sought in the
meeting which he is convening.

SHRI SAMAR GUHA : Please allow
me to complete my submission.

oft siterc wm {Twre
ARIET, w9 A 1A A4 g |

MR. DEPUTY-SPEAKER : The quorum
has been challenged. Let the Bell be rung.
The bell has stopped. There is no quorum.
The House stands adjourned till 11 p..
tomorrow.

IR

19.17 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, August 13,
1968/Sravana 22, 1890 (Saka).
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